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RAJYA SABHA
Friday, the 29th December, 2017/8th Pausha, 1939 (Saka)

The House met at eleven of the clock,
MR. CHAIRMAN in the Chair.

FELICITATIONS BY THE CHAIR

MR. CHAIRMAN: Hon. Members, the Defence Research Development Organisation
(DRDO) successfully demonstrated a Ballistic Missile Defence capability through an
Advanced Area Defence Missile on the 28th of December, 2017.

On behalf of the House and on my own behalf, I congratulate the scientists,
engineers and technicians of the DRDO, who were associated with this programme
and do hope that they will continue to scale greater heights and strengthen the
defence capabilities of our country. We wish them all success for their future

endeavours.

PAPERS LAID ON THE TABLE

Notification of the Ministry of Consumer Affairs, Food and Public Distribution

SYNTT T, @rel R Fde=e favor §30 it mfaer gam): 98k, §
AR A6 G-I A, 2016 BT gRT 40 & FHH ARG 99F RT 729, 2017
P YHIRNG B dTell SYHIGIT AT, WTE R AEoTd [TaRo F37ed (SUHIERT
A fIURT) @1 SrfeRgEsT 9. ALELE. 1266 (31), &6 13 STRER, 2017 B TP Ui
(3US qT fo=al ) |91 Ued W Il g

[Placed in Library. See No. L.T. 8243/16/18]

Report and Accounts (2016-17) ICAR New Delhi and related papers

P & fFam weamr W3t (it e WA [E): weiey, § FeAfaRea ol @
UH-Udh AT (@sh don 2= #) 991 ted R @l g

(a) Annual Accounts of the Indian Council of Agricultural Research (ICAR),
New Delhi, for the year 2016-17, and the Audit Report thereon.

(b) Statement by Government accepting the above Report.

(c) Statements giving reasons for the delay in laying the papers mentioned at
(a) above. [Placed in Library. See No. L.T. 8244/16/18]
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Reoprt and Accounts (2016-17) of various companies and Institute and related

papers

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT
AND HIGHWAYS; THE MINISTER OF STATE IN THE MINISTRY OF SHIPPING;
AND THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI MANSUKH L. MANDAVIYA): Sir, I lay on the Table:—

I. A copy each (in English and Hindi) of the following papers, under sub-
section (1) (b) of Section 394 of the Companies Act, 2013:—

@ ()

(b)

(i) (a)

(b)

(iii) (a)

(b)

(iv) (a)

(b)

) ()

Fifteenth Annual Report and Accounts of the Brahmaputra Valley
Fertilizer Corporation Limited (BVFC), Dibrugarh, Assam, for the
year 2016-17, together with the Auditor's Report on the Accounts
and the comments of the Comptroller and Auditor General of India

thereon.

Statement by Government accepting the above Report.
[Placed in Library. See No. L.T. 8253/16/18]

Seventy-third Annual Report and Accounts of the Fertilizers and
Chemicals Travancore (FACT) Limited, Kochi, Kerala, for the year
2016-17, together with the Auditor's Report on the Accounts and the

comments of the Comptroller and Auditor General of India thereon.

Statement by Government accepting the above Report.
[Placed in Library. See No. L.T. 8248/16/18]

Fourteenth Annual Report and Accounts of the FCI Aravali Gypsum
and Minerals India Limited (FAGMIL), Jodhpur, Rajasthan, for the
year 2016-17, together with the Auditor's Report on the Accounts
and the comments of the Comptroller and Auditor General of India

thereon.

Statement by Government accepting the above Report.
[Placed in Library. See No. L.T. 8251/16/18]

Fifty-first Annual Report and Accounts of the Madras Fertilizers
Limited (MFL), Chennai, for the year 2016-17, together with
the Auditor's Report on the Accounts and the comments of the

Comptroller and Auditor General of India thereon.

Statement by Government accepting the above Report.
[Placed in Library. See No. L.T. 8250/16/18]

Forty-third Annual Report and Accounts of the National Fertilizers
Limited (NFL), New Delhi, for the year 2016-17, together with
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II.

(b)

(vi) (a)

(b)

(vii)(a)

(b)
A copy
@ ()
(b)

(i) (a)

(b)
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the Auditor's Report on the Accounts and the comments of the

Comptroller and Auditor General of India thereon.

Statement by Government accepting the above Report.
[Placed in Library. See No. L.T. 8249/16/18]

Thirty-ninth Annual Report and Accounts of the Projects and
Development India Limited (PDIL), NOIDA, Uttar Pradesh, for the
year 2016-17, together with the Auditor's Report on the Accounts
and the comments of the Comptroller and Auditor General of India

thereon.

Statement by Government accepting the above Report.
[Placed in Library. See No. L.T. 8252/16/18]

Thirty-ninth Annual Report and Accounts of the Rashtriya Chemicals
and Fertilizers Limited (RCF), Mumbai, for the year 2016-17, together
with the Auditor's Report on the Accounts and the comments of the

Comptroller and Auditor General of India thereon.

Statement by Government accepting the above Report.
[Placed in Library. See No. L.T. 8254/16/18]

each (in English and Hindi) of the following papers:—

Twenty-sixth Annual Report and Accounts of the Institute of Pesticide
Formulation Technology (IPFT), Gurugram, Haryana, for the year
2016-17, together with the Auditor's Report on the Accounts.

Review by Government on the working of the above Institute.
[Placed in Library. See No. L.T. 8255/16/18]

Forty-ninth Annual Report and Accounts of the Central Institute of
Plastics Engineering and Technology (CIPET), Chennai, for the year
2016-17, together with the Auditor's Report on the Accounts.

Review by Government on the working of the above Institute.
[Placed in Library. See No. L.T. 7718/16/17]

I. Notifications of the Ministry of Communications

II. Report and Accounts (2016-17) of TCIL, New Delhi and related papers

III. MoU between Government of India and TCIL, New Delhi

TAR FATST & I HAl 9AT Vel HATed § ¥ FA (s 7 R wEIe,
§ fefeiad o |91 9ol W @l g

L.

(i) A copy (in English and Hindi) of the Ministry of Communications
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II.

(i)

(Department of Posts) Notification No. G.S.R. 1475 (E), dated the 2nd
December, 2017, publishing the Indian Post Office (Amendment) Rules,
2017, under sub-section (4) of Section 74 of the Indian Post Office
Act, 1898. [Placed in Library. See No. L.T. 8068/16/17]

A copy (in English and Hindi) of the Ministry of Communications
(Department of Telecommunications) Notification No. G.S.R. 1068 (E),
dated the 28th August, 2017, publishing the prevention of tampering of
the Mobile Device Equipment Identification Number, Rules, 2017, under
subsection (5) of Section 7 of the Indian Telegraph Act, 1885.

[Placed in Library. See No. L.T. 8066/16/17]

(i) A copy (in English and Hindi) of the Ministry of Communications

(Department of Telecommunications) Notification No. F. No. 1-1/2017-Coord
dated the 14th November, 2017, publishing the TRAI Meetings for
Transaction of Business (Third Amendment) Regulation, 2017, under
Section 37 of the Telecom Regulatory Authority of India Act, 1997.
[Placed in Library. See No. L.T. 8067/16/17]

(iv) A copy (in English and Hindi) of the Ministry of Communications

(Department of Telecommunications) Notification No. G.S.R. 1441 (E),
dated the 23rd November, 2017, publishing the panic button and Global
Positioning system facility in all mobile phone handsets (Amendment)
Rules, 2017, under sub-section (4) of Section 10 of the Indian Wireless
Telegraphy Act, 1933 [Placed in Library. See No. L.T. 7770/16/17]

A copy each (in English and Hindi) of the following papers, under sub-
section (1) (b) of Section 394 of the Companies Act, 2013:—

(@)

(i)

(a) Annual Report and Accounts of the Telecommunications Consultants
India Limited (TCIL), New Delhi, for the year 2016-17, together
with the Auditor's Report on the Accounts and the comments of the

Comptroller and Auditor General of India thereon.

(b) Performance Review of the above Company, for the year 2016-17.
[Placed in Library. See No. L.T. 7772/16/17]

(a) Annual Report and Accounts of the Hemisphere Properties India
Limited (HPIL), New Delhi, for the year 2016-17, together with
the Auditor's Report on the Accounts and the comments of the

Comptroller and Auditor General of India thereon.

(b) Performance Review of the above Company, for the year 2016-17.
[Placed in Library. See No. L.T. 7771/16/17]
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III. A copy (in English and Hindi) of the Memorandum of Understanding between

the Government of India (Department of Telecommunications, Ministry of

Communications and Information Technology) and the Telecommunications
Consultants India Limited (TCIL), for the year 2017-18.

[Placed in Library. See No. L.T. 7775/16/17]

I. Notification of the Ministry of Railways

II. Report and Accounts (2016-17) of various Organisations and Companies and

related papers

III. MoU, between Government of India and IRCON International Limited,
KRCL, DFCCIL, BSCL, IRFCL, RVNL, MRVCL, Braithwaite and Company,
RailTel Corporation, Rites Ltd., CONCOR, IRCTCL, Bharat Wagon and
Engineering Company Limited and KMRCL

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): Sir, I lay on the Table:—-

L.

IL.

A copy (in English and Hindi) of the Ministry of Railways, Notification No.
G.S.R. 1060 (E), dated the 23rd August, 2017, publishing the Railway Claims
Tribunal (Procedure) Second Amendment Rules, 2017, under sub-section (3)
of Section 30 of the Railways Claims Tribunal Act, 1987.

[Placed in Library. See No. L.T. 8084/16/17]

A. A copy each (in English and Hindi) of the following papers, under
sub-section (1) (b) of Section 394 of the Companies Act, 2013:—

B.

@ (a)

(b)

(i) (a)

(b)

A copy
@ (2

Forty-second Annual Report and Accounts of the RITES Limited,
New Delhi, for the year 2016-17, together with the Auditor’s
Report on the Accounts and comments of the Comptroller and

Auditor General of India thereon.

Review by Government on the working of the above Company.
[Placed in Library. See No. L.T. 7778/16/17]

Fortieth Annual Report and Accounts of the Braithwaite and
Company Ltd. (BCL), Kolkata, for the year 2016-17, together
with the Auditor’s Report on the Accounts and comments of

the Comptroller and Auditor General of India thereon.

Review by Government on the working of the above Company.
[Placed in Library. See No. L.T. 7777/16/17]

each (in English and Hindi) of the following papers:—

Annual Report and Accounts of the Railway Sports Promotion
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Board (RSPB), New Delhi, for the year 2016-17, together with
the Auditor’s Report on the Accounts.

(b) Performance Review of the above Board, for the year 2016-17.
[Placed in Library. See No. L.T. 7787/16/17]

(i) (a) Annual Report and Accounts of the Indian Railway Welfare
Organisation (IRWO), New Delhi, for the year 2016-17, together
with the Auditor's Report on the Accounts.

(b) Performance Review of the above Organisation, for the year
2016-17. [Placed in Library. See No. L.T. 8082/16/17]

(iii) (a) Annual Report and Accounts of the Centre for Railway
Information Systems (CRIS), New Delhi, for the year 2016-17,
together with the Auditor's Report on the Accounts.

(b) Performance Review of the above Centre, for the year 2016-17.
[Placed in Library. See No. L.T. 8083/16/17]

II. (i) Memorandum of Understanding between the Government of India
(Ministry of Railways) and the IRCON International Limited, for the
year 2017-18. [Placed in Library. See No. L.T. 7789/16/17]

(il) Memorandum of Understanding between the Government of India (Ministry
of Railways) and the Konkan Railway Corporation Limited (KRCL), for
the year 2017-18. [Placed in Library. See No. L.T. 7791/16/17]

(iii)) Memorandum of Understanding between the Government of India (Ministry
of Railways) and the Dedicated Freight Corridor Corporation of India
Limited (DFCCIL), for the year 2017-18.

[Placed in Library. See No. L.T. 7798/16/17]

(iv) Memorandum of Understanding between the Government of India (Ministry
of Railways) and the Burn Standard Company Limited, (BSCL), for the
year 2017-18. [Placed in Library. See No. L.T. 7799/16/17]

(v) Memorandum of Understanding between the Government of India
(Ministry of Railways) and the Indian Railway Finance Corporation
Limited (IRFCL), for the year 2017-18.

[Placed in Library. See No. L.T. 7800/16/17]

(vi) Memorandum of Understanding between the Government of India (Ministry
of Railways) and the Rail Vikas Nigam Limited (RVNL), for the year
2017-18. [Placed in Library. See No. L.T. 7790/16/17]
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(vil) Memorandum of Understanding between the Government of India
(Ministry of Railways) and the Mumbai Railway Vikas Corporation
Limited (MRVCL), for the year 2017-18.

[Placed in Library. See No. L.T. 7792/16/17]

(viii) Memorandum of Understanding between the Government of India (Ministry
of Railways) and the Braithwaite and Company Limited, for the year
2017-18. [Placed in Library. See No. L.T. 7793/16/17]

(ix) Memorandum of Understanding between the Government of India (Ministry
of Railways) and the RailTel Corporation of India Limited, for the year
2017-18. [Placed in Library. See No. L.T. 7794/16/17]

(x) Memorandum of Understanding between the Government of India (Ministry
of Railways) and the RITES Limited, for the year 2017-18.
[Placed in Library. See No. L.T. 7788/16/17]

(xi) Memorandum of Understanding between the Government of India
(Ministry of Railways) and the Container Corporation of India Limited
(CONCOR), for the year 2017-18.

[Placed in Library. See No. L.T. 7797/16/17]

(xii)) Memorandum of Understanding between the Government of India (Ministry
of Railways) and the Indian Railway Catering and Tourism Corporation
Limited (IRCTCL), for the year 2017-18.

[Placed in Library. See No. L.T. 7796/16/17]

(xiil)) Memorandum of Understanding between the Government of India (Ministry
of Railways) and the Bharat Wagon and Engineering Company Limited,
for the year 2017-18. [Placed in Library. See No. L.T. 7795/16/17]

(xiv) Memorandum of Understanding between the Government of India
(Ministry of Railways) and the Kolkata Metro Rail Corporation Limited
(KMRCL), for the year 2017-18.

[Placed in Library. See No. L.T. 7801/16/17]

Report and Accounts (2016-17 and 2001-02) of various Corporations and related
papers

P Td fHAE weamr FFAE § IS Al dAT GARH IS WA § I AL
(R IR BUTe): weigy, § MEfRad ue wun ged 1R vl g

I. (1) A copy each (in English and Hindi) of the following papers, under
sub-section (1) (b) of Section 394 of the Companies Act, 2013:—

(1) (a) Thirty-ninth Annual Report and Accounts of the Karnataka
Cashew Development Corporation (KCDC) Limited, Mangalore,
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IL.

for the year 2016-17, together with the Auditor's Report on the
Accounts and the comments of the Comptroller and Auditor

General of India thereon.

(b) Review by Government on the working of the above Corporation.
[Placed in Library. See No. L.T. 7738/16/17]

(i1) (a) Thirty-first Annual Report and Accounts of the Jammu and
Kashmir State Agro Industries Development Corporation Limited,
Srinagar, Kashmir, for the year 2000-01, together with the
Auditor's Report on the Accounts and the comments of the

Comptroller and Auditor General of India thereon.

(b) Review by Government on the working of the above Corporation.
[Placed in Library. See No. L.T. 8293/16/18]

(iii) (a) Thirty-second Annual Report and Accounts of the Jammu
and Kashmir State Agro Industries Development Corporation
Limited, Srinagar, Kashmir, for the year 2001-02, together with
the Auditor's Report on the Accounts and the comments of the

Comptroller and Auditor General of India thereon.
(b) Review by Government on the working of the above Corporation.

(2) Statements (in English and Hindi) giving reasons for the delay in laying
the papers mentioned at (1) (ii) and (iii) above.
[Placed in Library. See No. L.T. 8293/16/18]

A copy each (in English and Hindi) of the following papers, under sub-
section (3) of Section 14 and sub-section (4) of Section 17 of the National
Cooperative Development Corporation Act, 1962:—

(a) Annual Report of the National Cooperative Development Corporation
(NCDC), New Delhi, for the year 2016-17.

(b) Annual Accounts of the National Cooperative Development Corporation
(NCDC), New Delhi, for the year 2016-17, and the Audit Report thereon.

(¢) Annual Accounts of the National Cooperative Development Corporation
Employees Provident Fund, New Delhi, for the year 2016-17, and the
Audit Report thereon.

(d) Review by Government on the working of the above Corporation.
[Placed in Library. See No. L.T. 8290/16/18]
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Report and Accounts (2016-17) of NMPPB, New Delhi and related papers

Qe gEWHI0 U AAAT H Aoy wA (el ks i) wsiey, #
freferRad o=l &1 Ueb-Us Ui (iUl dorn fewl #) 991 ged W @l g

(a) Annual Report and Accounts of the National Meat and Poultry Processing
Board (NMPPB), New Delhi, for the year 2016-17, together with the Auditor's
Report on the Accounts.

(b) Review by Government on the working of the above Board.
[Placed in Library. See No. L.T. 8327/16/18]

I. Notification of the Ministry of Consumer Affairs, Food and Public Distribution

II. Report and Accounts (2016-17) of Central Warehousing Corporation, New
Delhi and related papers

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION AND THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND INDUSTRY (SHRI C. R. CHAUDHARY): Sir,
I lay on the Table:—-

I. A copy (in English and Hindi) of the Ministry of Consumer Affairs, Food
and Public Distribution (Department of Consumer Affairs) Notification No.
G.S.R. 1373 (E), dated the 7th November, 2017, publishing corrigendum to
Notification No. G.S.R. 629 (E), dated the 23rd June, 2017, under subsection
(4) of Section 52 of the Legal Metrology Act, 2009.

[Placed in Library. See No. L.T. 8352/16/18]

II. A copy each (in English and Hindi) of the following papers, under sub-
section (11) of Section 31 of the Warehousing Corporation Act, 1962:—

(a) Sixtieth Annual Report and Accounts of the Central Warchousing
Corporation (CWC), New Delhi, for the year 2016-17, together with
the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Corporation.
[Placed in Library. See No. L.T. 7749/16/17]

Reports (2017) of the LAW Commission of India

THE MINISTER OF STATE IN THE MINISTRY OF LAW AND JUSTICE;
AND THE MINISTER OF STATE IN THE MINISTRY OF CORPORATE AFFAIRS
(SHRI P. P. CHAUDHARY): Sir, I beg to lay on the Table, a copy each (in English
and Hindi) of the following papers:—
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(i) Two Hundred Sixty-sixth Report of the Law Commission of India on the
Advocates Act, 1961 (Regulation of Legal Profession) (March, 2017).
[Placed in Library. See No. L.T. 8136/16/17]

(i) Two Hundred Sixty-seventh Report of the Law Commission of India on the
Hate Speech (March, 2017). [Placed in Library. See No. L.T. 8137/16/17]

(iii)) Two Hundred Sixty-eighth Report of the Law Commission of India on the
Amendments to Criminal Procedure Code, 1973- Provisions Relating to Bail
(May, 2017). [Placed in Library. See No. L.T. 8138/16/17]

(iv) Two Hundred Sixty-ninth Report of the Law Commission of India on the
Transportation and House-keeping of Egg-laying hens (layers) and Broiler
Chickens (July, 2017). [Placed in Library. See No. L.T. 8139/16/17]

(v) Two Hundred Seventieth Report of the Law Commission of India on the
Compulsory Registration of Marriages (July, 2017).
[Placed in Library. See No. L.T. 8140/16/17]

MR. CHAIRMAN: No begging, please. ...(Interruptions)... ey S, {9 uget
B FART AT, W WA A S [T 37 T8 81| HY FEdl A bel A7 b 59 M9
TR o IR ©, S 97 H AT FrEar g A1 W @Al g, I W& HEA &1 'Begging'
word @I B9 avoid ®N I ST BN

MESSAGES FROM LOK SABHA
The Muslim Women (Protection of Rights on Marriage) Bill, 2017

SECRETARY-GENERAL: Sir, I have to report to the House the following message
received from the Lok Sabha, signed by the Secretary-General of the Lok Sabha:—

"In accordance with the provisions of rule 96 of the Rules of Procedure and
Conduct of Business in Lok Sabha, I am directed to enclose the Muslim
Women (Protection of Rights on Marriage) Bill, 2017, as passed by Lok
Sabha at its sitting held on the 28th December, 2017."

I lay a copy of the Bill on the Table.

REPORT OF THE COMMITTEE ON GOVERNMENT ASSURANCES

SHRIMATI VIPLOVE THAKUR (Himachal Pradesh): Sir, I present the Seventy-

first Report (in English and Hindi) of the Committee on Government Assurances.
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MR. CHAIRMAN: Silence, please. ...(Interruptions)... I don't want any Member

to sit and speak. Stand and speak only whenever called.

REPORT OF THE DEPARTMENT-RELATED PARLIAMENTARY
STANDING COMMITTEE ON AGRICULTURE

it SBIUTE TH. AT ([ORI): HeIGd, H TTel TGN &N HATAT DI Mg
| (2017-18)" & Hae ¥ FsdIgd Ufde H sidfdse qqfaTal/RIpIRel iR AR §RT
DI TG BRAE & Ay F fumT FdfRT B ddeh dacn emht wfifa & fareid
gided ®1 Yb-Us U (@S dr 3=l #) |91 9ed uR @l g

STATEMENTS OF THE DEPARTMENT-RELATED PARLIAMENTARY
STANDING COMMITTEE ON AGRICULTURE

# HINTE TH. TS (oRI): AeIed, H v Fefta $iy ddeft dodiy wmh
T (2017-18) & F=ferRaa UfTdeHl R SRR gRT 3T & T8 HRATs S dTel
fqaRull B geb-us Uiy (@S JAT fF) H) Ul 9ed WR @Al g

(i) Forty-second Report on action taken by the Government on the observations/

recommendations contained in the Thirty-fifth Report of the Committee
(Sixteenth Lok Sabha) on 'Demands for Grants (2017-18)" of the Ministry
of Agriculture and Farmers Welfare (Department of Agriculture, Cooperation

and Farmers Welfare; and

(i1) Forty-third Report on the action taken by the Government on the observations/
recommendations contained in the Thirty-sixth Report of the Committee on
'Demands for Grants (2017-18)" of the Ministry of Agriculture and Farmers
Welfare (Department of Agricultural Research and Education).

REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY
STANDING COMMITTEE ON INFORMATION TECHNOLOGY

SHRI SURESH GOPI (Nominated): Sir, I lay on the Table, a copy each (in
English and Hindi) of the following Reports of the Department-related Parliamentary
Standing Committee on Information Technology (2017-18):—

(1) Forty-second Report on Action Taken by the Government on the Observations/
Recommendations of the Committee contained in their Thirty-sixth Report
(Sixteenth Lok Sabha) on ‘Demands for Grants (2017-18)’ of the Ministry

of Electronics and Information Technology’;
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(i1) Forty-third Report on Action Taken by the Government on the Observations/
Recommendations of the Committee contained in their Thirty-eighth Report
(Sixteenth Lok Sabha) on the subject ‘Issues Related to Quality of Services
and Reported Call Drops’ relating to the Ministry of Communications

(Department of Telecommunications); and

(iii) Forty-fourth Report of the Committee on the subject ‘Status of Cable TV
Digitisation and Interoperability of Set Top Boxes’ relating to the Ministry

of Information and Broadcasting.

STATEMENTS OF THE DEPARTMENT-RELATED PARLIAMENTARY
STANDING COMMITTEE ON INFORMATION TECHNOLOGY

SHRI SURESH GOPI (Nominated): Sir, I lay on the Table, a copy each (in
English and Hindi) of the Statements showing further Action Taken by the Government
on the following Reports of the Department-related Parliamentary Standing Committee

on Information Technology (2017-18):—

(i) Eighteenth Action Taken Report (Sixteenth Lok Sabha) on the recommendations
of the Committee contained in their Second Report (Sixteenth Lok Sabha)
on ‘Demands for Grants (2014-15)’ of the Ministry of Electronics and

Information Technology;

(i1) Nineteenth Action Taken Report (Sixteenth Lok Sabha) on the recommendations
of the Committee contained in their Eighth Report (Sixteenth Lok Sabha)
on ‘Demands for Grants (2015-16) of the Ministry of Information and

Broadcasting;

(iii) Twenty-second Action Taken Report (Sixteenth Lok Sabha) on the
recommendations of the Committee contained in their Sixth Report (Sixteenth
Lok Sabha) on ‘Demands for Grants (2015-16)’ of the Ministry of Electronics
and Information Technology;

(iv) Thirtieth Action Taken Report (Sixteenth Lok Sabha) on the recommendations
of the Committee contained in their Twenty-third Report (Sixteenth Lok
Sabha) on ‘Demands for Grants (2016-17)’ of the Ministry of Information
and Broadcasting;

(v) Thirty-first Action Taken Report (Sixteenth Lok Sabha) on the recommendations
of the Committee contained in their Twenty-fourth Report (Sixteenth Lok
Sabha) on ‘Demands for Grants (2016-17)’ of the Ministry of Communications

(Department of Telecommunications);
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(vi)

Thirty-second Action Taken Report (Sixteenth Lok Sabha) on the
recommendations of the Committee contained in their Twenty-fifth Report
(Sixteenth Lok Sabha) on ‘Demands for Grants (2016-17)’ of the Ministry

of Electronics and Information Technology;

(vii) Thirty-third Action Taken Report (Sixteenth Lok Sabha) on the recommendations

of the Committee contained in their Twenty-sixth Report (Sixteenth Lok Sabha)
on ‘Demands for Grants (2016-17)’ of the Ministry of Communications
(Department of Posts);

(viii) Thirty-ninth Action Taken Report (Sixteenth Lok Sabha) on the recommendations

(ix)

of the Committee contained in their Thirty-fourth Report (Sixteenth Lok
Sabha) on ‘Demands for Grants (2017-18)’ of the Ministry of Information

and Broadcasting; and

Forty-first Action Taken Report (Sixteenth Lok Sabha) on the recommendations
of the Committee contained in their Thirty-seventh Report (Sixteenth Lok
Sabha) on ‘Demands for Grants (2017-18)’ of the Ministry of Communications
(Department of Posts).

REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY

STANDING COMMITTEE ON RURAL DEVELOPMENT

sft IR0 AT GARAT (TORA): AEled, § AT GEfda wmfior e et
o et affa (2017-18) & fFrfaRea uftaedl o ge-ye dfa @ ger
fo=l ) A yed W v g

(@)

(i)

Fortieth Report on action taken by the Government on the recommendations
contained in the Twenty-sixth Report (Sixteenth Lok Sabha) on 'Pradhan
Mantri Awaas Yojana-Grameen (PMAY-G)' previously Indira Awaas Yojana
(IAY) pertaining to the Department of Rural Development (Ministry of Rural

Development); and

Forty-first Report on action taken by the Government on the recommendations
contained in the Thirty-fourth Report (Sixteenth Lok Sabha) on 'Demands
for Grants (2017-18)' of the Ministry of Panchayati Raj.
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REPORT OF THE RAILWAY CONVENTION COMMITTEE

SHRI T. K. RANGARAJAN (Tamil Nadu): Sir, I lay on the Table, a copy
(in English and Hindi) of the Twentieth Report (Sixteenth Lok Sabha) on the subject

“Vigilance in Indian Railways’ of the Railway Convention Committee.

STATEMENTS BY MINISTERS

Status of implementation of recommendations contained in the
Fifth, Thirty-first and Twenty-fifth Reports of the
Department-related Parliamentary Standing

Committee on Chemicals and Fertilizers

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT
AND HIGHWAYS; THE MINISTER OF STATE IN THE MINISTRY OF SHIPPING;
AND THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI MANSUKH L. MANDAVIYA): Sir, with your permission,

I make the following statements regarding:—

(1) Status of implementation of recommendations contained in the Fifth Report
of the Department-related Parliamentary Standing Committee on Chemicals
and Fertilizers on Demands for Grants (2015-16) pertaining to the Department

of Fertilizers, Ministry of Chemicals and Fertilizers;

(i) Status of implementation of recommendations contained in the Thirty-first
Report of the Department-related Parliamentary Standing Committee on
Chemicals and Fertilizers on Demands for Grants (2017-18) pertaining to
the Department of Fertilizers, Ministry of Chemicals and Fertilizers; and

(iii) Status of implementation of recommendations contained in the Twenty-
fifth Report of the Department-related Parliamentary Standing Committee
on Chemicals and Fertilizers on 'Petroleum, Chemicals and Petrochemicals
Investment Regions (PCPIRS)' pertaining to the Department of Chemicals

and Petrochemicals, Ministry of Chemicals and Fertilizers.

Status of implementation of recommendations/observations contained in the
Thirty-seventh and Thirty-eighth Reports of the Department-related

Parliamentary Standing Committee on Information Technology

THE MINISTER OF STATE OF THE MINISTRY OF COMMUNICATIONS
AND THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS
(SHRI MANOJ SINHA): Sir, I make the following statements regarding:—
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(@)

(i)

Status of implementation of recommendations/observations contained
in the Thirty-seventh Report of the Department-related Parliamentary
Standing Committee on Information Technology on Demands for Grants
(2017-18) pertaining to the Department of Posts, Ministry of Communications;

and

Status of implementation of recommendations/observations contained in
the Thirty-eighth Report of the Department-related Parliamentary Standing
Committee on Information Technology on 'Issues related to quality of services
and reported call drops' pertaining to the Department of Telecommunications,

Ministry of Communications.

Status of implementation of recommendations contained in the
Seventy-ninth, Eighty-first and Eighty-seventh Reports of the
Department-Related Parliamentary Standing Committee

on Personnel, Public Grievances, Law and Justice

THE MINISTER OF STATE IN THE MINISTRY OF LAW AND JUSTICE AND
THE MINISTER OF STATE IN THE MINISTRY OF CORPORATE AFFAIRS (SHRI
P. P. CHAUDHARY): Sir, I make the following statements regarding:—

(@)

(i)

Status of implementation of recommendations contained in the Seventy-
ninth Report of the Department-related Parliamentary Standing Committee
on Personnel, Public Grievances, Law and Justice on 'Feasibility of Holding
Simultaneous Elections to the House of People (Lok Sabha) and State

Legislative Assemblies;

Status of implementation of recommendations contained in the Eighty-first
Report of the Department-related Parliamentary Standing Committee on
Personnel, Public Grievances, Law and Justice on 'Role of Ministry of Law
and Justice in Framing/Approving the provisions of International Covenants/
Multilateral/Treaties or Agreements' pertaining to the Department of Legal

Affairs, Ministry of Law and Justice; and

(ii1) Status of implementation of recommendations contained in the Eighty-seventh

Report of the Department-related Parliamentary Standing Committee on
Personnel, Public Grievances, Law and Justice on 'Inordinate delay in filling

up the vacancies in the Supreme Court and High Courts'.
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STATEMENT REGARDING GOVERNMENT BUSINESS

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS AND THE MINISTER OF STATE IN THE MINISTRY OF STATISTICS
AND PROGRAMME IMPLEMENTATION (SHRI VIJAY GOEL): Sir, with your
permission, I rise to announce that Government Business during the week commencing

next week will consist of:—

1. Consideration of any items of Government Business carried over from today's

order paper consisting ofi—

(a) Consideration and passing of the National Bank for Agriculture and
Rural Development (Amendment) Bill, 2017, as passed by Lok Sabha.

(b) Consideration and passing of the State Banks (Repeal and Amendment)
Bill, 2017, as passed by Lok Sabha.

(c) Consideration and passing of the Central Road Fund (Amendment) Bill,
2017, as passed by Lok Sabha.

2. Further consideration and passing of the Whistle Blowers Protection
(Amendment) Bill, 2015, as passed by Lok Sabha.

3. Consideration and passing of the Prevention of Corruption (Amendment) Bill,

2013, as reported by Select Committee of Rajya Sabha. ...(Interruptions)...

REGARDING DISCUSSION ABOUT PILOTING OF THE LOKPAL BILL

st TR AT (STR UST): AU wEIGy, gt § qu gan o fF ey R
Tl 3scHi, f@¥d ©RR IR TRWM & IR H &8 I8 ©, 3R 3 39 oudl, af
AMBUTA & | AT, T81 df U M9 T8l AT ... (agr). .

st wumafa: e Bl ...(FAYT)... Please. ...(Interruptions)...

sft FR9 SETA: MY AHUT & A1 = AR ...(FALM)... R AT HEd &
f5 &9 a1 % ...(Fag™)...

it At AR Sfl, 3T S 91 AA BINIY, JRI I DIIQI .. (FLTH)...

Y TR ITATT: WX, TE BIs Abol Bl HEA 2] 2l WX, Ig o gt &1 iy
Bl ...(HIH)...

A fOsa MIel: WY S, I8 Tg-¥e fau=g g1 Tdic 89 & 915 989 & foru
TISH I B ... (FGEH). ..
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MR. CHAIRMAN: Mr. Vijay Goel,.. ... (Interruptions)... Mr. Vijay Goel, you
need not answer Members, please. He had a point. He made his point. Just hear
it. That is all.

STATEMENT REGARDING GOVERNMENT BUSINESS — Contd.

SHRI VIJAY GOEL: 4. Consideration and passing of the Motor Vehicles
(Amendment) Bill, 2017, as passed by Lok Sabha and as reported by Select Committee
of Rajya Sabha.

5. Discussion on Statutory Resolution seeking disapproval of the Goods and
Services Tax (Compensation to States) Amendment Ordinance, 2017 (No.
5 of 2017) and consideration and return of the Goods and Services Tax
(Compensation to States) Amendment Bill, 2017, as passed by Lok Sabha.

(To replace an Ordinance).

6. Discussion on Statutory Resolution seeking disapproval of the Insolvency
and Bankruptcy Code (Amendment) Ordinance, 2017 (No. 7 of 2017)
and consideration and passing of the Insolvency and Bankruptcy Code
(Amendment) Bill, 2017, after it is passed by Lok Sabha. (To replace an

Ordinance).
7. Consideration and passing of the following Bills, as passed by Lok Sabha:—

(a) The Requisitioning and Acquisition of Immoveable Property (Amendment)
Bill, 2017.

(b) The Muslim Women (Protection of Rights on Marriage) Bill, 2017.

8. Consideration and return of the Appropriation (No.5) Bill, 2017, as passed
by Lok Sabha.

9. Consideration of Resolution seeking approval of the recommendations contained
in Paras 9,10 (to the extent that reimbursement of losses on operation of
'strategic lines’ is made by General Revenues to Ministry of Railways)
11,12, 13,14,15,16 and 17 (the rate of interest will be paid on the basis of
average cost of borrowing) of the Sixth Report of the Railway Convention
Committee (2014) which was presented in Lok Sabha and laid in the Rajya
Sabha on 2nd December, 2016.

10. Consideration and passing of the following Bills, after they are passed by
Lok Sabha:-

(a) The Ancient Monuments and Archaeological Sites and Remains
(Amendment) Bill, 2017.
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(b) The Public Premises (Eviction of Unauthorized Occupants) Amendment
Bill, 2017.

(¢) The High Court and the Supreme Court Judges (Salaries and Condition
of Services) Amendment Bill, 2017.

(d) The Payment of Gratuity (Amendment) Bill, 2017.
(e) The Dentists (Amendment) Bill, 2017.

11. Consideration and agreeing to the Amendments made by Lok Sabha in 12.
the Constitution (One Hundred and Twenty Third Amendment) Bill, 2017,
as passed by Lok Sabha, as reported by Select Committee of Rajya Sabha
and as passed by Rajya Sabha with amendments.

12. Further consideration and passing of the National Commission for Backward
Classes (Repeal) Bill, 2017, as passed by Lok Sabha.

REGARDING DISCUSSION ABOUT INCREASING THE SALARY OF THE
MEMBERS AND DISRESPECTFUL BEHAVIOUR SHOWN
BY A MEMBER TOWARDS THE CHAIR

MR. CHAIRMAN: I have an advice for the Government, through the Parliamentary
Affairs Minister. There has been a long-pending demand in respect of the salaries
and emoluments of the Members of Parliament along with the Pay Commission’s
Report. Please examine it and get back to the House as and when the Government
decides about it. Then...

sft TRT1 3RmETe: WRAT WX ... (FAHF)...

MR. CHAIRMAN: Please, please. ...(Interruptions)... Let me take up today’s

Business first.
sft R9T 3nETe: U BT A 91T B & 72 (D).,
MR. CHAIRMAN: I will allow you. ...(Interruptions)...
sft ST IFATA: T WA H (U 91 & A8l HE ADd? ...(TAUH). ..
st [uTafy: gem U1 B BT 87 ...(FaH). .
sft TR AT TR ..(FAYH)... SBIT AT AT T ... (FIEF)....

MR. CHAIRMAN: Hon. Members, yesterday during the Question Hour I had
expressed my displeasure against the conduct of the hon. Member, Shri B. K.

Hariprasad. This morning, Shri B. K. Hariprasad met me...
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st R 3IFETA: *

MR. CHAIRMAN: Please. This will not go on record. ...(Interruptions)... Please.

...(Interruptions)...
it v AT *

MR. CHAIRMAN: From the Chair, in an unusual manner, I made a suggestion;
first, let the Government discuss it and, then, come back to the House, and then,

you can have your say. ...(Interruptions)...

st RO AT *

it |umaf: I8 fauer o1, w@uer &1, FRIG UIE $I |aTd T8l 21 ... (FaHH). ..
Please don't make such comments. 3T 4fSU, wiISTl 3T HUAT SV

This morning, Shri B. K. Hariprasad met me personally and said what happened
yesterday was on the spur of the moment and that he did not mean any disrespect
to the Chair. He also said that he holds the office of the hon. Chairman in high

esteem. In view of this, I have decided to treat the matter as closed.

MATTERS RAISED WITH PERMISSION

Need for a strict law to check Cyber Crime

Y vadq wfer (USTa): TR, § TUST TT SMHRY §, S AT AU 3 ™R &7 B

HEIGY, IgaR HIsH' UP ol AUl [qu 21 SN caIdiol 89K oy U
@R B, 8RN fI7 T aRa Bl ...(wlieT)... ShIAT Cardiol & A1egHq | Mo
$hAgP, geic, fCaey, |CHYY AT M $s ke & oM Ad I8 & Wy Ig Sl
IRAT 8, I8 S dReM B, 39 W IgaR H1sH 7 T80 o f&ar g

I, AR HIH Udh VAT < 7, S SR FaRT &l are &l & § a1 I8
RaRe &3 & folg @e1 gon g b Wigear H1gA &l WRgae a3 & folv ga a1
DI T R S| ®RT B8 & T better prevent and prepare than repent and repair.
F ot g, § A1 g WAl A€l S B PR Bl gaE Ho [ I'M I8 A
ST &, T CaIIol §, SADI A9 ddx dgd Al Aecdqul Tt aTad
JISET Bl T8 STHIHIE CaTArol 8, T 89 Fdd! Al & A1 dige fhar Bl

Iy Fge fram € &R ereT wrerer Hifar o &, a' g1 Aewgl Hifewr 2,
RTd 89 P8 Adbsd ¥ & IR I & 94l 4Gl PRIS SIEIRAl § Hde 8 A o

* Not recorded.
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[sft waq #Aferd]

H 396 oY TR &1 AR$BR $I 980 gdIa HIN, W I8 Sl WIgaR HIgH ©, Ol
¥ Per fo I8 U JgUl g7 dX g SudfERl W™ LCIS]) g1 89 information technology
A ST economic globalization P blessing et %, I ' grow X B %, oAfep
39 18R HIsH P HRU M o] B H &, T8 I99 U8 terrorism &1 Cyber
terrorism dIde HR- BT ATATH KT 21 ST terrorists ®, o AYTH BIHY $HD HIEH
I AN Bl 3mdfhd Wt BRA € 3R AN BT misguide W BRI Bl 5D HIEIH o I
U P AN db Ygard o

TR, U B IS4 # Sl I9918SH &b Bidl ©, S 8P DI gs dauIged 4 d ™
IO § iR IS & A1 oEl-dRISl BT &1 GRaT B <d &l S gHRI ATTG-
e T, S0 Raamds fl 59 ASER H1gH F o 980 SEaw HIgH 81 @1 § AR S
AgaR ol 2, SAA Pls Al Ao bl W Ugd I 2l W, H AP AeH F 59
ged ¥ TS o f6 IRPR & A1egq 4 39 WIgaR HIsH Bl Jedis oA o1 &
U 9% ®eH TSI <Y dife 3 et e grey =T Sitad =Jdid &) Ad|

SHRI AMAR SHANKAR SABLE (Maharashtra): Sir, I associate myself with
the matter raised by hon. Member.

Y Yot v Rig @R uew): W'y, § 0 Wi 91 59 vy 9§ 9| Rar g

# Pz e TR (SR Tew): weey, § W Wd B 39 vy ¥ dag FRar gl
#t RS AER (ST U<EN): weEy, § ff W @ 39 vy @ dag wear g

#t I g T (SR TRw): HEIGY, H W W @ 59 favy 9§ Hag T g
3t e e fwTe (SR uewn): 7EIeY, § N W9 3 39 favg & dag wRar
#t I PUR FHTIY ERIATM): AEIST, H N I B 39 99y 4 d9g HRaT g

it wurafr: Sl dRE A a9 I el Sd B, ofbd Hedle oA oAl $He
P STHRd T8l Bl Ul SrgTaell BT JANT el HRAT BT I

Non-utilization of funds under the Namami-Gange Project

sft gl foEdt (SR Ueen): W), T8l AN $8 & WHR T, 98 [Hami ol
IT%h SWRT & Jod 7 HeM F SR T AHEAT IR B Tl I8 WHR & A1 W
fawd 21 981 I e | |ffera ==H 1 aRISEr @1 e Ruic & garfes
gqd forg amdfed 26 &t #RIg BT & e @t IR ST & B TS Bl 2017 IH
BT ITINT B foldT ST AT, TR 2017 DI FHIT & 916 W 26 IRASHG, S IHW
B AHTS A, W @ qedl A ! off, oS d6 I RIS T @ & E &R T S
BYY g oY JATEfET 8, IThT SUAN G 81 I8 a1 A1 F9sT H AR 8 [ ARPR
I & 91§ ST & AT * B Bl L (I .

* Expunged as ordered by the Chair.
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it TR AT 3T fI9T R 3MMSTL....(IIYH). ..

ot v foard): W), § vy w € g1 g8 9 el § 6 o9 9% WaR
ST & WY * PRl BT 2] AR G Sff, IE gl WRBR 3ME T, S WA
& A1 W+ HR @ B LL(FEEE). .

it wumafer: =121, 12, U1 EY 1 QYD WRBR Bl MY AT €, A1 98 37T 91
¥, W 3MuaT vy 1 gRAISHT €, oY S R AP .. (FGHT). ..

#t we foart: W § @ U@ dNE SRAT g, dAfhd 89 GRPR DI ATl
ar w3 Rl L (aET). .

st wuaf: IRIG SR AT @ 91d BIRSY, $HUAT 3T fqwy uR gyl
...(TAYT)... 3MY T & AT YT AT HINIY, PR §AH politics RN, T FAH
JUR &1 BN FHIS ST, 3T 9gd GHdT &, FAIY 317 [I97 WR 37yl ...(qagm). .

2 e ARt J=aR, § Sue 41EH W ARGR B IS QAT Aredl g (b o
AR JeT WAl S g e & Y gRIORA Y A, A S99 BT 11 fH g gAa
e P AU aRIORAT B ATY, A S8 P €1 a1d Hel oAf {6 A I T g gl
I W W T AR, S/ g8 4 A d$l, S Y, HeE {3 99 g, R
Ja1 B 9o I e F I HA b &4F W M1 g, 9o § 9gd oA & @
it a1 FE A1Ed § $ $9d fU i1 26 A1 #RIs $UY SEfed €, ST oA
STedl 81 9P, SYANT fhar Su arfe o gRAISHN 8, 9 81 el ), § 99 9l
BT IR I T8 T PR A PIAT 1&g (P SfF AN FR O &, a1 [ H
uY G O §, U FE WRBR Sl * BR Sl &, T AT N gHbl * 4 d FAPR
ey B < Hife 39 WRSR A T JAT Bl Al * 71 g1 gafoy § faEagde
IE HEAl ARl § [ I8 WHR [HAHl, FoIgRl, AledHl & df * T gal, 9 |
®F I HAT W AT B, J&I AR A AqRIY 2, 9gd-98d g=gdIa|

SHRI PARTAP SINGH BAJWA (Punjab): Sir, I associate myself with the matter
raised by Shri Pramod Tiwari.

SHRI SANJIV KUMAR (Jharkhand): Sir, I also associate myself with the matter
raised by Shri Pramod Tiwari.

SHRI P. BHATTACHARYA (West Bengal): Sir, I also associate myself with the
matter raised by Shri Pramod Tiwari.

DR. PRADEEP KUMAR BALMUCHU (Jharkhand): Sir, I also associate myself
with the matter raised by Shri Pramod Tiwari.

SHRI SANTIUSE KUJUR (Assam): Sir, I also associate myself with the matter

raised by Shri Pramod Tiwari.

* Expunged as ordered by the Chair.
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SHRI MAHENDRA SINGH MAHRA (Uttarakhand): Sir, I also associate myself

with the matter raised by Shri Pramod Tiwari.
el o wfed (MERTE): Heley, § W Wd @1 39 vy 9 d9g axal gl
#t g TaE (FERTE): HEIed, § W Wd B 39 vy 9 dag =l g
# I AR FHTY (BRIUM): Heled, § 4 W@ $I 39 AW I Aag HAl gl

it urafar: yEIe Sft, _mue T H31 & AW W A fean, §9 enmudt Hier e,
QBT MY T & AU * qE BT WA B L &l VR, 39 910 B Bl Il THIg
Sft, o9 fawg R 81, O S 81 TR 9 929 SR ) 99 R W faeet
PN, A I F9F U 38T Bl H $IE gEdl T8 o @ g, MMUd IER T,
AfpT SR @ffaR # 89 o vy d& fifa &, 91l politics & foTT syl w9
el ama srgudl €, g |l ave ve €, W A 9 %8 § SR fauar # A v €
EIIGIESIERSIT

Need to announce the birthday of Netaji Subhash Chandra Bose

as a national holiday and as Patriotism Day

SHRI RITABRATA BANERIJEE (West Bengal): Sir, I am making this Zero Hour
submission in this august House to urge the Union Government to declare Netaji
Subash Chandra Bose's birthday, that is, 23rd of January, as ‘Deshoprem Dibas’,
the Day of Patriotism, and as a National holiday reflecting institutional acceptance
of the supreme patriotic zeal of which Netaji Subash Chandra Bose was one of the

highest epitome.

Incidentally, tomorrow is the 74th anniversary of unfurling of the tricolour in
the Andaman and Nicobar Islands in which he had named them as Shaheed and
Swaraj Islands. Bose's birthday not only falls in the month of January but this very
month also records Netaji's ‘great escape’ considered to be one of the greatest in
the history of the world.

The British Government had put him on house arrest in Elgin Road, Calcutta.
On 16th of January, 1941, Bose disguised as an insurance agent, escaped from his
house amidst British surveillance. He travelled by road up to Gomoh, from where
he took the Kalka Mail to old Delhi. From Old Delhi, taking the Frontier Mail he
went up to Peshawar and from there with the help of other revolutionaries he escaped
the British India's North-West Frontier Province to reach Afghanistan.

From there, Sir, in the guise of an Italian national, called Count Orlando

Mazzotta, he went to Europe and organized the Indian prisoners of war there. He

* Expunged as ordered by the Chair.
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lived in Europe up to 1943. After being disillusioned that Nazi Germany could be
of any help in gaining India's Independence, he left for Japan. He took a great
risk in travelling in the German submarine around the Cape of Good Hope to the
south-east of Madagascar where he was transferred to a Japanese submarine for his

journey to Japan.

As a Supreme Commander of the Indian National Army, Bose organized the
military and also the large number of Indians living in different parts of South-
East Asia. On 6th of July, 1944, Netaji in a speech broadcasted by the Azad Hind
Radio, addressed Gandhiji for the first time as the 'Father of the Nation'. With his
Azad Hind Fauj, he marched towards India and for the first time raised the Indian
tricolour, modelled after that of the Indian National Congress, in the town of Moirang,
Manipur. His death defying heroism and supreme patriotism for the motherland is

rarest of the rare in the history of civilization.

The hon. Chief Minister of West Bengal and the West Bengal Government have
already demanded for the declaration of his birthday as the day of Patriotism and as
a National Holiday. I urge upon the Union government to declare 23rd of January as
‘Deshoprem Dibas’ and as a National holiday to institutionalize the supreme patriotic

zeal of Netaji and show befitting honour to Bose, the forgotten Hero. Thank you, Sir.

SHRI RIPUN BORA (Assam): Sir, I associate myself with the submission made
by the hon. Member.

SHRIMATI SHANTA CHHETRI (West Bengal): Sir, I also associate myself with

the submission made by the hon. Member.

SHRI MD. NADIMUL HAQUE (West Bengal): Sir, I also associate myself with

the submission made by the hon. Member.

MS. DOLA SEN (West Bengal): Sir, I also associate myself with the submission
made by the hon. Member.

SHRI SWAPAN DASGUPTA (Nominated): Sir, I also associate myself with the

submission made by the hon. Member.

SHRI A.U. SINGH DEO (Odisha): Sir, I also associate myself with the submission
made by the hon. Member.

SHRI DILIP KUMAR TIRKEY (Odisha): Sir, I also associate myself with the

submission made by the hon. Member.

it 3R g (STR U<en): Heled, § A1 59 AWy & A1er 37U+ 3] |velg bRl gl
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2 gHade fiE IRIR RIoReT): weey, § 1 39 vy & W 3 v
TG PR gl

sft Yt WA Rir (TR URw): wEIy, § W 39 Qv & A1 /A Jd! aWg
Pl

sfivcht Tt UIfed (ERTSY): WEley, H Wl 39 fAwy & 1Y A IMud! aWg
EaGI

1. SIFE giedt (et d@en): wEey, § ff 39 vy & |1 A MRl aRg
PRAT g

sft RS IR (SR U< HEIG, H W 39 vy & 9 e Jnud! aeg
PRAT g

SOME HON. MEMBERS: Sir, we also associate ourselves with the concern
expressed by the Hon. Member.

MR. CHAIRMAN: 1 think, almost all sides are associating. Netaji Subhash
Chandra Bose is a great hero. Whenever we see him even in films, we all feel

patriotism. 1 hope, the Government will take note of it.
AN HON. MEMBER: We should declare it a holiday. ...(Interruptions)...

MR. CHAIRMAN: Declaring a day is different, holidaying is different. We
should not be seen as if we are always asking for holidays. So, please understand.

But sentimentally what he said is right. ...(Interruptions)...

Incidents of misbehaviour with the passengers by some private airlines

sft gRdwr (faew): 9wnfa <, 999 <9 & foy gwae) a8 99 g & 9Ra
H gars I P aF H ol RASE @ qAd] AEdqul 8, Ry ol TEResd
TA ATl T P DA A HUR T8I &1 A 39 IR FIRAT BT FIAI AN
2 - Customer is king - I BaTs ATAT H ITH! & Fd $O & olfb Aol S AT
& AT FIT B IET B2

TFIR H {4 LAl Il W QW SR g 7 o {6 e dR, I 60-62
Y Bl IF F bl AT Bl LSRR, Ahell P, IH QIRARH P 4-6 AAlod
FBIgR ARl 7 i FRTAR I8 AT ARYIE Bl IHT QIRASH & Y HAgeiel Jar
FHHART 7 SF IGH] ST 1 I I A A1h ¥ RERG B f&7m 1211 A/
WRATEH & IR § AR 9T & 93 SA8¥eR, IMide vl w fores arel <91
gﬁul & G M, IFTE et 7 f&gex W complaint @I — Unprovoked Rudeness.
4 TEIR B Y AR Rgars! R < Y ARG d1. . Rig T o s A |
I TIRATSH b HHATRAT b IR H rude behaviour &1 Rpraa @1l I 9 Rrerrd
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S S Bl Uh & QRS Bl oAb 3MH AIA BT T IR AT Bt 817,
ms@wwﬁ%l 6 faiaR & Mint' 3EER ®F WaR & — 'Airlines seen posting
higher profits in the Financial Year 2018 on fare hikes.' s?ﬂ e H baggage & M
W 59 e I 9G 9 €, 99 I8 |aId ol A1 $u faqi a@ Rl e &,
AIfth fhR JTeTeld & BIs ¥ IhY 3 T iR el e a8 fRufa & f6 a9
ST U1 gall 31 A1 SR Sl § 6 3T dTl 99y H BaTS 8T & 3]
A o P Wt U ajgel S aReNe g8 ST goll d1 AR g1 geriiard Sit agd
g BE M T — WRY B A& QY TS

§ S AT F IR AR A I8 37U&T IR g b I8 gHead fvar Sy b
ol RS YRA WRGR & FRIH-BIFAI & d8d B B H T ol RSy
P IR H AR IR o0 QRS A S dR-AaNIe ¥ AR 6 Ar uRer
U7 HYd T H I STRIY BT § & MY WWHR | He fh 98 39 W B yeal
Y 3R D! FRE-BIT & T80 B B & (Y Hgl g=ydrg|

SHRI SUKHENDU SEKHAR RAY (West Bengal): Sir, I associate myself with

the issue raised by Shri Harivansh.

SHRI RITABRATA BANERJEE (West Bengal): Sir, I also associate myself with

the issue raised by Shri Harivansh.

SHRI NARESH AGRAWAL (Uttar Pradesh): Sir, I too associate myself with

the issue raised by Shri Harivansh.

SHRI RAM KUMAR KASHYAP (Haryana): Sir, I also associate myself with

the issue raised by Shri Harivansh.

SHRI SANJIV KUMAR (Jharkhand): Sir, I also associate myself with the issue
raised by Shri Harivansh.

PROF. RAM GOPAL YADAV (Uttar Pradesh): Sir, I also associate myself with

the issue raised by Shri Harivansh.

SHRI T. K. RANGARAJAN (Tamil Nadu): Sir, I also associate myself with the

issue raised by Shri Harivansh.

SHRI K. SOMAPRASAD (Kerala): Sir, I also associate myself with the issue
raised by Shri Harivansh.

SHRI VISHAMBHAR PRASAD NISHAD (Uttar Pradesh): Sir, I also associate

myself with the issue raised by Shri Harivansh.

SHRI ASHOK SIDDHARTH (Uttar Pradesh): Sir, I also associate myself with

the concern expressed by Shri Harivansh.
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SHRI NEERAJ SHEKHAR (Uttar Pradesh): Sir, I also associate myself with the

concern expressed by Shri Harivansh.

SHRI SURENDRA SINGH NAGAR (Uttar Pradesh): Sir, I also associate myself

with the concern expressed by Shri Harivansh.
# I A BgR ([FER): Heley, § i W@ B 39 vy & 91 GG T gl
#t IoTa o (TERTS): 7EIed, § W W 31 39 vy & 91y 99g =T gl

SOME HON. MEMBERS: Sir, we also associate ourselves with the concern
expressed by Shri Harivansh.

3t N IATS: W, IR YAUIS YIRS H $B I &, dl YAUS &I AR
TIRATET 99 PR <l &l 5 HHART VAT BR ET 8, dI S9b! 4T TIRelsd § Aihs)
B & I 99 HRAT AR (G .

it WAt 59 Yd D1 & W @1 Fifey) 8 femR g k)

Need to bring back the fishermen languishing in the jails in Pakistan

3t femR gRie AT (STR U<Rn): AT 99Uk qeled, H IR did § US
HE@YUl ATl BT IST BT §l AR, ORI & Fa! &5 @l 4 AR IR IS &
giaT [Tl & 21 AGARI BI GG DI AT 9 TIRR, 2017 Bl ThsdR o T T,
S 3 BRI Sl H 8| 981 SP] IRE-IRE B A <1 off W& 8 Y Jaads
9 N g usl B, A ¥ TG AN 37 IRIR b WRU-9I9el & g g8t ISR
B A F Y I IE B Whal g {6 I 9 | nfhwaT & STA-85 F gof T &
T IAP! AU B -8 F GBI B A1 IHSHR of s &Il AFYAR, I§ 984
B FEaqUl ATl B ST 81 T8, Ui B STl § $RIg 500 AYAR d5 © 3R
IIP! I87 THHE TRE B! IV <F S X2t &1 H TP qegq o YR IRBR BT T
TR g b g8l @I Sidll § I APIIN I T, ITD! ApI¢ W1 g= &1 H qqm1 @rean
g f& olrar & & i1 8 7901 AR, SHheR €, 9§91 981 R Y Al g f I A
ITG AT F MY I ST AN b GRS W Bl STH F TH B AT BT HAX &
AT B, FFeT B G arell A1 S arel Tal gl

AR, H 3MUd HIH § be WRBR H AGRIY PIAT A8l § b Sl TGN
AR B Sl § a5 8, Na! qifhed™ &1 1 o &7 § qhear of T8 o,
SP! RET HRAM B HUT S Y| AR, d 984 &l Rd AN &l g=yas|

SHRI NARESH AGRAWAL (Uttar Pradesh): Sir, I associate myself with the
issue raised by Shri Vishambhar Prasad Nishad.

sft e fart (SR uewn): welky, # ft Wi o1 39 vy & 9y awg
BT
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sft Yt A iR (ST uQY): WEIey, § W WY &1 39 vy & 9y 99g
PRAT g

SHRI RAM KUMAR KASHYAP (Haryana): Sir, I too associate myself with the
issue raised by Shri Vishambhar Prasad Nishad.

SHRI NEERAJ SHEKHAR (Uttar Pradesh): Sir, I also associate myself with the
issue raised by Shri Vishambhar Prasad Nishad.

SHRI K. K. RAGESH (Kerala): Sir, I also associate myself with the issue raised
by Shri Vishambhar Prasad Nishad.

SOME HON. MEMBERS: Sir, we also associate ourselves with the concern
expressed by Shri Vishambhar Prasad Nishad.

it guTaf: SPT T aRT BNl A1Vl ST o 81 9ol I8 8, Sb A sdb
B FII H Alc HIAT — B9 M 39 W ATl T H b & 9 I IR 70 Rpis
T 3V SHB! Pls FaRAT BT d1RYI ¥ Alc B I 8, R s HF 99 H 39
WH-JH WP ...(FAU)... 31D &, AMYDHT T | AT ST 31 Aol FAR S

Deaths due to starvation in Jharkhand

3t Wolld $AR (FIRES): HeIGd, fa1d 28 faawR, 2017 &I FaM HARI, TH-
BRI, r-faFsT, FREsS & H4id @ 4 81 Tgl Wrg J3ll, ARES b1 A1
g fr S9@ Ad &1 REER eiid, 2017 & 9N q& Afea &7 fJaeryg e g,
Rad Sei9 50 & RTelm wemds &1 e fear o fr e e e &rs &l
"R W Bl oSl 8, S 9%l X Agl e vl

U 9BR, 21 Sy faer, Faril-siikan, Rre-a9are 7 f&did 21 s/ager, 2017
Td 3w ARISH, Farii—fRier Saer o faie 23 sracar, 2017 B GRIT R
T& el & SR @ I 9 drs e wrg 99l IREs 7 & dfad gR1 3,
2017 H ST SMeY &I IR-RIERMET 9911 vd S9 € ) {1 8T &1 #, UIDAI 3
P BTS B "MYR" A 7 Sl Vd I q9F 9 <9 Tl e & Rgars S
CARCICN

TEIgY, 3R Y U1 § IR gRT SS¢ TV Al & fUsdl Rale o1 <1 oy,
Al IdT T f SIRES § SIIeTaR IMTS.U.UN. U9 IS W.ud. Jifer Sie era,
YRMR, WA F Aie-Te 3nfe sMRIfre el # for g1 enf 8ef &) #, a1
A8 & 3fex ALL3ME. DI, SIRWS 1 Yo Jd I3 Afd bl IRT @ierel vd Ardl.
3rs. Bic, feeell 9 qd g7 Afd, SIRES B did WA d Fol GA1s ol

HqEIGY, IRES H U W% gl Afedidl vd a8t & ol faredi @ SHEl
F 3iER | HIIA], TET Td 3 GS-FHEN e € 8k 3 & @ 4 R W
g, 981 A W% 3¢ fo S AR 80U, vd oe dh.ud. fert RRER
g, 7 ¥R # fora €
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[ doftg HAR]

wEIey, W gRT g 94 ¥ gl IS0 MU qr7a] b1 Rars I8 difed ol &
5 ADGP Y& &1 Us Yferd iR, ST I1g FHT 79 H U [9umaed IR S91d Sl
JET AT 3R IS G § R gRT 39 A Bl SoM & d1§ (ata AT 7 S9dh
RITH THIMEIR TSl B BT QY feam o, 98 | WY 3 ug W fJeme gl
PRI 7, TE1 BT &1 A W Ny & 9 § ==t 9 ) faems 99 99 )
UHR 3nfears ar ufauer ..

st |yt Ioftg S

#t ol $AR: =& A 7 M-S B, 98 A@ifdd Al © 6 IR ¥
SN Y@ A R AR YL 82 IA<: HEIQY, H 3MuP HEFH ¥ WRAR A A Bl g b
SIREE S 9a9 ST AIgl, a1 3R @ieT <@ 2, a8t W snfearaal @t Sit @ |
HId 81 REI 8, 98 AR B dTell Hedl § 3R ARBR Pl 39 W AN <A1 A1yl

dgd-9gd g4Il
st foera s1gR (femmad vewn): #eiey, A+ 9ew 1 S favy Som B,
H MU 3MUP! SHH TG Bl gl

it AIiEFg Iell @M (3MY U<¥): FBIGd, A 96w o Sl vy Som ©, H
3T 3MMUBT S/ TEE Bl g

3t g9 a9 (MERINY): HEIed, A 9w 7 il fawyy Somn &, § o oo
3MIPI THY FEG BT g

SHRI D. RAJA (Tamil Nadu): Sir, I also associate myself with the Zero Hour

submission made by the hon. Member.

DR. KARAN SINGH (NCT of Delhi): Sir, I also associate myself with the Zero

Hour submission made by Mr. Sanjiv Kumar.

Need to increase the Minimum Support Price for paddy crop

3 faeil urR Rt (afswm): Jualy #e8iey, TS < &1 TS rice growing
state B HAGT 60 oG fHAE NS F 9 B Wl B 2, AfbT M &+
TR M.S.P. BB HH B8 & BRI 39 fhaFl & fIU 1) g1 Sl 8 T 2l
IS BT IR WWHR & Albsl & JIIIAR U faiced Irdd & Ided W [Bam
BT 2,344 TYY BT Gl 31T Bl AR Hed TaHe ob R b 1,550 39T M.S.P. T
& 31 oot Wit dior, RiEmE, q9igdl, @R & 9IS @ $1d 98d 9 I8! 7, offdT
BHA BT S DI 8, SEH Dls gig ol 8l I8l gl T BRU YN I H g9 YT
B dTel fHAN IR &1 §81 9l Bl & H IW gU IS BY W SRl o
TR BT B RIBIRY TR THAd | o9 BT M.S.P. 2,930 39 Uf fdaee &= &1
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U 9T $REG Hgdl TaTHE DI WSl ol AR 9 HI 91d I8 7 6 Agal Tae
9 39 UG DI I QAT 81 AR g A3 ol T g it 7 Al gar w3
S B 39 IR A @d fo@r g1 UISIY SR 7 U4 gAd GV 9F H M.S.P. di
HeS $G AT B Bl a1 Dol A, AR EDibd § g IS W AN oI I HIb!
PH gl AT § bg WHR A AR ST g b 9 & PRIsl fparl iR anfsen
P ardl fpaEl & fBdl B & & AV paddy BT M.S.P. Tchlel 9GThR BH I BH
2,930 ¥UY fHar S, g=arg|

it TR AT (IR UIN): ARG, AT Aeg 4 <1 fawg Igmn 7, H e

SMYP] T HHg hdI _§\.r|

it Wt S B, F9dT T IS S, g=gdia|
st fde &, a=ar ([ UQeN): ARGy, A 9ew | ol vy Iemn 7, § i

U TP THH g DRAT Bl

st vy, e fag (anifsem): weiey, A 9w 9 Sl vy Sorn 7, § 1 oo

STYP] T HHg hRdI _g.rl

sit eeR g gall (d9T9): FEIeY, AN 9ew A Sl 9wy Semn 7, H W

U YD THY g HRAT g

3t I AR HTIY (FRAVM): FEIGY, AT eI + o fIwg Sorn g, § €@

U AID! THY g DHRAT Bl

3l Yis RiE IR (SR 9ew): Heled, A 9w J S fqug Serr B, § 9
3T 3T S Tg Hal

sft 3rene Rigrd (SR U9w): #Elgy, 9T 9ew o S fawy Ser ', §
3T AT S FHg Bl

sft RS IR (STR URIN): HEIGY, AR G 7 W vy Ser g, H f

U AMUD! THY TEF DRAT Bl

it I g qEl (IR USW): ARG, AT Wew 7 S fAvy 38w g, H

3T YD SHY TG Bl g

sft el fardt (SR uSw): HElgy, AT 9ew | Wi fawy Sen ', § o
3T AU S TG Bl g

PR dAeon ERAM): HEIGY, AFHT FE 1 Sl vy Iorn B, H W o

JTIHT T TG DRl g

SHRI D. RAJA (Tamil Nadu): Sir, I also associate myself with the Zero Hour

submission made by the hon. Member. Sir, the Government should respond to this.
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SHRI SUKHENDU SEKHAR RAY (West Bengal): Sir, I also associate myself

with the Zero Hour submission made by the hon. Member.

SHRI T. K. RANGARAJAN (Tamil Nadu): Sir, I also associate myself with the

Zero Hour submission made by the hon. Member.

Need to fill the vacant posts of Chairman and Vice-Chairman in
Intellectual Property Appellate Board (IPAB)

SHRI TIRUCHI SIVA (Tamil Nadu): Sit, the Intellectual Property Appellate Board

is an important judicial organ. It was set up through a Gazette Notification in 2003.

The main function of the IPAB is to hear appeals against the decisions of the
Registrar of Trade Mark, Patent Controller and issues relating to Geographical Indicators
and copyright cases. Sir, the headquarters of the IPAB is located in Chennai and
has its branches in Kolkata and Delhi.

The aim to set up IPAB was for speedy disposal of cases and rectification
of applications. As per provisions laid down under the Trade Marks Act and the
Patent Act, any decision, on any matter, is to be given either by the Chairman
and a Technical Member or by the Vice-Chairman and a Technical Member. But,
Sir, the post of the Chairman is lying vacant for the past one-and-a-half years and
the post of the Vice-Chairman is lying vacant for more than three-and-a-half years.
Along with this, the posts of two Technical Members are also vacant. The vacant
posts have led to obstruction of justice since functioning of the Board has come to
a standstill and the disposal rate has become very low. Since the posts are lying
vacant, the disposal rate of trade mark cases is now reduced to almost half — from
61 per cent to 38 per cent — and the pendency of cases has increased. Currently,

there are 316 pending matters, including cases relating to patents and trade marks.

Sir, IPAB is an important judicial body which has, in the past, given important
judicial decisions on Novartis and has been achieving milestones. The Government
should appoint appropriate people on the posts of the Chairman, the Vice-Chairman,
and the Technical Members. The concerns regarding the vacant posts have been
brought to the notice of the Government. But, nothing has so far been done. Hence,
I urge the Government to take appropriate steps to ensure that the judicial bodies
in the country work efficiently and that they are able to cater to the needs of the
people. Since, the IPAB, Chennai, is an important public institution, the vacant
posts in this institution have paralyzed it. It is the foremost duty of the Government
to take necessary steps, at the earliest, to fill the vacant posts with qualified

individuals.



Matters raised [29 December, 2017] with Permission 31

Need to set up National Debt Relief Commission for farmers and to
write-off agricultural loans given to small and marginal farmers

SHRI K. K. RAGESH (Kerala): Mr. Chairman, Sir, through you, I am demanding
for a total waiving off of the farmers’ loans. We have witnessed the mounting agrarian
crisis. And, considering this agrarian crisis, it is extremely important to write off all
the loans taken by the farmers. A National Debt Relief Commission for farmers has
also to be set up. Until a decision is taken by the National Debt Relief Commission,
a moratorium on all farmers’ loans needs to be declared by the Government. I urge

the Government to take necessary steps in this regard.

Sir, we have promised farmers a profit of 50 per cent, in addition to the
cost of production. But, unfortunately, all this has not happened. The farmers are
committing suicides all over the country. The cheaper credit is also benefitting only
the big agri-business companies, and not the farmers. The much-hyped fasal beema
has resulted in pocketing of ¥ 21,500 crores by the beema companies. And, the
disposed of amount is as meagre as ¥ 714 crores. So, considering all these aspects,
it is extremely important for the Government to immediately intervene and arrest
the mounting agrarian crisis. As per the 2015 data of the NCRB, around 12,602
farmers have committed suicides, which is an increase of 42 per cent. The year 2015
registered an increase of 42,000 suicide by the farmers. I do not know why majority
suicides by the farmers are taking place in BJP-ruled States. ...(Interruptions)...

st wumafa: e ddieE, dodt a7 FO B AR ¥ T8l oWl

SHRI K. K. RAGESH: Sir, I am mentioning a fact. In Maharashtra alone, 4,291

farmers have committed suicides.

We are so eager to write off the corporate loans in the name of book adjustment.
But, there is no book adjustment for farmers. I am requesting the Government to
take necessary steps in order to make some adjustments for farmers. Please see the
agony of farmers. The suicides by the farmers are mounting throughout the country.
Farmers are agitating in Maharashtra, in Madhya Pradesh, almost in all parts of the
country. The agony of farmers should not fall on deaf years. You must open your
eyes. ...(Interruptions)...

MR. CHAIRMAN: Okay. Now, Shrimati Vijila Sathyananth. ...(Interruptions)...

SHRIMATI VIJILA SATHYANANTH (Tamil Nadu): Thank you, Chairman, Sir.

...(Interruptions)...

MR. CHAIRMAN: Whoever wants to associate, I have a suggestion, they should
send their names to the Table so that it definitely goes on record, otherwise it may

sometimes get missed also. It is my advice for future.
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sft <Y e gt (SR U<IN): WEIRY, H AN WS §RT SO Y vy |
W Bl TG Bl gl

3. Igurel fig agd (SR uew): wERy, § W) AT WS §RT S8 Y
g 4 W@ Bl G BT

sft SIdg 3rell WM (IR URTN): ARy, H W AT 9GS §RT S8 Y favy
q W B TG Bl gl

sft P SPETA ([TR USYN): HElGd, H W A 9ew g§RT So¢ Y favyg |
T Bl TG Bl gl

sft e faar) (SR uREn): wElky, § ff AT e §RT S8y U favy
A W Bl TG BRal gl

sft RS IR (SR USY): HEIGY, H ft AN W gRT SO Y vy |
R B GG dRal gl

Need to provide employment opportunities to Tamil Nadu students

in the Central Government Service

SHRIMATI VIJILA SATHYANANTH (Tamil Nadu): Mr. Chairman, Sir, it is my
first speech before you as the 13th Vice-President and the Chairman of this august
House. I extend my greetings to you and I am also humbled to see your concern

for my departed leader. The impact of your presence is indescribable and invaluable.

Now, Sir, I come to the point. Through you, I would like to urge the Central
Government not to deprive the Tamil Nadu students from the employment opportunities
in the Central Government recruitments. For the past ten years, it has been a major
setback. In important offices, like, the Customs Department, the Excise Department, the
AG Office, the Income Tax Department, the Defence, and fifty other establishments
of the Central Government, the Tamilians are rarely getting employment. Why is it
so? Why? Data of candidates recruited by the Staff Selection Commission in 2013
shows that about 5.5 per cent candidates belonging to Tamil Nadu got appointment
whereas other States got 94.5 per cent. In 2014, it came to 3 per cent whereas
other States got 97 per cent. In 2015, about 5 per cent Tamilians got appointments
in Central Excise, Customs, AG Office, etc., whereas other States got 95 per cent.
This statistical information shows that in all Central Government offices, Railway
Ticket counters, Life Insurance, General Insurance and Nationalised Banks — already,
my colleague MP has pointed out this in his Special Mention — we see only
Hindi speaking personnels. In the last 10 years, Tamilians were denied getting these
opportunities. Apart from service sectors, the same status prevails in the NLC, the
BHEL, Defence factories, the ICF, Kalpakkam, Nuclear Power Plant, etc.
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The Staff Selection Commission, a statutory body, conducts various levels of
examination for Central Government vacancies. On All India basis, it was conducted
in seven zones and two Deputy zones. Earlier, the Government vacancies were filled
up zonal wise. Because of that, the State people got opportunities in their respective
States. But now, it is conducted on all-India basis. Three Income-Tax employees in
CBI net were caught for SSC malpractice. So, that also has been found out. All

were from Bihar.

Now, I come to the solution. Examination on all-India basis should be abolished
and zonal-wise examination should be conducted. Question papers should be in all
regional languages. The respective Departments which go in for recruitments should
seek only people who speak local languages. So, the respective Department has to

call for...
MR. CHAIRMAN: Thank you, Vijilaji.

SHRIMATI VIJILA SATHYANANTH: The questions in the third stage of

examination. ...(Interruptions)... But 1 started only at...

MR. CHAIRMAN: The only point is that it is not going on record. That is
my worry.

SHRIMATI VIJILA SATHYANANTH: The questions in the third stage of
examination are only in English and Hindi, which gives an advantage to Hindi

speaking people. The Employment and Training Ministry has to give approval since

it is all computerized. Thank you.

SHRI T. K. RANGARAJAN (Tamil Nadu): Sir, I associate myself with the issue
raised by the hon. Member.

SHRI TIRUCHI SIVA (Tamil Nadu): Sir, I also associate myself with the issue
raised by the hon. Member.

SHRI LA. GANESAN (Madhya Pradesh): Sir, I also associate myself with the

issue raised by the hon. Member.

MR. CHAIRMAN: Thank you very much. Now, Shrimati Rajani Patil. I am
allowing her as a special case because some serious incident has taken place, just
before the start of the Session today. Otherwise, normally, we go by the list only.
But, as a special case, I have allowed her. I8 T Hg %, W’%K’ INCIISES) gl
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Need to check security measures before issuing fire safety certificates to
buildings by the Municipal Authorities in the wake of a fire incident
in Mumbai on the night of 28th December, 2017

SRl I Ifed (MERTR): gUdIe AR, &l A $I HERIG & s eBR 4
U 98d ol 91 B9l §all, STal R HHAl A HFTss ¥ 3R & acig | 15 dARl
BI A B Tl 59 AR ATl H 12 ARG off 3R 14 AN €A g 81 S8l R I
oft Qﬂ, I b U Times Now, Mirror Now, ET, TV9, Zoom TV, S a9t electronic
media & offices &, ITdI AT &I ng’iﬁ 2l

R, H e Aegd 9 4% e Redwe -1 aredl § b g9 H§ 9gd IR o
T g o S9 B IIRYT H ARG S8 Wl ©, d 89 9ed ¥ 9did Soid &l Hft
S & AINGA ¥ 3N o Sl 8, o 89 9ed H ¥alel Sold & 3R S9$ 915 99 ol
IFP] Y S &1 H el aredl § b s § Sl AN BIA a9 8, STh] s
RIFRITA HRUNIE ATSHE <l 8, 981 IR "1 Above' IXCRE 8, 98/ I 3N Y §s
oAl § 1 s § 6 a1 S9! dsd™ o H o Wil 8 g ofl? o9 '
IR AZAT < §, O S I RT & RIRRET At AR ofd € A7 T8 o 87
Ig U dgd B Heaqul a1d 2, N R W gH &9 <A 18Tl 39 YhR & Bad
# ey T AR 9 €1 s IR U BlaT ® {6 99 39 UBR @ geA "edl €,
A R 379 31g oft dey 98 81 €, 9 IR O ¥, a1 g8 R 12 Al W) TS
2l 39 PR F BISH SIGRT 7 &, 3ACY BT F&il § AN BT A1MRY 3R AR
AT BT AT TH Giferdl BT A1RYI I H S8l IR R SHRG ©, 98f IR §H0 39
TRE DI g Bl &, S9fely 31 MUy I8 R g f6 39 aRe & e fay i)

MR. CHAIRMAN: Thank you.

3l 9 TEEs (MERTYY): Weled, AMHIY 9ewdl | Sl vy Sown ©, H AU

SYD] T HHg hXdI E |

3t Iola Yad (AERTS): A8Ied, A &1 o Sl fawg SSrn 7, § Y o
JMIPT A G Bl g |

SHRI RAJ BABBAR (Uttarakhand): Sir, I also associate myself with the issue
raised by the hon. Member.

DR. T. SUBBARAMI REDDY (Andhra Pradesh): Sir, I also associate myself
with the issue raised by the hon. Member.

SHRI VIVEK K. TANKHA (Madhya Pradesh): Sir, I also associate myself with

the issue raised by the hon. Member.

SHRI RIPUN BORA (ASSAM): Sir, I also associate myself with the issue raised
by the hon. Member. ...(Interruptions)...
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MR. CHAIRMAN: Please, please. That is not the system. Husainji, you want

to say one word, please say.

3l §F TEEs (MERTSY): Weled, HMHIY 9wl | Sl vy Sown ©, H AU

SUYP] T g hRdI T;-:\.rl

IR, SABI SR BT 13V T87 WX fire equipment T, b 98 Tl ol
BT ATl I8 GRT T AFCA 2, SPI W S@HT eyl g8f IR T gioeiTel R
BT &, 98 I gl ©, I8 Wl q& ARyl

MR. CHAIRMAN: Thank you. Shri La. Ganesan; Zero Hour. His Zero Hour

Mention is ‘Demand to introduce some new train between Trichy to Mayiladuthurai

via Thanjavur and Kumbakonam.’

Need to introduce a new train between Trichy and Mayiladuthurai

via Thanjavur and Kumbakonam

SHRI LA. GANESAN (Madhya Pradesh): Sir, Thanjavur and Kumbakonam are
the places which are important not only for agriculture but also for culture. But the
passengers are deprived entry into the Mannargudi Express, which is called Mannai
Express. Of course, I understand the financial difficulty of the Railway Department.
What I suggest through my Zero Hour Mention is that an alternative arrangement be
made for the passengers. So, I demand a special train, with quota, between Trichy
to Mayiladuthurai so that they can board the Mannai Express. This is our demand.
Thank you, Sir.

SHRI T. K. RANGARAJAN (Tamil Nadu): Sir, I associate myself with the Zero
Hour Mention made by the hon. Member.

SHRIMATI VIJILA SATHYANANTH (Tamil Nadu): Sir, I also associate myself
with the Zero Hour Mention made by the hon. Member.

DR. V. MAITREYAN (Tamil Nadu): Sir, I also associate myself with the Zero

Hour Mention made by the hon. Member. ...(Interruptions)...

MR. CHAIRMAN: Rewati Raman Singhji. ...(Interruptions)... Because at
Trichy also, it is Trichy there, Rangarajanji also would like to associate with it.

...(Interruptions)...Please. Rewati Raman Singhiji.

st gt w9 RiE: JurfT 989y, ¥ oMU wot 267 H WY :mug A o, emue
Tl Tl fharnl el 39 SiRY offar # ot fe=m B

st wurafy: 9 vors; fhar o1, TR ¥ed gofl A8l 98 W B H gl 8, Iy
AN & BT F Bl ST 319+ qifery
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Discrimination in providing the facility of Solar Energy Light to
Members of Rajya Sabha

sft YTt A RE (SR uew): wuefy S, AT I8 be B f Al 9 &
Y D1 TSI Gfadst BHITE 7 ok ofige Udic $f 8, s Uit gfaast drol
75 TR¥C RIS <0 &, Afhd T FHT F A B, fed @ ft g W) Aier arse
T 39 &1 yraere fear a1 7 iR 7 & e <8 ®1 IS T 9 U8 Uag 9 I8 Bl
H ¥g Pl aredl § (5 fe Al | AR 157 FHT ST SRR €, R I8 ThaRpr
R far T 6 e G & W DI AT T BIR IS [HT b HEH Bl A8 o
TS? H A MMUT BT § (b MY U WBR B e 3 fF 757 71 & T
Bl A1 Ig gfagr I S

#t AR IER (ST U<w): weey, § ff W @l 59 fAvy 9§ dag w3l
#t R g Tt TR TRw): ARG, § W WI B 39 vy 9§ dag w1

3t S el @M ([T UQY): AEled, § Wl W & 39 vy 9 dag aar g
#t el fardt (SR uew): weey, § ff W @ 39 vy 9§ dag e g
Sl fea S1gR (fevrae ueen): weigy, § N W@ @1 39 vy 9 dag axal gl
FO A AE: HeIeY, B W WY Bl 39 vy 9§ Wag P o

MR. CHAIRMAN: Parliamentary Affairs Minister, please get in touch with the
concerned Minister and find out the actual situation and then afterwards inform.
Okay. Shri Naresh Agrawal.

Need to check food adulteration in the country

sft ReT 3FMET (STR WRI): AT FHIURT ST, 31T U 3H TXIdT 81 T &
6 S e IR § WM B BIg A1 o A1 7, A 9IR H godl § & I8
[l & AT Aol Bl W feg 3§ Ra i Sgaft < €, J8f fede W 9gd
T HRATS Rl 81 FIM, IFRIGI # @1 fdEe e B BIS Sl T 8, oAfd
BAR Bg¥IM | 918 U 8, Bl 8l, eoil 8l, HIc 8l Aol 8l, 9a¥ Hdde 2l B4R
T S Sl P g WD &l 8 Twal ol § YOI fb T Sfl, A9 Foell T8 @1
B Bl S=IF ®al & bt ¥ IR AT A1 7B A ft Th oY o < ®, S g%
TJHAM B! gl A ol § 78l @A Ble &A1 81 <1 S 7 431 B8l iy
B $d IEd W T8l gl

e, fIgmot &1 391 SR Bl TS 9167 I A <7 1 Sa FE Sew
®1 & I MY, T BT Pg ©f 1Y ....(FAHH).... T @, e R 1
Fogat & forg fasmo 34 € 5 g9 Wgy, T TR 98 38T &1 S| I
g&R Sl A1 3fTSidbd fIeius T8l < W@ Bl
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it Ay wiet, Wil
3t A9 AT WY, H I+ T18H # 9 V&l T
it |umafa: oma qifergl § <rs9 &1 A8 Qe @1 gl

#t R AT W, § Ig $T I g (b CASIgI & HATel, HeAl I8, Bl a8l
el fegwe # fasus & gR1 Ua s oM ® & gAR) 9197 o/ el B, 1! 94
Thell Bl VAT FAAI-Thell BT SR Il 1 3MTS THH IS99 8l 8, S gaoll 81
2, TRy AT BT 2l 3d d 89 Hed © fb fId dsd Bl gao <@, A9 ol
b g8 98 3rew URAR &1 g 3R R AT e g, a1 wos @ 6 Mfsgq yRaR
P18, Fifb I8 YT IG-WTG PR & 81 T &1 gl &9 8F B qars, BRE B
3 BT 7 6 MUt aor 9 °¢, dd-Bic 8 &I gdls ...(agH)... [oRE § 994
SIET I I8 Bl H WSl g, A aRia Sft 996 8, § %W fF R aoiR W)
R T M5 T8 AR 3R IR &I 8lerd I8 el b 89 fidae & 9/ &1 ar
T, O Feoft U g F e &) Sl B, 1 & Ol 8, S9PT IR <9 H & AT
T, A1 U8 T & oI 95 WRIG 8RNI 9gd W I fHelae & SR B I® §, s
Sal Iell 9 el I8 81 AR S THM 3T damage 81 I2 Bl $AfeIg H A &
WHR BIs gq g1 B fAelde W Ad Y|

31, 31 d PR e ([BR): Heley, § W@ & 59 A9 & 91 9wg 3Rl gl

# Jmafa: A S, v e, g8 § 19T TP observation AT RET
XY AT St 7 S g R 9wy Iorn 7, SEe wed W H 399 Ud Igwd
I AT B, WHG I HA S o 8T SufRId g1 ST advertisement fEaT ST ®,
39 advertisement DT actual realityﬁaﬁgmﬁ%in most of the cases.%??gﬁﬁ
SIRTCUT 99 & 91§ §9 TS advertisement ST, SI¥IT -IRTT 31ATel S 9l ¥® 9,
fb @MY T8 medicine use ®XAN, AT 28 days H 3MIBT FAFT weight HH BT Already
AT weight HH 81 TRIT AT, TR H 3 <11 59 @ & 918§ $9 @Rl 4 UL,
A S=H wEl fh R, var 981 B R #9 <y fr Sa forar ® f 1,230 BUU pay
BRI, A H BB fF 30 pay BRI HY 3A pay [Ha1, SUF 915 981 I TH Udbe M|
§9 99 Udbe & diel 3R <@, O S99 forar o1 & s9d fog it gEv1 Cdele
?«IT%({, WWWWWW@WW 'ﬁﬁ, SERSIEEA original medicine
ﬁﬁ"ﬁlﬁﬁﬁaﬁﬁm,@Waﬁ?ﬁiﬁﬁﬁmentality?ﬁwglﬁﬁwfﬁ
3T Y IH S §RT Udh U3 forgar {6 I8 g9RT 3g9a 21 31 St 7 9 SR
A PRATS DY, TR IFBT reply Ig AT % $AH 99 inquiry BT T8, AT I8 °al
Tl fF I advertisement feell & 21, afed USA A 1T 38T €l I8 I& USA ¥ 3MMY
Wﬁﬂﬁaﬁ?oountry QSHQ, @advertisement éﬁﬁﬁﬂ#ﬁ?ﬁﬂ"ﬂgw, E’ﬁQﬁET
<T@ 1Ryl w3 S, oMY 3o AR H B gl d1Ed €, A1 garsyl
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SYHIF A, @ 3R e fJavor 3 (st Imfdem™ a/ae): 99, |
TN AT St Bl IgA-9gd gIATE <A1 1B T (P S UP 9gd B TWHR &I
IBRAT B B9 F9 AN public field H & 3R &4 |F AR &I AT © 6 F1 ST B
S 2014 ¥ BHR! WRAR 341’5‘, @l 899 @1 f I8 ST Consumer Protection Act %\r,
I8 1986 BT Y Tl IT 31 AT YRMT Yae gl Sl 81 84 WBR ¥ 31T, 891 50D
FHUR FgA WeTd DI AR I8 HeTd Db 89 2015 H T A Ald |91 H UM
S & U9 B9 & 91 Wifidd T {5 e I97 H S¥P HUR discussion §34T3ﬁ—<’
39 faat a1 Standing Committee H Ao fear Tl Standing Committee Cg dgd 3T~
3re 3R 9gd ®s JId 3N &1 Jfd I8 31 Al GRIAN BT 8, ql 3 THT b
g Ugel Phfee o THh 37 SUYTGT GxeT0T fA8ae I New Consumer Protection
Bill, 2017 approve ®X faaT B 8% ST B fF Seg & Sleg ol 99T H SAGT
introduction BT STTUM, fhR T8 15T /9T § Y MU B9 AF-IY ARl A hdel Jg!
JAME HUI & B 3HP HURX dgd Hed Bl g 3R Standing Committee BT HRT
P AR recommendations 3R F TSN B A T %\', BART a1 e+ 9 Rid
EGEL HEEIPEREUIRED W R IRt Standing Committee 7 A9 PR sﬂ’c}ﬁ linger
BT BT B TE] B qTbl JYA S ST ISR T SR FHIRT S A S g o
T fr O X7 s @Rl 3R a1 37, 9 7EF § 999 &H &R oI, 9% 9 IR
P AR celebrities 81, TE DU &I, 37 Addb RIcTh STH UL &l STb 3TNl
$HH CCPA ¥ iR 319 91 W1 €1 § =g & I8 {d Sies 4 Seg Uifearie |
Ay &R g faot e B8 Wl

MR. CHAIRMAN: Now, Special Mentions; Shri Derek O’Brien. I am giving
opportunity today because after 5.00 p.m., most of the Members are likely to be away.

SPECIAL MENTIONS
Low Infant Mortality Rate in West Bengal

SHRI DEREK O’BRIEN (West Bengal): Sir, my Special Mention is on the Infant
Mortality Rate in West Bengal. West Bengal has received the second prize in highest
reduction in Infant Mortality Rate in the country in 2017. In 2016, West Bengal was
the first among all States. My only suggestion, taking limited time, Sir,....

MR. CHAIRMAN: Text, please.

SHRI DEREK O’BRIEN: The Infant Mortality Rate in West Bengal is 26 per
1000 births, down from 32 in 2011 and 28 in 2016. The staggering reduction in Infant
Mortality Rate has been achieved due to the commitment of the State Government
in improving public healthcare system in the State, including maternal healthcare

and child care. This was announced at the National Summit on Best Practices and
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Innovations in Public Healthcare Systems organized by the Union Ministry of Health

and Family Welfare.

The IMR in West Bengal, which stands at 26, is much less than the national
average of 37. I, therefore, urge the Central Government to adopt the West Bengal

model in reducing Infant Mortality Rate at the national level.
MR. CHAIRMAN: Now, Chaudhary Munvvar Saleem.

SHRI JAIRAM RAMESH (Karnataka): Sir, I just want to raise one point. It is

a normal convention that Ministers respond to Special Mentions.
MR. CHAIRMAN: They will.

SHRI JAIRAM RAMESH: Sir, I have given numerous Special Mentions. I have
not received any response from the Ministers. I am sure, that is the experience of

many other Members also. I would like you to reiterate this point.

MR. CHAIRMAN: Yes, for any Special Mention made in this House, afterwards,
the Ministers should send a reply promptly to the concerned Member. That should

be taken note of. I hope the Parliamentary Affairs Minister will note this.

Now, Chaudhary Munvvar Saleem, not present. Shri B. K. Hariprasad.

# AT AT (IR TST): S, W ARG T P e’y Jaar qeim St &
TeTd HYM 1 914 {1 9I1Q, 396! dfedd 98d @RI9 81 S97d TR HIF Bl 319
AR FR Y, 7 ad Ff T8 FHd 2

sft umafe: Ui I€ € f5 a Member has to be present and he has to read.
That is the practice. That is why, I called him.

Need to provide services and other facilities of international

level at Bengaluru International Airport

SHRI B. K. HARIPRASAD (Karnataka): Sir, Bengaluru International Airport
Limited (BIAL) is one of the Greenfield Airports in India under PPP and within
almost ten years of opening, it has emerged as South India’s busiest airport and the
third largest in the country. Passenger traffic grew by 22.5 per cent in 2016. The
airport received 22.18 million passengers and an average 60,000 passengers every
day, including cargo operations reaching new highs, with an overall growth of 9.4

per cent.

Sir, Bengaluru Airport is presently known as the ‘Gateway to South India’
from passenger and cargo point of view. Presently, Bengaluru has been one of the

most neglected areas in India for international travel connections despite the area’s
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burgeoning technology prowess, which includes capacity constraints and lack of quality
service at the airport. The lack of multi-level arrival and departure concourses at

BIAL itself is likely to result in tremendous chaos.

International airport facilities for Bengaluru are essential for its continuing success
in both commercial areas and in the tourist industry instead of considering airport

as a land-bank.

MR. CHAIRMAN: Shrimati Jharna Das Baidya, not present. Shri Sambhaji
Chhatrapati, not present. Shrimati Chhaya Verma.

Demand to expedite the process of changing the designation of diploma
holders as Junior Engineers employed in various units of

SAIL including its mines

sfivelt BT Tt (B<IRIE): HBIGd, I &I U WA Huil, Al & (WS,
RGBT, YR, TR 3R ISR wic Afed A59 § PRI ddad 8 TR
STAHTERS SRR BT UG- 9ad BR SR SOINAR B 8 JATed §RT 5 s,
2017 &1 faem e SRY fBa1 T o1 =g W B 9 2 b fQUET gR1 59 A
H IEIaIH U I ARD X Bl O Bl 8§, Oy oo ufedtd Ader gexurgoid
B AT b JATAR 59 HHAIRAT DI UG Tel (el 9T I8! gl gaq1 & 78l, I 3
oY T ¥ S@MERS SRR & FYfa S axd &1 S I8 81 399 SHaR!
garAIed € 3R SH®1 A1 & 6 SH@1 aifdeR S &l fie <'1 B 9ng-awy
R HHARAT GRT O IR F IR B Iavd BT STl R8T §, TR SHD!
Ifed gAars T8l 8 IE T

Hed & AEgH 9 A A B P S SuA, W & s, I9kddl, TR,
R AR BRI Wic Aed A H BRI TPET 8 BIR [SAMERS SOlRI
BT YSAM dac] B S[TIR FOIIR B B 3Maehd BRATg AMder BI ST AR,
R SHaTRAT # T fARTN THT 81 9 3R S5 S9d1 AR e | g=garg|

Demand to withdraw the decision of winding up of certain units of

Government of India Press in the country

MS. DOLA SEN (West Bengal): Sir, the Union Cabinet took a decision to wind
up most of the GI Press units, retaining only 5 units out of 17. This was done
through the Cabinet meeting dated 29.09.2017. The Cabinet, in taking this decision,
did not accept the recommendation of the Parliamentary Standing Committee on
Ministry of Housing and Urban Affairs as is evident from their 18th Report placed
in Parliament on August 10, 2017.

This decision has had a huge impact on the employees and workers of GI Press.

These employees and workers have been facing attack on their livelihood for the
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last 30 years or so. The Parliamentary Standing Committee had recommended that
all 17 units of the GI Press be continued. It had recommended in its 12th Report
of 2016 that modern infrastructure, advanced machinery and increased manpower be

given to these GI Press units.

At present, all units have a good number of pending jobs which can be done
easily if the supply chain is maintained properly for achieving optimum productivity.
Because of this decision, only one GI Press office will be retained out of the four
offices in West Bengal. West Bengal will lose jobs and unemployed youths will

suffer because of this decision.

We demand the Union Cabinet to reconsider its decision and implement the
recommendations of the Parliamentary Standing Committee on Ministry of Housing
and Urban Affairs in its 12th Report.

MR. CHAIRMAN: Hon. Members, we have done a good thing today. I am
happy. I also saw in the newspapers today. One of the leading newspapers in the
country stated, “Back to Business”. Today, we are able to complete all the Zero Hour
submissions, which were admitted by me, and also all the Special Mentions, along
with one or two important urgent matters that have been brought to my notice. It
is a very good practice. I compliment all the Members for doing their duty. Now,
the Question Hour starts.

GO B WA H Ied WAl q Gifeat iR BRiEH rREad dAed
H I W3t (s Raer TiRren): A |quia Jeied, § W @ 9 &1 Sl 98an,
QAR A fquer @1 W e 81 8, SUS (U ST 99 P gRyde BT aEdl gl
o oo faAl § 89 Sl 9gd AR fdd 9 &R 9T, S99 oy o sueT g=yare|

3ITST, TR S qa1 R8O & fager #30, st guan w@RSt St 5 9@ ¥ 9
B gdie fHar 2, Rifh 57 FAYEU SEd &AM 9 I9d! A AR Tl & qd
P ARPHR 7 Sl gRdeR a1, 39 )R 19 dvE 9 989 7 T @R H Iqa!
=1 @11 L (aue). ..

DR. T. SUBBARAMI REDDY (Andhra Pradesh): Sir, January Ist is a working
day or holiday. ...(Interruptions)...

st Juafa: I8 TASdde 81 SuE, oy fAfgas jfRul
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12.00 Noon
ORAL ANSWERS TO QUESTIONS

oAl $1 SdEA
*121. 8ft KA ART: R P Td fHae Heamor @341 I8 94 B U1 Bl b

(®) T WPR DI g4 d1d B (BN & 6 g9 99 Gofedl BT qgR-am=1 4
IcTET BTl 5

@ e &, @ el BT Bt A1 H IR ol T;

(M & WHR 7 Tl & TER-IIH B FawAT &) 7, IS &, O ofgl
B Pl fha=t AT # @R b gou W @hg TS §; &R

(@) Tl & Hed | AT & AR1EE Bl b & [y IRBR - RAT-FT Had
JBT € 3R a1 Fa1 uRvme el g2

FR vd Ream wemo =R R A Ry @) A @) R ww ged
R ¥ e T Bl

fagvor

(@) 3R (@) AT APH FFAM (2016-17), S IR a9 & fAQ T ST
AN &, & AR 2013-14 7 19.25 Ffera &7 & fUod Rare Iaed of goir
2016-17 H T8 B Pl IcdTaq Rabre 22.95 fferad e /A Bl

(M) WRBR TAST Pl 20 ARG ST TP PI Y SIFHD THY HSR BT IG-IATq
AT Bl qou RRrieRr [ (dvdu®) 1 01 3, 2016 A SUHIRTT AMel fI9RT
& I BRI w1 B 5w MY A qedl § SAR-=eE bl MR wA, SEER)
3R P SeHaarodl Bl gdlcdled d1 & oIy JAaRa e 4 I’ IR
P & [y g1 Afzd HiY a1 & 0TS qWR 4R & IW-IWME B JagT
2l PR 1 20.50 ARG ST Sled &l W Bl 8, TR A 16.71 dG S B &
e B T oAl SR 3.79 ARI T BT AT fbar AT oAl 21.12.2017 B (AT &
IR, 3.45 G < & USH & a8 B WSR H 17.05 d@ 1 SoIed SUcie]
gl U IR Y (fivduw) & oefiH, A & aegd 4§ afigid & ar-an
b IR Y Gofgd B WIS SNIR Hed W AT YATH FHSH Heu (THTdT)
W Pl SR B, S W 3% Bl SofsT b g GHT oI P ART Uy a1
T gl G eRag))

(&) VAT F Far, frart & fRdl #t grem & forg, WReR vHgadt W S
ArSe TOIRTAT & AT & T ®f WG & o1 Nioud &1 HrIad= dal & T

RIS QoI &1 R YAl Bl 81 9 A1l BT SR Jafed 98 ARPR
F IR W fHAr S T S Ao & fewn e ¢ agaRr wl¥ie 5 31 w59
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PR Bl gYll W B o 3R WIS TRl Bl GIRIT |fed AMIRES sgaverd av,
15 Qoifgl & folg rieilel dofl Suaer -, TIodes yereHl & fofg Fsprg i
BT GO PR H GBI B W GeHd BRI &l GHTH & Yol Se¥F SeaaR (el
3R IS B WIS B B e I IATGHI Bl I UG d (Y ATHBRI
IUA BRI 3R HH FLIRIAT AN b A1 ST oI IR IAYRTAT STSAL BRIDBR
YA & 3l B YR&m HRAT g1 2017-18 H, W% Ao HgH & oy goled
2 8.39 G TH &I Pl AWIhd A H F AXBR 7 2166.14 BRIS HIY & 3.94
Mg T (21.12.2017 Td) B W WS B & A 2,95,605 fHaAMl 1 a9 gan
gl WRBR - AT Yo deM oI 3 SU W {6y &

3OP URUTRG®Y Sofgd dI ST 2015-16 H 16.35 ffeR| e9 9 geax
2016-17 ¥ 22.95 fAfeIT T 81 AT ® 3R Solgd &I & 2015-16 H 249.1 IR BaeAR

A TEPR 2016-17 H 294.6 RI BFIR B AT 8§ WRBR & IUNRI I A8 &b oA
H fRRar a1g 2l

SUrges

gTel BT AT FHAT Hoo JUIGE

(®uY ufa fagea)
=T 2013-14  2014-15 2015-16  2016-17  2017-18
TP ol
IREX () 4300 4350 4625~ 5050 54507
Eul 4500 4600 4850~ 5225 5575"
I 4300 4350 4625~ 5000 5400"
ACIICEER|
T 3100 3175 3500%* 4000" 4400@
W (eifean 2950 3075 3400%* 3950@ 4250%

A 200 w/fFaed 99 afedl
AN 425 % /fFaea 9w dfRal
*#75 & /fFea 999 dfeal
@150 %./faaca a9 Al
*100 ®./fFed 99w 4fRal
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Production of pulses

t*121. SHRI MOTILAL VORA: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) whether Government is aware of the record production of pulses this year;
(b) if so, the quantum of production thereof;

(c) whether Government has made provision for buffer stock of pulses, if so,
the total procurement of pulses made along with rate at which these were procured,;

and

(d) the steps taken by Government to prevent the prices of pulses from falling

and the outcome thereof?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE
(SHRI RADHA MOHAN SINGH): (a) to (d) A Statement is laid on the Table of

the House.
Statement

(a) and (b) As per the Fourth Advance Estimates (2016-17), which is the latest
full year estimates available, total production of pulses during 2016-17 is estimated
at record 22.95 million tonnes as compared to the previous record production of
19.25 million tonnes in 2013-14.

(¢) Government has been maintaining a dynamic buffer stock of upto 20 lakh
tonnes of pulses. The Price Stabilization Fund (PSF) has been placed under Department
of Consumer Affairs w.e.f. 1st April, 2016. The fund provides for maintaining a
strategic buffer of agricultural commodities including pulses for calibrated releases
to moderate price volatility, discourages hoarding and unscrupulous speculation.
Government has procured 20.50 lakh tonnes of pulses, out of which 16.71 lakh tonnes
was procured domestically and 3.79 lakh tonnes was imported. As on 21.12.2017,
17.05 lakh tonnes of pulses was available in the buffer after disposal of 3.45 lakh
tonnes. Under the Price Stabilization Fund (PSF), procurement of pulses for central
buffer is undertaken at market prices or Minimum Support Prices (MSPs), whichever
is higher besides supplementation through imports. Details of MSP of pulses are

given in the Annexure (See below).

(d) In addition to PSF, to protect the interest of the farmers, Government
implements Price Support Scheme (PSS) for procurement of pulses through Central

Nodal Agencies at the MSP wherein State Agencies play a major role. This scheme

T Original notice of the question was received in Hindi.
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is implemented at the request of the concerned State Governments, which agree
to exempt the procured commodities from levy of mandi tax, assist procurement
Agencies in logistic arrangements including gunny bags, provide working capital for
State Agencies and creation of revolving fund for PSS operations etc. as required
under the Scheme guidelines. The basic objectives of PSS are to provide remunerative
prices to the growers for their produce with a view to encourage higher investment
and production and to safeguard the interest of consumers by making available
supplies at reasonable price with low cost of intermediation. In 2017-18, out of a
total sanctioned quantity of 8.39 lakh tonnes for pulses for the Kharif marketing
season, the progress of procurement is 3.94 lakh tonnes upto 21.12.2017 with an
outgo of T 2166.14 crore benefiting 2,95,605 farmers. Government has also taken

other measures such as increase of import duties.

The outcome has been an increase in production of pulses from 16.35 million
tonnes in 2015-16 to 22.95 million tonnes in 2016-17 and increase in area acreage
from 249.1 lakh hectares in 2015-16 to 294.6 lakh hectares in 2016-17. The steps

taken by Government have led to stability in prices of pulses.
Annexure

MSP of pulses
(X per Quintal)

Commodity 2013-14 2014-15 2015-16 2016-17 2017-18

Kharif pulses

Arhar (Tur) 4300 4350 4625" 5050™ 5450
Moong 4500 4600 4850" 5225™M 55757
Urad 4300 4350 4625" 5000™M 5400"

Rabi pulses
Gram 3100 3175 3500%* 4000~ 4400@

Masoor (Lentil) 2950 3075 3400%* 3950@ 4250%

A Including Bonus of ¥ 200 per quintal.
" Including Bonus of ¥ 425 per quintal.
** Including Bonus of I 75 per quintal.
@ Including Bonus of ¥ 150 per quintal.
* Including Bonus of ¥ 100 per quintal.

3t AT AR (STRAIG): AFHR FHaRT Heled, § A= H31 Sft & godl
=Edl § % w1 e IR H Il @ MY &1 BN & PR dhd AR W@
3R Trel & fFafd o= A1 1o ger 91 s 27 WAl Sff a1 fh w1 I8 e 87
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it <1en Wew R wnfa wEey, Mfeaq w9 9 el & SeT § ded §s
2 3R fUwd ay Rele IUET gonl &l aTal & I W) P Bl e A Ugel %0
H STl & IBR WD DI W IR BT TS Bl gAY Il & Fafd B S ge &
TS B, OB I H STl B Bl TR BIg IR T8 g9

HEIed, IfT ¢ H Tl BT PG HA BNl 8, Al SAD (ol T GTATH IIoTT1
g, FTd =i WRBR Tl B WG B 8l Ig 9gd R IS 8 AR S0P
ST 89 dgd $H B Al 3UG ded od bl oy H FHAT qed q T B
BHT H BB, Al 9T W UG ST B ISl 89 Il b Pl IAGT b bad
20 fRra 2 @t & wde & @) Ay < A1 Ig Ao ) B OEAT 89
ST BT a9 2010-11 F @Y 2013-14 Tb Igd SYINT T8l b, offdb av 2014-15 &
qre XAl | BB R doll 39 a9 A SY € SR S 40 Wi 9@ @Ried @i

S RLINECIIIR
wEIed, § Uh IfibsT Il A ... (FILT)....

st |umafa: @i, Sieel 941Ul

Y e digq g 9wl Sft, gg S uieyw 9uid W 8, 9P dgd guee
o RS & 1@ 99 2010-11 A a9 2013-14 T AT A 1 YK MY, Ih AR
8,40,000 T TTA P! WXI§ ARHR o Bl a9 2014-15 A I 2017-18, AAAS Pl dDb
S WER! §S, I8 ...(FAY)...

it |uTafd: mer wee (98 Sfl, $uar ey H Sare Sl
it <1 AT g SUY S A1 W16l Sl @ WlE g% g
it Wt =, S 2

8t e Higd Rig: HEiey, $9$ AaE oI ReRIeRu Hhe &1 W ST s
Us ffae wwermgs e g1 far a1 81 oy 159 @ R el 8, Sl 89
TR AR o © 3R A1 b ATEH ¥ 40 IR 9@ WRISR! BRd o

2t Arfare arn: § w995 S 9 ge @edr g 6 o gg wel 8 P
RIS qIoTR H WRd &1 GTell $1 A g dH & AR a1 g & Pbs <9l A
TAET B el § IR DI AW PI YR BRA & (Y WIS Bl SR 5?7 A8 DI qTb]
IO & folg T WR AP Y TR Exe], IR H GER 81 BIa1 A= J41 S,
<% ¥ gTell B DI el Sff X8 8, Riifh STl $T IATeT 984 31d g 3R R
3T IIEIR H S, A1 STl B PP bC I8 § 3MR 3T 8 I8 & b I AWDHR
STl DI RIS FT AR W31 7EIed g8 Fd DI U1 Bl b 197 ARBRI A
TS T Sofes B fhail WRIG! B § 3R STell BT S9N U fhae1 HSRU g dqe
B9 W e dA1 FEd 87

it <1en WgH Rig: AEISy, ST8T dd g & SR BT §aTd 2, RIMR AR Ao
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& A1 BART GHSAI g3ll, f9 99 ST & S 9gd dal off, 3107 J8i Iedra
A1 P9 BT ATl S8l T A F WRISRT B AT 8, 2017-18 H Bl DI ARG TP
5 R T P! WRIGRI §s ol I8 Sl PSS B, SASP d8d g ol AN U I[SYIR !
9 & 5 fog g 9 fhae @R g31 3l 9 13 U g 8, 79 13l 9 g
IR SR IFH! AR B & qAT WIERT §8 8, IDI (AR W § AT AR
B S FHal g

it Jufa: 98 AFAT e @ U9 IRl

9. M MU qIEq (SR TS2): #191, H AW 7301 S 9 U 98 8 WiEcs
AT qB1 dTedl gl WRF ST drel ...

st |umafa: 430 S 9 gfeu
. I MU qEa: R, F IS AT § 75 o 9 € qw @

AR ST 9Tt | 39 gArd =INe U H S g1d Bl aral fhar o b S
faft st €, Sofes ® A1 faerss €, 39 9ad! Sl ®iRe % Wsw@  8Ml, S9
R THUAY I HRd 99T, S99 50 URWC SITe] THUAY] 9 fhar STRAT SuH Jgt
HUAY &1 57 fhar g1 98 wiewaR | 7 o fOfve gral @ gagadt @1 g1 sS4
Tl B Sl BiRe 3iTH WS 7, 9T 31 9D Tod fhar g iR R &,
Al T IADT S A1 M @ 872

st <mem wEd RE: w989y, 15 IS B AT W AN Bk & Iffhs U B
g, Sl CACP ATH® U 3MRANT Bl SUAE] BRI S & 3R I8 Uiy ora & &ar
H @A g gd DI BN B B

T H T9-S1d SAD! BTN 8 8, $7 3-4 Al P <R 37U & b I
RyeTRer @1 i g9 999 <R SA1&T 9731 &1 39 <RaY fb 2013-14 § R &1 S
DA ofl, 98 4,300 WU Ui fFca o0 &9 S B ARG H IFBI 5,450 HIY
foar g1 ...(cagm)...

. IM MUT IEq: IR ...(FAYM)... ¥R IJg Fald el AT ... (FGEH)....
it e AEd RiE: A B L ag). .

MR. CHAIRMAN: Please, please. ...(Interruptions)...

1. IM MU IqIed: W, § qaTd I8 A1 {6 .. (aem). ..

#} <1 AW Rie: § R 91 J81 § % A9 Je¥ CACP T¥ &Rl § 3R a8
AT g BI BTN AT B ... (@AYUH)... SF1 [BAT 81 ... (@aqum™)...

sit wumf: St 21 L.(@EEM)... UG AT W 2l ... (aEM)...
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sft e Hieq Rig: g9 A goled & AW § IR & wureT 99 SR
ot iR fa 21 ...aem)... S9! RwRer & +ft sarer faan B ... (c@aur). ..

sit wumf: e 21 L.(@aEm)...
3t e A g Raie sead) g8 Bl ...(Faum)...

MR. CHAIRMAN: Dr. Vinay Sahasrabuddhe. ..(/nterruptions).. No arguments,

please. ...(Interruptions)...
st RS IR ([T USYN): W ... (FAYH). ..
sft Tl =S, @il .. (@agr)... RS o, 33y ...(@au)...

S1. g 9. Weege (WERI): QU #EIed, § fUd Hedd § A HAT
Sit & I8 Bl ATEdl § 6 918 Sofed &1 fawd g1, [idea &1 vy 8 a1 wre S

ot wuafa: FvEay JfRaTE 89 TRl $9 feen | o, wivl

s1. fara §. Jeege: 9 Sded, faed a1 @ S diifee favy 8, 94
ST By IR AT 7, RTAST TSl &4 JoTs, 3R I FHawR JE T M ST
g, A SUP 918 TRIUIC HRAT 8T AT 81 HRAT IRy 3fqdl SHIE BT A1y AT
T8l BT RY, I9h IR | R DS MSSAST g4 &, SHB! blg HId g=dl &
IR T S BN qAT ATy fAUTT 3§ Big qTe™el Bldl 872

it <1enm Aeq RiE: 9), 4 @RI B ARdl BF U BECT 81 98 Bl BY AW
# gHlen BT §1 H WS PI I8 TMBRI <A1 AR F BHT THIE ST R W A
Jerll 31 grat 9 g W IR fIeled W W 89 i1 T Yodb 7, W AR
I DI 8, 30 Ulerd d& gt &I gl Yt Hex 1) 50 R & dglast @t &l
TH WA ®9 I—Igcl Ig el A—37 4 HAT & Afud 3d Th 9ig W) 93d
21 UBdl B9 AT RmiRe Y oxa O, O g9H AEFI-S¢ He Ml oal o b SdreH
SIET 81 8l 2, $HIC SYCI 98I 81 I I8 HblIoH 3F 9gd gowd goll § 3iR
g AR & 3re} U BT 9T WReR A fUdsd iR qeeT W AN odb
IS AT § IGRIT B

SHRI MANISH GUPTA (West Bengal): Sir, the general question that is being
talked about in the country is remunerative price for farmers. The hon. Minister
has stated in his written reply that the Price Stabilisation Fund for intervention in
containing volatility of prices has neither benefited the farmer nor the consumer. I
would like to request the Minister to enlighten us whether the Government is thinking

of any other mechanism for controlling prices.

sft e A Rig: 99l Feigg, ol ) e & fog Al WeR o &
TR T8 g RRIBRU ' B WATYAT B 5 3R TS JAT Tl Bl WRIGaR] P&
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gs 21l 3MUd! &= H B fb I 9gd go! fl, dfdh g9 94l 1Al F SADI Y
o & forg onft Ud ux 9T Bl BRY Ud A5 gavefl & € 6 feaE @ o awede
g e, 39% forg st Wt orgAfy ot TSl 8, NIUdus & d8d SHd! URATd oA
ST €, 3AfIY B At T BT 3 TS AT BT U J&T AN BRA & oY T
73 9N fhar € 6 oy 39 dgd Wi SINY iR 9% dgd ol @d 8,
IFH! g R 9RT WRHR M| 396 [ B8 AT H positive response ¥l 3T 8T
21 S 2TST S7eTT 8¢ IR W Ua¥l AR BRAM 9 Teh WEiaR AT B YHald
P18, BT I8 3T &, offdhT 3@ H7 It T Bl H7T § & 819 59 78 wwawen
P ded WXIeeR! PITYI 1Sl § 99 Dol B WeieeR] T8l 81 Ul 8, <ored, fodgT
3R PU & g digaus & g a8t fokemn gear g, 89 I@] dol o €, Sl
i 7 MY 3R g, g P WIEER] P 3R Ay HRE & q1eqd d I B
T T BT Bl 39 TR ¥ Uh T3 JIAT & ol g9 A1 9 g fhar € anfe
A & WREm T B8, 5T B W WM T BN T AR I G Aol Bl WIS
Bl 3R T 22 S €, Rar w9 qou fufRa 2, a8 feamt a1 e 9@

Corrective actions suggested by railway officers for safety

*122. SHRI RITABRATA BANERIJEE: Will the Minister of RAILWAYS be

pleased to state:

(a) whether it is a fact that 30 per cent of corrective actions suggested by
railway officers regarding the safety of the railways have remained unaddressed in
the last eight months;

(b) if so, the Zone-wise details thereof; and
(c) the reasons therefor?

THE MINISTER OF RAILWAYS (SHRI PIYUSH GOYAL): (a) to (c) A Statement
is laid on the Table of the House.

Statement

(a) No, Sir. Safety is accorded highest priority by Indian Railways. A detailed
inspection regime is followed by Railways wherein officers of Safety department carry
out Safety inspections regularly. Shortcomings noticed during inspection are complied
in shortest possible time. This is a continuous process and timely implementation of

corrective actions suggested by safety officers is monitored at regular intervals.
(b) and (c) Do not arise.

SHRI RITABRATA BANERJEE (West Bengal): Sir, the first supplementary
question that I want to ask is this. In different answers, both oral and written, in

both the Houses at different points in time, the Government has said that there are
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a number of safety-related posts which are lying vacant in the Railways. I, through
you, Sir, want to know this from the hon. Minister. Exactly, at the present moment,
what is the number of safetyrelated posts that are lying vacant and by what time-

frame the Government is planning to fill up the posts?

SHRI PIYUSH GOYAL: Hon. Chairman, over the years, we have tried to
ensure that the Railways’ requirements of personnel are fulfilled. Yet at the same
time, a lot of technology and innovation has also been introduced in the Railways,
particularly in the last three-four years. Therefore, we need to continuously keep
assessing really the requirements of safety-related posts that need to be filled up. In
the last count, there were about 1.2 lakh or 1.3 lakh vacancies that were assessed as
per the sanctioned strength of the Railways. Technology has been brought in a big
way in the Railways. We are introducing new technologies to assess track conditions
and we are bringing in new signalling systems. Because of all of that, we may not
really require that many posts. As an interim measure, we have decided that 50 per
cent of these posts will be filled up immediately. Historically, it used to take about
1.5-2 years to fill up posts in the Railways. We are now trying to bring it down

to anywhere between six and nine months and speed up the process.

SHRI RITABRATA BANERIJEE: Sir, I want to know this through you. What
is the current status of anti-collision devices and other such pilot schemes for
improving the level of safety in the Railways? And how many such pilot schemes

are in operation zone-wise?

SHRI PIYUSH GOYAL: Sir, certainly, the question is not related to the question
under consideration. But I am happy to share with the hon. Member, through you,
hon. Chairman, that innovation and introduction of new ideas in the Railways,
particularly related to safety, is a continuous process. Anti-collision devices are under
testing at the RDSO. It is not yet at the zonal stage. But we are going one step
further, Sir. What we have decided is this. There are two types of coaches which
have been used in the Railways—one is ICF-designed and another is LHB-designed.
The LHB-designed coaches have been found historically not to result in any fatalities
or a very few fatalities whereas ICF-designed coaches have higher fatalities. The
LHB-designed coach has a natural anti-climbing feature because the coupler design
is much better. So, we have taken a policy decision that after June, 2018, we will
not produce any more ICF-designed coaches. All new coaches will be LHB-designed.

That will significantly enhance the level of safety in the Railways.

St fowera SR (fBrera ween): #eley, Hal St o 3l g fb Xed ¥
technical employees Eill dgdd PHH ® qAT NeTd H T&‘ techniques o1 WTH phase-wise
e A g o @1 7, O AR 3970 9 $B I 8, ofd 9w § R a)E
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ﬁgﬂ‘\’-ﬁﬂ’\’accidentsﬁ?%%,%ﬁ%ﬂﬁﬁﬁﬁ@%ﬁ?plateswﬁﬂg%?ﬂ
PG N steps oY Y &, oAb AT BT security & Y Veld &1 F9T HH IaT
Bl T arfe TR & SIH-HTT B 6T 8 Hdh?

#t dR¥ Maer: SeeT M W Neld B U FaAT 81 FAR UM Railway Protection
Force (3R.UL.UG.) &, 1 B 89 I PRI & A1 eTd IH g B gferd b
W) 399 ABTIAT o © offb 65,000 fhailHier &7 fa9mel network YeTd &1 & ROTY 3@+
P oIy g w9 3R &R fhelicy R HIg @fd] T8 T ST Fehdll $9S d1asa
HIRE B St ® fb 75 SISl & A199 ¥, 99 31 IIIR oM &l BIRTeT ad
8 & dfe qR Red § qraly &1 oy &R a1 =l 9 b fPer arR e 3 8,
ﬁsa?dsconnectgﬂﬁ%eﬂ?gﬁg?ﬂ%maﬁawlwwwwmﬂﬂﬁ
P gRT 89 B SA&T A PR Ahd &, R a1l DI RPlS I ddhd &, 94
fa=m d g9RT |aq WA 9 JET 2

SHRIMATI SHANTA CHHETRI (West Bengal): Sir, I would like to ask from
the hon. Minister one point. Unmanned level crossing is one of the major reasons
for accidents and casualties in the Railways. The Government has often reiterated
its priority in phasing them out. So, my question is: Will the Minister be pleased
to state the Budget to phase out unmanned level crossings along with details of

the phasing out?

SHRI PIYUSH GOYAL: Hon. Chairman, Sir, hon. Members will be extremely
delighted to know that the one thing on which there has been no budget restriction
any more in the Railways, after Prime Minister Modi’s Government came in, is
safety. We have ensured unlimited availability of funds for safety related measures
and if you see the quantum of investment that has happened in the Railways, it is

significant. ...(Interruptions)...

MR. CHAIRMAN: Please. ...(Interruptions).. If the answer is wrong, there is a
way. You know that. ...(Interruptions)...

SHRI PIYUSH GOYAL: Sir, if we look at the amounts that have been invested
on safety, there is a quantum jump in investment and, therefore, the unmanned level
crossings also have significantly fallen in the last three or three-and-a-half years. There
are about 28,000 level crossings in India. Currently, about four-and-a-half thousand
of them are still unmanned level crossings. We have taken a policy decision that
all of them, on all the heavily-congested routes, wherever the traffic is significant,
will be eliminated by Ganesh Chaturthi, 2018. There will not be a single unmanned
level crossing in all the congested routes of the Railways. It will be only in those
single-line routes where one or two trains are going in a day. Usually, there, we
have a system that a gate attendant comes only when the train is coming and we

don’t engage people all the time.



52 Oral Answers [RAJYA SABHA] to Questions

MR. CHAIRMAN: Okay. ...(Interruptions)... Now, Shri Amar Shankar Sable.

...(Interruptions)...

SHRI SUKHENDU SEKHAR RAY (West Bengal): Sir, how is Lord Ganesha

connected with unmanned level crossings? ...(Interruptions)...

il 3R THY AT (FERTG): FHIUNT ARG, U o & oy g=yara| § e
H1EgH F Xl HA SN A A1 Grean g 6 Yed d Frafa d@)en, Fer sk i
R PR b WA b Favie Xl YRE IR-gR W H Al 8, FAT XA HAGY Zero
Accident Rail Model' ®ITfUd &= &1 faem # favq & =7 TN & model T study
PP AT o BT TR B &1 82

it gy Tre: F9afa S, RO VA S99-98 W AS-37e favdi W= =
3R far-famel & ST Y Jatest technology I & Iucer €, S A &7 WRAI
I & gRYET H ST BR Ahd =, I§ RycIge fFRaR gordr Ygd1 g1 JF-3
SESIECIESIRCE Qg‘?ﬁ 8l {5 78T 2006-07 H 195 consequential rail accidents gy
I, IADBI oI H Y 2016-17 H SAH! AT gTH) AE 104 I8 TS T TH IHE
T 5 3 gaax I iR "edl &l 39 a9 i, 3FR 1 e ¥ FawR dd number
of accidents, consequential train accidents é@, al gar genm fb A oo a¥ 85 9),
S 39 a9 R 49 €1 g8 Ryafrell FROR gadr Y&ar ® & 59 Yfdased &1 &4
FRAT B 3R B AT R @ SFIATSIS TS FRh, ITDI Indian context H relevant
PR SR BR B

Making internet availability a fundamental right

*123. SHRI HARIVANSH: Will the Minister of ELECTRONICS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether Government proposes to make internet availability a fundamental
right; and

(b) if so, the plan of Government in this regard?

THE MINISTER OF ELECTRONICS AND INFORMATION TECHNOLOGY
(SHRI RAVI SHANKAR PRASAD): (a) and (b) A Statement is laid on the Table
of the House.

Statement
(a) No, Sir.

(b) The Government of India is committed to provide internet connectivity to its
citizens. As per a report from TRAI, as on June, 2017, India has over 431.21 million

internet users and with several million new internet users joining every month, this
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has resulted in more and more Indians coming online and using the internet, giving

them the freedom to experience and use the internet in every aspect of their lives.

Government of India’s ‘Digital India’ programme envision to transform India into
a digitally empowered society and knowledge economy. The pillars of Digital India
programme namely Broadband Highways, Universal Access to Mobile Connectivity
and Public Internet Access Programme address the issue Internet availability in the

country.

sft gRdw (faem): 9wl Sft, § mue Aregw § A= #341 Sff 9 #-T U8l
Iferied) Jared I8 © f TRPR Sev-ic &l Syl bl Hifdd JAWHR a9 BT
AR T 8, $®T SR JIQUl §l R AfgH H Hifld ARPR 8 iR |y 3
Fundamental Duties ¥l &l Uict IVA & (h) @rse H "To develop scientific temper"
SICIS H WA §1 I8 WRBR B A St 81 R 39 HduT~1ep |G BT & &
8Y, STXIe, Sl [ oISl U AR dldbdiid A1edq §, Pl 86 Gdd! fiel, $HdB
IR § AR AT Had BT Gl HRI?

st A siBx wIE: AT G Sft, § oMUY U fa9H SmuE el I8 |aTd
3T ST BT T 3R 3MeT FAR &1 Tl § SHHT IR 39T < T PR YT BIS
3R U BN, A1 fFaR AT Sff SUfRIT &, 9 TN U H 39T SR I

HqEIgd, § 1 91 del IR MU 9gd Hel dell ARt "Rfea fsar @
ST HUAT B, S99 89 9H1de fefRed faer & 91d axa g1 399 U feited sr
3T B 3R fSffed darg Wt ol &1 A==y |mafa Sft, § 9gd & wféra 7 g
e 5 <2 @t 9t UM d=Idl B optical fiore W SIS @I a1d ot I HIIHH 9
2011 H Y[ TIN ATl 99 BARI WRPR Mg A, q9 ATF 358 fheAMIex optical fibre lay
BT 271 37T 14 ARY ARBR BT 4T A1¢ 9 ATl R &1 @ &, a1 89 I8 9ard
8Y g1 el 8 R8I § fb 89 2,53,000 fHeleR optical fibre lay fHar 81 844 Tab
ARG U9 YAl BT link up B AT ® @R 57,000 U Yol H 1T I8 hifercy
g f% a8 & I8 access B AHAT Bl d1d! HAIT off & A 7 g fawan wifey @t
%\* f% with various telecom operators, afd m |

R, § 99 31 IS 3R II AR g FHT BIC WS H ISl BT AT P& Bl
g 3R 3T T 68 URUT BIC BRI, JH—3Y JeT & WHmasd, RRR, Tguceil...

MR. CHAIRMAN: Please be brief. ...(Interruptions)...

it I ITHT TS IR TS H el R BAR, [TER § IR QR R veT,
Prefidrs, SH-HTR § 9gdrg, I, o, R anfe STEl R didisl 3% &
T B BHR @ 2,70,000 HIEAT Afd9 ey §, RFEH W 1,73,000 U dEmIdl H
gl STH 3T 10 oG AN BT B &1 S99 one-third AT &, ST 981 & &<
& €l $HP 1Y, infrastructure, digital delivery & 3R &F 6 &R @M P digitally
literate X ST I B
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3t |umaf: sRde off, Adbe Aferied 87

sft gRder: Sft g W=, H enuds #reww | A wE St @ fme | w9
AT AR 6 g & Ui a9 iRl w1 arol J1egd ® fF S =9 innovation
hub, WW%W‘?@@@[@ %, connectivity %\', WWW%W@H
R®, Al I 3fex IR &1 e 9ga 4 8RN S 31edTT BT A & — The Lost
Einsteins’, I 3R Mg & F=di Bl I Jraug &1 frefl, a1 9 e $ geal & a_ER
@S &l 8 ugd gafoy § sua! Aifld SIfeR 9 @ 919 BRI B

sft Y vipR wIE: ARGy, AT EREY S Ud gER 9WEd iR f9gM g,
Y AGIT PR 8, sHPT A= B 89 IR-9R I8 H&l § (b Fexc U< &I,
Wﬁ; IR H ORI WHR Eﬁ’s‘ AYSiar T8l B Internet access in not negotiable.
CSC I UMHIvl garehl # &1 §1 91 MU B FHeaal B ol fF JOIHRYR, FETR,
quell, 3FBId, ATeIC] Afe 3 dIdisl YRs BNM? <ifhd I8 Y &1 & & ...(adm)...

MR. CHAIRMAN: Please, please. ...(Interruptions)...

st ¥ v} UNTE: IE BH PR W2 § 3R AT BN BH 6 BRIS ANl Bl digitally
literate ®<T ST Y& &l I 9 ITHOT gRIe H & Bl

2t wmafe: g ) @A S, dEu H, qC day H g g

it I viHx gNIS: 99, TP AsT WX SAEYE $ IN H 9gd el Hel W fH
3TST WRA H TWIE-3 aie W 9gd oM 9¢ &7 T

£t |umfa: 9% ) 2N $.3.gE. gl

SHRI K. T. S. TULSI (Nominated): Hon. Chairman, Sir, in this case, the question

was whether the Government proposes to make internet availability a fundamental

right. That is a question and there has still now been no answer. I want to say that
the right to internet has been held to be a part of freedom of opinion and speech. In
2016, the United Nations has declared that depriving people of internet connectivity

is a violation of human rights.
MR. CHAIRMAN: What is the question now? Please.

SHRI K. T. S. TULSI: I want to only mention this that internet connectivity has
already been recognised as a human right in Sweden, Costa Rica, Finland, France,
Greece, Spain, Estonia and Canada. So, will the hon. Minister tell us whether they

propose to make this also a fundamental right in India?

SHRI RAVI SHANKAR PRASAD: Hon. Chairman, Sir, the reply is very simple.
One is paper transaction of deprivation of fundamental right and the other is making

it available without discrimination. And what Narendra Modi Government very strongly



Oral Answers [29 December, 2017] to Questions 55

believes is that access to internet must be made available, which I outlined in my

previous reply. That is what we are doing through digital inclusion.

SHRI V. VIJAYASAI REDDY (Andhra Pradesh): Sir, according to the Economic
Survey Report, 2016, the Government has incurred a loss of I 16,000 crore because
of the Government intervention and disrupting the internet services. I would like
to know from the hon. Minister of Law—because hitherto internet services are
being disrupted according to the Indian Telegraphic Act—whether the Government
is envisaging to bring an enactment whereby the Government of India will frame

the norms to state under what circumstances the internet services can be disrupted.

SHRI RAVI SHANKAR PRASAD: In the modern times, disruption is integral
to innovation. But as far as our Government view is concerned, we want fair
competition, more and more players to come. The more the players will come, the
more the availability will become and I am very happy, India, today has become
a country having the low-cost technology, low-cost availability, including mobile

internet. Let us welcome that.

MR. CHAIRMAN: I hope that Members will not take inspiration from your

disruption for our disruption. Now, Shri Derek O’Brien.

SHRI DEREK O’BRIEN (West Bengal): Sir, the Minister has made a categorical
statement in the answer. The categorical statement made here is very clear that the
internet will not be made a Fundamental Right. I had no qualms about that. Since

he has made a categorical statement, I can have another debate with him on that.
MR. CHAIRMAN: Please, ask your question.

SHRI DEREK O’BRIEN: Sir, in fact, the Minister, in one of the earlier answers,
while he was answering, said that this is an issue relating to Communication, IT
and Law. Sir, it goes beyond that and that is my question. It also includes Home
Affairs because this internet issue is a national security and a privacy issue. So I

want to give an example.
MR. CHAIRMAN: What is your question?

SHRI DEREK O’BRIEN: Sir, day before yesterday, on the internet, Facebook
is asking for Aadhaar card number before one can open a Facebook account. My
question to the Minister is, in this age of the internet—even though he is not in the
Home Ministry, but since we are discussing it—what are the measures he is taking
for data protection and national security on the use of the internet. Specifically, I

gave you the Facebook example.



56 Oral Answers [RAJYA SABHA] to Questions

SHRI RAVI SHANKAR PRASAD: That is a very, very relevant question he
has raised. India is emerging as a big centre of data analysis. The Government of
India has set up a Committee headed by Justice Srikrishna, eminent Supreme Court
retired Judge, and we are in the process of framing a data protection law. The white
paper has been circulated. The field hearing is going on and very soon we will come
with the data protection law. As regards the first part of security issue, we are very
alive to cyber security. The hon. Prime Minister has publicly stated that cyber war
is a bloodless war and from cyber drilling to cyber human resource development,
to more training, to cyber auditing, all are going together including involvement of
private sector. Regarding Facebook in particular, I have also seen the news in media.
They have also given a reply that it was directory, not mandatory. But I can only

tell you, I will get the entire facts on record and revert to you.
MR. CHAIRMAN: Next Question. Question No. 124.
Hiving off mobile tower assets of BSNL into a separate company

*124. SHRIMATI VIJILA SATHYANANTH: Will the Minister of COMMUNICATIONS

be pleased to state:

(a) whether it is a fact that Government has approved hiving off the mobile

tower assets of Bharat Sanchar Nigam Limited into a separate company;

(b) whether it is also a fact that there are 4,42,000 mobile towers in the country
of which BSNL owns about 66,000;

(c) whether it is also a fact that this approval authorizes BSNL to monetise its
telecom tower infrastructure with the formation of a separate subsidiary company;

and
(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF COMMUNICATIONS
(SHRI MANOJ SINHA): (a) to (d) A Statement is laid on the table of the House.

Statement

(a) to (d) There are around 4.61 lakh mobile towers in the country out of which
Bharat Sanchar Nigam Limited (BSNL) has 66771 mobile towers. Government has
approved for hiving off mobile tower assets of BSNL into a separate subsidiary
company fully owned by BSNL. The subsidiary company may monetize its assets

on achieving financial health and stability.
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SHRIMATI VIJILA SATHYANANTH (Tamil Nadu): Respected Chairman, Sir,
the basic cause of call-drops is the insufficiency of mobile towers. People are not
willing to provide space for mobile towers because of radiation fears. There was
a proposal to utilize premises of Government buildings spread across the country
for this purpose. I would like to know, through you, Sir, about the steps taken by
BSNL to put up mobile towers in premises of Government buildings. BSNL being

a Government-owned company, things could move a little faster.
2t 7T RieeT: QUi qeley, Awldeyl e &1 4 U 4 dls 9l el ol
S U 39 Sfarg <1 =1E, 1 @ SIS

st 7 Rieen: wEey, § Sa9 <o ware § f6 WReR efaR @ o o
infrasturue company R 997 T2 82 ABIGY, § Ul 919 IR gl ol gy hedl dledl
g & 3o A TR BuHl 91 BI Seey g1 & [ 8 Afre-A-3ffeed <Tar o Wb
3ﬁ’<’tenancy ratio,ﬁ@ﬁﬁﬁﬁﬁﬁﬁﬁ@ﬁ%ﬁﬂwmg,ﬂg%
AR R < H 1.9 § R iUHTAS Bl 1.2 81 HElSY, BN UM 66,771 <44 & orad
H 13,790 BT BH D! AN & AT TR P &l gAY 34 TR A8 § Hfde
ﬁmm%mﬂﬁﬁﬁﬁﬁsﬁ@?wﬁﬁ?ﬁWproﬂt making
company 9T b difee AN B AT B IR 9 H Il connectivity =iy %I'Q
3 STad oY ST A |

SHRIMATI VIJILA SATHYANANTH: This is my second supplementary, Sir. The
Minister has reiterated that the subsidiary company would be fully owned by BSNL.

The market share of BSNL in the mobile segment is very low as compared to other
telecom service providers. Its share can be increased if BSNL mobile services are
improved. For increasing BSNL’s revenue, 4G spectrum should be allotted to BSNL
with immediate effect. BSNL has requested for allotment of 5 MHz in 2,100 band.
This would fetch revenue to BSNL. I would like to know from the hon. Minister
whether the request for ¥ 14,000 cores by BSNL has been approved.

it 7 Rieer: w9l AEie, SN 5 #9 ugd ®E, o U 98 ¥ % erem
I <fad B infrastructure company T 997 I® &2 it 2 U BT 41 39 J ﬁ‘s‘
I 81 7, R WY § Sfarg gl Heled, dIEUTTe Bl 4G Spectrum el UHT request
dIUHeIUe o HATTT § B T, Spectrum & Heg H gUH dic & i g, R
B9 & YEd ol Al W H $B WM W Wi-Fi Hotspot & ATEIH H SITATATS 4G
W T VB © 3R Telecom Commission = I WX far fear & 5 m P
sl competitive §FTIT SITY IR 89 S 4G Spectrum T Adl W, g g9 WN ol
foram SIToem Y 89 SUW HaH Bl SR A BRIG|

MR. CHAIRMAN: It is quite a welcome thing that Shrimati Vijila Sathyananth
is able to understand the answer without the need for a translation even though she

is from Tamil Nadu. That is good.
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SHRIMATI VIJILA SATHYANANTH: Mr. Chairman, Sir, I know a little Hindi,

I have passed two levels in the Hindi Examination.
MR. CHAIRMAN: That is good. ...(Interruptions)... Now, Shri Dilip Kumar Tirkey.

3t faciy uR et (@NfSem): w8y, W &d ¥ 39 9 99 ¥ el a4
RS H g1 H8led, 53,000 g NS H &, < §@ BT 91 I & b 21,000 ATl
¥ Tl AT $SAT connectivity T8I Bl 59 I MY FHST IHd & (& I8 I§ T
Pt MR 21 IS, specially naxal areas W CIa¥ oM & IX H AR &I HAT 7
3MIhT f%@lf ) grft BT At B ' 21,000 Ay AR specially naxal areas villages
H fad] M @R Internet connectivity &9 & §R H 3! IT A1SAT © 3R 39 g8
B TH TIaxd Y2

ﬁm%:m,ww%%ﬁ%@ﬁwmﬂaﬂoonneotivity
T 81 Al o1 b gd ey 3 Hard A 6 Sigauage @ qersd Sfawe d
ArdHe IR HY 2l 98 A dR WX 10 TRAC & U gl by Ursde g g,
9 &7 IR SAIST B, Ia9Q 9 & I8l b Tade FHIfad &3l BT FaTrd ¥ g4 b
UIoige Left Wing Extremist area & ol 8 AT &I 3R A fhar o1, e d&a
B SIS A 1 TR oMY ¥ SR BH U ORI HIoiae 3R TR PR o ’2 &l
JATST B I8 HAI SIf Bl feherdl § Yab 93P §l ITH 2G+ 4G Technology & AT &H
T BIR | STGT TR o S I 21 €9 31 dTet f&A1 # funds @1 availability &
IMER TR Ig BIRTET HA 6 <=1 wR H |l Tidi T% Mobile Connectivity Tga| 89X
T H 2011 B STHIUET b MR TR 55,000 7T oA, ST&T Mobile Connectivity a1 |

st wmafen: g6 g @3 Sfl, T B4 ©, 20 Ry R
it AT Rieel: B TN & BRI I8 AT TSR 52,685 B T ol BAT AW
Il & q&=F A1 BT FfRa w9 A 9F fo@r § 6 39 g9 i DI identify BB

B4 INTY, 1 ST WIRA 3 U IRITSTT Y6 §s, 9 Mobile Connectivity @1 41 Teb
IRATST SAThR, $9 < & X TMd TP Mobile Connectivity 8 SITTHT

SHRI RIPUN BORA (Assam): Thank you. Sir, the hon. Minister, in his reply,
has mentioned that there are 6,67071 mobile towers in our country at present. Sir,
in the rural areas, the service of BSNL is very, very poor, and in many cases, that
is out of network, no network, and hence, there is no connectivity. So, I want to
know from the hon. Minister whether because of the haphazard increase of towers,
the services have become very poor. Is there any technical reason to improve the
services of the BSNL?

st g Rieer: 9uTdfa 98iey, efay &) W1 9o ¥ |afdust 3R 98dx i
AT Bl 3] Afdd fel, 39% fv gz  fh e ¥ el elad o Y S|
guiql [RART I8 Y81 6 o a9 gd BSNL ©1¢ ¥ 31 71 AT 3R 39 ARPR &
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Wﬁ@ﬁ?ﬂ?ﬂﬁ@ﬂ%mwﬁfwg,EWWUTTeChnoIogyffSﬁ?
Infrastructure ¥ g8 9% &R &1 ©l § Pl dredl § (P Jgel I BI%! dedv Jaemg
§_f§ g1 & next generation network P AR El% ?;i, oifepeT qﬁ% <91 9 BSNL &F Connectivity
& gl §F 3 dret &A1 # g9 3R derddl

HEd YRS i EORM): W, § oud Aegd 9 6 S I8 el
A P TR WRPR g9 & 918 <% § BSNL <lad &I AT 9gd §9I e H
gS Bl 519 §H GREXS & 4l § ST g, A1 98f @gT B Connectivity T B % BRI
SRR g4 g 81 9 81 § A 931 Sft 4 I8 S =g 6 59 drse el
Sl g, A efad 9 81 S § SR o9 <fad 9 8 W §, a1 Connectivity eI
et et 81 9% 3@ § AT FlelR ST Bl 3T YTad= 598 fhe He-1 ared 27

#t w=e Raeen: ol 9@ R <9 H fIAT Mobile Towers €, ST HIC @R W
3 ufderd efad @1 89 WleR UlaR 9 Bis &) 38 ©l F dral feq § 89 394 3R
gerast B, dife fastel & s & gfdg § iy gay= Y1 7 8l

FRasiE-RRAR Yo e
*125, st YW faAR J9m: |1 YA $E0 g7 AW B A BT

@) T ARBR Bl RATSIE- RN N g7 & U AR Yerd DY STHBRI
T 3R 39 RIS &1 fhaen & =1 8 W E;

@) 3 &, A 58 RIS @ A T B ARY BN B ARG RI-T §
3R 9 URAISHT & AT 3@ TP ol fha-l gRI ardfed iR =g @l T8 ©; 3R

(M T 39 IRASHT BT € B 57 T 7, Al 7, O 39 RTb BRI T
3R Al 7El, A PR 7 39 IRASH B Hd T R B o P &g FuiRd
fomar 72

Y& = o dw MREen): (@) 9 @) e 9w ged W) @ e T gl
fargeor

@) ¥ @) S Bl ¥d 9€ §RT URH H Rarsiz-fRAR (182 f6.#.) & T& 9/
AT IRATSIE A WRATSIE (64.33 fBHAL) D1 1947 4 Wi fbar w1 o1 o gali
gfed A s @©1 8 T anl geverd, Oy IR R 59 R B 1950
H dg R feam mar oM 1978 H fHY MY FAU W, RIAT AR@U werT AfeTe AR
faforfeeal # aRada & SR da-ia! $9 A ATGeRe Tal aran 17 A1 99 2010-2011
H qRarSe-RRART (@ifeeTgR) (182 f6.HY.) & I 715 d1eT & oY rerd= |qderor fahan
AT o1, @ ARG 1104.50 RIS TUY & 3R SHE URTHA B & (MRIIRIR) 8.61
aRrerd 1 $9P 3TATd], debleie ISl ARNT F Rarels AR Sifddrgr (182 )
& g % AT BRI DI 1104.50 RIS UY B AN R Ggilid AFAGT oI Bl
IR (A 2012) fHam =1 o1l pe 182 B, Fd uRASET 7 9, 77 fHA. A
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IRES ST H A 2 AR A9 105 fh.H. A8 BANTE ST H A< 81 dchlel
IS AN < It GRATSHT BT 54 I & A1 Agiferd AgAGT (S, 2012) &1
o1 5 WEfda T AR $9P oIy Fged 9 Joar w1 3R 59 gRASHT Bl
YT JTH P WU H A MUR W AHRT T b Y DI AT | R
FH, e a9 qR) A H O Ay SR 81 9gg9R, A8, 2013 H BRI,
SIRES o WHR AR B a1 fotfics & ga9¢ fou Fees 4 gear o-m
IR 9 YRS Bl Ggad w0 A [GHRId BT & oy iRy far = an 39
Y, BRNTTG, SIRES R Dl 5T fafics 7 g d&u § 315 wfafbar 781 €
$9P BRI, 3 IRASH BT Yo el [bAT ST FHhIl 1950 & 918, T Hdd 97 Y
A FI&U PR 3R S AT R W Bl fbar 1T B

39, BN ¥ A fafics (Bt WRaR IR Y 791ad & Agad I
BN 7 59 aRATSHT BT FHIfad aRASHT & wY H fafead feur € oIk Rarsis 9
IfIPIR TP 5 AT IRTSTHT BT Aerdl AR FIsRIAT & b b oy TdaR
2017 ¥ WYY ST amdfed &R e B

GRATSTT BT ¥R B<iTTg ¥ FiH fofice gR1 fvy i % =asriar sreaad
R R BRMI

Barwadih-Chirimiri railway line

1#125. SHRI RAM VICHAR NETAM: Will the Minister of RAILWAYS be

pleased to state:

(a) whether Government is aware of the area of land acquired for Barwadih-

Chirmiri railway line and the extent of work of this project completed;

(b) if so, the dates of sanction and commencement of this project along with

the total amount allocated and spent on this project, so far; and

(c) whether this project has been cancelled, if so, the reasons therefor and if

not, the deadline set by Government for completion of this project?

THE MINISTER OF RAILWAYS (SHRI PIYUSH GOYAL): (a) to (c) A Statement
is laid on the Table of the House.

Statement

(a) to (c) Yes, Sir. A part of Barwadih-Chirmiri (182 Km.) i.e. Barwadih to
Sarnadih (64.33 Km.) was initially sanctioned by Railway Board in 1947. Formation
work including some of the bridges were completed. However, the work was stopped

in the beginning of 1950 owing to financial stringencies. In survey done in 1978, old

T Original notice of the question was received in Hindi.
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alignment was not found technically feasible due to change in ruling gradient and
specifications. Updating survey for new line between Barwadih-Chirmiri (Ambikapur)
(182 Km.) was conducted in year 2010-2011 at a cost of ¥ 1104.50 crore with Rate
of Return (ROR) of 8.61%. Further, the then Planning Commission was requested
(March, 2012) to accord ‘In Principle’ approval to the work of new line between
Barwadih and Ambikapur (182 Km.) at a cost of ¥ 1104.50 crore. Out of total
project length of 182 Km., 77 Km. falls in the State of Jharkhand and remaining 105
Km. falls in the State of Chhattisgarh. The then Planning Commission has accorded
(June, 2012) ‘In Principle’ approval to the aforesaid project with the condition that
the Railway gets land free of cost from concerned State Government and approach
Coal India, which has huge investible surplus, with the request to jointly develop this
project as a joint venture. Accordingly, State Government of Chhattisgarh, Jharkhand
and Coal India Ltd. were requested in May, 2013 to provide land free of cost and
develop this project jointly. At that time, neither State Government of Chhattisgarh,
Jharkhand nor Coal India Ltd. responded. As such project could not be taken forward.

After 1950, expenditure has been incurred only on fresh survey and its updating.

Now, Chhattisgarh Railway Corporation Limited (a Joint Venture Company of
Government of Chhattisgarh and Ministry of Railways) has identified this project as
a potential project for further development and has awarded a consultancy contract in
November, 2017 for assessment of economic viability and feasibility of the Barwadih

to Ambikapur new line project.

Sanction of project will be based on feasibility study being conducted by
Chhattisgarh Railway Corporation Limited.

3t W AR Aa™ (B<IG): QU 7eled, § el gwgare odl § &b o
9 W% gB &1 99y fea
#t |HTafer: § SMUdT g=yaTe 1 § P o gRd T del

2t I faR Jam: qe8iey, § 9y @3 S B g=gare < § fb 3 HEre
AT & 91 81 BIG T 3R Yo I FfSd acia T 81 aTel 98g & forg
T o aRISTIY &, Sd! qRI FHIET DIl $HS A1 B AT RaATSIB-FaRART e
AR DI T FHIET il

HEIGY, § qUBT LM 9 IR MHNT w1 aredt g & waree-faRkas Yo
AT JAOIEl 9 U8l 37T 1947 ¥ U8l W WIPhd 21 MU D! U PRIBIA |
& wWed fear gl

it QUIfy: SMUdT FvaT w7 82
3t IM e am: 1 3T $HB! WA & AR G GRT BRI DI PHUT B2
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st dqu TTRIer: J9IiT JEISY, ¥ed Bl SIMeR Aiel §d Wl 8RN {6 I8 drsT
1947 H WHd gg o1, 1950 ¥ AT AT ] BT B I $ I1G SADI BH §8 IR
fom a1 o7 3R 1950 | DR 1978 Tb $HH $O BM el golll |Wd 1978 H AT AT
3R Hfd TATSTHE suitable TET fAell, 39! e &A1 TN $© Y Ugdd 39 B DI
U: U gR <@ T, 2012 H I HHIEHE | §9 W IR RSP I§ Pal [ aHl
S, BTG 3R ARES o1 ¢ 3R SIRWES, BURTG iR B sfear sqaT 44T
T, dIfch §9 TS Bl R ST T 991 H 39 UR PO M el gall, b radid
BRI &1 -3l 13 FaaR, 2017 Bl AFIG & #AT Sff & |y /ST 7 59 39
W R AR fEar w@n, a1 gar o 6 Sy ) SR wed TR, 1GR3
DI AS AR ARNTA B DI A DI | $HDBT A4 e, AT ST Bidt BUiel
B ¥ Y feur T B BTe WRAR 7 W Ugd ®I § R S Sdisce do’ dhuHl
T B, ST 3P 9 BT FH Y YA FT 0 o forr 71O & 9d BN & 918
59! f$eq o S, 39 W UA: R &-d 59 W) Mo o ferr siem

At I AR Jam: g9t q8ieg, § 98 fded -1 9Ed § 5 @ a@
BT Y M fafiies (B<iRrTg WReR Id 7391y & Ggad e du) 7 59
gRATST BI FHIGT aRATST & wY § FfETa f6ar g1 I8 wasis ¥ AfRegR
TP ol e RIS &1 el iR agridl & 3fba+ & v FJdex, 2017 §
RIS SHT mdfed &R AT T 7, O DI Wi |7 g2 " T3 o § § g
SIEEIRCIECIR

it figy Mue: GuIfa S, 39 diolee & IR # Tl R F 9 iR I9@
HHeC o7 b qIg A P 42 &7 Y €, sl g1 o € B ATST wHY <
Y| IE UH odl g 8, 182 fhaliex & arsd 81 59 IS &1 70 a9 o1 71g, §
T § % 42 37§ saat mifafafardt T o @ gfewd 21 va ar wiffafee en
MY, SHP 918 STox 39 IR 077 o1 {6 & & 39! a1 T ) 91, 3R IREd B

sl BT 9t (B<INIG): A AR HA8ied, § A 931 S | I8 ST
el § & S8 W) I8 39 ST 999 o @ 8, 98 9gd ° SiTell & d19 21 a8t
W BRI BT PINSR I 3N 8, SIIeil SIaR] Bl g1 oMl &, Al ¥ oAls a9+ &
9% 99 BINSR B RIT JLRAT BFN? R PHIRSR dlg a3, Al d Al § Ja= B
S D] G Al & folf TRBR RIT HaH Il I8! 87

ot diRgy e 99Tl AEieT, R <9 H U9 @8 goe 8, el gl aiRE, ot
AT U BT Yag IEdl 8, SIh dIRS™ &l Tl Gt SHrel &l o e Tadce
fufgqa &=l 8, STh! ARt & ARH W Tl BIRSR g9 el g, Wi R
Y S 81 3T dd fht Y BIRSR BT YoId B aolg A 8H &% AT & 18
forar g1 Tef-T8t 4 RSN 99d 8, S9d! 9w & forv /v forg oma €1 | &
T T 5 GRS ¥ G 2 & fF Ieed did o s 9V 3R ardes! did &
1T goie & fead T 81, S9! ¥ TscH §471 AT Y, df goic & o) fapd
T8 8RN, <ifed et aiRe & faw a1 s aid ot ST | B A8l e U
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AT SR} AT 31T ®, Sl H ¥ @+ &I el 5 o 9/d diks 91, S9h
qER SR YfeTthed 1 ¥l gaa Bl Y& B (9T 2l SHHh oy BART Bls HaY
Tl B, el A1 S gD DI [ AR Tl B S SR g8 W Bl gt PIRSR

Bl 8F ST Hlcde BTl

sft 729 URER EIRES): AU AEIGY, IRATSE-TIRA A8 &1 &5 Sid 4
HRT BT 3MR FRed R gt I JoRa 2, Sl Afddbare ¥ 41 ywifad g iR sIREs
BT B9 65 fBAMICR 30 AT BT USdl 81 ST 1950 TP Igd AR B, SR Gferdn
W 99 ¢ I H I8 AT BR Gkl g 1P 1950 H AT db XeAd P faxiy RART Bt
SEUECIC S IS I El

o} |yt F&veE|

it ARY dER: AfFT 3@ Yad & TP e ¥ fF FEfd 5T 39 W @I A
3R P e @I HM WRT U g T P R IRES SN T, ST 3BT A
¥ 31frs YIg < € SR YT H g R @ uiforee | T8, a1 faew aRfRfa
H 1 Yerd A1 59 uRASTT § W R, A1 I8 B ool I YRI B Hh?

3t R e W), 8% IS Bl AR H @ gY Holee & f2d H SR gu gdi
e & f2d AR wue w3 Sft @1 ke ' € 5 S g vRa 7, i AT
J I T B, SHP U WRAR & Gdad1 W SAET § MR 9P Uiy gHRT & o
SITET Bl 39 HUIoae &1 Udh dR viability establish 8 ST, A IIRES & faddma 9
BN, A1 89 S9d! FedoR @d gy Sfad Mol ol

PROF. JOGEN CHOWDHURY (West Bengal): Hon. Chairman, Sir, I would
like to ask the hon. Railway Minister regarding a train called Shantiniketan Express,

which runs from Bolpur to Howrah. In this train, particularly the AC compartments

is very bad. The condition is such that the seats are torn and shabby.

MR. CHAIRMAN: You put your question. Your question is not connected with
the main question, Chowdhuryji.

PROF. JOGEN CHOWDHURY: So, I would like to ask the Hon. Minister how
he can improve the condition of this train while we are thinking of bullet trains.
Eniment persons, educationists from all over India and abroad, including foreigners,
usually take this train to visit shantiniketan and Visva Bharati.

SHRI PIYUSH GOYAL: Hon. Chairman, Sir, both bullet trains and upgradation
of the Railways can co-exist. There is no connection that one cannot co-exist with
the other. I can assure the hon. Member that I will have this examined and attention
is to upgrade this entire existing infrastructure but it is an infrastructure that we
have inherited after 66 years of lost opportunities. A lot of infrastructure has become
outdated. But, we are certainly pushing and aggressively pushing to modernize the

existing infrastructure.
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*126. 8t IM T SPR: KT XA 3 I8 TN DI HUT Bl [

(@) o1 I8 99 © {5 g gur w5 7 a¥ 2004 # @R § 96§ e g
8U WIS TP N g & AV T MRRIAT @t off;

@) I &, q 39 B H 31T TP gs W BT ART AT 85

(M) SWIG IR DI Hg Tb GR1 B {1 S iR 9 foy fa
gERTRT ®F MITIHAT BIfY;

(T 3TUME g=RIRT BT o1 ¥ JMMafed goRI HI, q¥-dR, &RT KT &; AR

(S.) WRPR 9 HEAYUl IRAISHT Pl Pg Teb YRT PR ol BT [GAR @l 872
Yo =R st IR MREen): (@) ¥ (S.) e 991 ved W 39 A @ gl
faawor

@) AR (@) S &l qd A JeEAT 9 06.06.2003 B bdd BT Gl Bl
MR 3T oft, S fFfel-wRaTe (22 f6h. ) 5 oga gRIISHT &1 91T Bl

B g & TP AR (UiRgHl fawm) wadt A el a6 Alser Hier arga o
3R Tl & gEA AR (YAl ) ARG I BRIGATS qb W) AlSfar Hiex arg o
el & I I iR TWREg & §9 8GR & i & d8av drfactac] o
PRM & Y, Fell ofk TRRre & §9 95 s 9fzd SR gdf ®I 323.40 IR
TUY B AN U 2003-04 W Wipd fHar T on 39 aRASH &1 Td9aq drTd
499.41 BRIS UV &l 39 Yol Bl Pol oidls 1800 Hex © AR Yol Afed el 3R
ARG &b dd s A8 D ol oidlg 22 (B g1 BRI gl B gl WREAT (39
W x 45.7 HIER) BT BRI QRT 81 AT & 3R DI gl & qdi gd gfeaHdt qga qrl
P PR PH R QY MY B

@ ¥ (S.) BRI gd Fizd el iR IRRrTg & 919 95 d5d &I 91 I &
fog, fER WeR gr1 guid 7 § 1.8 toHe yfiy anft AifEla &t S 2

S 3fATd], FHY AR Tl & 919 s gRacd &1 1 g d- f&ar . gl

2018-19 & SR, el 3R WG & da 78 g URIISHT Bl GRT B P
foq 75 HRTe Uy M @1 smawyedar s8Rl

2014-15 9, 39 75 oI5 URATSHT & fIg Gqfaa [ ardfed @1 o 81 81 59
5 s+ gRAeHT & fog emdfed Ay &1 qiar faavo fFegar g:—
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qY SICCENGSIRE LY
2014-15 25
2015-16 25
2016-17 65
2017-18 25

FRTel ¥ WG qF 3 Algd Ald BT Jd & B AR AP Ud el &
drg M aRads BRI Pl 2018-19 & SR YR BRI Bl @6

Laying of Sakri Saraigarh railway line

#126. SHRI RAM NATH THAKUR: Will the Minister of RAILWAYS be

pleased to state:

(a) whether it is a fact that a former Prime Minister had laid the foundation
for laying of the Sakri to Saraigarh railway line via Nirmali in Bihar, in the year
2004,

(b) if so, the progress made so far;

(c) by when the above project would be completed and the amount of funds

required for the same;
(d) the year-wise allocation of funds in comparison to the desired funds; and
(¢) by when Government proposes to complete this important project?

THE MINISTER OF RAILWAYS (SHRI PIYUSH GOYAL): (a) to (¢) A Statement
is laid on the Table of the House.

Statement

(a) and (b) Yes, Sir. A former Hon’ble Prime Minister had laid foundation stone
of only Kosi Bridge on 06.06.2003 which is part of Nirmali-Sarayagarh (22 km.)

New Line project.

Sakri to Nirmali was an existing meter gauge line on one side (west side) of
the Kosi river and Sarayagarh to Forbesganj was also existing meter gauge line
on the other side (East side) of the river. To provide connectivity to the people
of Bihar between Sakri and Sarayagarh via Nirmali, Kosi Bridge including new
line between Nirmali and Sarayagarh had been sanctioned in 2003-04 at a cost of
% 323.40 crore. The latest cost of this project is ¥ 499.41 crore. Total length of the
bridge is 1800 m and the total length of newline between Nirmali and Sarayagarh

T Original notice of the question was received in Hindi.
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including bridge is 22 km. The bridge structure of Kosi Bridge (39 span x 45.7 m)
has been completed and the work of east and west approaches of Kosi Bridge have

been taken up.

(c) to (e) For commissioning of new line between Nirmali and Sarayagarh
including Kosi bridge, 1.8 acre of land in Supaul district is yet to be acquired by

the State Government of Bihar.

Further, the work of gauge conversion between Sakri and Nirmali has been

taken up.

During 2018-19, a fund of ¥ 75 crore will be required for completion of new

line project between Nirmali and Sarayagarh.

Since 2014-15 onward, sufficient funds are being allotted to this new line project.

Year-wise allocation of funds made for this New line project is as under:—

Year Allotment (X in crore)
2014-15 25
2015-16 25
2016-17 65
2017-18 25

The work of Kosi Bridge including new line from Nirmali to Sarayagarh and
gauge conversion work between Sakri and Nirmali, is targeted to be completed
during 2018-19.

il M AR BIGR ([98R): AU Helqd, H 3ach A1egq | ! Sl | =1 =redr
g 5 3 admm facfiy 9 # frfell oik IR & 19 718 ofTe T aTg R 3raT T2

8ﬁtﬂ?{qTﬁ?ﬁl: Jumafa W,ﬂ%’ﬂﬁwﬁ?ﬂﬁl—sﬁ%\“,m‘cﬂfoundation stone
I GHI b AAG GG A4, A e [ER) Aol S F 6 S, 2003 DI DI
ARG, BT & HUR 1,800 HICX &1 U ST lay fHAT o1 SHG AI-A1T SHH Fs
s HIeR IS A dis IS 8T o, WY H $B T8 g ol il 59 2014 H WRDHR
Il 3R B @M f 391 J9% SR 9gd T H T T B, Al D] 984
AT 3 R B IUA BRIE TS| AT GG DI IE A PRGN BRN fF ugd
4 T § 39 AT & oY o 215 BRI ¥y QU 7Y, SIf9d g9 original cost
@323W€Wﬁgﬂlmﬁﬁﬁﬁﬁprogressﬁ?ﬁ%lﬁﬁmm
BT BT 2018-19 H WA & SN AT & A1, Sl I3 a3 el 9 WG iR
ST FH A et gauge conversion BT BT B, $dGT dF W AE, 2019 ddb GH
B BT A 2
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#f IM R SIGR: GUMT FEIGY, H IS AEIH F gBA1 d1edl g (b il g
P WA § S R UG UY TIR TSI I 7, A1 97 qoHe g a9 § WRaR
Ugd U M BT TART BT

it Ny MEa: W), 399 U BICT W S &1 998 7, Rad oy 9 SRaR

I AR 9Ia9id I el g1 Uh R g8 STHIA S WY, df fasf &% S €T access
points &, S QT &1 b1 At 87 1Y B AT HG, 2019 H GH BN

MR. CHAIRMAN: The question is about Bihar. Please confine to it.

3. 3ifvet AR e (RER): I7, AT question ER & & Wi 21 § Arri
H3 S W dE AR B SR TR, @9 wR REsr o )R 9§ 99 iR
TETE YEdT &1 916 & AT T8T A-SI 6T A1 Uh &1 Il 81 Gdhdl & AR 98 e
18T 81 S X TS DI 91 P (olY R WEIE Sl A8 Sff P M IR JTFHIYR
H Ja1 |rEl THE U YeAd WA 2

MR. CHAIRMAN: Question, please.

S1. A FAR AEA: TR, question &1 81 SHHT IRAR B gy 34l I Rraex
7ol B Vol ATgT F &l Sikel AT gl Sl A8l ¥ ¥ AR, HHYR ¥ IR,

MR. CHAIRMAN: Please confine to the question. We are not discussing the

Demands for Grants. We are discussing a specific question.

S1. 3 PAR AT AR, W1 U 2 1P 59 RTel b1 Xl g | ST S
g1 TE1?

st ‘ﬁ!{q TRIeT: Tt ‘:@Eﬂ, 519 8§99 Chartered Accountancy 1ZI’cff Qﬁ, GERK
o1 3 ARY &1 BT GSl, T Uh-Uah Yad g Dl eT-3e T RART S
P IR H TINT BIAT 98 & Bl

HEIgd, H AT 9e Heled dl a1 9 & [{ER d w9 A9 aut § e
IOIC YAThIM gl &, 98 URIEIf® 21 oY 7R Ugdl &1 §9YI I, 2009-2010 |
2013-2014 TP BT FHY W, IF FHY B 9Y T 1,132 HRrs ¥ S8R &I Yed
el & v e 91 19 A9 99t § 39 THISC Bl S9d BRd 2,227 PRIS DT
HY oI T 7 3R 39 99, 2017-18 H 3,696 PRI B, g ARBR & gRI B8R &
3R Uolaed & HUR Wd R & foly vallde foy U €l

ARG, T8l & 93 Yoid ofrgd, AfeR-Aamel g Raer @ 91d 8, I8 76
fFARTIER B TS 2006-07 H HaRE SR B 5 1, b DT I AT
%‘,a%’mmmmm%waﬁéretum on investment &l §9 Y& ATl 349
e P U9y H B9 fIeR AR & I T4 § 8, afed e & T 9% weide
34l Bles R W gaTl Bl
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#t gRdw ([98r): wwmfa Sft, g=yare, -1 9gd 9 &Rk BT @1 ward ©l
Hqeled, fI8R A, WM AR R e ¥ el o arell o | fa=i 9 A1 oA
984 o UgT & WM AR ¥ RN ¥ el & 99 &) U@ i ) ¢F 8F
P BRI, 9gd I8 ¥ HolRE I 8T gl Y WA I8 Fedl § (b 89 SHPI D
PR I ® 3R o U AHR AT WX S

qeley, H A A S A S arsar g 6 gedn iR 8R4 el ugH
qrell o FHA TR Hd qb Gga o2

st |umafa: w2 S all rounder €, AT W Y all round FTEH I W T,
Afeh T SMYST FITaT ol T & A ST gl 81 AT

2t fgy Mae: JHEfr ey, § A 9a q8led 9 QX ave 9 98Aad gl
Punctuality T 980 319 H&T Bl WReR &1 ff a8l mafiedr ¥ 6 msar a#5g w—
ugd, o |l a1l @1 gfaen 81 @ o wEEl ¥ a1 Ued S-de aul 9 g9
Tgd Ar-H3 PR U [0 o1 8 b Ugel B WY BH AU b HUR BIbd BRAl
TSI U8el & FHY H AT & HW [ dRE A BIbd T8l I S & BRI over
used assets AT tracks renewal HI BT TISH WX T8l 8 AT, o dH RO YfRrseH
B G g S off iR A B O @R H g ot oft g oty g 9gd
AIF-FHS PR ford1 2 & ggel RN TSl Bl St BT Bl GRI IR B MY AR
o a1 WY backlog 8, ST S BT B Tt WARHAT < ST 396 A1Y-
LAl Eﬁﬁﬂ doubling, tripling and quadrupling P T B 93[, SECANCIER OxT
BT S| S ITIARTT TR BT capacity utilization &1 200 Tfrerd &, fhe off it
AR R SR MieAT T & fIg W U B FRI 100 ¥ 31 feAted el I
g1 § |93 § & dedicated freight corridor @1 S HoXI g8 &, 99 W Fsl &4l 7
d B I 8T AT T S0 g H IF R® AT 95 Bipd a1 7 € aifd T
TI-37TS aul § I BM Bl W TH BT I Fh

[UIT FEIe, TN IR I8 8 fb g arg HURIST Bl unclog fHaT ST 31R
ST8T-ST8T constraints &, S9! Sl fhar Sv, R 9897 ) Miedi 1 9d, A1 8
Wﬁﬂ%ﬁﬁ—\’?@ﬁ@, WU&MW%% record track renewal ﬁn‘&T\_rFFQI

Delay and cancellation of trains

*127. SHRI NEERAJ SHEKHAR: Will the Minister of RAILWAYS be pleased

to state:

(a) the number of trains delayed and cancelled since 1 August, 2017 to 15

December, 2017, Zone-wise and date-wise;

(b) the number of trains which reached on or before time since 1 August, 2017

to 15 December, 2017, Zone-wise and date-wise;
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(c) whether trains connecting Ballia to Delhi and Mumbai have always been

got delayed during current year, including the summer; and
(d) if so, the reasons therefor?

THE MINISTER OF RAILWAYS (SHRI PIYUSH GOYAL): (a) to (d): A

Statement is laid on the Table of the House.
Statement

(a) and (b) Out of an average of 1678 Mail/Express trains which terminated
between 01.08.2017 to 15.12.2017, on an average 1140 trains reached their destination
on or before the scheduled time. Out of the remainder, on an average 432 trains
were delayed, 51 cancelled and 55 Diverted/Short terminated. The Zone-wise, month-
wise details of Mail/Express trains that were delayed, cancelled and those reached
destination on or before time during the period from 01.08.2017 to 15.12.2017 are
given in Appendix-I and II (See below).

(c) and (d) No, Sir. Punctuality of most of the trains connecting Ballia to Delhi
and Mumbai has been satisfactory during summer in the current year. However, the
trains which got delayed during summer and winter had to traverse through some
of the highly saturated sections of Indian Railways where line capacity utilisation
is more than 150%. The saturated routes include the sections Ghaziabad—Tundla—
Allahabad—Varanasi, Ghaziabad—Moradabad-Lucknow—Varanasi, Ghaziabad—Moradabad—
Lucknow—Barabanki—Gorakhpur and Varanasi—Allahabad—Manikpur—Itarsi-Khandwa etc.
Train movements over these sections are affected due to a large number of works in
progress including track maintenance and infrastructural works. Accordingly, a number
of Permanent and Temporary speed restrictions have been imposed on these routes
owing to maintenance works leading to traffic congestion. Any untoward incident
or instance of asset failure in any part of the sections traversed by these trains has
had a cascading effect on the punctuality of these trains. Further, the advent of fog
during the winter season in the aforesaid sections has led to considerable delay in
the movement of trains. Besides, there are external factors beyond Railways control,
affecting punctuality of trains such as adverse weather conditions, breaches, heavy
road traffic at level crossing gates across the Indian Railways network, multi-faceted
law and order problems, Alarm Chain Pulling, miscreant activities such as theft of

Railway assets, mid-section run over cases involving cattle and human beings etc.
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3t RS IER (IR Y<I): MR FEIG, T IO ¥ Ugdl H SN AT Bl
el § fb oR § w3l Weiey & SO ¥ T T8l g, 99 991 a1 BT d1iey?
A1 E IR A B AT 8 9 RIT HIAT AMM2Y?

it |HTaf: oY gy SR AU, | Ul Sl 91 1 6 @1 R A1,
QAR 31T 31T 31U HaTel gyl

3t IR IER: W, § Fard B g© @ g, dfbd I8 ad § 9oy 38 @ g,
Riifd ggell aR § I8 A @1 § & R 3 999 ¥ gl Ugd <&l gl JaE d
St fear T 7, gst W) W XA | B AN Ferd 801, dfded § T8 Sear 6 ergH
A U8 Y b W UgEH 1?2 UH BB AT, trains on time Bl eI, dled time
Y sl Ugd V&l

§ A A S Bl 59 a1 b fou W) qg1s <97 Arg B 4”1 v gg © e
IR ¥ S Tl & 21 B A X W YA 21 "EH sy HA o oft gt
9O gUE, d W P IR W A IO ¥ Aol 3y 81 g a1 o o1 b 5
oA W Bl 7 T T, BA-Y-HH 9 &7 A o7 S[eH R U, 98 W o
TR ™t 2|

MR. CHAIRMAN: What is your question?
st RSt IR W), § I8 91 @1 g1 9. (@au). .
it wmafa: 1 T8 B L (aE). .

sft RS 9ER: W), 3T OIS Bl R, 3R 3 BHRY BSATS T8l qHsh,
Tl B FHRT ... (IGET)....

#it wmafer: T8, § 9He TR g, WR UB! I§ @AY B 18y b Ui Harel
it Ufsw 2 ... (aEm)...

# RS @R W, H Ul Al g @rear g 6 Aad gad w89 ugall
IR Ugd &1 H I8 HE B o1 B I9 Q7 o vRmE ¢ 1 e wer ofe ol
9 ST Ud Hel o 81 iR F1 & S ¥ Ri% golc oF off <8 § A1 98 @
ARIAT, S96 b 3R STHT Hodk W o 2 8 a1 R ¢ aof e, Wit Sararon
1 I €7 71 U SHATalron | off 98 € % g9R g8 ¢ 99T W gel? ... (Hau). ..

it wurafy: fAfRey Rers vl

st w9 Rie1 (| FAed & IS w3l W, e A we 7 W1 R
far f6 9 99 AT IR A1 I R B A, TWON g o P G b AT B
SR AT AIRY| .. (FGHH)....

*Expunged as ordered by the Chair.
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st RS R IR, G A [aw=T Sft, o7 # S1f¥e Fod g, Aoy I S
IR T UG .. (). ..

2 Gy e w9l weiey, gs feufl, § wwerar g 6 ue defae agede,
St 3R R B 9gd RET 9 8T §, 9 99 WIESIE W et W@ §, afb § gl
IAET =R [ 36 av T g1 P H TS U Wse, § S AWAR I AMAR dH
ST H ¢ad BT AT 3R UGS HR & forg el ol gt ¥ *me ay d& o
H gad el fpar 8Rm gE)) 919 I P &R 9V ..(Haum)... I8 Al AUd! * gl SiEt
TP CHTCISl B 91d 8, AT gl o BT R BRAT Y& IO ... (FFEH)...

it Wyt e 71 A S personal comments, made either from this side or that

side, will not go on record. ...(Inferruptions)...

SHRI PIYUSH GOYAL: Sir, I have not made any comments. I have just replied

to the comment made on me. ...(Interruptions)...

MR. CHAIRMAN: That’s enough. ...(Interruptions)... We want questions and their
replies, rather than making unnecessary comments and diverting the issue. This way,

you will not get justice. That’s the main problem.

st 79 Rieer: 9umfa w8igy, Uos @9 auf 9§ 13 g9R fhdMer @ wre
SIBRIPRYT AT ST BT HM AR N H WIpd g3l 8 AR § G g 6 1 g2
v, 4d wew, A gRaw St 7 Sern o1 f& doree o W © 6 99w
P AR N DI gad a1 91g, § 59 vy § qam 9Edr § 6 98 39 AR
Pl Fared TARGAT g1 SE-S18 s g9, Safoi T, feufelT ar wiel orgd 9911,
9 B Bl B9 81 ¥ forar §1 O &7 RS WwR St o1 v ¥, I AT BN
fr St o IR THOR ¢ ft oAt 7, Yroter WY gerd! § 3R ATers! W gert gl
IR HEl b e fedma g7 BI) 8, O WIIfde w9 9 ST IRR el o1
R W BT &, dfp RS IER Sft, $9 910 B WHR e fh e @9 auf §
STef I RSl Sft 3 8, 319 SoThx 3eT-a7el o of fb g9 991 | S B YRA
Yo # BT B, 98 P WIS fUsel 50 Nl H &l g3 sl

#t RS @R A QR Sfl, A gAY Awidel B fh ol s9h 9wk W
amar & f6 98l 9% o s¥ifee Td I € 5 T8 doe 9gd ¥ R 39 e W
T ST o Ferdl g1 AT U I§ § P I VAT g, A 99 e Bl sdd oAled
a1 SUI 39F S g 991 &1 Y9 e s Aall ¥ & 3R I8 A7 Jdig
B PR & THI F Fell 37 I8 g1 § I8 T2 $g @ g P g & T8 W W@ T,
&I 81 Y81 Bl 30D FIA-AA W Yol I8 W © b IHD U M9 w1 PR w82
S 3rerar § g8 S aredl § 6 Al g doieH 39 W WR 8, 1 I8 W)

*Expunged as ordered by the Chair.
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1.00 p.m.

ol oA I 1 Fells Sl V8! 52 fAoell A gasl & fay 9t wurer WRisR g, @
9 WE W gl oA Fcls Sl dIfey, AHSEE I ORI AR g8 goic o ol
EERGIR-Y

S g9 Rieer: 9ol weicy, 9 oed &1 Np g9y 9ew | foar 8, §
I AT BRI ATl § (b BURT H FTAT P IR Pl QIBIBRUl 3 Tl B
TEAT # GRT B S SEER § AR 96 @1 qreia)o of 8 M 7 efifeErR
H TSGR F IEABRUN BT BM Al JRT TR 2 3R eYR & ferar & dr &1 dM
W g% B A1 ) 98 B B: WEN H BN QM WRT VA BIg LT e 7, AfhA
H ! MR & g 91 arear € 6 A4 72 # fstelt arell el aferar |
Tl 3R foell Tb MUl I8 oM 39 IRBR 7 AT 81 I8 IRBR SIBAHRIT BT
B Al A grel JI-AM qul H GRT B L (EALTH). ..

st wumafa: < afeul

SHRI ANANDA BHASKAR RAPOLU (Telangana): Respected Chairman, in
the competition to show the ‘record in-time arrivals’, the tracks are not being cared

properly and the time schedules are becoming the tragedy hours. I would like to
know from the Minister whether they are going to have a proper mechanism to

contain the speed on the tracks that are not proper for the speedy transport.

SHRI PIYUSH GOYAL: Sir, whenever there is any track renewal required, there
are natural speed restrictions put on those tracks and all trains adhere to those speed
restrictions. If at all anybody doesn't adhere to it, severest of action is taken. But I
am happy to share with the House, through you, Sir, that in the last few years, the
investments made on track renewal have almost tripled and quadrupled, and in this

month, December alone, we are expecting to do track renewal of 425 kilometers.

MR. CHAIRMAN: Thank you. Question Hour is over. Hon. Members, I have
an advice. Today, with great difficulty, we could reach seven questions. I request
all the Members to be crisp in their questions because there are all sensible people
in the House, both sides, and, then, the Ministers also should be sharp in giving
replies. Members are knowledgable and Ministers are also knowledgable, but the

problem is time. Keep that in mind.
SHRI JAIRAM RAMESH: Ministers should not give political replies.

MR. CHAIRMAN: Please don't make comments. Neither Members nor Ministers

should make political comments while asking questions and also replying to questions.

Now, there is one announcement.
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CANCELLATION OF SITTING OF RAJYA SABHA

WS B AT § Iog wAt (sft faera men): |wwafa S, |@ed 1 SHast
B B B IR H A1 Arear g F giad w3 aredn § o fUed A 9 gl &
|qrael o g8 gea g1 o1 {6 31 fewR @l gl & dle 1 SRl Pl G Bl JobH/
Friare! 9 Bl fR wU 4, S 9Ee R® b Wed 9 AW 7, A5 & I541 4
3T &, ST IR SIT&T HE1 1l 37d: I8 Fifead fear T g f5 1 e 91 981
TE IS 3R TP WRUTS BH JY AT P <X AIST oI 98 B B ol

MR. CHAIRMAN: Thank you. The House stands adjourned till 2.30 p.m.

WRITTEN ANSWERS TO STARRED QUESTIONS
Reduction in Call Drop Rate

*128. SHRI A. K. SELVARAIJ: Will the Minister of COMMUNICATIONS be

pleased to state:

(a) whether it is a fact that the Call Drop Rate in the country has come down
by 8 per cent in the last one year and the target is to reduce it further by a similar

margin by year end;

(b) whether it is also a fact that the telecom operators are facing resistance

from people in installing mobile towers, especially in Delhi and Mumbai;

(c) whether it is also a fact that despite necessary approvals from Government,

operators are not getting space to install mobile towers; and
(d) if so, the details thercof?

THE MINISTER OF STATE OF THE MINISTRY OF COMMUNICATIONS
(SHRI MANOJ SINHA): (a) In order to assess the public perception on improvement
of call drop problem, DoT launched Interactive Voice Response Service (IVRS) using
short code 1955 in five States on 23 December, 2016 to get direct feedback from the

subscribers. This service was extended to other States from 12 January, 2017 onwards.

The system makes automatic calls to the mobile subscribers on random sampling
basis to get individual’s feedback about problem of call drop and its location. Since
its launch, around 1.05 crore IVRS calls have been made till 30 November, 2017,
out of which 14.9 lakh subscribers participated in the survey and 8.6 lakh subscribers

have reported call drops, mostly indoors.

For IVRS calls made in December, 2016, ratio of subscribers reporting call drops

to total subscribers willing to participate in the feedback survey was 64.40%. This
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ratio has dropped to 56.65 %, a fall of nearly 8% by the end of July, 2017 in view

of various measures taken by the Government and Telecom Service Providers (TSPs).

In review meeting dated 1st September, 2017, all the service providers have
been asked to make all out efforts so that there can be a further reduction of similar
magnitude by year-end. This ratio has declined further in the recent months in spite of
increase in number of mobile subscribers. In month of November, 2017, out of around
1.52 lakh subscribers participating in the feedback survey, around 85,000 subscribers
have reported call drops, resulting in 55.81% which not only indicates a sustainable

improvement undertaken by TSPs but also shows a declining trend in reported call drops.

(b) to (d) DoT has been facilitating TSPs to get requisite permissions from
different Government agencies for installation of mobile towers in Government
buildings/estate, especially in Delhi and Mumbai, for further improvement in quality
of services and to reduce call drops. As a result, issue of grant of permissions by
various Government authorities such as Ministry of Urban Development (MoUD),
Ministry of Defence, Department of Posts, New Delhi Municipal Council (NDMC)

etc. has been expedited.

However, it has been reported in a few cases that local residents as well as
Resident Welfare Associations (RWAs) make enquiries and sometimes raise objections
towards the installation activity at nearby permitted spots. Some of key concerns
shown by the local residents include effect of Electro-Magnetic Field (EMF) radiations
on human health, caution regarding structural suitability for installation of telecom
tower and its shared use by multiple TSPs, and detected underground utilities such

as gas pipelines, power lines close by.

TSPs ensure compliance to EMF radiation-check as per prescribed DoT norms
and share this information with local residents/RWAs. Similarly, structural suitability
certificate from Government engineering institutions of repute are obtained for all sites
before installation activity. Undertaking these activities helps in confidence building

measures with local communities and in alleviating their unfounded concerns.

Since 2016, Ministry of Urban Development has allocated 15 sites in Delhi and
06 sites in Mumbai for telecom installations. While 13 sites have been duly installed
and shared by multiple TSPs, work is in progress for remaining 02 sites in Delhi.

Similarly, 05 sites out of 06 allocated in Mumbai are under-construction.

Further, Ministry of Defence has issued Guidelines dated 16th May, 2016 for
installation of Mobile-BTS in Cantonment areas. In Delhi Cantonment area, 59 sites
as identified have been allocated after tender-process and installation is in progress

at around 14 sites.
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Besides, Department of Posts (DoP) has issued Guidelines on 21st July, 2016 for
use of postal buildings for telecom installations. DoP also amended the guidelines
on 7th April, 2017 to address certain issues raised in the representation submitted
by the stakeholders.

Moreover, 21 site-locations in New Delhi Municipal Council (NDMC) Area have
been permitted for telecom installations by NDMC after clearance from Delhi Urban
Arts Commission (DUAC). 04 sites have been commissioned, and works at other 04
sites is in advanced stage. In addition, Mobile BTS at 22 locations in NDMC Area

have been installed. List of sites is given in Statement-I (See below).

Despite approvals by Delhi Urban Arts Commission (DUAC) and further
permissions by NDMC, TSPs have faced problems to install mobile towers as per

details given in Statement-II.
Statement-1
List of Sites

Sites commissioned and On-air (04 sites):

SI. No. Site location permitted

1. Sub-station: Ravindra Shukla Lane

2 Bhagat Singh Marg, Nursery

3. Ashoka Road (back side of Canning Lane)
4

Satya Sadan Nursery, Madhu Limaye Mg.

Sites where work is in-progress (04 sites):

Sl. No. Site location permitted

Tilak Lane
Vinay Marg, Type-1 Flats
Moti Bagh, Barat Ghar

® N ¢

Clive Square, Kalibari Marg

Sites where Mobile-BTS have been installed (22sites):

SI. No. Site Name

1. Jam Nagar House
2. Shyama Prasad Mukherjee/Talkatora Stadium

3. Niti Marg
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Sl. No. Site Name
4. Tughlak Road
5. Prithviraj Road, Safdarjang Madarsa Nursery
6. Pandara Park, Pandara Road
7. Krishna Menon Marg
8. Moti Lal Nehru Marg
9. Parliament House
10. Parliament House
I1. Lady Hardinge Road (Bangla Saheb Road)
12. Rose Garden-I, Shanti Path
13. Rose Garden-1I, Shanti Path
14. Swati Hostel, Mandir Marg
15. Kaka Nagar (Opp. Barat Ghar)
16. Moti Bagh (99 Qrts) Veternary Hospital
17. Pandara Road sub-station
18. Begum Zaidi Market
19. Behind Veternary Hospital — MotiBagh
20. Satya Sadan Nursery
21. Vidyut Bhawan
22. Sanjay Camp
Statement-11
Problems with Sites permitted in NDMC Area, New Delhi
Sl. No. Site Name and Location Problems encountered by TSPs
1. Akbar Lane Multiple power cables underground

detected which prevent
construction of underground

chamber for equipments.

Sardar Patel Marg near Panchsheel Site is not feasible due to

Marg crossing (Simon Bolivar Defence-optic cable detected
Marg) underground at the site.
Patiala House Court Proposed case rejected by Central

Vista Committee, MoUD
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SI. No. Site Name and Location

Problems encountered by TSPs

4.

10.

11.

12.

13.

Safdarjung Madarsa Nursery, Back
side of Petrol Pump

Safdarjung Madarsa Nursery, Near
Old water Pump

Lodhi Road Glass Nursery Amrita
Shergil Lane

Lodhi Road Glass Nursery Amrita
Shergil Lane

Near Bhagwan Balmiki Mandir
Harijan basti Gole market

CPWD flats near Tara Mandal
Emporium near Chankyapuri PS

NDMC PBG Parade ground Mother

Teresa road

Dr. Bishember Das Marg, near 108
A electric box

Kalibari Road, NDMC Park

NDMC Sub-station, Bangla Sahib
Road

Site-work stopped due to proximity
to archeological monument under
Archeological Survey of India; as
per ASI/NDMC directions.

Site-work stopped after objections
raised by Morning Walkers'
Association to NDMC due to EMF

fear.

Local residents object to any site-
work and did not allow work to
start.

Site-work stopped on NDMC
directions due to proximity to the
President’s Estate.

Local residents object to any site-
work.

Land belongs to Tourism Department
(outside NDMC domain) and no
permissions so far.

Land belongs to Lady Harding
Hospital (outside NDMC domain)

and no permissions so far.

Unauthorised favours/expenditure by BCCL

*129. SHRI SANJIV KUMAR: Will the Minister of COAL be pleased to state:

(a) whether it is a fact that in Bharat Coking Coal Limited (BCCL), a large

amount of company funds are being expended on non-entitled officers of Central and

State Governments, including on some prosecuting agency officials like the CBI;

(b) whether it is also a fact that the houses of BCCL are also being allotted

to such non-BCCL officials, if so, the details of all such cases;

(¢) whether CAG, specifically in the audit of BCCL, looked at this aspect of

unauthorised favours and other expenditure being incurred by BCCL on such officials/

others; and
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(d) if so, the details thercof?
THE MINISTER OF COAL (SHRI PIYUSH GOYAL): (a) No, Sir.

(b) On the basis of requisitions/requests from the under mentioned organisations,
the following number of quarters were given in their Pool for providing accommodation
to the respective officials under their control. Requisite Rent/License fee with electricity

charges as admissible are being charged from the occupants.

The details are under:—

Organisation No. of quarters allotted
CBI 10 nos.
State Police Personnel 21 nos.
Central labour organisations 07 nos.
Intelligence Bureau 03 nos.
Income Tax 09 nos.
SBI Koyla Nagar 03 nos.
Door Darshan Kendra 12 nos.
Bharat Earth Movers Limited (BEML) 02 nos.
Bank of India 01 nos.

(c) and (d) The CAG in its inspection reports has not raised any specific audit
observation on unauthorised expenditure on officials of District administration/Police/
Central Labour Organization/CBI etc.

Prices of Imported Medical Devices

*130. SHRI K. C. RAMAMURTHY: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether it is a fact that 80 per cent of medical devices are imported from

various countries;

(b) if so, the details of major medical devices imported in the last two years

and the landing price of each of such device;

(c) whether it is also a fact that there is a huge gap between import price of
devices and the price charged from patients, which indicates nexus among company,

importer, distributor and hospital; and
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(d) if so, how Ministry is going to regulate prices of all imported medical

devices, as has been done in the case of stents?

THE MINISTER OF CHEMICALS AND FERTILIZERS (SHRI ANANTH
KUMAR): (a) As per industry estimates, 70% to 80% of the medical devices demand
in India is met through imports. Andhra Pradesh Medtech Zone (AMTZ) published
a report in consultation with Department of Industrial Policy and Promotion in
February, 2017 which too states that the total import of medical devices in India is

about 75% of the total medical devices sales in India.

(b) Various medical devices are imported by various companies from different
countries/companies at landing prices which vary from importer to importer. As per
DGCI&S data, the import of medical devices in 3 major segments is as underi—

Segment of Medical Import (values in USD Million)

Device 2015-16 2016-17 2017-18 (April-Sep.)
Consumables 350.19 358.60 184.46
Hospital Equipment 985.55 1036.82 555.54
Implants 445.60 405.02 230.05

(c¢) and (d) National Pharmaceuticals Pricing Authority (NPPA) carried out
analysis of trade margins involved in the prices of Coronary Stents and Orthopedic
Knee Implants before their prices were capped. The trade margin for Coronary Stents
before price cap was up to 654% and that for Knee Implants was up to 449%. NPPA
also monitors the margins and prices of other medical devices which are notified as
drugs including the imported devices. In extraordinary circumstances, NPPA has the
authority under Drugs (Price Control) Order, 2013 to cap the ceiling prices of such

medical devices in public interest.
Bio-toilets in railway coaches

*131. SHRI PARTAP SINGH BAJWA: Will the Minister of RAILWAYS be

pleased to state:

(a) whether Government has made a detailed plan for the replacement of existing

toilets with bio-toilets in railway coaches; and

(b) if so, the details of the expenditure to be incurred on the same along with

the detailed timeline set therefor?

THE MINISTER OF RAILWAYS (SHRI PIYUSH GOYAL): (a) and (b) Yes, Sir.
Indian Railways have made a detailed action plan to replace existing conventional

toilets with bio-toilets by March, 2019. To achieve this, all new coaches, being turned
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out from coach Production Units, are fitted with bio-toilets and all railway workshops
have been instructed to retro-fit bio-toilets in all existing in-service eligible coaches
undergoing mid-life rehabilitation and periodical overhaul. Retro-fitment of bio-toilets
is also being done in coaching depots. It is estimated that an expenditure of I 1700

crore is likely to be incurred on this work during 2018-19.
Increase in cyber crimes/frauds post demonetisation

*132. SHRI KAPIL SIBAL: Will the Minister of ELECTRONICS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether post demonetisation, there has been an increase in cyber crimes/frauds

in online transactions, the details of cyber cases filed since 8 November, 2016 till date;

(b) whether many people have been duped while doing online transactions, and
whether Government is planning to control online frauds which have increased post

demonetisation;
(c) if so, the details thereof and if not, the reasons therefor; and

(d) the State/UT-wise details about cyber crimes/frauds in online transactions in

last three years and the measures taken by the Government to prevent them?

THE MINISTER OF ELECTRONICS AND INFORMATION TECHNOLOGY
(SHRI RAVI SHANKAR PRASAD): (a) to (c) As per the data provided by Reserve
Bank of India (RBI) on frauds related to ATM/Credit/Debit Cards and Net Banking
as reported by the banks during the period beginning quarter ended September, 2016
upto Dec., 21, 2017, is as follows:—

Details of frauds in (Credit Card, ATM/Debit Cards and Internet Banking)
Quarter ended Sept. 2016 upto Dec. 21, 2017

Quarter ended No. of fraud cases Amount Involved in X lakhs
Sep.-16 3156 1546.37
Dec.-16 4147 3004.16
Mar.-17 3077 1330.1
Jun.-17 5148 1962.71
Sep.-17 7372 3420.86
Upto Dec. 21, 2017 10220 11185.73

Source: FMR submitted by the banks

National Crime Records Bureau (NCRB) maintains data for cyber crimes. NCRB has

informed that they do not maintain data for cyber crimes/frauds in online transactions.
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(d) The detail regarding Credit Card, ATM/Debit Cards and Internet Banking
fraud cases as reported by RBI are given in Statement (See below). Reserve Bank
of India (RBI) and the various Ministries/Departments of the Government review the
cyber security developments and threats on an ongoing basis and take measures as

necessary in order to strengthen cyber resilience.
Statement

RBI data on Credit Card, ATM/Debit Cards and Internet Banking fraud cases
(Amount >= X 1.00 lakh reported during last three years (2014-15 to 2016-17)

2014-15 2015-16 2016-17

Number Amount Number Amount Number Amount
of frauds in lakhs of frauds in lakhs of frauds in lakhs

1 2 3 4 5 6 7
Others 5 1922.38 13 70.86 7 21.68
Andhra Pradesh 14 35.18 35 173.26 31 64.17
Assam 0 0 1 5.98 3 10.63
Bihar 0 0 4 16.46 4 6.5
Chandigarh 3 31.22 3 16.19 7 18.88
Chhattisgarh 1 1.2 4 20.78 1 1.33
Delhi 35 114.27 74 226.33 156 343.61
Goa 3 8.43 8 62.94 0 0
Gujarat 11 275.86 26 70.83 16 53.32
Haryana 187 1132.17 194 684.93 238 827.65
Himachal Pradesh 0 0 1 1.1 1 1.5
Jammu and Kashmir 2 32.53 0 0 1 9.4
Jharkhand 0 0 2 2.95 9 12.05
Karnataka 91 433.28 179 477.28 221 916.47
Kerala 8 22.36 2 2.5 9 45.92
Madhya Pradesh 0 0 5 12.14 4 9.68
Maharashtra 255 675.13 368 1589.63 380  1210.51
Odisha 3 9.8 6 7.67 1 6.13
Puducherry 1 2.75 1 2.54 2 4.52
Punjab 2 7.83 3 12.52 3 26.69

Rajasthan 2 8.61 4 8.54 10 16.35
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1 2 3 4 5 6 7
Sikkim 2 3.05 0 0 0 0
Tamil Nadu 175 354.26 201 373.23 208 438.54
Uttar Pradesh 20 46.36 39 93.24 37 104.3
Uttarakhand 1 1 3 26.1 5 13.31
West Bengal 24 51.33 15 62.12 19 66.6
GranD ToTAL 845 5169 1191 4020.12 1373 4229.74

Note: State-wise data for amount one lakh below is not available.
Sale of crops by farmers below MSP

*133. SHRIMATI CHHAYA VERMA: Will the Minister of AGRICULTURE
AND FARMERS WELFARE be pleased to state:

(a) the details of different foodgrains purchased from farmers at the Minimum

Support Price (MSP) during last three years, State-wise and year-wise;

(b) whether because of indifference of Government agencies in procurement,
businessmen of Private sector procure the foodgrains from farmers at throw-away
prices at the time of production, as a result of which farmers are forced to sell their

produces at rates much lower than MSP; and

(¢) whether Government would consider to throw out the middlemen from the
procurement process of agro products and formulate a mandatory rule for procurement
of the agri produces at MSP only?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE
(SHRI RADHA MOHAN SINGH): (a) Details of the different foodgrains purchased
from the farmers at Minimum Support Price (MSP) during the past three years,
State-wise and year-wise are given in the Statement-I, Statement-II, Statement-III,

and Statement-IV respectively (See below).

(b) and (c) The Central Government notifies Minimum Support Price (MSP) for 25
commodities covering both Kharif and Rabi seasons for Fair Average Quality (FAQ).
Procurement is done at MSP only from farmers through Central/State agencies as and
when prices fall below the MSP and proposals received from State Governments/
Union Territories. The payments to the farmers are made strictly through Real Time
Gross Settlement (RTGS)/National Electronic Fund Transfer (NEFT) and Account
Payee Cheque by the procuring agencies. However, if producer/farmers gets better
price in comparison to MSP, they are free to sell their produce in open market.
The objective of procurement at MSP is to intervene in the market with a view to
stabilize the market price in favour of farmers by pushing it above the MSP.

T Original notice of the question was received in Hindi.
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Details of procurement of Oilseeds at MSP under Price Support Scheme (PSS)

from 2014-15 to 2017-18

(Qty. in MT)
Sum of Quantity Procured 2014-15 2015-16 2016-17 2017-18%*
Andhra Pradesh 3318.50 6368.87
Copra 3318.50
Groundnut Pods 6368.87
Gujarat 210731.16  545573.09
Groundnut Pods 210731.16  545573.09
Haryana 3814.46 4165.67 4784.75 41298.89
Mustard Seed 36940.18
Sunflower Seed 3814.46 4165.67 4784.75 4358.71
Karnataka 1836.40 0.60
Copra 1836.40
Groundnut Pods 0.60
Mabharashtra 162.19 24310.52
Soyabean 162.19 24310.52
Odisha 6568.56 76.02 164.56 1124.77
Groundnut Pods 6229.81 947.77
Sunflower Seed 338.75 76.02 164.56 177.00
Rajasthan 1714.82 87247.29
Groundnut Pods 75662.77
Mustard Seed 1714.82
Soyabean 11584.52
Tamil Nadu 1170.90
Copra 1170.90
Telangana 34836.25
Soyabean 34724.15
Sunflower Seed 112.10
West Bengal 3419.81
Sesamum Seed 3419.81
GranD ToTAL 12097.84 4241.69  222168.46  744180.09

*upto 21.12.2017
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Statement-11

Details of procurement of pulses at MSP under Price Support Scheme (PSS)
from 2014-15 to 2017-18

(in MTs)

Sum of Quantity Procured 2014-15 2016-17 2017-18%*
Row labels
Andhra Pradesh 45869.30 11903.85

Chana 45869.30

Moong 1323.20

Urad 10580.65
Gujarat 4096.11 49797.10 10503.73

Chana 4096.11

Toor 49797.10

Urad 10503.73
Karnataka 15600.90 33439.45 35085.14

Chana 15600.90

Moong 2518.90 21902.14

Toor 30920.55

Urad 13183.00
Madhya Pradesh 45664.59 126747.65

Chana 45664.59

Moong 111000.00

Urad 15747.65
Mabharashtra 63153.39 122253.84 42588.39

Chana 63153.39

Moong 6977.81 5029.40

Toor 115276.03

Urad 37558.99

Odisha 1405.99

Moong 1405.99

Rajasthan 187489.56 282785.96




Written Answers to [29 December, 2017] Starred Questions 89

Sum of Quantity Procured 2014-15 2016-17 2017-18%*
Chana 187489.56
Moong 201909.03
Urad 80876.93
Telangana 10959.26
Moong 3329.26
Urad 7630.00
Uttar Pradesh 2297.15 304.35
Chana 2297.15
Urad 304.35
GraND ToTAL 364171.00 205490.39 522284.31

*upto 21.12.2017

Note: No procurement was made during 2015-16 due to market prices ruling above the MSP.
Statement-111
(A) Procurement of Rice

(Figures in LMT)

State/UT KMS KMS KMS KMS
2014-15 2015-16 2016-17 2017-18*

1 2 3 4 5

Andaman and Nicobar

Islands

Andhra Pradesh 35.96 43.36 37.24 8.72

Telangana 35.04 15.79 35.95 10.77

Assam 0.15 0.42 0.46

Bihar 16.14 12.23 12.34 0.36

Chandigarh 0.10 0.16 0.13 0.14

Chhattisgarh 34.23 34.42 40.22 18.86

Delhi 0.00 0.00

Gujarat 0.00 0.01 0.01

Haryana 20.15 28.61 35.83 39.67

Himachal Pradesh 0.00 0.00
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1 2 3 4 5
Jammu and Kashmir 0.00 0.07 0.08 0.11
Jharkhand 0.06 2.06 1.39 0.03
Karnataka 0.88 0.55
Kerala 3.74 3.82 3.08 0.89
Madhya Pradesh 8.07 8.49 13.14 5.57
Mabharashtra 1.99 2.30 3.09 0.74
Nagaland 0.00 0.00
Odisha 33.57 33.69 36.3 5.69
Puducherry 0.00 0.00
Punjab 77.86 93.50 110.52 118.33
Rajasthan 0.00 0.00
Tamil Nadu 10.51 11.92 1.44
Uttar Pradesh 16.98 29.10 23.54 15.21
Uttarakhand 4.65 5.98 7.06 0.31
West Bengal 20.32 15.68 19.23
Others 0.00 0.00
ALL Inpia TotaL 320.40 342.18 381.05 225.40

*As on 22.12.2017

(B) Procurement of Wheat

(Figures in LMT)

State/UT RMS 2014-15 RMS 2015-16 RMS 2016-17 RMS 2017-18
Punjab 116.41 103.44 106.49 117.06
Haryana 64.95 67.78 67.52 74.32
Uttar Pradesh 6.28 22.67 7.97 36.99
Uttarakhand 0.01 0.04 0.02 0.02
Madhya Pradesh 70.94 73.09 39.92 67.25
Gujarat 0.73 0.00 0.07
Rajasthan 21.59 13 7.62 12.45
Bihar 0

Jharkhand
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State/UT RMS 2014-15 RMS 2015-16 RMS 2016-17 RMS 2017-18

Karnataka
Delhi 0.02 0.00

Jammu and

Kashmir

Maharashtra

Odisha

Himachal Pradesh 0.11 0.00

Chandigarh 0.05 0.07 0.08
West Bengal

Chhattisgarh

Andhra Pradesh

Assam

Telangana

Others 0.04

ToTAL 280.23 280.88 229.62 308.24

Statement-1V

Details of procurement of pulses made by FCI, NAFED and SFAC at MSP under
PSF during Kharif 2016-17
(Quantity in MTs)

Sl. No. States Moong Tur
1. Madhya Pradesh 8716.19 104167.31
2. Mabharashtra 297.56 404182.13
3. Andhra Pradesh 3665.48 582.95
4. Telangana 3409.88 207543.56
5. Karnataka 2533.45 313166.75
6. Gujarat 77.44 127088.35
7. Rajasthan 190165.17 0.00
8. Uttar Pradesh 0.00 370.80
9. Haryana 1069.35 0.00

TotaL 209934.52 1157101.85
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Supply of sugar to Tamil Nadu at subsidized rate

*134. DR. V. MAITREYAN: Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether the Central Government has received any communication from
Government of Tamil Nadu to extend coverage of subsidized sugar to all priority
households at the rate of 2 kgs. per household and to enhance subsidy from I 18.50
to ¥ 28.50 per kg.;

(b) if so, the details thereof;

(c) whether the subsidy rate of ¥ 18.50 per kg. was fixed in 2002 and has not

been increased till date, if so, the details thereof and the reasons therefor; and

(d) the details of measures taken by Government to increase the supply of sugar
to Tamil Nadu?

THE MINISTER OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI RAMVILAS PASWAN): (a) and (b) The State Government
of Tamil Nadu has represented to the Central Government requesting to extend
the coverage of subsidized sugar to all priority households; enhance the sugar
subsidy from ¥ 18.50 to at least I 28.50 per kg and assist the State Government
in protecting the current scale of supply of sugar under Public Distribution System
(PDS) in the State.

(c) The Central Government has been reimbursing a fixed sugar subsidy
@ T 18.50 per kg to the participating States/UTs since June, 2013 when the new
dispensation for distribution of sugar under PDS was put in place after de-regulation
of sugar sector. The States/UTs have been allowed to pass on any additional
expenditure on account of transportation, handling and dealers’ commission etc.
over and above the retail issue price of ¥ 13.50 per kg to the beneficiaries or

bear it themselves.

(d) In order to remove regional imbalances in demand and supply and to ensure
availability of sugar at reasonable price, duty free import of 5 lakh MT of raw
sugar under Tariff Rate Quota (TRQ) was allowed through ports of different zones
including 3 lakh MT from South Zone ports. Further, with a view to supplement the
availability of sugar mainly in Southern India including Tamil Nadu and to stabilize
sugar prices, Government allowed an additional import of 3 lakh MT of raw sugar
by sugar mills/refineries under TRQ, at 25% import duty, exclusively through southern
ports of the country.
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Discrepancy in demarcation of Assembly Constituencies in Manipur

*135. SHRI BISWAIJIT DAIMARY: Will the Minister of LAW AND JUSTICE

be pleased to state:

(a) the basis of fixing the size and area of Assembly Constituencies in Manipur
where there is a huge difference between the valley and hill constituencies in terms
of size and population and the constituencies of valley areas have less population
and size in comparison to hill areas thereby skewing the ratio in favour of the valley

areas; and

(b) whether there is any proposal for redefining the Assembly Constituencies to

correct this discrepancy?

THE MINISTER OF LAW AND JUSTICE (SHRI RAVI SHANKAR PRASAD):
(a) The Election Commission has informed that under the provisions made in the
Delimitation Act, 2002, the Delimitation Commission had carved out the boundaries
of Parliamentary Constituencies/Assembly Constituencies in the States/Union territories
(except Assam, Arunachal Pradesh, Manipur, Nagaland and Jammu and Kashmir) on
the basis of census figures, 2001, as ascertained from the Registrar General of India.
The delimitation exercise in respect of the State of Manipur has been deferred by
President of India vide order dated 8th February, 2008 under sub-section (1) of section
10A of the Delimitation Act, 2002 on the recommendations of the State Government

of Manipur.

(b) No such proposal is under consideration of the Government at present.

WRITTEN ANSWERS TO UNSTARRED QUESTIONS
Websites/Portals managed and monitored by the Ministry

1281. DR. VINAY P. SAHASRABUDDHE: Will the Minister of AGRICULTURE
AND FARMERS WELFARE be pleased to state:

(a) the number of websites or portals being managed and monitored currently
by the Department of Agriculture and Farmers Welfare, their URL details and the
record of visitors' traffic in general and response mechanism for farmers' complaints

received through these portals since 2014; and

(b) the number of Twitter handles and Facebook pages, if any, being maintained
by the Department and its subsidiaries or undertakings, the performance of these
Twitter and Facebook accounts in general since they were opened along with the

performance monitoring mechanism of these accounts, if any?
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THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI GAJENDRA SINGH SHEKHAWAT): (a) Details
of websites or portals, infer-alia, being managed and monitored currently by the
Department of Agriculture and Farmers Welfare, their URL details and the record of
visitors' traffic in general are given in Statement (See below). Most of the websites
are for dissemination of information. Details of the concerned officials have been
provided in these portals/websites for contact/feedback. Complaints/feedback received

in mkisan portal are handled by the mkisan portal team.

(b) The Department of Agriculture, Cooperation and Farmers Welfare have
Facebook and Twitter handler by name of Agrigoi (URL: https.//www.facebook.com/
agriGol/) and AgriGoi respectively. AgriGoi Facebook page has 22952 likes and
AgriGoi Twitter handler has 80445 followers.

Statement

Details of Websites/Portals managed and monitered by the Ministry

Sl.  Website URL Visitor's traffic (as

No. on 27.12.2017)

1 2 3 4

1. National Food Security Mission http://nfsm.gov.in 731695

2. National Mission on Oil Seeds http://nmoop.gov.in 253,546
and Oil Palm

3. Multi State Cooperative http://mscs.dac.gov.in 300108
Society

4. Directorate of Sugarcane http://sugarcane.dac.gov.in -N.A.-
Development

5. DBT Farm Mechanisation http://agrimachinery.nic.in -N.A.-

6. Participatory Guarntee System  http://pgsindia-ncof.gov.in 893833
for India

7.  SeedNet India Portal http://seednet.gov.in 371693

8. Rashtriya Krishi Vikas Yojana  http://rkvy.nic.in 379066

9. National Portal on http://farmec.dac.gov.in -N.A.-

Mechanisation and Technology

10. Extension Reforms Monitoring  http://extensionreforms. 940433
System dacnet.nic.in/
11. Pradhan Mantri Krishi http://pmksy.gov.in/ 502210

Sinchayee Yojana
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1 2 3 4

12.  Website for Extension Division http:/krishivistar.gov.in/ -N.A.-
(Static)

13.  National Mission for http://nmsa.dac.gov.in/ 54081
Sustainable Agriculture

14. Department of Agriculture, http://agricoop.gov.in/ -N.A.-
Cooperation and Farmers
Welfare

15. Agri-Clinics and Agri- http://acabcmis.gov.in/ -N.A.-
Business Centre

16. DBT Central Agri Portal http://dbtdactw.gov.in -N.A.-

17. Soil Health Card http://soilhealth.dac.gov.in -N.A.-

18. Directorate of Plant Protection  http://ppgs.gov.in 60675
Quarantine and Storage

19. Computerised Registration of https://pesticides- -N.A.-
Pesticide registrationindia.nic.in/

20. Commission for Agricultural http://cacp.dacnet.nic.in 1316
Cost and Prices

21. Agri Market Infrastructure, http://amigs.dacnet.nic.in 289140
Grading & Standard MIS

22. National Horticulture Mission http://nhm.dacnet.nic.in -N.A.-
MIS

23.  National Bamboo Mission MIS http://nbmapplication. -N.A.-

dacnet.nic.in

24. Horticulture Mission for North http://techmission.dacnet. 871620
East MIS nic.in

25. National Horticulture Mission http://nhm.nic.in 1058606
website

26. National Bamboo Mission http://nbm.nic.in 129174
website

27. Horticulture Mission for North http://tmnehs.gov.in 140436
East website

28. Area Production Statistics MIS http://aps.dac.gov.in -N.A.-

29. Retail and Wholesale Prices http://rpms.dacnet.nic.in -N.A.-

MIS




96 Written Answers to

[RAJYA SABHA] Unstarred Questions

1 2 3 4

30. Mission on Integrated http://midh.gov.in -N.A.-
Development of Horticulture
website

31. National Cold Chain http://nced.gov.in 78604
Development website

32. National Bee Board website http://nbb.gov.in -N.A.-

33. Grassroot level Horticulture http://hortnet.gov.in 5240712
MIS

34. Farm Analysis Package 2.0 http://farmap.dac.gov.in 39

35. Directorate of Economics and  http://eands.dacnet.nic.in -N.A.-
statistics website

36. Agmarknet portal http://agmarknet.gov.in 11039084

37. DMI portal http://dmi.gov.in 129136

38. Directorate of Cashewnut and  http://dccd.gov.in -N.A.-
Cocoa Development, Kochi

39. Soil and Land use survey of  http:/slusi.dacnet.nic.in -N.A.-
India

40. National Rainfed Area WWww.nraa.gov.in -N.A.-
Authority

41. MNCFC www.ncfc.gov.in 6257

42. Agriculture http://agriculture.gov.in -N.A.-

43. Agriculture Census http://agcensus.nic.in -N.A.-

44. Agriculture Census and Input http://inputsurvey.dacnet. -N.A.-
Survey Application nic.in

45. Agriculture Census Database http://agcensus.dacnet. -N.A.-

nic.in

46. Agri-insurance http://agri-insurance.gov.in -N.A.-

47. agriwebcast agriwebcast.nic.in -N.A.-

48. Central Fertilizer Quality http://cfqcti.dacnet.nic.in -N.A.-
Control and Training Institute
(CFQC&TI) Faridabad

49. Chief Controller of Accounts http://ccaagri.nic.in -N.A.-

50. Central Insecticides Board and http:/cibrc.gov.in -N.A.-

Registration Committee
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51. Extension Broadcast http://extnbroadcast.dacnet. -N.A.-
Application nic.in

52.  Farmers Portal http://farmer.gov.in 1567815

53.  Fertilizer Quality Control http://fqes.dac.gov.in -N.A.-
System

54. Kisan Knowledge Management http://dackkms.gov.in -N.A.-
System

55.  Minor Irrigation Census http://mi5census-data.nic.in -N.A.-

56. Mkisan Portal http://mkisan.gov.in -N.A.-

57. National Center of Organic http://ncof.dacnet.nic.in -N.A.-
Farming

58. National Horticulture Board http://nhb.gov.in/default. -N.A.-
(NHB) aspx

59. Plant Quarantine India http://plantquarantineindia. -N.A.-

nic.in

60. PMKSY http://pmksy.dac.gov.in 502210

61. Seedexim http://seedexim.gov.in -N.A.-

62. Training http://trg.dac.gov.in -N.A.-

63. National Agriculture Marketing http://enam.gov.in -N.A.-

64. National Institute of Agricultural http://www.manage.gov.in/ 389348
Extension Management

65. National Institute of http://ccsniam.gov.in/ 796049
Agricultural Marketing

66. Small Farmers Agri Business http://sfacindia.com/ 98202
Consortium

67. National Agricultural http://www.nafed-india. -N.A.-
Cooperative Marketing com/
Federation of India Ltd.

68. National Cooperative http://www.ncdc.in/ 300062
Development Corporation

69. National Council for Co- http://ncct.ac.in/en 15772
operative Training (NCCT)

70. Directorate of Wheat http://dwd.dacnet.nic.in/ 217683

Development
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71. Directorate of Jute Development http://djd.dacnet.nic.in/ -N.A.-
72. Directorate of Pulses Development http://dpd.gov.in/ 6306
73. National Seed Research and http://nsrtc.nic.in/ -N.A.-

Training Centre, Varanasi

74. Protection of Plant varieties and http://www.plantauthority. -N.A.-
Farmers, Rights Authority India gov.in/

75. North Eastern Region Farm http://nerfmtti.nic.in/ -N.A.-
Machinery Training and Testing
Institute

76. Southern Region Farm Machinery http://srfmtti.dacnet.nic.in/ -N.A.-

Training and Testing Institute
77. Northern Region Farm Machinery http:/nrfmtti.gov.in/ -N.A.-
Training and Testing Institute,

Hisar (Haryana)

78.  Central Farm Machinery Training http:/fmttibudni.gov.in/ -N.A.-
and Testing Institute, Budni
(M.P)

79. Directorate of Arecanut and http://dasd.gov.in/ -N.A.-

Spices Development
N.A.—Not applicable

Reforms in Crop Insurance Schemes

1282. SHRIMATI RAJANI PATIL: Will the Minister of AGRICULTURE and
FARMERS WELFARE be pleased to state:

(a) whether in view of the increasing incidents of suicide by farmers in the
country Government has brought in several reforms in the crop insurance schemes

so as to benefit maximum number of farmers;
(b) if so, the details thereof;

(c) whether the loss due to climate has also been included as one of the criteria

for availing the benefit of crop insurance; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI PARSHOTTAM RUPALA): (a) to (d) Keeping in

view the welfare of farmers and to protect them against consequences of crop failure
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Government of India reviewed the erstwhile crop insurance schemes and launched
the new improved schemes of Pradhan Mantri Fasal Bima Yojana (PMFBY) and
Restructured Weather Based Crop Insurance Scheme (RWBCIS) from April, 2016.

PMFBY provides for comprehensive risk insurance from pre-sowing to post-
harvest losses and covers yield loss due to non-preventable natural risks viz. natural
fire and lightening; storm, hailstorm, cyclone, typhoon, tempest, hurricane, tornado
etc.; flood, inundation and landslide; drought, dry spells; pests/diseases etc. On the
other hand, RWBCIS provides insurance protection/claims to the farmers against
adverse weather/climatic incidence, such as deficit and excess rainfall, high or low

temperature, humidity etc. which are deemed to impact adversely the crop production.
Reforms in Agriculture Sector

1283. SHRI P. BHATTACHARYA:
SHRI DARSHAN SINGH YADAV:
SHRIMATI RAJANI PATIL:

Will the Minister of AGRICULTURE and FARMERS WELFARE be pleased

to state:

(a) whether it is a fact that NITI Aayog has proposed various reforms in
Agriculture sector, including liberal contract farming, direct purchase from farmers
by private players, direct sale by farmers to consumers, and single trader licence

among other measures, in order to double the farmers' income; and

(b) if so, the efforts made/being made by Government for conducting various
consultations and seeking suggestions from numerous stakeholders in the Agriculture
sector, in order to devise a strategy to double the income of farmers and improve

their living condition?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI PARSHOTTAM RUPALA): (a) and (b) NITI Aayog has
recommended a set of reforms in agriculture involving States to modernize Agriculture
Produce Marketing Committee Act, land leasing, felling and transit permit of tress

grown on private land which can push the sector to a higher growth trajectory.

NABARD had been requested to organize Regional Conferences for preparing
strategies and also to sensitize the State Governments regarding Doubling of Farmers’
Income. For this purpose, six Nodal States viz. Assam, Odisha, Uttar Pradesh,
Rajasthan, Maharashtra and Karnataka were identified and remaining States were

attached to these nodal States. NABARD organized these Conferences successfully.
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Further, a series of meeting were also been held in Department of Agriculture,
Cooperation and Farmers Welfare (DAC and FW) between 14.03.2017 to 21.03.2017
with different stakeholders, such as, various Farmers Associations, Institutions,
Cooperatives, Attached Offices of DAC and FW etc. in order to facilitate focused

discussion with respect to doubling of farmers’ income.
Post-harvest losses of Fruits and Vegetables

1284. SHRI NARESH GUJRAL: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) the total losses of fruits and vegetables perishing post-harvest in the last
three years; and

(b) the steps Government is taking to arrest these losses?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE
AND FARMERS WELFARE (SHRI PARSHOTTAM RUPALA): (a) A study was
commissioned by Ministry of Food Processing Industries and carried out by Central
Institute of Post Harvest Engineering & Technology (CIPHET), Indian Council of
Agricultural Research (ICAR) which was published in 2015. As per the study quantum
of quantitative harvest and post harvest losses were estimated in the range of 6.70%
to 15.88% for fruits and 4.58% to 12.44% for vegetables.

(b) Government of India is implementing following schemes under which
assistance is provided for setting up of relevant post-harvest infrastructure to promote
logistics integration with the aim to arrest losses of perishable fruits and vegetables

across supply chain:
(i) Mission for Integrated Development of Horticulture (MIDH)
(i) Pradhan Mantri Kisan SAMPADA Yojana of Ministry of Food Processing

Industries

(i) Scheme of Agricultural Processed Food Products Export Development
Authority (APEDA) under Ministry of Commerce.

Implementation of National Dairy Support Project in Andhra Pradesh

1285. SHRI C.M. RAMESH: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) whether it is a fact that National Dairy Support Project with assistance from
the World Bank, has been taken up in Andhra Pradesh, along with other States;

(b) if so, the present status of implementation of the Project in Andhra Pradesh;

and
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(c) the benefits that the State has got under the above Project?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRIMATI KRISHNA RAJ): (a) Yes, Sir.

(b) Under National Dairy Support Project with assistance from the World Bank
(National Dairy Plan- I) 16 sub projects with the grant assistance of I 73.73 Crore
are under implementation in Andhra Pradesh. ¥ 55.37 Crore has been released as
grant assistance till Nov., 2017 and X 50.53 crore has been utilized. The list of

subprojects in Andhra Pradesh is given in the Statement (See below).

(c) The key benefits accrued from the sub projects being implemented in Andhra
Pradesh are:
(1) 81 High Genetic Merit bulls have been made available from Progeny
Testing Programme for semen stations.

(i) The Banavasi Semen Station has been upgraded for high quality disease

free semen doses.

(i) 102339 milch animals have been provided with balanced ration in 1547
villages.

(iv) 82,000 additional milk producers are enrolled in 1729 villages to provide
rural milk producers with greater access to the organised milk-processing
sector. 26 bulk milk coolers and 1998 AMCU/DMPCUs have been installed
resulting in improving the transparency and fairness of operations and

also improving the quality of milk.
Statement

List of subprojects in Andhra Pradesh under National Dairy Plan-1

Sl.  EIA Name Activity PSC Approved
No. Approval Grant
Date assistance

® in crore)

1 2 3 4 5

1. Andhra Pradesh Livestock PT-CB Jersey 11-Feb.-13 17.40
Dsvelopment Agency

2. Andhra Pradesh Livestock SSS-Banavasi 11-Feb.-13 6.93

Dsvelopment Agency

3. Shreeja Mahila Milk Producer Pilot Al Drlivery  01-Apr.-15 2.74
Company Serviess-PC
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4.  Guntur Milk Union RBP 11-Feb.-13 1.95
5. Kirishna Milk Union RBP 11-Feb.-13 1.98
6. Shreeja Mahila Milk Producer RBP-PC 01-Apr.-15 7.74
Company
7.  Nellore Milk Union RBP 26-Apr.-16 1.02
8. Andhra Pradesh Dairy RBP 26-Apr.-16 1.61
Development cooperative
Federation
9.  Guntur Milk Union FD 11-Feb.-13 0.61
10. Krishna Milk Union FD 11-Feb.-13 1.70
11. Krishna Milk Union VBMPS 11-Feb.-13 2.49
12.  Guntur Milk Union VBMPS 11-Mar.-13 2.83
13. Kurnool Milk Union VBMPS 14-Jun.-14 0.65
14. Nellore Milk Union VBMPS 09-Jan.-15 0.60
15. Shreeja Mahila Milk Producer VBMPS-PC 01-Apr.-15 21.09
Company
16. Krishna Milk Union VBMPS 11 21-Jul.-17 2.40
Total 73.73

Abbreviations:

PT: Progeny Testing Programme, SSS: Strengthening of Semen Stations, RBP: Ration Balancing Programme,
FD: Fodder Development, VBMPS: Village Based Milk Procurement System

Production of foodgrains

11286. SHRIMATI CHHAYA VERMA:
SHRI VISHAMBHAR PRASAD NISHAD:
CH. SUKHRAM SINGH YADAV:

Will the Minister of AGRICULTURE AND FARMERS WELFARE be pleased

to state:

(a) the details of the increase in production of various foodgrains during the

last three years;

(b) whether it is a fact that despite continuous increase in the production of

foodgrains, many a foodgrains have to be imported in accordance to their demand;

T Original notice of the question was received in Hindi.
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(c) the details of the demand for foodgrains, the decrease in production and the

dependency on import during the next one decade in the country; and

(d) the details of the steps taken by Government to encourage maximum

production of foodgrains in the country?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI GAJENDRA SINGH SHEKHAWAT): (a) The

details of the production of various foodgrains during the last three years are

as follows:
(In Million tonnes)

2014-15 2015-16 2016-17*
Rice 105.48 104.41 110.15
Wheat 86.53 92.29 98.38
Coarse Cereals 42.86 38.52 44.19
Pulses 17.15 16.35 22.95
Foodgrains 252.02 251.57 275.68

*as per 4th Advance Estimate 2016-17.

(b) and (c) As per the Twelfth Plan Working Group on Crop Husbandry,
Demand and Supply Projections, Agricultural Inputs and Agricultural Statistics,
the demand of foodgrains for 2016-17 and 2020-21 had been projected at 257
and 277 million tonnes, respectively. While the present level of cereal production
is adequate to meet the demand of cereals, the part of pulses demand has to be
met through imports. However, Government is taking various measures to increase
the production of pulses. Consequently the estimated production of pulses during
2016-17 (as per the Fourth Advance Estimates), has increased significantly to a

record level of 22.95 million tonnes.

(d) To increase production and productivity of all agricultural crops including
foodgrain in the country, Government is implementing various crop development
schemes/programmes such as National Food Security Mission (NFSM), Bringing
Green Revolution to Eastern India (BGREI), Rashtriya Krishi Vikas Yojana (RKVY),
Pradhan Mantri Krishi Sinchai Yojana (PMKSY), Pradhan Mantri Fasal Bima Yojana
(PMFBY), Soil Health Card etc.
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Registration certificate of NE and EC Railway Employees Primary
Cooperative Bank, Gorakhpur

+1287. SHRI VISHAMBHAR PRASAD NISHAD:
CH. SUKHRAM SINGH YADAV:
SHRIMATI CHHAYA VERMA:

Will the Minister of AGRICULTURE AND FARMERS WELFARE be pleased

to state:

(a) whether investigation regarding financial irregularities in NE and EC Railway

Employees Primary Cooperative Bank Ltd., Gorakhpur is going on;
(b) if so, the outcome thereof, till now;

(c) whether above Bank does not possess the registration certificate from Central
Co-operative Registrar of Government in respect of registration of society under Multi
State Co-operative Act, 2002; and

(d) the group to which the Secretary/Chief Executive Officer of the Bank
belongs to, the required qualification therefor and the basic pay fixed by the Board
in accordance with the Seventh Pay Commission and whether it is approved by

Registrar, Co-operative Society, Government of India?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI PARSHOTTAM RUPALA): (a) No, Sir.

(b) Does not arise

(c) As per the records of registration available in the office of Central Registrar,
the certificate of registration is not available, however a copy of letter dt. 17.04.1973
and a copy of certificate dt. 26.7.1978 issued by the RCS, U.P. is available, wherein
it is indicated that the bye-laws of the N.E and E.C. Railway Employees Cooperative
Banking Society Ltd. Gorakhpur with registration number 389 were amended by
the Registrar of U.P. by virtue of exercising powers of Central Registrar under the
Multi Unit Act, 1942. Subsequently, as per RBI letter no. LK/1341/G-1(BD)/89-90
dt.19th February, 1990 available in the records of this office, the Bank was included
by RBI in the list of Multi State Primary Cooperative Banks. The en-bloc amendments
of the Bank were registered under the provisions of Multi State Cooperative Societies
Act, 1984 vide certificate dated July, 1992.

(d) Under sub-section (2) clause (e) of Section 49 of the Multi State Cooperative
Societies Act, 2002, making provisions for regulating the appointment of employees of

T Original notice of the question was received in Hindi.
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the multi state cooperative society and the scales of pay, allowances and other conditions
of service of, including disciplinary action against, such employees falls within powers
and functions of the Board of the Bank. The Chief Executive is required to fulfil the
“fit and proper’ criteria formulated in consultation with RBI. The pay of Chief Executive

is not required to be approved by the Central Registrar of Cooperative Societies.
Coverage of Greater Yam Crop under PMFBY

1288. SHRIMATI RENUKA CHOWDHURY: Will the Minister of AGRICULTURE
and FARMERS WELFARE be pleased to state:

(a) whether Government does not treat Greater Yam producers as farmers at all;
(b) if so, the details thereof along with the reasons therefor; and

(c) the steps taken by Government to provide Pradhan Mantri Fasal Bima Yojana
(PMFBY) coverage to Greater Yam producing farmers of East Godavari District of
Andhra Pradesh?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI PARSHOTTAM RUPALA): (a) No, Sir.

(b) Does not arise.

(¢) Coverage of crops and areas to be included under Pradhan Mantri Fasal
Bima Yojana (PMFBY) are notified by the State Governments.

In Andhra Pradesh, a minimum of 2000 hectare of cropped area in a mandal is
required to form an Insurance Unit under PMFBY. The total area under Greater Yam
in East Godavari District is only 373 hectare and hence this crop is not included
under PMFBY.

Research on Dry Land Cropping system

1289. SHRIMATI RENUKA CHOWDHURY: Will the Minister of AGRICULTURE
AND FARMERS WELFARE be pleased to state:

(a) whether Government has made any efforts for research on dry land cropping

system;
(b) if so, the details thereof and if not, the reasons therefor; and

(c) the fresh steps taken by Government to improve the yield potential of land

under arid and semi-arid zones of the country?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI GAJENDRA SINGH SHEKHAWAT): (a) Yes, Sir.
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(b) Indian Council of Agricultural Research (ICAR) is conducting basic and
strategic research to develop technologies for conservation, management and sustainable
utilization of the natural resources ensuring food, nutritional and environmental security
for drylands and rainfed areas. ICAR-Central Arid Zone Research Institute, Jodhpur is
addressing the issues of dryland cropping systems for arid regions of Rajasthan and
Gujarat, while ICAR- Central Research Institute for Dryland Agriculture (CRIDA),
Hyderabad carrying out basic and strategic research in rainfed agriculture. ICAR has
developed technologies on Integrated Watershed Management, Integrated Farming
System, Rainfed/Dryland Agriculture/Climate Resilient Agriculture, Organic Farming
and Agroforestry to develop dryland cropping systems.

(¢) The steps taken now cover areas of research on amelioration of alkaline
soils, rehabilitation of mine spoils, in-situ, ex-situ, water harvesting, water budgeting,
deficit irrigation to increase water productivity, soil conservation, development of
high temperature and water stress tolerant short duration varieties suitable for short
growing season, integrated nutrient management, suitable cropping and farming systems
for hot arid zone to improve yield potential of arid lands and induce resilience to

dryland farming systems under arid zone.
The recent initiatives from ICAR also include the followings,
District Agriculture Contingency Plans (DACPs)

The ICAR has prepared 623 District Agriculture Contingency Plans (DACPs)
which are technical documents aimed to be ready reckoner for line departments and
farming community on prevailing farming systems and technological interventions to
manage various weather aberrations such as droughts, floods, cyclones, hailstorms,
heat and cold waves addressing different sectors of agriculture including horticulture,
livestock, poultry, fisheries. The contingency plans are useful for preparedness and
real time implementation towards sustainability of agriculture production system in
the events of weather aberrations and extreme climatic events. These DACPs are
hosted on ICAR/DAC websites (http://farmer.gov.in/, http://agricoop.nic.in/acp.html,

http://crida.in/) and circulated to all state agriculture departments.
National Innovations in Climate Resilient Agriculture (NICRA)

ICAR launched a flagship network project ‘National Initiative on Climate Resilient
Agriculture” (NICRA), now referred as ‘National Innovations in Climate Resilient
Agriculture’ (NICRA). The major objective of NICRA is to enhance the resilience
of Indian agriculture in crops, livestock and fisheries to climatic variability and
climate change through development and application of improved production and

risk management technologies; to demonstrate the site specific technology packages
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on farmers’ fields for adapting to current climate risks; and to enhance the capacity
(knowledge, skill and management) of scientists and other stakeholders in climate
resilient agricultural research and its application. The Technology Demonstration
Component (TDC) of NICRA is being implemented in farmers participatory mode
in the climatically vulnerable districts of the country through 121 Krishi Vigyan
Kendras (KVKs) spread across the country. Location specific technologies which are
developed by the NARES and can impart resilience against climatic vulnerability are

being demonstrated in a representative village.

As part of advising the State Governments to take appropriate measures for
sustainable production, ICAR along with DAC organizes Interface Meetings with
State Governments specially Department of Agriculture to discuss about the seasonal
forecast made by IMD and other International Agencies to finalize the action plans for
different districts in various States. ICAR-CRIDA also prepares an agro advisory for
Rabi season based on rainfall (quantity and distribution) during Kharif season, with
recommendations on suitable crops to be cultivated in Rabi season under groundwater
irrigated and residual moisture dependent conditions. These advisories are circulated

to State Government and KVKs for wider publicity and suitable action.
Promoting animal husbandry among farmers

1290. SHRI SAMBHAJI CHHATRAPATI: Will the Minister of AGRICULTURE
AND FARMERS WELFARE be pleased to state:

(a) whether Government has launched any special scheme to promote animal
husbandry among farmers to earn additionally, which is also likely to consume crop

residue productively and produce organic manure for the good health of soil;
(b) if so, the details thereof; and

(c) the details of technical and financial assistance extended to farmers for

domestication of cows, buffaloes, sheep and goats in Maharashtra, District-wise?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRIMATI KRISHNA RAIJ): (a) to (c) The Department of
Animal Husbandry, Dairying and Fisheries is implementing the following schemes
to enhance milk production and productivity of bovines thereby enhancing farmers
income and which also have significant effect in reducing crop residue productively
and provide organic manure for good health of soil:

1. Rasthriya Gokul Mission

(a) National Programme for Bovine Breeding

(b) Indigenous Breeds
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(c) National Mission on Bovine Productivity
2. National Dairy Plan-I
3. Breed Improvement institutes

(a) Central Cattle Breeding Farms

(b) Central Herd Registration Scheme

(c) Central Frozen Semen Production and Training Institutes

In addition to above, the scheme namely Dairy Entrepreneurship Development
Scheme (DEDS) is being implemented through National Bank for Agriculture and Rural
Development (NABARD) under which back ended subsidy (25% of the project cost
for General Category and 33.33% for SC&ST beneficiaries) is provided for bankable
projects through eligible financial institution, subject to the norms of the scheme.
One of the components of DEDS is establishment of small dairy unit of 2 to 10
crossbred cows or indigenous cows/graded buffaloes. Since inception of the scheme,
a total of 15,631 Dairy units have been established in the State of Maharashtra with
back ended capital subsidy of I 8248.99 lakh (funds channelized through NABARD).

Further, a Centrally Sponsored scheme namely, National Livestock Mission with
a Sub Mission on Feed and Fodder Development is being implemented since 2014-15
with a component “Establishment of high capacity fodder block making units” thereby
promoting conservation of fodder, and converting crop residues into fodder blocks. A
total of 182 farmers in Maharashtra have been assisted with back ended subsidy of
% 276.529 lakh (fund channelized through NABARD) for sheep and goat husbandry
since 2014-15 to till date under the component Entrepreneurship Development and

Employment Generation (EDEG) of National Livestock Mission.

The details of technical and financial assistance provided under the aforementioned
schemes, district-wise, in the States are not maintained centrally. However, details of
funds released to the State of Maharashtra under each of the above said schemes

are given below:

( in lakh)
Sl.  Name of the scheme 2016-17 2017-18
No. Upto 27.12.17
I. Rashtirya Gokul Mission 1500.00 300.00
2. National Dairy Plan-I 1766.00 1354.00
3. Dairy Entrepreneurship 385.07 0.00 (as on
Development Scheme 31.10.17)

4. National Livestock Mission 1387.935 1199.83
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Development of Horticulture Sector under Project CHAMAN

1291. SHRI D. KUPENDRA REDDY: Will the Minister of AGRICULTURE
AND FARMERS WELFARE be pleased to state:

(a) whether Government has launched a project-CHAMAN for the development

of Horticulture in the country;

(b) if so, the details thereof and the present status and outcome of the project;

and

(c) to what extent the said project will be helpful in the development of

Horticulture sector of the country?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI PARSHOTTAM RUPALA): (a) Yes, Sir.

(b) CHAMAN (Coordinated Horticulture Assessment and Management using
(Geoinformatics) is a Central Sector Scheme, launched on pilot basis in few States
in September, 2014 with two Components — (i) The Remote Sensing Component
and (ii) the Sample Survey Component. The main objectives of the scheme is to
develop a scientific methodology for reliable estimation of area and production under

horticulture crops.
Objectives

The Remote Sensing component has following objectives-

e Area assessment and production forecasting of 7 major horticulture crops in

selected districts of major States.

e Geospatial Applications for Horticultural Development and Management

Planning.

e Detailed Scientific field level studies for developing technology for crop
identification, yield modelling and disease assessment.

The Sample Survey component has following objectives:—

e To test the developed alternative methodology for estimation of acreage and
yield rates under each major fruit and vegetable crop in four States.

Status and outcome:—Under Remote Sensing Component, following targets have

been achieved:—

e The inventory in respect of 7 crops viz., onion, potato, tomato, banana,
mango, citrus and chilli has been completed in 140 districts out of 185

targeted districts.
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e 1-2 case studies of each of the six geospatial components have been
completed. In North Eastern States, the site suitability plan for horticultural

expansion in 1 block in each State has been completed.

e Under R&D study the precision farming and signature study work have

been completed.

Under Sample Survey component, field work of Phase-I and Phase-II has been

completed in all the participating States.

(¢) The project will be helpful in the development of horticulture sector of the
country in the following aspects:—

e More accurate and reliable early estimates of horticultural crops would be
helpful in making strategic policies for sectoral horticulture development,
promote exports, and reduce Post Harvest losses by creation of Post Harvest
Management infrastructure like storages, markets etc. in strategic areas

identified through Remote Sensing.

e The geospatial studies will help in horticultural expansion in highly suitable
areas identified through Remote Sensing and horticultural infrastructure
development, which will give farmers higher productivity and thus increase
their income.

e The precision farming studies will help in improving the ‘resource use
efficiency’ of horticultural farming thereby increasing the productivity and

income of farmers.
Issuance of Soil Health Cards

1292. SHRI K. SOMAPRASAD: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) the details of Soil Health Cards (SHCs) issued to farmers so far;
(b) the details of total expenditure so far;

(c) the details of SHCs issued in Kerala;

(d) the details of sample collected for issuing SHCs in Kerala; and

(e) the total number of mobile labs and mini labs started during 2014-15 to
2016-17?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI PARSHOTTAM RUPALA): (a) and (b) Under Soil
Health Cards Scheme, so far 1007.64 lakh and 96.34 lakh soil health cards have
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been issued to farmers in cycle-I (2015-17) and cycle-II (2017-19) respectively and
an expenditure of ¥ 36833.67 lakh is incurred.

(c) and (d) A total number 740232 Soil Health Cards have been issued to

farmers and 183790 soil samples collected for issuing Soil Health Cards in Kerala.

(¢) The State Governments have set up 48 mobile labs and 4747 mini labs
during 2014-15 to 2016-17.

Decrease in nutritional value of foodgrains

1293. SHRI KIRANMAY NANDA: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) whether, as per reports of National Institute of Nutrition, our foodgrains,

vegetables and fruits are losing their nutritional food values sharply;

(b) if so, the details of nutritional values of various food items recorded in

evaluation study;

(c) whether scientists have also suggested any corrective measures to improve

the nutritional value of food products because it is very sensitive matter;

(d) whether the Institute has also studied about nutritional values of grains,

vegetables and fruits of other countries;
(e) if so, the details thereof; and
(f) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI GAJENDRA SINGH SHEKHAWAT): (a) and (b)
As per the recent Indian Food Composition Tables-2017 (IFCT) on 150 nutrient
and bioactive substances of various foodgrains, vegetables, fruits etc., there was no
sharp increase or decrease in the macro and micro nutritional content of foodgrains,
vegetables and fruits compared to the previous data base. However, some of the
nutrients in various foods have shown little decrease or increase, which is considered
to be normal variation in food analysis. The detailed report containing more than 500
pages, as prepared by National Institute of Nutrition (NIN), Hyderabad is available

on the website link: www.ifct2017.com.

(c) The National Agricultural Research System (NARS) comprising Indian
Council of Agricultural Research (ICAR), Central Agricultural Universities (CAUs)
and State Agricultural Universities (SAUs) have developed many high yielding

varieties/hybrids which have quality attributes also. Some of the high yielding nutrient
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rich varieties’hybrids are CR Dhan 310 and DRR Dhan 45, with high protein and
high zinc content, respectively in rice; Quality Protein Maize hybrids, Vivek QPM9
and HQPMS; Indian mustard variety Pusa Mustard 31 with low erucic acid in oil
and low glucosinolates content in seed meal; high iron lentil variety, PusaVaibhav;
trypsin inhibitor free soybean genotypes, NRC 101 and NRC 102; Ratan, Prateek and
Mahateora varieties of lathyrus with low ODAP content and zinc rich varieties of
wheat, WB 02 and HPBW 01 are developed and released for cultivation in different

agro-climatic conditions.
(d) to (f) No, Sir. Most of the countries have their own food nutritional database.
Issuance of SHCs to farmers in Odisha

1294. SHRI DILIP KUMAR TIRKEY: Will the Minister of AGRICULTURE
AND FARMERS WELFARE be pleased to state:

(a) the number of Soil Health Cards (SHCs) issued to the farmers in Odisha
till date; and

(b) by when the remaining SHCs will be issued to the farmers of Odisha?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI PARSHOTTAM RUPALA): (a) and (b) Government
of Odisha have issued 2374233 Soil Health Cards (SHCs) in the 1st Cycle i.e.
2015-17 as on 23.12.2017 and 131955 SHCs for the 2nd Cycle. All the farmers in
the second 2 year cycle will be covered by March, 2019.

Promoting salt tolerant varieties of crops

1295. SHRI MANISH GUPTA: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) whether salinity levels have increased in the coastal States of the country on

account of rising sea levels and whether this is a cause of concern to agriculture;

(b) if so, the area of land rendered unfit for agricultural purposes due to rise

in salinity in these coastal States during the last five years; and

(c) the steps Government has taken to promote salt tolerant varieties of crops

in general, with special reference to rice?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI PARSHOTTAM RUPALA): (a) and (b) The coastal
salinity varies spatially and temporally. Salinity level drops down during rainy season

due to leaching of soluble salts and it increases during non-rainy season. As per
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available reports, nearly 1.25 million ha area is under coastal salinity and needs

specific interventions for agricultural use.

(c) Rice is the predominant form of land use in coastal and deltaic regions of
the tropics. National Food Security Mission-Rice (NMSM-Rice) is being implemented
in 194 districts of 25 States in the country, under which various interventions like
cluster demonstrations, seed distribution, Integrated Nutrient Management (INM)
and Integrated Pest Management (IPM) techniques, water application tools, farm
implements/tools, capacity building of farmers through training etc. are being
undertaken for increasing production and productivity. States are advised to promote
varieties i.e. shallow submergence prone (i.e. Swarna Sub-1), for rainfed upland
Sahbhagi Dhan, and for saline and sodic soil CSR-36 and other salt tolerant varieties

of rice.

Indian Council of Agricultural Research (ICAR) has identified and developed
salt tolerant rice varieties for coastal saline soils viz. CSR13, CSR23, Sumati, Utpala
Bhutnath, Amal-Mana, Goa Dhan-1, Goa Dhan-2 etc.

Assistance is also given under Centrally Sponsored Schemes for publicity material,
visit of experts/scientists to the demonstration sites and dissemination of information

on latest crop production technologies through trainings to the farmers.
Strategies for doubling the income of farmers by 2022

1296. SHRI ANIL DESAI: Will the Minister of AGRICULTURE AND FARMERS
WELFARE be pleased to state:

(a) whether Government has finalised a strategy to double the farmers' income
by 2022; and

(b) if so, the details of various strategies chalked out in conjunction with State

Governments for the purpose?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI PARSHOTTAM RUPALA): (a) and (b) Government has
constituted an Inter-Ministerial Committee under the Chairmanship of Chief Executive
Officer, National Rainfed Area Authority, Department of Agriculture, Cooperation and
Farmers Welfare to examine issues relating to doubling of farmers’ income by the
year 2022. As of now, six volumes of the draft Report/s have been uploaded on the
website of this Department (http://agricoop.nic.in/doubling-farmers) for seeking public
opinion. The Government has written to all the States/UTs to evolve a roadmap for
doubling of farmers, income by the year 2022 and share the same for evolving a

national level strategy.
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Promoting tribal students in agriculture related fields

11297. SHRI RAM VICHAR NETAM: Will the Minister of AGRICULTURE
AND FARMERS WELFARE be pleased to state:

(a) the details of Agricultural Universities in tribal areas of the country at

present, location-wise and State/Union Territory-wise;

(b) the number of tribal category students passed out from the said universities
during last three years and the current year;

(c) whether any affirmative steps are being taken by Government to promote

tribal category students in agriculture related fields; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI GAJENDRA SINGH SHEKHAWAT): (a) The
Agricultural Universities have been established with the mandate to cater to the needs
of a specific region including the tribal areas of that region. These Universities are
executing the tribal welfare programmes in areas under their jurisdiction. A list of
Agricultural Universities presently executing the tribal welfare programmes is given
in Statement (See below).

(b) Details of number of tribal category students passed out from these Universities

are as under:—

Year 2013-14 2014-15 2015-16 2016-17
Number of students 1656 1563 1779 1439

(c) and (d) In order to promote Tribal category (ST) students in higher Agricultural
Education, 7.5% seats in All India Entrance Examination (AIEE) conducted by the
Indian Council of Agricultural Research (ICAR) for admissions to UG and PG
courses in Agricultural Universities, are reserved for ST students. In addition to seats,
in the same proportion the PG scholarships are reserved to attract and retain the
meritorious Tribal students. During last 04 years, number of ST students admitted
through ICAR’s AIEE is as under:—

Year Under-graduate programme Post-graduate programme
2014 155 180
2015 191 197
2016 106 152
2017 118 162

T Original notice of the question was received in Hindi.
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Statement

List of Universities, location-wise and State/Union Territory-wise

Sl.  University along with Location State Target tribal Districts

No. of their Head Quarter of State/UT

1 2 3 4

1.  Acharya N. G. Ranga Andhra Pradesh Andhra Pradesh
Agricultural University, Guntur

2. Dr. Y.S.R. Horticultural University, Andhra Pradesh
Venkataramannagudem

3. Sri Venkateswara Veterinary Andhra Pradesh
University, Tirupati

4. Assam Agricultural University, Jorhat Assam Assam

5. Bihar Agricultural University, Sabour Bihar Bihar

6.  Bihar Animal Sciences Bihar
University, Patna

7. Chhattisgarh Kamdhenu Chhattisgarh Chhattisgarh
Vishwavidyalaya, Durg

8. Indira Gandhi Krishi Chbhattisgarh
Vishwavidyalaya, Raipur

9.  Anand Agricultural University, Gujarat Gujarat
Anand

10. Sardarkrushinagar Dantiwada Gujarat
Agricultural University, Dantiwada

11.  Chaudhary Sarwan Kumar Himachal Himachal Pradesh Himachal Pradesh
Pradesh Krishi Vishvavidyalaya,
Palampur

12.  Dr. Yashwant Singh Parmar Himachal Pradesh
University of Horticulture and
Forestry, Solan

13. Birsa Agricultural University, Jharkhand Jharkhand
Ranchi

14.  Sher-e-Kashmir University Jammu and Jammu and
of Agricultural Sciences and Kashmir Kashmir

Technology of Jammu, Jammu
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1 2 3 4
15.  Sher-e-Kashmir University Jammu and
of Agricultural Sciences and Kashmir
Technology of Srinagar, Srinagar
16. Central Institute of Fisheries Mabharashtra
Education, Mumbai
17. Dr. Balasaheb Sawant Konkan Mabharashtra Mabharashtra
Krishi Vidyapeeth, Dapoli
18. Dr. Panjabrao Deshmukh Krishi =~ Maharashtra
Vidyapeeth, Akola
19. Maharashtra Animal and Fishery = Maharashtra
Sciences University, Nagpur
20. Mahatma Phule Krishi Mabharashtra
Vidyapeeth, Rahuri
21. Vasantrao Naik Marathwada Mabharashtra
Krishi Vidyapeeth, Parbhani
22. Jawaharlal Nehru Krishi Vishwa Madhya Pradesh = Madhya Pradesh
Vidyalaya, Jabalpur
23. Nanaji Deshmukh Veterinary Madhya Pradesh
Science University, Jabalpur
24. Rajmata Vijayaraje Scindia Krishi Madhya Pradesh
Vishwa Vidyalaya, Gwalior
25.  Orissa University of Agriculture  Odhisha Odisha
and Technology, Bhubaneshwar
26. Maharana Pratap University of Rajasthan Rajasthan
Agriculture and Technology,
Udaipur
27. P.V. Narasimha Rao Telangana Telangana Telangana
Veterinary University, Hyderabad
28. Professor Jayashankar Telangana  Telangana
State Agricultural University,
Hyderabad
29. Sri Konda Laxman Telangana Telangana

State Horticultural University,
Hyderabad
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1 2 3 4
30. Bidhan Chandra Krishi West Bengal West Bengal
Viswavidyalaya, Mohanpur
31. Uttar Banga Krishi West Bengal
Viswavidyalaya, Coochbehar
32.  West Bengal University of West Bengal
Animal and Fishery Sciences,
Kolkata
Central University
SI.  University along with Location  State Target tribal Districts of
No. of their Head Quarter State/UT
1.  Dr Rajendra Prasad Central Bihar Bihar and other areas

Agricultural University,

Samastipur

2. Central Agricultural University, Manipur North Eastern Region
Imphal

3. Nagaland University, Nagaland Nagaland North Eastern Region

Allocation of funds for research in new farming techniques

1298. SHRI TIRUCHI SIVA: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) the amount of funds allocated by Government for agricultural research to

adopt new farming techniques;
(b) the initiatives taken by Government in this regard; and

(¢) in what manner Government impart the knowledge about new farming
techniques to farmers and what has been the role of the project for Attracting and
Retaining Youth in Agriculture (ARYA) in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI GAJENDRA SINGH SHEKHAWAT): (a) and (b)
The Indian Council of Agricultural Research (ICAR) has taken up the initiative
of establishment of Krishi Vigyan Kendras (KVKs) for transfer of new farming
techniques and agricultural technologies generated by ICAR Institutes and Agricultural
Universities for adoption in farmer’s field. An amount of I 877.65 crore has been

earmarked for KVK scheme during the current year.
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(¢) The KVKs impart knowledge about new farming technologies to farmers by
conducting training programmes. The role of the project for Attracting and Retaining
Youth in Agriculture (ARYA) include skill development in entrepreneurial activities
and establishment of related micro-enterprise units in the area of Apiary, Mushroom,
Seed Processing, Soil testing, Poultry, Dairy, Goatary, Carp-hatchery, Vermi-compost
etc. During the current year 3242 youths have been provided entrepreneurship training

for starting their micro enterprise units through 25 KVKs in the country.
Bringing Gram Products under the purview of NFSA

1299. SHRI T.G. VENKATESH: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) whether 10th Global Agriculture Leadership Summit 2017 had been convened
at New Delhi by National Council of Food and Agriculture recently;

(b) if so, the details thereof; and

(c) whether it is a fact that during the deliberations of the Summit the members
had endorsed to bring the Gram products under the National Food Security Act
(NFSA), if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI GAJENDRA SINGH SHEKHAWAT): (a) to (c) The
Indian Council of Food and Agriculture, New Delhi had convened 10th Global
Agriculture Leadership Summit and Awards on 5-6th September, 2017 in New Delhi.
No such recommendation to bring the Gram products under the National Food Security
Act (NFSA) was made in the Summit. Moreover, gram products are not covered

under the Act nor is there any proposal for its inclusion.
Deployment of ICAR scientists for non-scientific works

1300. SHRI PARTAP SINGH BAJWA: Will the Minister of AGRICULTURE
AND FARMERS WELFARE be pleased to state:

(a) whether a number of scientists working in the research institutes of Indian
Council of Agricultural Research (ICAR) have been deployed for other non-scientific

works;
(b) if so, the details thereof and the reasons therefor; and
(c) by when, such scientists are likely to be re-deployed for research work?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI GAJENDRA SINGH SHEKHAWAT): (a) and (b) Sir,
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Council has already issued instructions to the effect that non-scientific work may
not be entrusted to the scientists. However, due to non-availability of administrative
staff, in following 15 Institutes out of 113 Institutes/National Research Centres/
National Bureaux/Directorates/Agricultural Technology Application Research Institutes
(ATARIs) of the Council, scientists have been assigned the administrative work also
besides their scientific work:

1. Indian Institute of Natural Resins and Gums, Ranchi
National Research Centre for Orchids, Gangtok
Directorate of Medicinal Aromatic Plants Research, Anand
Indian Institute of Vegetable Research, Varanasi

Central Institute for Arid Horticulture, Bikaner

2
3
4
5
6. Central Institute for Subtropical Horticulture, Lucknow

7. National Research Centre for Grapes, Pune

8. Research Complex for Eastern Region, Patna

9. Central Research Institute for Dryland Agriculture, Hyderabad

10. Indian Institute of Soil Science, Bhopal

I1. Central Agroforestry Research Institute, Jhansi

12. Central Soil Salinity Research Institute, Karnal

13. Central Avian Research Institute, Izatnagar

14. Central Sheep and Wool Research Institute, Avikanagar

15. National Research Centre on Meat, Hyderabad

(¢) These scientists have only been given additional administrative charge as
they are already primarily engaged in research, education and extension activities.

Further, Council make every endeavour to the effect that non-scientific work may

not be entrusted to the scientists.
Promoting Milk Production

1301. SHRI HARIVANSH: Will the Minister of AGRICULTURE AND FARMERS
WELFARE be pleased to state:

(a) whether Government has implemented any schemes to promote milk production

in the last three years;

(b) whether any measures have been taken to develop indigenous breeds in a

focussed and scientific manner to enhance the production of milk; and

(c) if so, the details thercof?
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THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRIMATI KRISHNA RAIJ): (a) Yes, Sir. In order to

complement and supplement the efforts made by the States to promote milk production

Government of India is implementing following schemes in the last three years:

(1) Rashtriya Gokul Mission (RGM)

(a) National Programme for Bovine Breeding
(b) Indigenous Breeds

(c) National Mission on Bovine Productivity

(i) National Dairy Plan-I

(ii1) Breed Improvement Institutes

(a) Central cattle Breeding Farms
(b) Central Herd Registration Scheme

(c) Central Frozen Semen Production and Training Institute

(b) and (¢) Yes, Sir. Measures undertaken by Government of India to develop

indigenous breeds in a focused and scientific manner to enhance production of milk

are as under:

(@)

(i)

(iii)

Rashtriya Gokul Mission has been initiated with the aim of development
and conservation of indigenous bovine breeds thereby enhancing milk
production and productivity through: (i) induction of high genetic merit bulls
for semen production, (ii) field performance recording, (iii) strengthening
of bulls mother farms, (iv) setting up of Gokul Grams, (v) generating
awareness among farmers for rearing of indigenous breeds (vi) training
of technical and non technical manpower; (vii) establishment of breeders
societies; (viii) induction of high genetic merit bulls for natural service

etc.

National Dairy Plan-I has focus on development and conservation of 6
indigenous breeds of cattle (Gir, Sahiwal, Rathi, Kankrej, Tharparkar and
Hariana) and 6 buffalo breeds (Murrah, Mehsani, Jaffarabadi, Nili Ravi,
Pandharpuri and Banni) through implementation of progeny testing and

pedigree selection programme.

Central Cattle Breeding Farms: seven central cattle breeding farms have
been established for production and supply of high genetic merit bulls of
indigenous breeds (Tharparkar and Red Sindhi cattle breeds and Murrah
and Surti buffalo breeds).
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(iv) Central Herd Registration Scheme (CHRS): under the CHRS four units
have been established for identification and propagation of indigenous
bovine breeds (Gir, Kankrej, Hariana and Ongole cattle breeds and Murrah,
Mehsani, Jaffarabadi and Surti).

(v)  Central Frozen Semen Production and Training institute is undertaking
production and supply of semen doses of high genetic merit bulls of
indigenous breeds (Red Sindhi, Tharparkar and Murrah buffalo)

Il effects of chemical fertilizers on farmers and farm products

1302. SHRI ANUBHAV MOHANTY: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) whether it is a fact that there is no control over the chemicals and fertilizers

that are sold over the counters as pesticides to farmers;

(b) whether excessive use of chemicals and fertilizers by farmers is having
intense effect on the health of farmers as well as on the users of farm products;

and

(c) if so, the steps taken by Government to educate the farmers about their
adverse effect on them, their products, the field on which farm products are cultivated

and the users of the crops?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI PARSHOTTAM RUPALA): (a) to (¢) The details are

as under:—
(1) Use of Pesticides

The Insecticides Act, 1968 has been enacted to regulate the import, manufacture,
sale, transport, distribution and use of insecticides with a view to prevent risk to human
beings or animals, and for matters connected therewith. Implementation of the Act is
the responsibility of both, Central and State Governments. The Central Government
is responsible for registration of insecticides whereas, the State Governments are
responsible for enforcement of the provisions relating to manufacture, sale transport,

distribution and use of insecticides.

The Registration Committee, constituted under Section 5 of the Insecticides Act,
1968 registers insecticides after considering the efficacy and safety to human beings,
animals and environment. Furthermore, the Registration Committee while granting
Certificate of Registration to the applicant also approves labels and leaflets. Pesticides

used as per approved labels and leaflets are unlikely to pose any risk.
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The Department of Agriculture, Cooperation and Farmers Welfare is implementing
‘Strengthening and Modernization of Pest Management Approach’ (SMPMA) Scheme,
wherein, inter alia, Farmers Field Schools (FFSs) are organized to sensitize farmers
on Integrated Pest Management (IPM) approach and to use chemical pesticides as

per approved labels and leaflets as last report.
(2) Use of Fertilizers

Manufacture, import, sale and distribution of fertilisers are regulated by Fertiliser
(Control) Order, 1985, under the Essential Commodities Act, 1955. Specifications of
various fertiliser grades are prescribed under FCO. Clause ‘19’ of the FCO restricts
the manufacture/import for sale/stock or exhibit for sale or distribution of any fertiliser

which is not of prescribed standard.

As such, there is no harmful effect of chemical fertilizers on soil health with
balanced and judicious use. However, imbalanced use of chemical fertilizers coupled
with low addition of organic matter over years may cause multi-nutrient deficiencies
vis-a-vis decline in soil health. There is also possibility of nitrate contamination in
groundwater above the permissible limit of 10 mg NO3-N/L due to excessive use
of nitrogenous fertilizers particularly in light textured soils that has consequence on

human/animal health if used for drinking purpose.

The ICAR is recommending soil test based balanced and integrated nutrient
management through conjunctive use of both inorganic and organic sources (manure,
bio fertilizers etc.) of plant nutrients to ensure judicious use of chemical fertilizers
preventing deterioration of soil health and contamination of groundwater. In addition,
split application and placement of fertilizers, use of slow releasing N-fertilizers and
nitrification inhibitors, growing leguminous crops and use of Resource Conservation

Technologies (RCTs) are also advocated.

The ICAR also imparts training, organizes front-line demonstrations etc. to educate

farmers on all these aspects.

Further, under Soil Health Management Scheme, trainings/demonstrations are

imparted for judicious use of fertilizers.
Training programmes by Rajendra Agricultural University

+1303. SHRI RAM NATH THAKUR: Will the Minister of AGRICULTURE
AND FARMERS WELFARE be pleased to state:

(a) whether agriculture scientists used to train and provide necessary advice to

farmers for advanced farming 30 years earlier;

T Original notice of the question was received in Hindi.
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(b) whether Government is contemplating to make this important scheme more

effective;
(c) if so, details thereof;

(d) the number of districts of Bihar where training programme has been conducted
by Rajendra Agricultural University during last three financial years and number of

farmers benefited there from; and

(e) the land in acres of remote villages of 20 blocks of Samastipur district
whose soil has been tested and advised for appropriate crop thereafter by scientists

of the above University along with the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI GAJENDRA SINGH SHEKHAWAT): (a) Yes, Sir.

(b) Yes, to develop cost effective, eco-friendly and socially acceptable scientific
technologies and farming practices in farmers’ participatory mode, ICAR, has established
and strengthened the network of 102 Research Institutes, 81 All India Coordinated
Research Projects/Network Projects and 11 Agriculture Technology Application Research
Institutes (ATARIs) across the country. To promote the transfer of various agricultural
technologies developed by ICAR and take them from lab to land, the Government
of India has created an effective network of 681 Krishi Vigyan Kendras (KVKs) at

district level in the country which are being continuously strengthened.

(¢) The KVKs are Coordinated at Regional level by ATARIs and are responsible
for training and capacity building of the farmers from the concerned district
besides conducting technology demonstrations through frontline extension of various
agricultural technologies among the farmers, state extension agencies and other
stakeholders. Out of the total 681 KVKs at the National Level, 12 KVKs are
functional under Dr. Rajendra Prasad Central Agricultural University, Pusa Samastipur,
Bihar. As part of their mandated activities, these KVKs are engaged in organizing
training and capacity building programmes on various aspects of Agriculture for
improving knowledge of farmers on modern agricultural technologies. Broad areas
under whom the trainings are organized include; promotion of high yielding and
climate resilient varieties and crop management practices of field and horticultural
crops, improved breeds/varieties of livestock and fish production and resource
conservation technologies, including those on; improved soil health management,
enhancing nutrient and water use efficiency, promoting crop diversification, integrated
disease, pest and weed management, integrated farming system including agroforestry,
management of different biotic and abiotic stresses and development of climate

smart agricultural technologies, besides promotion of processes and products to
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encourage post-harvest value addition, reduce post-harvest losses, encourage small

farm mechanization and improve profitability.

(d) The details regarding the number of training programmes conducted by KVKs
during last three years under administrative control under Rajendra Prasad Central
Agricultural University, Pusa Samastipur, and the number of farmers benefitted are

given in Statement (See below).

(e) During the year 2015-16 to 2017-18 (till date), 205 soil samples of 6 blocks
of Samastipur district covering an area of 1281.25 acres were tested by KVK, Birauli,
Samastipur. Besides, Department of Soil Science, Dr. Rajendra Prasad Central Agricultural
University, Pusa, Samastipur also tested 965 soil samples covering over 2450 acres
under 19 blocks of the district during the last 3 years. The farmers were provided

soil health cards and necessary advice for taking appropriate crops accordingly.
Statement

Details of training programmes conducted by KVKs under administrative control

under Rajendra Prasad Central Agricultural University, Pusa Samastipur

District 2014-15 2015-16 2016-17

No. of  Farmers No. of  Farmers No. of  Farmers

Training  trained  Training  trained  Training  trained

Organized Organized Organized
Begusarai 126 5012 88 2576 95 3380
Darbhanga 200 17189 94 2348 101 3352
East Champaran 122 4632 44 1685 65 2193
Gopalganj 163 5341 73 2034 87 2583
Samastipur 75 2390 65 1422 110 2652
Muzaffarpur 107 3279 137 2839 168 4871
Saran 90 2506 77 1895 171 4234
Sheohar 54 1728 35 927 54 1822
Sitamarhi 60 1747 82 1603 273 3229
Siwan 85 2743 81 2244 115 2770
Vaishali 124 4830 86 1911 35 1421
West 115 3313 98 2955 51 1850

Champaran

ToraL 1321 54710 960 24439 1325 34357
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Parameters for fixing of MSP for crops

1304. SHRI SAMBHAJI CHHATRAPATI: Will the Minister of AGRICULTURE
AND FARMERS WELFARE be pleased to state:

(a) whether the Minimum Support Price (MSP) for paddy during 2016-17 was
% 1550/- per quintal whereas the cost of production to the farmers worked out to
be I 1484/- per quintal and hence the margin of profit was just ¥ 66/- per quintal;

(b) whether it indicate that parameters fixed for arriving at MSP are just

mechanical and not at all reasonable;

(¢) whether Government proposes to review the parameters and fix MSP rationally
so that the farmers get a minimum 25 per cent profit over and above their input
cost; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI GAJENDRA SINGH SHEKHAWAT): (a) Government
had fixed the Minimum Support Price (MSP) for paddy during 2016-17 at I 1470
per quintal which provides profit margin of I 425 per quintal over all-India weighted
average cost of production (A2+FL) of ¥ 1045 per quintal as estimated by the
Commission for Agricultural Costs and Prices (CACP). The MSP of paddy for
2017-18 has been fixed at I 1550 per quintal which provides profit margin of
% 433 per quintal over all-India weighted average cost of production (A2+FL) of
% 1117 per quintal as estimated by the CACP.

(b) Government fixes MSPs for major agricultural crops on the basis of the
recommendations of the CACP, taking into consideration the cost of production,
overall demand-supply, domestic and international prices, inter-crop price parity, terms
of trade between agricultural and non-agricultural sectors, the likely effect on the
rest of the economy, besides ensuring rational utilization of production resources like

land and water.

(c) and (d) There is no proposal to change the formula for determining MSPs
at present. However, from time to time, expert committees were constituted by
Government to review the methodology and system of calculation of the cost of

cultivation/production of agricultural crops, to arrive at the MSPs.

The MSPs fixed by Government for mandated crops provide adequate returns
over all-India weighted average cost of production (A2+FL). The return over A2+FL
for MSPs fixed by Government for paddy is in range of 38% to 41% for the last
three years.
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Compensation to farmers affected by Ockhi Cyclone under PMFBY

1305. SHRIMATI SASIKALA PUSHPA: Will the Minister of AGRICULTURE
AND FARMERS WELFARE be pleased to state:

(a) whether all the farmers, covered under Pradhan Mantri Fasal Bima Yojana
(PMFBY), will be suitably compensated who were affected by recent Ockhi Cyclone

in southern, coastal and other districts of Tamil Nadu;
(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI PARSHOTTAM RUPALA): (a) to (c¢) The State
Government of Tamil Nadu has informed that the Cyclone Ockhi which had hit Tamil
Nadu on 30th November, 2017 caused damage to agricultural crops including paddy,
pulses and coconut in Kanyakumari and Tirunelveli districts. Only 819 farmers in
Kanyakumari and 14269 farmers in Tirunelveli were insured for paddy-II under Pradhan
Mantri Fasal Bima Yojana (PMFBY) during the season and if affected by Ockhi

Cyclone they are eligible to claim damages to crops as per provisions of the scheme.
Production cost and market price of vegetables

1306. DR. SATYANARAYAN JATIYA: Will the Minister of AGRICULTURE
AND FARMERS WELFARE be pleased to state:

(a) the details of cost incurred on production of easily perishable agriculture
produces like onions, garlic, tomato, ginger, green peas and other vegetables, and the
information about the prices thereof at time of production along with the maximum

consumer selling price, per year, during the last three years; and

(b) the measures adopted to minimise the gap between the cost at the time
of production and the cost at the time of selling the products in the market with

reference to (a) above?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI PARSHOTTAM RUPALA): (a) Details of the cost of
production and the monthly average retail prices of ginger, onion, tomato, and garlic

in the major producing areas are given in Statement-I to IV (See below).

(b) Several measures taken by the Government to minimize the gap between

production and marketing cost of Agricultural and Horticultural crops are:

T Original notice of the question was received in Hindi.
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e Launch of National Agricultural Market (e-NAM) on 14th April, 2016 with
objective to reduce price gap, induce competition and transparency in sale
transactions. e-NAM has been implemented in 470 wholesale markets in 14
States in which competitive online bidding system has been introduced for

better price realization by the farmers.

e Further, the Government released a new model “The Agricultural Produce
and Livestock Marketing (Promotion and Facilitation) Act, 2017” on
24th April, 2017 for its adoption by States/UTs. The provisions include
setting up of private markets, direct marketing, farmer-consumer markets,
special commodity markets, declaring warchouses/silos/cold storages
or such structures as market sub yards. Adoption of these reforms by
State, create alternate marketing channels for better price realization

by farmers.

e To enable the farmers to get better remunerative prices, AGMARKNET portal
is providing information to farmers on prices and arrivals of agricultural

commodities in regulated markets.

e Assistance is available under Mission for Integrated Development of
Horticulture for development of infrastructure for post-harvest management
and marketing including establishment of cold storages, processing units,
pack houses, pre-cooling units, controlled atmosphere storage, reefer vans,

integrated cold chain and low cost onion storage.

e Under post-harvest component credit linked back ended subsidy @ 35%
to @ 50% of the project cost is available. Assistance for creation of cold
storage/cold chain component is provided to individuals, group farmers/
growers/consumer, partnership/proprietary firms, self-help groups, farmers
producer organizations, companies, corporations, co-operatives, co-operative
marketing federations, agricultural produce market committees and marketing

boards, State Governments and local bodies like Panchayats.

e Government is implementing Market Intervention Scheme (MIS) for
procurement of agricultural and horticultural commodities, which are
generally perishable in nature. The basic objective of MIS is to protect the
growers of these commodities from making distress sale in the event of a
bumper crop during the peak arrival period when the prices tend to fall
below economic levels and cost of production. The MIS is implemented
on the specific request of the State Government/UTs Administration willing
to share losses with the Central Government on 50:50 basis (75:25 in case
of North-Eastern States).
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Government of India is implementing a new Central Sector Scheme—Pradhan
Mantri Kisan SAMPADA Yojana (Scheme for Agro-Marine Processing and
Development of Agro-Processing Clusters) with an allocation of ¥ 6,000
crore for the creation of modern infrastructure with efficient supply chain

from farm gate to retail outlet.
Statement-1

Details of the Cost of Production and Average Monthly Retail Prices

Crop and Cost of Production Average Monthly Retail Prices
®/Qtl.) (in Kozikode)
Month 2015-16 2016-17 2017-18
Crop: Fresh Ginger, Cost of production: ¥ 961/quintal*
1. April 4325 2980 2360
2. May 4460 3700 2225
3. June 6625 4375 3300
4. July 5720 3860 2760
S. August 5250 3950 3300
6. September 5250 3800 3375
7. October 6300 3775 3350
8. November 5250 3425 3275
9. December 2900 2420 2767
10. January 2820 2175 -
11. February 2825 2225 -
12. March 2900 2200 -
Mean 4552 3240 2968

*Source: DASD, Calicut, Kerala

Statement-I11

Details of Cost of Production and Average Monthly Retail Prices

Crop and Cost of Production Average Monthly Retail Prices
(®/Qtl.) (in Chennai market)*
Month 2015-16 2016-17 2017-18
1 2 3 4

Crop: Garlic, Cost of production: ¥ 2209.67/quintal (2015-16)
(ICAR- DOGR, Pune)

1.

April 4063 5438 4300
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1 2 3 4

2. May 4650 5750 4487
3. June 6350 6150 4900
4. July 6160 10000 4875
5. August 7000 11625 4850
6. September 7063 11300 5250
7. October 8700 10500 6125
8. November 11125 12750 6250
9.  December 13187 12440 -
10.  January 8938 10812 -
11.  February 5563 8125 -
12.  March 5250 4400 -

Mean 7337 9108 5130

*Source: DASD, Calicut, Kerala
Statement-I11

Details of Cost of Production and Average Monthly Retail Prices

Crop and Cost of Production Average Monthly Retail Prices (X/Qtl.)*
Month 2015-16 2016-17 2017-18

Crop: Onion, Cost of production: I 546.74/quintal (2015-16)
(ICAR-DOGR, Pune)

1. January 2476 2266 1484
2. February 2494 1962 1461
3. March 2414 1716 1452
4. April 2201 1640 1436
5. May 2207 1568 1407
6. June 2485 1577 1456
7. July 2861 1664 1504
8. August 4487 1660 2602
9. September 5414 1565 2658
10.  October 4504 1527 3011
11.  November 3674 1597 3907
12.  December 2819 1553 4388

*Source: Price Monitoring Cell, Department of Consumer Affairs (DoCA)
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Statement-1V

Details of Cost of Production and Average Monthly Retail Prices

Crop and Cost of Production Average Monthly Retail Prices (X/Qtl.)*
Month 2015-16 2016-17 2017-18

Crop: Tomato, Cost of production: I 942 per Qtl (ICAR-IIHR)
1. January 2304 2799 1467
2. February 2086 1992 1562
3. March 2042 1683 1666
4. April 2036 1884 1735
5. May 2562 2673 1686
6.  June 2563 4017 2144
7. July 2889 4067 5729
8.  August 2535 2961 5991
9.  September 2529 2455 4085
10.  October 2847 2537 3699
11.  November 3879 2145 4712
12. December 3057 1680 4045

*Source: Price Monitoring Cell, Department of Consumer Affairs (DoCA)
MSP of crops

+1307. SHRI PRABHAT JHA: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) whether many policy measures have been taken by Central Government with
a view to double the income of farmers, which includes maximum increase in the

Minimum Support Price (MSP) of crops;
(b) if so, the details thereof;

(c) whether Central Government has recently made record increase in the MSP
of the Rabi crops for the year 2017-18; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI PARSHOTTAM RUPALA): (a) and (b) Yes, Sir. To

achieve the target of doubling of farmers’ income by the year 2022, the Government

T Original notice of the question was received in Hindi.
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has constituted an Inter-Ministerial Committee under the Chairmanship of Chief
Executive Officer, National Rainfed Area Authority, Department of Agriculture,
Cooperation and Farmers Welfare to examine issues relating to doubling of farmers’
income by the year 2022. At present, six volumes prepared by the Committee have
been uploaded on the website of this Department (http://agricoop.nic.in/doubling-
farmers) for seeking public opinion.

Parallely, the Government is aiming to reorient agriculture sector by focusing on
income centeredness in addition to pure production-centeredness. In order to realise
net positive returns for the farmer, schemes as follows, are being promoted and
implemented in a major way, viz:- Soil Health Card (SHC) scheme; Neem Coated
Urea (NCU); Pradhan Mantri Krishi Sinchayee Yojana (PMKSY); Paramparagat Krishi
Vikas Yojana (PKVY); National Agriculture Market scheme (e-NAM); Pradhan Mantri
Fasal Bima Yojana (PMFBY); National Food Security Mission (NFSM); Mission for
Integrated Development of Horticulture (MIDH); National Mission on Oilseeds and
Oilpalm (NMOOP); National Mission for Sustainable Agriculture (NMSA); National
Mission on Agricultural Extension & Technology (NMAET) and Rashtriya Krishi
Vikas Yojana (RKVY). In addition, schemes relating to tree plantation (Har Medh
Par Ped), Bee Keeping, Dairy and Fisheries are also implemented. All these schemes
are implemented to enhance production and productivity of agriculture and thereby

enhance income of farmers.

Minimum Support Price (MSP) is notified for both Kharif and Rabi crops based on
the recommendations of the Commission on Agriculture Costs and Prices (CACP). The

Commission collects and analyses data on cost of cultivation and recommends MSP.

The Government also undertakes procurement of paddy and wheat at Minimum
Support Price (MSP) through Food Corporation of India (FCI). In addition, procurement
of oilseeds, pulses and cotton are undertaken by central agencies at MSP under Price
Support Scheme (PSS) at the request of the concerned State Government which agrees
to exempt the procured commodities from levy of mandi tax and assist central nodal

agencies in logistic arrangements.

Government also implements the Market Intervention Scheme (MIS) for
procurement of agriculture and horticulture products, which are perishable in nature
and are not covered under PSS on the request of States/UT Government. The MIS
is implemented in order to protect the growers of these commodities from making
distress sale in the event of bumper crop when the prices tend to fall below the

economic level/cost of production.

(¢) and (d) Government has increased the MSPs of Kharif and Rabi crops of
2017-18 season. The MSP of Paddy (common) has been fixed at ¥ 1550 per quintal
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and of Paddy (Grade A) at ¥ 1590 per quintal, an increase of ¥ 80 per quintal each
over the last year’s MSPs. The MSP of Jowar (Hybrid) has been fixed at ¥ 1700
per quintal and of Jowar (Maldandi) at ¥ 1725 per quintal; of Bajra at ¥ 1425 per
quintal, of Maize at ¥ 1425 per quintal and of Ragi at ¥ 1900 per quintal marking
increase of ¥ 75, ¥ 75, X 95, ¥ 60 and X 175 per quintal respectively. The MSPs
of Arhar (Tur), Moong and Urad have been fixed at ¥ 5450 per quintal, I 5575 per
quintal and ¥ 5400 per quintal including bonus of ¥ 200 per quintal each marking
increase of ¥ 400 for Arhar, I 350 per quintal for Moong and ¥ 400 per quintal
for Urad. The MSPs of Groundnut-in-Shell and Soyabeen have been fixed at ¥ 4450
per quintal and to I 3050 per quintal respectively including bonus of ¥ 200 per
quintal each. The MSPs of sunflower seed have been raised and fixed at ¥ 4100 per
quintal; of Nigerseed to I 4050 per quintal and of Sesamum to ¥ 5300 per quintal
including bonus ¥ 100 per quintal each. The MSP of Cotton has been raised by
% 160 per quintal and fixed at I 4020 per quintal for medium staple and ¥ 4320
per quintal for Long Staple.

The MSPs of Wheat and Barley have been fixed at ¥ 1735 per quintal and
% 1410 per quintal marking increase of ¥ 110 per quintal and ¥ 85 per quintal
respectively over their last year’s MSPs. The MSPs of Gram and Masur (Lentil)
have also been increased by I 400 per quintal and ¥ 300 per quintal and fixed at
% 4400 per quintal and ¥ 4250 per quintal including bonus of ¥ 150 per quintal
and ¥ 100 per quintal respectively. The MSPs of Rapeseed/Mustard and Safflower
have been fixed at ¥ 4000 per quintal and 4100 per quintal respectively including
bonus of ¥ 100 per quintal each.

Government offers to procure crops at Minimum Support Price. However, farmers
are free to sell their produce to Government agencies or in the open market as are

advantageous to them.
Covering of crops under Crop Insurance Schemes

+1308. SHRI MEGHRAIJ JAIN: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) the details of various crop insurance schemes implemented for the farmers

of the country;
(b) the details of the crops covered under the above insurance schemes, State-wise;

(c) whether suggestions have been received from various States to include their

crops under these schemes, if so, the details of the suggestions received, State-wise; and

T Original notice of the question was received in Hindi.
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(d) whether Government has taken any steps on the suggestions, if so, the details

thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI PARSHOTTAM RUPALA): (a) to (d) The Government is
presently implementing the Pradhan Mantri Fasal Bima Yojana (PMFBY), Restructured
Weather Based Crop Insurance Scheme (RWBCIS) and Coconut Palm Insurance
Scheme (CPIS) in the country. The PMFBY and RWBCIS envisage coverage of
all food and oilseeds crop and commercial/horticultural crops. It is, however, the
prerogative of the State Government/Union Territory to select the crops which they
want to be covered under the schemes. It needs to be ensured though in the case
of PMFBY, which is a yield index based scheme, that yield data is available for
the requisite number of years and that the State Government has the capacity to
conduct requisite number of Crop Cutting Experiments (CCEs). Similarly, in the
case of RWBCIS, which is a weather index based scheme, the availability of past
weather data and requisite infrastructure viz. Automatic Weather Stations (AWSs) and
Automatic Rain Gauge Stations (ARGs) needs to be ensured. In the case of CPIS,
only coconut palm is covered and the scheme is presently available only in coconut
growing States. State-wise details of crops covered under the crop insurance schemes

during 2017-18 are given in the Statement.
Statement

State-wise details of crop insured under Pradhan Mantri Fasal Bima Yojana
(PMFBY) and Restructured Weather Based Crop Insurance Scheme
(RWBCIS) during 2017-18

S1. No. State Season Scheme Crop
1. Andhra Kharif 2017 PMFBY Bajra Ir, Black Gram (urd Bean),
Pradesh Castor (rehri, Rendi, Arandi), Chilly-

irri, Chilly-unir, Cotton-irri, Cotton-unir,
Green Gram (moong Bean/Moong),
Groundnut-irri, Groundnut-unir, Korra,
Maize (makka), Paddy (dhan), Pearl
Millet (bajra/bulrush Millet/spiked
Millet), Pigeon Pea (red Gram/arhar/tur),
Sorghum (jowar/great Millet), Sugarcane
(ratoon), Sugarcane (seasonal/suru/plant),
Sunflower (suryamukhi), Turmeric

RWBCIS Citrus, Cotton (kapas), Groundnut
(pea Nut/mung Phalli), Oil Palm, Red
Chillies, Tomato
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SI. No. State

Season

Scheme

Crop

2. Assam

3. Bihar

4. Chbhattisgarh

5. Goa

6. Gujarat

Rabi 2017-18

Kharif 2017

Rabi 2017-18

Kharif 2017
Rabi 2017-18

Kharif 2016

Rabi 2017-18

Kharif 2017

Kharif 2017

PMFBY

RWBCIS

PMFBY

PMFBY

PMFBY
PMFBY

PMFBY

RWBCIS

PMFBY

RWBCIS

PMFBY

PMFBY
PMFBY

Bengal Gram (chana) -irri, Bengal
Gram (chana)-unir, Black Gram irri,
Black Gram-unir, Chillies, Green Gram
(moong Bean/Moong), Green Gram irri,
Groundnut-unir, Maize Ir, Onion, Paddy
(dhan), Sorghum (jowar/great Millet) Rf,
Sunflower Rf, Sunflower-unir

Acid Lime, Banana (tissue Culture),
Chestnut, Mango, Tomato

Black Gram (urd Bean), Jute, Paddy
(aahu), Paddy (sali)

Mustard, Paddy (summer), Potato,
Sugarcane (noble Cane), Wheat

Maize (makka), Paddy (dhan)

Bengal Gram (gram/chick Pea/kabuli/
chana), Lentil (masur), Maize (makka),
Mustard, Potato, Sugarcane (seasonal/

suru/plant), Wheat

Black Gram (urd Bean), Green Gram
(moong Bean/Moong), Groundnut (pea
Nut/mung Phalli), Maize (makka),
Paddy-irri, Paddy-unir, Pigeon Pea (red
Gram/arhar/tur), Soybean (bhat)
Banana, Brinjal, Chillies, Ginger, Guava,
Papaya, Tomato

Bengal Gram (gram/chick Pea/kabuli/
chana), Lethyrus, Linseed (alsi), Mustard,
Potato, Wheat-irri, Wheat-unir

Brinjal, Cabbage, Cauliflower, Onion,
Tomato

Groundnut (pea Nut/mung Phalli), Paddy

(dhan), Paddy-unir, Pulses, Sugarcane
(seasonal/suru/plant)

Pulses

Paddy (Irri. and Un-irri.), Cotton (Irri.
and Un-irri.), Jowar, Ragi, Tur, Moong,
Math, Udid, Groundnut, Sesame, Maize,

Castor, Banana, Bajra
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Season

Scheme

Crop

SI. No. State
7. Haryana
8. Himachal
Pradesh
9. Jammu and
Kashmir

10.  Jharkhand

11.  Karnataka

Rabi 2017-18

Kharif 2017

Rabi 2017-18

Kharif 2017

Rabi 2017-18

Kharif 2017
Rabi 2017-18
Kharif 2017
Rabi 2017-18

Kharif 2017

Rabi 2017-18

PMFBY

PMFBY

PMFBY

RWBCIS

PMFBY

RWBCIS

PMFBY

PMFBY

PMFBY
and
RWBCIS

Wheat (Irri. and Un-irri.), Rapeseed
and Mustard, Gram, Cumin, Fenal,
Isabgol, Onion, Garlic, Potato, Summer

Groundnut, Summer Bajra

Cotton (kapas), Maize (makka), Paddy
(1), Paddy (dhan), Pearl Millet (bajra/
bulrush Millet/spiked Millet)

Barley (jau), Bengal Gram (gram/chick
Pea/kabuli/chana), Horse Gram (kulthi/
kultha), Mustard, Wheat

Maize (makka), Paddy (1)

Ginger, Peas (field Peas/Garden Peas/

matar), Potato, Tomato

Barley (jau), Wheat, Wheat-irri, Wheat-
unir, Wheat-Hills

Apple (5 To 15 Years), Apple(15 To 40
Years), Citrus [10 To 25 Years], Citrus
[5 To 10 Years], Garlic, Mango(10
To 40 Years), Mango(5 To 10 Years),
Mango(more Than 40 Years), Peach (10
to 25 Years), Peach(5 To 10 Years),
Plum (10 to 20 Years), Plum(5 To 10
Years), Potato

Maize (makka), Mango, Paddy (dhan)
Wheat
Maize (makka), Paddy (1), Paddy (dhan)

Bengal Gram (gram/chick Pea/kabuli/
chana), Mustard, Potato, Wheat

Bajra, Brinjal, Castor, Green Gram,
Groundnut, Horse Gram, Maize, Mochai,
Paddy (RF), Pigeon Pea (RF and Irri.),
Ragi, Shorgum, Soybean, Sunflower,
Tomato, Turmeric, cotton, Navane,

Sesame, Frenchbean, Onion, Cowpea

Groundnut (Irri. and Un-Irri.), Paddy
(Irri. and Un-irri.), Sunflower (Irri.

and Un-irri.), Green Gram (Un-Irri.),
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S1. No. State Season Scheme Crop

Horsegram (Un-Irri.), Jowar (Irri. and
Uniri), Linsed (Un-Irri.), Maize (Irri.
and Un-Irri), Onion (Irri.), Potato (Irri.),
Ragi (Irri. and Un-Irri.), Safflower (Irri.
and Un-Irr.), Tomato, Wheat (Irri. and
Un-Irri.), Bengal Gram (Irri. and Un-
Irri.), Black Gram (Un-irri.), Green

Gram (Un-irri.), Paddy (Irri.)

12.  Kerala Kharif 2017 PMFBY Banana, Paddy (autumn), Tapioca

(cassava)

RWBCIS Arecanut, Banana, Cardamom, Ginger,
Nutmeg, Paddy (autumn), Pepper,

Pineapple, Sugarcane (adsali), Turmeric

Rabi 2017-18  PMFBY Banana, Banana (plantain), Paddy
(summer), Paddy II, Tapioca ( Rabi -I),
Tapioca ( Rabi -II)

RWBCIS Banana, Beans, Cabbage, Carrot,
Cashew, Garlic, Mango(10 To 40 Years),
Mango(5 To 10 Years), Mango(more
Than 40 Years), Paddy (summer), Paddy

II, Potato, Sugarcane (adsali)

13. Madhya Kharif 2017 PMFBY Black Gram (urd Bean), Cotton (kapas),
Pradesh Green Gram (moong Bean/Moong),
Groundnut (pea Nut/mung Phalli),
Little Millet (samai/kutki/kodo-kutki),
Maize (makka), Paddy-irri, Paddy -unir,
Pearl Millet (bajra/bulrush Millet/spiked
Millet), Pigeon Pea (red Gram/arhar/
tur), Sesame (gingelly/til)/sesamum,
Sorghum (jowar/great Millet), Soyabean
IR, Soybean (bhat)

RWBCIS Banana, Brinjal, Chillies, Onion, Orange,

Papaya, Tomato

Rabi 2017-18  PMFBY Bengal Gram (chana)-irri, Indian
Rapeseed And Mustard (yellow Sarson),
Lentil (masur), Linseed (alsi), Wheat-irri,

Wheat-unir
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S1. No. State Season Scheme Crop

RWBCIS Brinjal, Cabbage, Cauliflower, Coriander,
Garlic, Grape, Mango, Onion, Peas (field
Peas/ Garden Peas/matar), Pomegranate,

Potato, Tomato

14.  Maharashtra Kharif 2017 PMFBY Black Gram (urd Bean), Cotton (kapas),
Green Gram (moong Bean/ Moong),
Groundnut (pea Nut/mung Phalli), Maize
(makka), Niger (ramtil), Onion, Paddy
(dhan), Pearl Millet (bajra/bulrush Millet/
spiked Millet), Pigeon Pea (red Gram/
arhar/tur), Ragi Rf, Sesame (gingelly/til)/
sesamum, Sorghum (jowar/great Millet),

Soybean (bhat), Sunflower (suryamukhi)

RWBCIS Guava, Mosambi, Orange, Pomegranate,
Sapota

Rabi 2017-18 PMFBY Bengal Gram (chana) -irri, Bengal
Gram (gram/chick Pea/kabuli/chana),
Groundnut (summer), Onion, Paddy
(summer), Safflower (kusum/kardi),
Sorghum (jowar/great Millet) Ir,
Sorghum (jowar/great Millet) Rf,
Sunflower (suryamukhi), Wheat-irri,

Wheat-unir

RWBCIS Acid Lime, Banana (tissue Culture),
Cashew, Grape, Guava, Mango,

Mosambi, Orange, Pomegranate

15. Meghalaya Kharif 2017 PMFBY Cabbage, Cauliflower, Ginger, Maize
(makka), Paddy (aahu), Paddy (sali),

Potato, Soyabean IR, Tomato, Turmeric

16.  Odisha Kharif 2017 PMFBY Cotton (kapas), Ginger, Groundnut (pea
Nut/mung Phalli), Maize (makka), Paddy
(dhan), Pigeon Pea (red Gram/arhar/

tur), Turmeric

Rabi 2016-17 PMFBY Black Gram (urd Bean), Green Gram
(moong Bean/ Moong), Groundnut
(pea Nut/mung Phalli), Mustard, Onion,
Paddy (dhan), Potato, Sugarcane (noble

Cane), Sunflower (suryamukhi)
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SI. No. State

Season

Scheme

Crop

17.  Rajasthan

18.  Sikkim

19.  Tamil Nadu

Kharif 2017

Rabi 2017-18

Kharif 2017

Rabi 2017-18

Kharif 2017

Rabi 2017-18

PMFBY

PMFBY

PMFBY

PMFBY

PMFBY

PMFBY

Black Gram (urd Bean), Cotton (kapas),
Cowpea, Green Gram (moong Bean/
Moong), Groundnut (pea Nut/mung
Phalli), Guar, Jojoba, Maize (makka),
Moth Bean (kidney Bean/ Deww Gram),
Paddy (dhan), Pearl Millet (bajra/
bulrush Millet/spiked Millet), Sesame
(gingelly/til)/sesamum, Sorghum (jowar/
great Millet)

Barley (jau), Bengal Gram (gram/chick
Pea/kabuli/chana), Coriander, Cumin,
Fenugreek, Isabgol, Lentil (masur),
Mustard, Rocket Salad (taramira), Wheat

Black Gram (urd Bean), Buck Wheat
(kaspat), Fingermillet (ragi/mandika),
Ginger, Maize (makka), Paddy (dhan),
Soybean (bhat) Ir

Barley (jau), Buck Wheat (kaspat),
Mustard, Potato, Wheat

Bajra Rf, Banana, Black Gram (urd
Bean), Cotton (kapas), Cowpea,
Fingermillet (ragi/mandika), Green Gram
(moong Bean/ Moong), Groundnut (pea
Nut/mung Phalli), Groundnut (summer),
Groundnut -irri, Maize (makka), Onion,
Paddy (1), Paddy II, Pearl Millet (bajra/
bulrush Millet/spiked Millet), Pigeon Pea
(red Gram/arhar/tur), Potato, Sesame
(gingelly/til)/sesamum, Sorghum (jowar/
great Millet), Sunflower (suryamukhi),

Tapioca (cassava), Turmeric

Banana, Banana (sucker), Black
Gram (urd Bean), Black Gram -unir,
Cotton (kapas), Cotton -unir, Cowpea,
Fingermillet (ragi/mandika), Green Gram
(moong Bean/ Moong), Groundnut
(pea Nut/mung Phalli), Groundnut -irri,
Groundnut -unir, Maize (makka), Maize
Ir, Maize Rf, Onion, Others, Paddy (1),
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SI. No. State Season

Scheme

Crop

20.  Telangana Kharif 2017

Rabi 2016-17

21.  Tripura Kharif 2017

Rabi 2017-18

22.  Uttar Pradesh Kharif 2017

PMFBY

RWBCIS

PMFBY

RWBCIS

PMFBY
PMFBY

PMFBY

Paddy II, Paddy(3), Pearl Millet (bajra/
bulrush Millet/spiked Millet), Pigeon
Pea (red Gram/arhar/tur), Pigeon Pea
(red Gram/arhar/tur) Ir, Pigeon Pea
(red Gram/arhar/tur) Rf, Potato, Red
Chillies, Rice Fallow Cotton, Sesame
(gingelly/til)/sesamum, Sorghum (jowar/
great Millet), Sugarcane (noble Cane),
Sugarcane (ratoon), Sugarcane (seasonal/
suru/plant), Sunflower (suryamukhi),

Tapioca (cassava)

Black Gram (urd Bean), Green Gram
-unir, Groundnut-unir, Maize Rf, Paddy
(dhan), Pigeon Pea (red Gram/arhar/
tur), Sorghum (jowar/great Millet) Rf,

Soyabean RF, Turmeric

Cotton (kapas), Mosambi, Oil Palm,
Red Chillies Ir

Bengal Gram (gram/chick Pea/kabuli/
chana), Black Gram (urd Bean),
Green Gram (moong Bean/ Moong),
Groundnut (pea Nut/mung Phalli), Maize
(makka), Onion, Paddy (dhan), Red
Chillies, Sesame (gingelly/til)/sesamum,
Sorghum (jowar/great Millet), Sunflower

(suryamukhi)

Mango (5 to 15 Years), Mango
(16 to 50 Years)

Paddy (aman), Paddy (aus)

Brinjal, Cauliflower, Paddy (boro),

Potato, Tomato, Watermelon

Black Gram (urd Bean), Green Gram
(moong Bean/Moong), Groundnut (pea
Nut/mung Phalli), Maize (makka), Paddy
(dhan), Pearl Millet (bajra/bulrush Millet/
spiked Millet), Pigeon Pea (red Gram/
arhar/tur), Sesame (gingelly/til)/sesamum,
Sorghum (jowar/great Millet), Soybean
(bhat)
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SI. No. State Season

Scheme

Crop

Rabi 2017-18

23.  Uttarakhand Kharif 2017

Rabi 2017-18

24.  West Bengal  Kharif 2017

Rabi 2017-18

RWBCIS
PMFBY

PMFBY
RWBCIS

PMFBY
RWBCIS

PMFBY

RWBCIS

PMFBY

RWBCIS

Banana, Chillies

Bengal Gram (gram/chick Pea/kabuli/
chana), Lentil (masur), Mustard, Pea,
Potato, Wheat

Paddy (dhan), Paddy-Hills, Ragi -unir

Chillies-Hills, French Bean-Hills, Ginger,
Ginger-Hills, Potato-Hills, Tomato-Hills

Lentil (masur), Wheat, Wheat-Hills

Apple (5 to 15 years), Apple (15 to 40
years), Litchi (11 to 30 years), Litchi
(5 to 10 years), Malta (11 to 25 years),
Malta (5 to 10 years), Mango (5 to 15
years), Mango (16 to 50 years), Pea
(vegetable), Peach (10 to 25 years),
Peach (5 to 10 years)

Jute, Maize (makka), Paddy (aman),
Paddy (aus)

Ash Gourd (petha), Banana, Betel Vine,
Bhindi (okra/ladsfinger), Bitter Gourd,
Bottle Gourd, Brinjal, Cardamom,
Cauliflower, Chillies, Cucumber, Ginger,
Greater Yam, Guava, Indian Squash
(tinda/round Melon), Marigold, Onion,
Orange, Papaya, Pineapple, Pointed
Gourd, Pumpkin, Ridge Gourd, Smooth
Guard, Snake Gourd, Sponge Gourd,
Tomato, Tuberose, Turmeric

Bengal Gram (chana)-irri, Green Gram
(moong Bean/Moong), Groundnut
(summer), Lentil (masur), Maize (makka),
Mustard, Paddy (boro), Potato, Sesame
(gingelly/til)/sesamum, Sugarcane (noble
Cane), Wheat

Ash Gourd (petha), Banana, Betel Vine,
Bhindi (okra/ladyfinger), Bitter Gourd,
Bottle Gourd, Brinjal, Cabbage, Chillies,
Cucumber, Guava, Indian Squash (tinda/
round Melon), Kundru, Litchi, Mango,
Marigold, Onion, Papaya, Pointed
Gourd, Pumpkin, Ridge Gourd, Smooth
Guard, Snake Gourd, Sponge Gourd,
Tomato, Tuberose
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Development of Agricultural Marketing Infrastructure

1309. SHRI DEREK O’BRIEN: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) the total expenditure of the sub-scheme, Agricultural Marketing Infrastructure
(AMI) during the XII Plan period (2012-17) along with the details thereof;

(b) the total number of projects accomplished under AMI sub-scheme during

the last four years along with the details thereof;

(c) whether all projects are taken up for improvising the grading, standardization
and quality certification of agricultural produces in the country during the last four

years; and

(d) the total amount of funds flown via public private partnerships for the

development of marketing infrastructure, along with the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI GAJENDRA SINGH SHEKHAWAT): (a) The Directorate
of Marketing and Inspection, Ministry of Agriculture and Farmers Welfare is
implementing a capital investment subsidy sub-scheme titled “Agricultural Marketing
Infrastructure (AMI)” under Integrated Scheme for Agricultural Marketing (ISAM). Both
erstwhile separate schemes viz. (i) Grameen Bhandaran Yojana (GBY) implemented
since 01.04.2001, and (ii) Scheme for Strengthening/Development of Agricultural
Marketing Infrastructure, Grading and Standardization (AMIGS) implemented since
20.10.2004, have been subsumed into one scheme known as Agricultural Marketing
Infrastructure (AMI) Scheme w.e.f 01.04.2014.

The Year-wise expenditure under AMI sub-scheme including GBY and AMIGS
Schemes during XII Plan period (2012-17) is given as under:—

( in crores)

Year Total Expenditure
2012-13 419.85
{GBY=244.85,
AMIGS=175}
2013-14 596.50
{GBY=344.10,

AMIGS=252.4}
2014-15 878.18 (AMI)
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Year Total Expenditure
2015-16 518.81(AMI)
2016-17 672.97(AMI)

TotaL 3086.31

(b) Under AMI sub-scheme (including erstwhile GBY and AMIGS), a total of
7115 storage godown projects with storage capacity of 23.96 Million MTs and 8322
projects of Marketing Infrastructure (other than storage) have been sanctioned during
last four years.

(c) Various Agri Marketing Infrastructure Projects including that of grading,
standardization and quality certification of agricultural produces in the country are
taken up under AMI scheme. Besides projects relating to grading standardization
and quality certification of agricultural produces, following types of agricultural
marketing Infrastructure projects are also taken up under this Scheme Functional
infrastructure for primary processing and Value Addition; common facilities in the
market yard such as auction platform and packaging Unit; Pre-cooling/Cold chain
facility; infrastructure for direct marketing of agricultural commodities; mobile
infrastructure for post harvest operations; storage Infrastructure; Integrated Value

Chain projects.

(d) The Department of Agriculture, Cooperation and Farmers Welfare has not
provided exclusive funds for development of marketing infrastructure via public
private partnership. However, credit linked back ended subsidy is provided under
Agricultural Marketing Infrastructure (AMI) and Mission for Integrated Development
of Horticulture (MIDH) Scheme of this department for creation of post harvest
infrastructure. Under Rashtriya Krishi Vikas Yojana (RKVY), assistance is provided

to the states for development of post harvest and market infrastructure.
Reasonable price for farmers' produces

1310. SHRI MOHD. ALI KHAN: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) whether it is a fact that Government is planning a dynamic import duty on

agriculture commodities based on price of commodity in wholesale market;
(b) if so, the details thereof; and

(¢) whether such decision will help the farmers to get a reasonable price for

the agricultural commodities produced by them?
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THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI GAJENDRA SINGH SHEKHAWAT): (a) No, Sir.

(b) and (c) Does not arise. However, Government announces Minimum Support
Price (MSP) every year for 24 agriculture commodities so that the farmers can
get reasonable prices for their produces. Apart from this, support is also extended
through Price Support Scheme (PSS) for procurement of oil seeds, pulses and cotton
through Central Nodal Agencies at the Minimum Support Price (MSP) declared by
the Government. Ministry of Agriculture and Farmers Welfare also implements the
Market Intervention Scheme (MIS) for procurement of agricultural and horticultural
commodities which are perishable and not covered under the PSS with objective to
protect the growers from making distress sale. Government has also created Price
Stabilization Fund (PSF) to promote direct purchase of potatoes, onions and pulses

from farmers/farmers’ associations.
Chemical-free farming

1311. SHRI BASAWARAIJ PATIL: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) by when India will be a 100 percent chemical-free agriculture country;
(b) the steps taken in this direction; and

(c) the details of private initiatives in this direction for less expenditure, no soil

quality loss and more production by indigenous methods?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI PARSHOTTAM RUPALA): (a) to (c) At present, there
is no plan under way for a 100 percent chemical free agriculture in the country.
However, Government is committed to promote organic farming in the country
through the dedicated schemes of Paramparagat Krishi Vikas Yojana (PKVY) and
Mission Organic Value Chain Development for North Eastern Region (MOVCDNER)
under National Mission for Sustainable Agriculture (NMSA). Both PKVY and
MOVCDNER are under National Mission for Sustainable Agriculture (NMSA) and
are being implemented through cluster approach. A brief of the schemes is given in
the Statement (See below). Organic Farming is also supported by other schemes viz
Rashtriya Krishi Vikas Yojana (RKVY) and Mission for Integrated Development of
Horticulture (MIDH), Network Project on Organic Farming under the activities of
Indian Agricultural Research Institute (ICAR) and National Programme for Organic
Produce (NPOP) under activities of the Agricultural and Processed Food Products
Exports Development Authority (APEDA).
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Several private initiatives by individuals/persons like zero based natural farming
by Shri Subhash Palekar, organic farming by Shri Shri Foundation, Brahma Kumaris,
etc., are under implementation for promoting organic farming and improving soil
quality and reducing cost. Model Organic clusters by private agencies have been

encouraged under PKVY.
Statement
Details of various schemes
Parampragat Krishi Vikas Yojana (PKVY)

The Parampragat Krishi Vikas Yojana (PKVY) is the first comprehensive scheme
launched by the Central Government as a Centrally Sponsored Programme (CSP),
where the Central and state Govts. share the funding in varying ratio. It is 100% in
UT, 90:10 in North-Eastern and Hilly States and 60:40 in case of other States. The
scheme is implemented by the State Governments. It is implemented on a cluster
basis of 20 hectare each. The farmer within the cluster is given financial assistance
upto a maximum of 1 ha and the limit of assistance is I 50,000 per ha during
the conversion period of 3 years. The target is to promote 10,000 clusters covering
2 lakh ha over the period of 3 years, 2015-16 to 2017-18. In order to implement
the PKVY in the 2015-16, 2016-17 and 2017-18 an amount of ¥ 226.19 crore,
% 152.19 crore and ¥ 144.85 crore has been released respectively to the States for
cluster formation and capacity building, organic inputs, certification, labeling, packing,

transportation and marketing of organic produce.
Mission Organic Value Chain Development for North Eastern Region

Realizing the potential of organic farming in the North Eastern Region of the
country, Ministry of Agriculture and Farmers Welfare has launched a Central Sector
Scheme entitled “Mission Organic Value Chain Development for North Eastern Region”
for implementation in the states of Arunachal Pradesh, Assam, Manipur, Meghalaya,
Mizoram, Nagaland, Sikkim and Tripura, during 2015-16 to 2017-18. The scheme
aims at development of certified organic production in a value chain mode to link
growers with consumers and to support the development of entire value chain starting
from inputs, seeds, certification and creation of facilities for collection, aggregation,
processing, marketing and brand building initiative. The scheme was approved with
an outlay of ¥ 400 crore for three years. An amount of ¥ 112.11 crore, I 47.63crore
and X 34.02 crore is released during 2015-16 to 2017-18.

The assistance is provided for cluster development, on/off farm input production,

supply of seeds/planting materials, setting up of functional infrastructure, establishment
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of integrated processing unit, refrigerated transportation, pre-cooling/cold stores chamber,
branding labeling and packaging, hiring of space, hand holdings, organic certification
through third party, mobilization of farmers/processors etc. Under this scheme, an
area of 50,000 ha. have been targeted to be covered under organic farming in
North Eastern Region of the country during the period of three years ie. from year
2015-16 to 2017-18.

Target for agriculture credit

1312. SHRI ABDUL WAHAB: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) whether any target has been fixed for Agriculture credit in 2017-18;
(b) whether farmers will be benefited from interest waiver; and
(c) the farmers benefited so far in the State of Kerala?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI PARSHOTTAM RUPALA): (a) Yes, Sir. In the Union
Budget 2017-18, the Government has announced an Agriculture Credit Target of
% 10.00 lakh crore for the year 2017-18.

(b) While complete interest waiver to farmers has not been envisaged, however,
concessional interest rate on short term crop loans upto ¥ 3.00 lakh is provided to
farmers to encourage them to enhance production, adopt new technologies, inculcate
fiscal discipline, etc. ultimately, leading to reduced cost of cultivation and realization

of better returns on their produce thereby rendering farming more viable.

With a view to benefit farmers with concessional crop loans, the government
implements the Interest Subvention Scheme (ISS) wherein the short term crop loans
upto ¥ 3.00 lakh are made available at a subvented interest rate of 7% per annum
for a period upto one year and on prompt repayment, a further subvention of 3% is
provided. The benefit of interest subvention is further extended for a period of one
year in case there is a natural calamity, necessitating restructuring of crop loans. The
benefit of concessional interest rate is also extended to Small and Marginal Farmers
who hold Kisan Credit Cards, on post harvest loans upto six months to encourage
them not to resort to distress sale and instead store their produce in warehouses

accredited with Warehousing Development Regulatory Authority (WDRA).

(c) During 2016-17, for Kerala, the agriculture credit target was set at I 42,880
crore. Against this target, an amount of ¥ 67,738.76 crore was disbursed to 64,37,363

No. of accounts in Kerala.
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Doubling the income of farmers

1313. DR. KANWAR DEEP SINGH: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) whether it is a fact that Government has proposed to double the income

from agriculture by 2022;
(b) if so, the details of major plans/schemes for achieving this; and
(c) the basis on which the year 2022 was fixed for this?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI PARSHOTTAM RUPALA): (a) and (b) Yes, Sir. To
achieve the target of doubling of farmers’ income by the year 2022, the Government
has constituted an Inter-Ministerial Committee under the Chairmanship of Chief
Executive Officer, National Rainfed Area Authority, Department of Agriculture,
Cooperation and Farmers Welfare to examine issues relating to doubling of farmers’
income by the year 2022. At present, six volumes prepared by the Committee have
been uploaded on the website of this Department (http.//agricoop.nic.in/doubling-

farmers) for seeking public opinion.

Parallely, the Government is aiming to reorient agriculture sector by focusing on
income centeredness in addition to pure production- centeredness. In order to realise net
positive returns for the farmer, schemes as follows, are being promoted and implemented
in a major way, viz.- Soil Health Card (SHC) scheme; Neem Coated Urea (NCU);
Pradhan Mantri Krishi Sinchayee Yojana (PMKSY); Paramparagat Krishi Vikas Yojana
(PKVY); National Agriculture Market scheme (e-NAM); Pradhan Mantri Fasal Bima Yojana
(PMFBY); National Food Security Mission (NFSM); Mission for Integrated Development
of Horticulture (MIDH); National Mission on Oilseeds and Oilpalm (NMOOP); National
Mission for Sustainable Agriculture (NMSA); National Mission on Agricultural Extension
and Technology (NMAET) and Rashtriya Krishi Vikas Yojana (RKVY). In addition,
schemes relating to tree plantation (Har Medh Par Ped), Bee Keeping, Dairy and Fisheries
are also implemented. All these schemes are implemented to enhance production and

productivity of agriculture and thereby enhance income of farmers.

Minimum Support Price (MSP) is notified for both Kharif and Rabi crops based
on the recommendations of the Commission on Agriculture Costs and Prices (CACP).
The Commission collects and analyses data on cost of cultivation and recommends
MSP. To incentivise cultivation of pulses and oilseeds in the country, Government
has announced bonus for Kharif 2017-18, over and above the approved MSP. Even
during last year, Government had offered bonus over and above the MSP, in the

case of pulses and oilseeds.
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The Government also undertakes procurement of paddy and wheat at Minimum
Support Price (MSP) through Food Corporation of India (FCI). In addition, procurement
of oilseeds, pulses and cotton are undertaken by central agencies at MSP under Price
Support Scheme (PSS) at the request of the concerned State Government which agrees
to exempt the procured commodities from levy of mandi tax and assist central nodal

agencies in logistic arrangements.

Government also implements the Market Intervention Scheme (MIS) for
procurement of agriculture and horticulture products, which are perishable in nature
and are not covered under PSS on the request of States/UT Government. The MIS
is implemented in order to protect the growers of these commodities from making
distress sale in the event of bumper crop when the prices tend to fall below the

economic level/cost of production.

(c) The year 2022 has been identified, as India will celebrate 75 years of its

Independence during that year.
Inclusion of all tillers under Crop Insurance Scheme

1314. SHRI ABDUL WAHAB: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) the per cent of farmers in the country under crop insurance; and

(b) by when all the tillers are likely to be brought under the crop insurance

scheme?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI PARSHOTTAM RUPALA): (a) and (b) Under Pradhan
Mantri Fasal Bima Yojana (PMFBY), implemented from April, 2016, farmer applicants
are enrolled afresh every season. In 2016-17, 571 lakh farmer applicants were enrolled
roughly corresponding to 30% of the total area of all farm holdings. All the tillers
are likely to be bought under the crop insurance schemes only when all the States
and Union Territories opt for the schemes and notify them for all their areas and

crops, which is presently not the case.
Compensation to farmers under PMFBY

1315. SHRI VIVEK GUPTA: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) whether Government plans to change the unit of insurance for major crops
from village to plot/individual farm level, if so, the details thereof and if not, the

reasons therefor;
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(b) whether Government plans to compensate farmers even if the whole village
has not paid the premium as various studies have shown the impracticality of this

measure, if so, the details thereof and if not, the reasons therefor;

(c) whether pay-out to farmers for Kharif crops in 2016 was just 45 percent
out of the total claims made under the PMFBY; and

(d) if so, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI PARSHOTTAM RUPALA): (a) No, Sir. Crop Insurance
Schemes are being implemented on area approach basis and the unit of insurance
for major crops has been kept as village/village panchayat keeping in view the
non-availability of infrastructure and other operational difficulties like small size of
holdings, inaccessibility of holdings during floods to assess losses, non-availability
of past yield data of individual farm etc. However, losses due to localized risks of
hailstorm, landslide and inundation and post-harvest losses under Pradhan Mantri
Fasal Bima Yojana (PMFBY) and add on risks of hailstorm and cloudburst under
Restructured Weather Based Crop Insurance Scheme (RWBCIS) are assessed at

individual farm level.

(b) No Sir. There is no such proposal to compensate farmers under the crop
insurance schemes without payment of premium. While under crop insurance schemes
only the insured farmers are covered against crop damage, there are, however, other
means of providing relief/compensation in the wake of all natural calamities through
State Disaster Response Fund (SDRF) and National Disaster Response Fund (NDRF).

(¢) and (d) No, Sir. Under PMFBY and RWBCIS, during 2016-17, despite it
being a good monsoon year, claims of over 60% of the premium have been approved

by the insurance companies as per available data.
Linking of mandis with NAM

11316. SHRI AMAR SHANKAR SABLE: Will the Minister of AGRICULTURE
AND FARMERS WELFARE be pleased to state:

(a) the total number of mandis in the country, including Maharashtra, and the
total number of mandis from where purchase is made through Minimum Support
Price (MSP);

(b) whether there are several mandis in the country from where purchase is not

made due to lack of basic infrastructure, if so, the details thereof, State-wise; and

T Original notice of the question was received in Hindi.
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(c) the details of the total number of mandis in the country, including Maharashtra,

which have been linked to National Agriculture Market, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI GAJENDRA SINGH SHEKHAWAT): (a) As on
31.03.2015, there are total 6746 mandis in the country out of which 2479 are
principal market yards and 4267 are submarket yards.

The central agencies such as Food Corporation of India (FCI) and National
Agricultural Cooperative Marketing Federation of India Ltd. (NAFED) along with
various State Government agencies make procurement at Minimum Support Price

(MSP) through temporary centers known as purchase centers, which includes mandis.

The number of purchase centers including mandis operated by FCI/State
Government agencies in the country for procurement of paddy during Kharif Market
Season 2016-17 and wheat during Rabi Market Season 2017-18, is given in the
Statement-I and II respectively (See below). The number of purchase centers operated

by NAFED for pulses and oilseeds is given in the Statement-III (See below).

(b) The purchase through MSP does not depend solely on basic infrastructure
available in the mandi. Temporary purchase centers including that of mandis are
operated for procurement purpose taking into account the production, marketable
surplus, convenience of farmers and availability of other logistics/infrastructure such

as storage and transportation etc.

(¢) So far, 470 mandis across 14 States including 45 mandis of Maharashtra
have been linked with National Agriculture Market (e-NAM). The State-wise details

of these mandis is enclosed are given in the Statement-IV.
Statement-1

Number of Purchase Centers Operated for Paddy Procurement
By FCI and State Government/Agencies

Sl.  Region Kharif Market Season 2016-17
No. FCI State Agencies  Private Total
1 2 3 4 5 6
1. Andhra Pradesh 0 1650 0 1650
2.  Telangana 0 2415 0 2415
3.  Assam 38 74 0 112
4. Bihar 0 6598 0 6598
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1 2 3 4 5 6
5. Chhattisgarh 0 1989 0 1989
6.  Delhi 0 0 0 0
7.  Gujrat 0 59 0 59
8. Haryana 22 189 0 211
9. Himachal Pradesh 1 0 0 1
10.  Jharkhand 33 269 205 507
11.  Jammu and Kashmir 0 15 0 15
12. Karnataka 0 98 0 98
13. Kerela 0 770 0 770
14. Maharashtra 0 985 0 985
15. Madhya Pradesh 0 916 0 916
16. Odisha 1 3430 0 3431
17. Punjab 362 1466 0 1828
18. Rajasthan 23 0 0 23
19. Tamil Nadu 0 2000 0 2000

20. Uttar Pradesh 115 2335 209 2659

21. Uttarakhand 0 96 0 96

22.  West Bengal 80 18487 46 18613

GRAND TOTAL 675 43841 460 44976
Statement-11

Number of purchase centers operated for wheat procurement

by FCI and State Government/Agencies

Sl.  Region Rabi Market Season 2017-18

No. FCI State Agencies Total
1 2 3 4 5
1. Punjab 438 1396 1834
2. Haryana 81 301 382
3. Uttar Pradesh 167 4938 5105
4. Rajasthan 115 93 208
5. Madhya Pradesh 0 2974 2974
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1 2 3 4 5
6. Delhi 0 0 0
7. Bihar 0 6598 6598
8. Himachal Pradesh 0 0 0
9. Gujarat 0 203 203
10.  Jharkhand 0 0 0
11. Chhattisgarh 0 0 0
12.  Jammu and Kashmir 0 0 0
13.  Mabharashtra 0 0 0
14.  Uttarakhand 0 0 0
15. West Bengal 0 0 0

TotaL 801 16503 17304

Statement-111

(A) Number of purchase centers operated by NAFED for procurement of pulses

Sl. No. Commodity Name of the State Number of Purchase center
Price Stabilization Fund (PSF) Scheme
1. Gram Rabi-17 Rajasthan 33
Madhya Pradesh 23
Uttar Pradesh 2
Haryana 1
2. Masor Rabi-17 Madhya Pradesh 20
Uttar Pradesh 3
3. Toor Kharif-16 Mabharashtra 141
Madhya Pradesh 39
Andhra Pradesh 2
Telangana 67
Karnataka 163
Gujarat 72
4. Moong Kharif-16 Rajasthan 53
Madhya Pradesh 5

Andhra Pradesh 3
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Sl. No. Commodity

Name of the State

Number of Purchase center

5.

Urad Kharif-16

Price Support Scheme

1.

3.

Moong
Kharif-16 and
Rabi-17

Toor Kharif-16

Urad (Summer)

Telangana
Haryana
Mabharashtra
Karnataka
Rajasthan
Madhya Pradesh
Andhra Pradesh
Telangana
Tamil Nadu
Gujarat

Uttar Pradesh

Odisha (R-17)
Maharashtra

Karnataka

Madhya Pradesh (R-17)

Gujarat
Maharashtra
Karnataka

Madhya Pradesh

8
2
23
2
12
17

10
36

51
147
75
21

(B) Number of purchase centers operated by NAFED for procurement of oilseeds

Kharif-2016

Sl. No. Commodity

Name of the State

Number of Purchase centre

1.

3.
4.

Kharif Copra 2016*

Ball Copra 2016*

Soyabean K-16

Andhra Pradesh

Tamil Nadu
Tamil Nadu
Karnataka

Mabharashtra

Groundnut Pods K-16 Gujarat

7
34
1
10
42
105

*Perennial crop.
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Rabi-2017
S1. No. Commodity Name of the State Number of Purchase center

1. Mustard Seed Haryana 12

2. Sunflower Seeds Telangana 1

Haryana 4

Odisha
3. Sesamum Seed West Bengal 10
Groundnut Pods  Odisha 6
Statement-1V
State-wise list of Mandis integrated with e-NAM
Sl. No. State No. of Mandis integrated

1. Andhra Pradesh 22

2. Chhattisgarh 14
3. Gujarat 40
4, Haryana 54
5. Himachal Pradesh 19
6. Jharkhand 19
7. Madhya Pradesh 58
8. Rajasthan 25
9. Telangana 44
10. Mabharashtra 45
11. Uttar Pradesh 100
12. Uttarakhand 05
13. Odisha 10
14. Tamil Nadu 15
ToraL 470

MSP for agricultural produces

1317. SHRI SANJAY RAUT: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) whether it is a fact that under National Farmer Policy-2007 it has been
provided to make payment of fifty percent of the cost also incurred by the farmers

to grow the produce in the Minimum Support Price (MSP) of the foodgrains;

T Original notice of the question was received in Hindi.
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(b) if so, whether the number of farmers' suicides is not decreasing owing to

the reason because they are not getting full value for their produce; and

(c) if so, by when would the Government implement the same and empower

the farmers?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI GAJENDRA SINGH SHEKHAWAT): (a) National
Commission on Farmers (NCF) headed by Dr. M.S. Swaminathan had recommended
that the Minimum Support Price (MSP) should be at least 50% more than the weighted
average cost of production. However this recommendation is not included in National
Farmers Policy, 2007. The MSP recommended by Commission for Agricultural Costs
and Prices (CACP) is based on objective criteria, considering host of relevant factors
and prescribing an increase of 50% of the cost may distort market. Besides this may
also affect the inter-crop parity leading to distortion in the cropping pattern which
may not be in harmony with the domestic requirements and can have an adverse

effect on the National Food Security.

(b) and (c¢) The National Crime Records Bureau (NCRB) under the Ministry of
Home Affairs compiles and disseminates information on suicides, in its publication titled
‘Accidental Deaths and Suicides in India’ (ADSI). As per this Report, ‘Bankruptcy or
Indebtedness’ and ‘Farming Related Issues’ are reported as major causes of suicides
among farmers/cultivators. Other prominent causes of farmers/cultivators suicides are
family problems, illness etc. Measures taken by Government to minimize indebtedness
from non-institutional sources of lending include fixation of annual targets for improving
agricultural credit flow, provision of subsidized crop loans upto a threshold to such
farmers who repay their loan as per the repayment schedule fixed by the banks,

ensuring remunerative price to farmers through fixation of MSP etc.

The MSPs fixed by the Government generally provide adequate returns over
weighted average cost of production (A2+FL). The return over A2+FL for MSPs
fixed by Government for 2017-18 in excess of 50% with return of 112.4% for wheat,
88.4% for rapeseed/mustard, 79.6% for masur, 78.8% for gram, 66.9% for barley,
65.4% for urad, 64.3% for tur and 50.2% for bajra.

Doubling the income of farmers

1318. SHRI RAJEEV SHUKLA: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) the measures taken by Government during the last three years for doubling

the farmers' income;
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(b) the amount of budgetary allocation made for the purpose during the last
three years and the actual utilization of these funds;

(c) whether there is any proposal for further rationalization of agrarian subsidy;

and
(d) if so, the details thercof?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI PARSHOTTAM RUPALA): (a) The strategy of the
Government during the last three years is to focus on farmers’ welfare by making
farming viable. Farm viability is possible, when cost of cultivation is reduced,
yields per unit of farm are increased and farmers get remunerative prices on their
produce. The Government is aiming to reorient agriculture sector by focusing on
income centeredness in addition to pure production-centeredness. In order to realise
net positive returns for the farmer, schemes as follows, are being promoted and
implemented in a major way, viz:-Soil Health Card (SHC) scheme; Neem Coated
Urea (NCU); Pradhan Mantri Krishi Sinchayee Yojana (PMKSY); Paramparagat Krishi
Vikas Yojana (PKVY); National Agriculture Market scheme (e-NAM); Pradhan Mantri
Fasal Bima Yojana (PMFBY); National Food Security Mission (NFSM); Mission for
Integrated Development of Horticulture (MIDH); National Mission on Oilseeds &
Oilpalm (NMOOP); National Mission for Sustainable Agriculture (NMSA); National
Mission on Agricultural Extension and Technology (NMAET) and Rashtriya Krishi
Vikas Yojana (RKVY). In addition, schemes relating to tree plantation (Har Medh
Par Ped), Bee Keeping, Dairy and Fisheries are also implemented. All these schemes
are implemented to enhance production and productivity of agriculture and thereby

enhance income of farmers.

Minimum Support Price (MSP) is notified for both Kharif and Rabi crops based
on the recommendations of the Commission on Agriculture Costs and Prices (CACP).
The Commission collects and analyses data on cost of cultivation and recommends
MSP. To incentivise cultivation of pulses and oilseeds in the country, Government
has announced bonus for Kharif 2017-18, over and above the approved MSP. Even
during last year, Government had offered bonus over and above the MSP, in the

case of pulses and oilseeds.

The Government also undertakes procurement of paddy and wheat at Minimum
Support Price (MSP) through Food Corporation of India (FCI). In addition, procurement
of oilseeds, pulses and cotton are undertaken by central agencies at MSP under Price
Support Scheme (PSS) at the request of the concerned State Government which agrees
to exempt the procured commodities from levy of mandi tax and assist central nodal

agencies in logistic arrangements.
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Government also implements the Market Intervention Scheme (MIS) for
procurement of agriculture and horticulture products, which are perishable in nature
and are not covered under PSS on the request of States/ UT Government. The MIS
is implemented in order to protect the growers of these commodities from making
distress sale in the event of bumper crop when the prices tend to fall below the

economic level/cost of production.

(b) The budgetary allocation for the Ministry of Agriculture and Farmers Welfare

during the last three years is as under:—

® in crore)

Year Budget Estimate (BE) Actual Expenditure
2014-15 31542.95 26572.31
2015-16 25460.51 49677.32
2016-17 45035.20 48957.00

(c) and (d) At present, Direct Benefit Transfer (DBT) for simpler and faster flow
of funds to ensure accurate targeting of beneficiaries is applicable on most schemes

where components of cash is transferred to individual beneficiaries.
Agricultural credit to farmers

1319. SHRI MD. NADIMUL HAQUE: Will the Minister of AGRICULTURE
AND FARMERS WELFARE be pleased to state:

(a) the details of target given to the PSU banks to give agricultural credits to

the farmers during the last five years, year-wise and State-wise;

(b) the details of funds dispersed for agricultural credits to the farmers during

the last five years, year-wise and State-wise; and

(c) whether the target has been achieved, if not, the reasons therefor, year-wise

and State-wise during the last five years?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI PARSHOTTAM RUPALA): (a) The Government of
India provides annual targets for agricultural credit flow to the Commercial Banks
which include both public sector and private sector banks. No separate target are
provided for Public Sector Banks. The year-wise and State-wise details of Agriculture
credit target given to the commercial Banks and Regional Rural Banks during the

last five years are given in the Statement-I (See below).
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(b) and (c) The year-wise and State-wise details of agriculture credit target
and disbursement to the farmers in the last five years are given in the Statement-II
(See below) shows that the combined target has been exceeded by the lending

agencies during each of the last five years.
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Steps to control prices of medicines and medical equipments

1320. SHRI RAM KUMAR KASHYAP: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether Government has taken some fresh initiatives to control the prices

of medicines and medical equipments;

(b) if so, whether due to such initiatives the prices of several medicines has

come down but many medicines have become costlier also; and

(c) if so, the details thereof and the reasons therefor along with the steps being

taken to control such rising prices of medicines?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI MANSUKH L. MANDAVIYA): (a) to (¢) The Government
fixes the ceiling prices of those medicines which are listed in the Schedule-I of Drugs
(Prices Control) Order, 2013 (DPCO, 2013). Till December 2017, the Government has
fixed the ceiling prices of 851 medicines under Revised Schedule-I based on National
List of Essential Medicines, 2015 (NLEM, 2015). The ceiling price notifications are
available on the website of the National Pharmaceutical Pricing Authority (NPPA)
www.nppaindia.nic.in. The ceiling price fixation has resulted in substantial reduction

in the prices of the Scheduled formulations as shown in the table below:—

Slab-wise Percentage reduction with respect to No. of formulations

Maximum Price

0<= 5% 234
5<=10% 134
10<=15% 98
15<=20% 98
20<=25% 93
25<=30% 65
30<=35% 46
35<=40% 24
Above 40% 59
Total formulations in NLEM 2015 851

According to the provisions of DPCO, 2013, Scheduled medicines are allowed
annual revision of prices to the extent of change in Wholesale Price Index (WPI) and

non-scheduled medicines are allowed a maximum increase of up to 10% per annum.
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Plan to make drugs affordable for common man

1321. SHRI DARSHAN SINGH YADAV:
SHRIMATI RAJANI PATIL:

Will the Minister of CHEMICALS AND FERTILIZERS be pleased to state:

(a) whether Government has made any plan to make drugs affordable for the

common man, if so, the details thereof; and
(b) by when the above plan is likely to be implemented?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI MANSUKH L. MANDAVIYA): (a) and (b) Yes, Sir. A
scheme in the name of ‘Pradhan Mantri Bhartiya Janaushadhi Pariyojana’ (PMBJP)
is presently being implemented by the Government in order to make available
quality generic medicines at affordable prices for all through PMBJP Kendras. As
on 22.12.2017, 3,028 PMBJP Kendras are functional in 33 States/Union Territories

of the country.

The Government also regulates the prices of drugs under the Drugs (Price
Control) Order, 2013 (DPCO, 2013). A list showing reduction in price of Scheduled
Medicines with respect to the highest priced brand under National List of Essential
Medicines (NLEM) 2011 and National List of Essential Medicines (NLEM) 2015

is as under:—

% reduction with respect No. of drugs under No. of drugs under
to the highest priced NLEM 2011 NLEM 2015
brand
0<=5% 80 233
5<=10% 50 134
10<=15% 57 97
15<=20% 43 98
20<=25% 65 93
25<=30% 49 65
30<=35% 26 46
Above 40% 126 59

TotaL 530 849
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Under the DPCO, 2013, the ceiling price fixation has resulted in the estimated
saving to general public as follows:—

Category T in crores
NLEM 2011 2,422.24
NLEM 2015 2,643.37
NLEM 2015-Coronary Stents 4,450.00
Para 19-Knee Implants 1,500.00
Para 19-Cardio and Anti Diabetic 350.00
TotaL 11,365.61

Re-operationalizing closed fertilizer plants

1322. SHRI NARAYAN LAL PANCHARIYA: Will the Minister of CHEMICALS
AND FERTILIZERS be pleased to state:

(a) the number and details of fertilizers plants closed during the last five years;

(b) whether Government has any plan to re-operationalize these fertilizer plants,

if so, the details thereof and if not, the reasons therefor;

(c) whether the operational fertilizer plants are working to their capacity, if not,

the reasons therefor; and

(d) whether Government has any plan to increase the level of production of

fertilizers, if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (RAO INDERJIT SINGH): (a) No Public Sector fertilizer plant has

been closed during the last five years.
(b) In view of (a) above, the question does not arise.

(c) No, Sir. All the operational Public Sector fertilizer plants are not working

to their capacity. Details of them along with reasons are as under:—

Sl.  Name of PSU Whether working Reasons for not working to the
No. to the capacity capacity
1 2 3 4
1. Madras Fertilizers No NPK plant of MFL is not running
Ltd. (MFL) to its capacity because of only one

train is in operation out of 3 trains.
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1 2 3 4

2. Brahmaputra No Unproven and obsolete technology
Valley Fertilizer plants.

Corporation Ltd.
(BVFCL)

3. The Fertilizers No Direct neutralization method is
and Chemicals main reason for low capacity
Travancore Ltd. utilization of Ammonium
(FACT) Sulphate.

4. Rashtriya Chemicals Yes N/A
and Fertilizers Ltd.

(RCF)

5. National Fertilizers Yes N/A
Ltd. (NFL)

6. Fertilizer All units are
Corporation of closed since
India Ltd. (FCIL) 2002.

7. Hindustan Fertilizer All units are
Corporation Ltd. closed since
(HFCL) 2002.

(d) To increase the level of production of fertilizers, Government has decided
to revive closed units namely Gorakhpur, Sindri, Talcher and Ramagundam units
of Fertilizer Corporation of India Limited and Barauni unit of Hindustan Fertilizer
Corporation Limited through ‘Nomination Route’ by nominating Central Public Sector
Undertakings. Each of these units are being revived by setting up new Ammonia-
Urea Plant having production capacity of 1.27 Million Metric Tonne per annum.

In addition to above, Government has also decided to install a new Urea plant
of 8.646 Lakh Metric Ton (LMT) per annum capacity in the existing premises of
Brahmaputra Valley Fertilizer Corporation Limited, which will subsequently replace
the existing urea plants Namrup-II (capacity 2.40 LMT) and Namrup-III (capacity
2.70 LMT per annum).

Under the provision of New Investment Policy (NIP)-2012 dated 02.01.2013
read with its amendment dated 07.10.2014, Matrix Fertilizers and Chemicals Limited
(Matrix) has set up a coal Bed Methane (CBM) based Greenfield Ammonia-Urea
Complex at Panagarh, West Bengal with the installed capacity of 1.3 MMT per
annum. The Commercial production of Matrix has started on 01.10.2017. Chambal
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Fertilizers and Chemicals Limited (CFCL) has also proposed to set up a Brownfield
project with capacity of 1.34 MMT at Gadepan, Rajasthan, which is likely to start

commercial production in January, 2019.
Sale of lands and assets of closed PSUs

1323. SHRI RIPUN BORA: Will the Minister of CHEMICALS AND FERTILIZERS

be pleased to state:

(a) whether Government proposes to sell assets and lands of the sick/closed
PSUs;

(b) if so, the details of assets and lands of closed Central PSUs;

(¢) whether Government has received any proposal under PPP model schemes

to sell or to lease the said lands and assets;

(d) if so, the details of the proposal and the Government’s initiatives therefor;

and

(e) the details of the proposal of Government to pay the dues of the State
Governments which the States are bearing towards cost of maintenance and other

expenses related thereto till date?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (RAO INDERJIT SINGH): (a) and (b) As far as Ministry of
Chemicals and Fertilizers is concerned, the Union Cabinet in its meeting held on
28.12.2016 decided to close two pharmaceutical companies namely Indian Drugs and
Pharmaceuticals Ltd. (IDPL) and Rajasthan Drugs and Pharmaceuticals Ltd. (RDPL)
and strategically sell Bengal Chemicals and Pharmaceuticals Ltd. (BCPL) and Hindustan
Antibiotics Ltd. (HAL) after meeting their liabilities from sale of their surplus land.

The land details of PSUs under closure are as under:i—

e IDPL:- Hyderabad (890.34 acres), Rishikesh (834 acres) and Gurgaon (89.79

acres).

e RDPL:- 9.35 acres at Jaipur.

The surplus land of PSUs under Strategic sale are as underi—

e HAL:- 87.71 acres at Pune.

e BCPL:- 25.01 acres at Kolkata.

The Government/CCEA on 17.5.2017 has also approved restructuring plan of

Hindustan Organic Chemicals Limited (HOCL), a PSU under administrative control

of Department of Chemicals and Petrochemicals, that all plant operations at Rasayani
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unit of HOCL has been closed down except N,O, plant, which is to be transferred
to the Department of Space/ISRO. The restructuring plan inter alia includes disposal
of encumbrance free land other assets (except land and assets associated with N,O,
plant to be transferred to ISRO) of Rasayani Unit. Details of land and other assets
of Rasayani Unit of HOCL are as follows:—

e Land (with 7/12 extracts in HOCL’s name) in various parcels and of different

use at Rasayani, Panvel and Khargar totalling approx. 1005 acres.
e Plant, machinery and buildings.
o Nestle Flats, Mumbai.

e Office premises at Baroda.
(¢) No, Sir.
(d) Doesn’t arise.

(e) The restructuring plan of Hindustan Organic Chemicals Limited (HOCL) has
provision for payment of company’s outstanding dues towards local taxes, electricity
and water charges, etc. to the authorities concerned under the State Government of
Maharashtra and Kerala. The Government has decided to meet all the liabilities of the

companies under Department of Pharmaceuticals before their closure/strategic sale.
Irregularities in sale of fertilizers

1324, SHRI HARIVANSH: Will the Minister of CHEMICALS AND FERTILIZERS
be pleased to state:

(a) whether it is a fact that a huge amount is annually provided as fertilizer

subsidy to manufacturers for selling nutrients at cheaper rates to farmers;

(b) whether any irregularities have been brought to the notice of Government

in the last one year in this regard; and
(c) if so, the corrective steps taken to streamline the system?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (RAO INDRAIJIT SINGH): (a) Government of India is providing
subsidy to importers/manufacturers/marketers of Urea and P&K fertilizers for selling

fertilizers at subsidized rates to the farmers.

The Maximum Retail Price (MRP) of Urea is statutorily controlled by the
Government. At present, it is ¥ 5360 per MT (exclusive of Central/State levies)
w.e.f. Ist November, 2012. Further, an extra MRP of 5% (of ¥ 5360/- per MT) is

charged by the fertilizer manufacturing entities on Neem Coated Urea.
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The difference between the delivered cost of fertilizers at farm gate and net
market realization by the urea units is given as subsidy to the urea manufacturers/

importers by the Government of India.

The Government has implemented Nutrient Based Subsidy Policy w.e.f. 1.4.2010
for Phosphatic and Potassic (P&K) Fertilizers. Under the policy, a fixed amount of
subsidy, decided on annual basis, is provided on subsidized P&K fertilizers depending
on their nutrient content. Under this policy, MRP is fixed by fertilizer companies as

per market dynamics at reasonable level.
The budget allocated for fertilizer subsidy during the last three years is as under:—

® in crore)

Financial Year Budget Allocation
2015-16 76,537.56
2016-17 74,100.01
2017-18 74,232.00

(b) and (c) Government of India has declared Fertilizer as an essential commodity
under the Essential Commodities Act, 1955 (ECA) and notified Fertilizer (Control)
Order (FCO), 1985 and Fertilizer (Movement Control) Order, 1973 under the EC
Act. As regards Black-marketing/diversions of fertilizers, State Governments under
the extant provisions of Fertilizer Control Order (FCO), 1985 have been adequately
empowered to take preventive/punitive actions against the offenders who indulge in
black-marketing/diversion of fertilizers. Department of Fertilizers has, from time to
time, written to the Chief Secretaries of various States to activate the enforcement
agencies under their jurisdiction for taking appropriate action against the offenders,
if any. During last year, no report of diversion or irregularity has been received

from any State Government.
Bringing more medicines under NPPA

1325. SHRI A. U. SINGH DEO: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether the National Pharmaceuticals Pricing Authority (NPPA) is considering
to bring in more medicines under its control as part of measures to provide relief

to patients, if so, the details thereof; and

(b) whether the NPPA has taken any decision on bringing new medicines under

its ambit in its meeting held in March this year, if so, the details thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI MANSUKH L. MANDAVIYA): (a) and (b) The National
Pharmaceutical Pricing Authority (NPPA) fixes the ceiling prices of medicines
listed in the Schedule-I of Drugs (Prices Control) Order, 2013 (DPCO, 2013).
Till December 2017, the Government has fixed the ceiling prices of 851
medicines (including 2 coronary stents) under Revised Schedule-I based on
National List of Essential Medicines, 2015 (NLEM, 2015). The Government by
implementing the provisions of DPCO, 2013 has helped the consumers make the
following savings:—

( in crores)

Particulars Saving to Consumers
NLEM 2011 2,422.24
NLEM 2015 2,643.37
NLEM 2015-Coronary Stents 4,450.00
Para 19-Knee Implants 1,500.00
Para 19-Cardio and Anti Diabetic drugs 350.00
Granp ToTAL 11,365.61

Profit margin on imported implants

1326. SHRI K. C. RAMAMURTHY: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether Government is aware that on some imported implants for knees and
hips the profit margin is between 300 per cent and 600 per cent;

(b) whether Government is also aware that profit margin in case of balloon
catheters ranges between 25 per cent to 475 per cent and that of guided catheter
ranges from 50 per cent to 529 per cent and MRP for urine bags is 500 per cent
higher than the cost as supplied to hospital; and

(c) if so, the efforts Government is making to stop this loot by hospitals,
distributors and importers?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI MANSUKH L. MANDAVIYA): (a) and (b) Government is
monitoring the prices and availability of all medical devices which are notified as
drugs. National Pharmaceutical Pricing Authority (NPPA) has published trade margin
involved in the coronary stents and orthopedic knee implants on the website of
NPPA before price cap. The trade margin of coronary stents was 654% and the
trade margin for orthopaedic knee implants was upto 449% before price cap. The
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preliminary analysis shows that in some other medical devices which are notified as

drugs, the trade margins involved may be in a similar range.

(c¢) The Government has powers under Para-19 of Drugs (Prices Control) Order,
2013 (DPCO, 2013) to fix the ceiling price or retail price of any drug for a period
in public interest. National Pharmaceutical Pricing Authority (NPPA) has recently
evoked this Para in fixing the ceiling price of orthopaedic knee implants. This fixation
of the ceiling price of knee implants has resulted in the saving of ¥ 1500 crores
annually to the general public.

Opening of Generic Medicine Stores

1327. SHRI A. VIJAYAKUMAR: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether Government has taken any initiatives for opening of Generic Medicine

Stores as a special drive in the country, if so, the details thereof; and

(b) if so, whether pharma companies are against opening of Generic Medicine

Stores in the country, if so, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI MANSUKH L. MANDAVIYA): (a) Yes Sir. In order to
make available quality generic medicines at affordable prices to all through specific
outlets, a scheme in the name of ‘Pradhan Mantri Bhartiya Janaushadhi Pariyojana’
(PMBIJP) is functioning across the country. As on 22.12.2017, 3,028 PMBJP Kendras

are functional in 33 States/Union Territories of the country.
(b) No, Sir.
Opening more Jan Aushadhi Kendras in Odisha

1328. SHRIMATI SAROJINI HEMBRAM: Will the Minister of CHEMICALS
AND FERTILIZERS be pleased to state:

(a) the number of Jan Aushadhi Kendras which are providing affordable medicines

to the people across the country, Statewise;

(b) whether Government is planning to open more such Kendras in Odisha and

other neighbouring States; and

(c) the measures taken by Government to encourage opening up of the Jan
Aushadhi Kendras by youths?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI MANSUKH L. MANDAVIYA): (a) In order to provide quality
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generic medicines at affordable prices to all, a State/UT-wise list of 3,028 functional
‘Pradhan Mantri Bhartiya Jan Aushadhi Pariyojana (PMBJP) Kendras’ as on 22.12.2017

is attached as Statement (See below).

(b) Presently, there is no specific plan to open more PMBJP Kendras in Odisha
and its neighbour States in Government Sector. However, in private sector, the number
of Kendras depends on the number of desirous applicants who fulfil all eligibility
conditions. A Memorandum of Understanding (MoU) has been signed with Government
of Andhra Pradesh to open 1,000 PMBJP Kendras in Andhra Pradesh, of which 52
PMBJP Kendras have been opened.

(c) Presently, there is no separate provision to open PMBJP Kendras in the
country by youth. However, a MoU has been signed with National Yuva Cooperative
Society Limited (NYCS) to open 1,000 PMBJP Kendras across the country, of which
21 PMBJP Kendras have been opened.

Statement

State/UT-wise list of 3,028 functional PMBJP Kendras as on 22.12.2017

Sl. No. State/UT Number of PMBJP Kendras
1. Punjab 68
2. Delhi 41
3. Haryana 65
4. Uttar Pradesh 472
5. Uttarakhand 93
6. Madhya Pradesh 86
7. Tripura 24
8. Mizoram 7
9. Andhra Pradesh 125
10.  Gujarat 255
I1. Karnataka 232
12.  Rajasthan 92
13.  Maharashtra 202
14. Odisha 65
15.  Chandigarh 5
16.  Jammu and Kashmir 32
17.  Himachal Pradesh 26
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SI. No. State/UT Number of PMBIJP Kendras
18.  Jharkhand 46
19.  Bihar 84
20.  Kerala 316
21.  Chhattisgarh 193
22.  Arunachal Pradesh 24
23.  Telangana 72
24.  Tamil Nadu 244
25. Assam 49
26.  West Bengal 40
27.  Nagaland 11
28.  Manipur
29.  Dadar and Nagar Haveli 7
30.  Puducherry 10
31.  Daman and Diu 3
32.  Sikkim 2
33.  Meghalaya 1
34.  Andaman and Nicobar Islands 0
35. Goa 0
36.  Lakshadweep 0

ToraL 3028

Mass removal of CCL workers
1329. SHRI SANJIV KUMAR: Will the Minister of COAL be pleased to state:

(a) whether it is a fact that recently 324 Central Coalfields Limited (CCL)

workers have been removed from service by an Industrial Tribunal in Dhanbad;
(b) if so, the reasons/circumstances thereof; and

(c) whether the Ministry has examined how such a large number of persons
inducted by CCL in the first instance, were subsequently found to be ineligible for

employment?

THE MINISTER OF COAL (SHRI PIYUSH GOYAL): (a) and (b) The Ministry of

Labour referred an Industrial Dispute on regularization of contract labourers in Central
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Coalfields Limited (CCL) to Central Government Industrial Tribunal No.l at Dhanbad,
Jharkhand (CGIT No.1) for adjudication in July, 1992. The Learned Tribunal gave
award dated 03.10.1996 in favour of regularization of these workmen. CCL management
tried to challenge the award in the Hon’ble High Court, Jharkhand and in the Hon’ble
Supreme Court of India. However, both the courts dismissed the petitions. Accordingly,
a Memorandum of Settlement was signed under Industrial Disputes (Central Rules), 1957
between CCL and the sponsoring union for providing employment to 142 awardees.
Thereafter, a series of complaints about impersonation were received and out of 142

awardees, 119 awardees were issued charge- sheets for departmental action.

On the basis of another award in the matter given by CGIT No.l Dhanbad on
21st April, 2017, all the workers who were given employment were removed from
their services by CCL.

(c¢) The matter was under judicial examination and actions were taken as per

the awards and orders of Hon’ble Tribunal and Courts of law.
Loss of lives in Coal Mine Accidents

1330. SHRIMATI THOTA SEETHARAMA LAKSHMI: Will the Minister of
COAL be pleased to state:

(a) the number of people who have lost their lives during the course of their work
in coal mines and coal fields in the last five years, State and Union Territory-wise;

(b) the steps taken by Government in all these accidents to compensate the

families affected by these deaths, along with the details thereof; and

(c) whether there is any mechanism to put checks and balances on the owner/
promoter/operator of the coal mine where accidents take place and whether they are
held liable?

THE MINISTER OF COAL (SHRI PIYUSH GOYAL): (a) As informed by the
Directorate-General of Mines Safety (DGMS), the number of people who have lost
their lives in coal mines and coal fields in the last five years from 2012 to 2016,
State and Union Territory-wise are given below:—

State/Union Territory No. of Person Killed
2012 2013 2014 2015 2016
1 2 3 4 5 6
Andhra Pradesh 14 11 5 - 12
Telangana - - 4 7 2

Assam 1 - - - -
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1 2 3 4 5 6
Chhattisgarh 10 9 8 8 2
Jharkhand 23 27 15 11 41
Madhya Pradsh 10 11 9 8 -
Maharashtra 7 6 9 5 5
Odisha 2 1 1 3 1
Uttar Pradesh 2 4 4 - 1
West Bengal 10 9 3 8 10
Jammu and Kashmir - 1 - - -
Rajasthan 1 - 2 1 -
Tamil Nadu 3 - 2 1 2
Gujarat - 3 - 3 0

(b) Following compensation and other monetary relief etc. are provided by Coal

India Ltd

(CIL) to the family of deceased who died in any mine accident arising

out of and in course of employment:—

(M)

(i)

(iii)

(iv)

™)

(vi)

(vii)

(viii)

Payment of compensation under Employee’s Compensation Act—2010.

Employment is offered to the dependent of deceased departmental employee
due to mine accident. In case there is no eligible person for employment,
monetary compensation per month is paid to the family of the deceased
in lieu of employment.

% 5 lakhs is paid to the dependent of deceased departmental employee
as a special relief/ex-gratia, which is in addition to the amount payable
under the Employee Compensation Act-2010.

Immediate payments of lump sum amount (generally ¥ 20,000) to the

family of deceased for funeral, transport expenses etc.

Monetary benefits under Life Cover Scheme (LCS) of I 1,25,000/w.e.f-
1.10.2017 as per National Coal Wage Agreement (NCWA)-X.

Ex-gratia amount of ¥ 90,000/ in case of death resulting on account of
accident arising out of and in course of employment w.e.f 01.10.2017 as
per NCWA-X.

Gratuity on the basis of the length of service (maximum ceiling
% 10,00,000).

Other benefits like P.F as per CMPF rule, Pension as per CMPS, 1998
etc.
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In CIL and its subsidiaries, year-wise, company-wise compensation paid as per
Employee Compensation Act-2010 to the families of deceased employees for last

five years from 2012 to 2016 are as under:—

(Figures in )

Company 2012 2013 2014 2015 2016
ECL 6411242 4948400 3514300 4382960 24765200
BCCL 5982004 7948210 4903570 3610160 4240200
CCL 3604731 6594743 2844880 758240 1918400
NCL 3747181 3915870 3781120 815400 3110800
WCL 6375182 6570994 6227220 4986644 3260480
SECL 7903502 8147190 7189258 6618460 4839200
MCL 1439268 815400 900880 1265160 1430400
NEC 690080 0 0 0 0
CIL 36153190 38940807 29361228 22437024 43564680

(¢) Under the Mines Act, 1952 and the Rules and Regulations framed there
under, Directorate General of Mines Safety (DGMS), under Ministry of Labour and
Employment (MoLE) ensures checks and balances on the owners/promoter/operator

of coal mine where accidents take place.

The onus of providing for and ensuring safety in mines and also making
financial and other provisions rests with the mine managements, which is laid down
under section 18 of the Mines Act, 1952. Further, officers of DGMS make sample
inspections of the mines to see the status of compliance of the statue. Based on the

observations during the inspections, following action is taken:—
e Pointing out contraventions

e Issue of improvement notices

Prohibition of employment
e Withdrawal of permission

e Prosecution in the court of law

As per provisions of Regulation 8 of Coal Mine Regulations, 2017, it is the
responsibility of owner, agent or manager to forthwith inform the DGMS about the
occurrence of any accident causing loss of life or serious bodily injury in connection
with any mining operation within 24 (twenty-four) hours. Subsequently, Officers of
DGMS conduct enquiry into all fatal accidents in the mines. Based on the finding of
the enquiry, action as provided under law is taken against the person held responsible

for the accident.
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Decontrol of Coal Prices

1331. SHRI DHARMAPURI SRINIVAS: Will the Minister of COAL be pleased
to state:

(a) whether it is a fact that Government is contemplating on decontrol of its authority

on coal prices and giving free hand to the coal companies to fix the coal prices; and
(b) if so, the details thereof and the reasons therefor?

THE MINISTER OF COAL (SHRI PIYUSH GOYAL): (a) and (b) Fixing the
price of coal is not in the domain of the Government. Pricing is an operational
decision of Coal India Limited (CIL) and Government does not play any role in it.
After complete decontrol of coal prices w.e.f- 01.01.2000, CIL fixes the basic prices
of coal produced by CIL and its subsidiary companies. The coal companies fix the
coal price based on input costs, inflation index, market trends, etc.

Steps to boost domestic production of Coal
1332. SHRI SANJIV KUMAR: Will the Minister of COAL be pleased to state:
(a) the projected requirement of coking coal for the country by 2022;
(b) the existing mix of domestic production and imports of coking coal; and
(c) the steps, if any, being taken to augment domestic production of coking coal?

THE MINISTER OF COAL (SHRI PIYUSH GOYAL): (a) As per the Report of the
Working Group on Coal and Lignite for formulation of 12th Five Year Plan (2012-17),
the total projected requirement of coking coal was assessed at 105 MT for 2021-22.

(b) Indigenous coking coal production and import of coking coal in the country
during the last three years i.e. 2014-15 to 2016-17 and current year Upto September,
2017 is given below:—

(Quantity in Million Tonnes)

Year Domestic Import of Coking Total Coking
Production of Coal# Coal
Coking Coal*

2014-15 57.45 43.71 101.16

2015-16 60.89 44.56 105.45

2016-17 (Prov.) 61.66 41.64 103.30

2017-18 Upto 17.59 22.61 40.20

September 2017

Source: *CCO and #DGCI&S
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(c) Coking coal resources in the country have limited occurrences and confined to
the coal fields of Damodar Valley and certain parts of Sohagpur and Pench Coalfields.
There has been no new find of coking coal deposits in the country during Regional/
Promotion exploration undertaken in last several years. However, CMPDI has already
taken up detailed exploration for proving coking coal resources in Jharia Coalfields
(Singra, Kapuria and West Mahuda blocks), East Bokaro Coalfields (Chalkari Extension
and Jaridih block), West Bokaro Coalfields (Loyio block), North Karanpura Coalfields
(Badam dipside block), Ramgarh Coalfields (Ramgarh-II block) of Jharkhand and
Sohagpur Coalfields (Chulia Bhulia East block) of Madhya Pradesh.

Shortage of coal for Power Plants
1333. SHRI K. R. ARJUNAN: Will the Minister of COAL be pleased to state:

(a) whether it is a fact that there is no shortage of coal and that the power

plants should adhere to the guidelines for stocking of the dry fuel;

(b) whether it is also a fact that pit head stock of Coal India Ltd. was at 30.3

million tonnes; and

(c) whether it is also a fact that many State Governments have brought to the
notice of Central Government about the shortage of coal at power plants, if so, the
details thereof ?

THE MINISTER OF COAL (SHRI PIYUSH GOYAL): (a) As per guidelines
prescribed by Central Electricity Authority (CEA), the thermal power stations are
required to keep average coal stock for 21 days consumption for smooth operations.
The norms for number of days of coal stock to be kept in the power plant depends on

the distance of the power plant from the mine-head are as per details given below:—

Distance of Power Plant Number of Days of Coal Stock
Pit-head Station 15
Upto 500 kms. away from Coal Mine 20
Upto 1,000 kms. away from Coal Mine 25
Beyond 1,000 kms. away from Coal Mine 30

Some power stations of the country opted to restrict the coal supplies from the
Coal Companies during major part of the last year and in the initial months of this
fiscal and preferred to consume coal from their stock when demand for power was
subdued. Total coal stock at the power stations which was 38.87 Million Tonne
(MT in the beginning of 2016-17 had reduced to about 27.74 MT by the end of
2016-17, while stock with CIL increased from 57.64 MT to 68.42 MT during the
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same period. Hence, there had been no shortage of coal in the beginning of the
current fiscal i.e. 2017-18 at CIL end, but coal stock at Power House end reduced

as Power Houses preferred to consume coal from their own stock during 2016-17.

(b) The pit head coal stock of CIL as on 01.04.2017 and 01.12.2017 was 68.42
MT and 29.987 MT (unaudited) respectively.

(c) Though many State Governments have informed about the shortage of coal,
it is also a fact that number of Power Gencos had regulated their coal supply
in 2016-17 and in the initial months of this fiscal when demand for power was
subdued while preferring to consume from their stocks owing to their comfortable

stock position. The details of some of such State Government Power Gencos are

as under:—
Name of Power Genco % Materialization % Materialization
against FSA during against FSA during
2016-17 2017-18 (1st Qtr.)
RRVUNL (Rajasthan) 53% 23%
PSPCL (Punjab) 64% 66%
MPPGCL (Madhya Pradesh) 46% 51%
HPGCL (Haryana) 54% 24%
GSECL (Gujarat) 51% 68%
Mahagenco (Maharashtra) 62% 77%

The coordinated efforts of Ministry of Coal, Coal India Limited and Railways
have ensured stepping up coal supplies to Power Sector including State Gencos. In
fact, coal supplies to Power Sector from CIL grew by 20%, 19%, 17% and 9%
during the months of August-2017, September-2017, October-2017 and November-2017

respectively over the corresponding months of the last year.
Grading and Notification of Coal Mines by CCO
1334. SHRI B.K. HARIPRASAD: Will the Minister of COAL be pleased to state:

(a) whether Coal Controller’s Organisation (CCO), a Coal Ministry outfit, has
been tasked with grading and notifying the mines of Coal India Ltd. from April,
2017, if so, the details thereof; and

(b) The details of finding by the said organization?

THE MINISTER OF COAL (SHRI PIYUSH GOYAL): (a) and (b) Coal

Controller’s Organisation (CCO), a subordinate office under Ministry of Coal was
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instructed to carry out fresh gradation of all the seams/ sidings of all the mines
of Coal India Limited (CIL) and other coal companies for the financial year (FY)
2017-18 and the same has been done under Rule 4 of Colliery Control Rule (CCR),
2004. Sampling as well as analysis for the FY 2017-18 was entrusted to Scientific
institution/ Academic institution and the job was carried out by Indian Institute
of Technology (IIT) BHU, Varanasi; IIT (Indian School of Mines), Dhanbad; IIT
(Guwahati); Indian Institute of Engineering Science and Technology, Shibpur; and
Indian Institute of Chemical Technology, Hyderabad under the supervision of the

Coal Controller’s Organisation.

After getting the analysis results of 2017 nos. of samples from 392 operational
mines of Coal India Limited (CIL), 188 mines were downgraded in 2017-18.

Production in re-allocated Coal Blocks
+1335. SHRI MAHESH PODDAR: Will the Minister of COAL be pleased to state:

(a) whether it is a fact that large scale allocations of coal blocks have been
made afresh keeping in view the interests of power plants after the cancellation of
allocation of 204 coal blocks by the Supreme Court in the year 2014, if so, the

details thereof; and

(b) whether it is also a fact that, out of those coal blocks, production has not

yet started in many such blocks, if so, the details thereof?

THE MINISTER OF COAL (SHRI PIYUSH GOYAL): (a) Hon’ble Supreme
Court of India had cancelled the allocation of 204 coal mines. The allocation of
these 204 coal mines is being made under the provisions of the Coal Mines (Special
Provisions) Act, 2015 and the Rules made thereunder. So far, the Government have
allocated 31 coal mines (17 mines in Schedule II and 14 mines in Schedule III) by
way of auction and 53 coal mines (18 in Schedule II, 25 in Schedule III and 10 in
Schedule I) by way of allotment as per the provisions of the said Act and the Rules
made thereunder. Of the 84 allocated coal mines, 50 coal mines (22 in Schedule II,
25 in Schedule III and 3 in Schedule I) have been allocated for specified end use

‘Power’ (excluding captive power).

(b) Out of the 17 Schedule II coal mines auctioned under the provisions of
the Coal Mines (Special Provisions) Act, 2015 which were operational before
cancellation by the Hon’ble Supreme Court, 12 coal mines (70%) have become
operational. In case of 5 non-operational mines, penal action as per rule has
been initiated. Out of the 18 Schedule II coal mines allotted to Public Sector

T Original notice of the question was received in Hindi.
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Undertakings, 3 coal mines are operational and remaining Schedule II coal mines
are awaiting various clearances/judgment for operationalization. The production
in the year 2016-17 from the auctioned/allotted operational coal mines is 15.3
MT as compared to yearly production of 15.8 MT in the pre-allocation period
(2014-15) Schedule III (non-operational) coal mines were at different stages of
development at the time of allocation. Out of the 14 Schedule III coal mines
auctioned, mining opening permission has been granted in 1 coal mine and the
remaining Schedule III coal mines are scheduled to be operational from 2018
onwards. Further, out of 35 allotted (Schedule III and Schedule I) coal mines,
2 coal mines of Schedule IIl have been granted Mining Opening Permission.
Remaining Schedule IIT and Schedule I coal mines are scheduled to be operational

from June, 2018 onwards.
Casual and Contract Labourers in BSNL, Uttarakhand

+1336. SHRI MAHENDRA SINGH MAHRA: Will the Minister of
COMMUNICATIONS be pleased to state:

(a) whether the Ministry has taken cognizance of the fact that the labourers
working on casual and contract basis in Uttarakhand, BSNL, have not been paid

their labour charges;
(b) if so, the details of action taken by the Ministry, if not, the reasons therefor;

(c) total number of labourers working on casual and contract basis in the State

in the financial year 2016-17 and details of payments made to them; and

(d) whether Government would consider to provide permanent appointment to
labourers, working on casual and contract basis for a long time in the State, if not,

the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF COMMUNICATIONS
(SHRI MANOJ SINHA): (a) and (b) There are no unpaid casual labourer in Bharat
Sanchar Nigam Limited (BSNL), Uttarakhand. However, contract labourers in SSAs
(Secondary Switching Areas) of Srinagar, New Tehri and Almora of Uttarakhand

have not been paid by the contractors.

As a principal employer, BSNL is duty-bound to ensure timely payment to
contract labourers by the contractors. Contractors in these SSAs have been asked to
release the payment to contract workers as per terms and conditions of the contract,

at the earliest.

T Original notice of the question was received in Hindi.
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(c) Details of labourers working on casual and contract basis in the Uttarakhand

in the financial year 2016-17 and details of payment made to them are as detailed

below:—
Sl.  Status of labourers Number of labourers in ~ Payment made during
No. Uttarakhand in 2016-17 the FY-2016-17
1.  Casual labourers 6 3 11,73,887/-
(5-Temporary Status
Mazdoor 1-Daily rated
Mazdoor)
2. Contract labourers 768 3 7,26,73,834/-

(d) BSNL does not have any proposal for permanent appointment to labourers
working on casual/contract basis, in view of the Hon’ble Supreme Court order dated
10.04.2006 in Civil Appeal Nos. 3595-3612 of 1999 in the matter of Secretary, State
of Karnataka and Ors Vs Smt. Uma Devi and Ors, the regularisation of the existing

casual labourers and contract workers in BSNL is not possible.
Mobile telephone connectivity in Punjab and Haryana

1337. SHRI PARTAP SINGH BAJWA: Will the Minister of COMMUNICATIONS

be pleased to state:

(a) whether a large number of villages and some urban areas in Punjab and
Haryana are yet to be connected with mobile telephones;

(b) if so, the details of such villages and urban areas;

(c) the details of mobile towers and telephone exchanges working in both the

States, Circle-wise;

(d) the details of mobile towers and telephone exchanges likely to be installed

in these States; and

(e) the action taken by Government to provide telephone connectivity to the
left out villages/areas in the States?

THE MINISTER OF STATE OF THE MINISTRY OF COMMUNICATIONS
(SHRI MANOJ SINHA): (a) and (b) Majority of villages and urban areas have
been connected with mobile telephone. In Punjab, out of 12,586 inhabited villages;
only 24 villages are yet to be connected with mobile phone and in Haryana State,
out of 6,841 inhabited villages; only 10 villages are yet to be covered with mobile
connection. Details of the unconnected villages of Punjab and Haryana States are
given in the Statement-I and II (See below).
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(c) In Punjab 18,333 mobile towers, 48 mobile telephone exchanges and 75,007
Base Transceiver Stations (BTSs) are working. In Haryana 10,197 mobile towers, 32

mobile telephone exchanges and 41,559 BTSs are working.

(d) and (e) Since the telecom towers, BTSs and telephone exchanges are installed
with a long term view to provide telephone connectivity for the license duration
which is twenty years at a time, it is a continuous dynamic process to roll out new
sites and telephone exchanges, as per changing traffic requirements from customers

including those from villages/areas in Punjab and Haryana, subject to the technical

feasibility.
Statement-1
Details of uncovered villages of Punjab
Sl. No.  District Village Name
1. Gurdaspur PuranaWala (474)
2. Gurdaspur Ghanike Bet (495)
3. Kapurthala Mand Ahmedwala (52)
4. Kapurthala Mand Munda (96)
5. Kapurthala Mand Partappur (79)
6. Kapurthala Maiwal (77)
7. Kapurthala Gudda (201)
8. Kapurthala Nakki (204)
9. Hoshiarpur Tung (582)
10. Hoshiarpur Sukhchainpur (584)
11. Hoshiarpur Dherian (471)
12. Hoshiarpur Kukanet (472)
13. Hoshiarpur Korat (480)
14. Hoshiarpur Bassi Walidad (404)
15. Hoshiarpur Hussainpur (484)
16. Hoshiarpur Chak Gujran (396)
17. Firozpur Bandala (328)
18. Firozpur Lakha Bhedi (30)
19. Firozpur Kaluwara (61)
20. Firozpur Dona Telu Malwala (69)
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SI. No.  District Village Name
21. Firozpur Pharuwala (357)
22. Firozpur Doni Khundar (360)
23. Firozpur Walle Shah Hithar (316)
24, Firozpur Muhar Sona Urf Nakike (277)
Statement-11
Details of uncovered villages of Haryana
Sl. No.  District Village Name
1. Panchkula Jalia (179)
2. Panchkula Bansghati (180)
3. Panchkula Bhoj Rajpura (313)
4, Panchkula Mandlai (198)
5. Panchkula Khol Fatehsingh (102)
6. Panchkula Prem Pura (103)
7. Yamunanagar Panch Khola (493)
8. Yamunanagar Jangle Mehrniwala (491)
9. Sirsa Mattar (166)
10. Sirsa Tarkan Wali (11)

Free internet data for rural users

1338. SHRI V. VIJAYASAI REDDY: Will the Minister of COMMUNICATIONS

be pleased to state:

(a) whether TRAI has recommended to offer 100 MB free data to rural users;

(b) if so, whether any consultations have been held with telecom companies and

other stakeholders in this regard;

(c) the manner in which funds collected under Universal Service Obligation

Fund will be used for meeting these expenses;

(d) whether TRAI has also commented on the poor quality of internet offered

by telecom companies to rural area users presently; and

(e) if so, how the Ministry will ensure the best quality of telecom services in

rural areas as well?
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THE MINISTER OF STATE OF THE MINISTRY OF COMMUNICATIONS
(SHRI MANOJ SINHA): (a) and (b) Telecom Regulatory Authority of India (TRAI)
had suo-moto initiated Consultation Paper on Free Data dated 19.05.2016. After
a consultation process involving obtaining comments and counter comments from
stakeholders and organising an Open House Discussion (OHD) with stakeholders
on 24th October, 2016, TRAI had given its recommendations to Department of
Telecommunications (DoT) on “Encouraging Data Usage in Rural Areas through
Provisioning of Free Data” dated 19.12.2016. The Recommendations inter-alia
state that:

(1) In order to bridge the affordability gap for the persons residing in rural
areas and to support Governments efforts towards cashless economy by
incentivising digital means, the Authority recommends that scheme under
which a reasonable amount of data, say 100MB per month, may be made

available to rural subscribers for free.

(i) The cost of implementation of the scheme may be met from Universal
Services Obligation Fund(USOF).

(c) TRAI has recommended that Telecom Service Providers (TSPs) offering mobile
data services to target users will be required to furnish details of data consumed on
covered mobile connections to the USOF. The USOF will provide support to the
TSP for the total data consumed during the month, subject to the cap of 100 MB,

at a pre-determined rate per MB.

(d) TRAI in its recommendations has not commented on the poor quality
of internet offered by telecom companies to rural area users; however, TRAI has

highlighted the rural-urban disparity in terms of telecom subscribers.

(e) In order to provide internet access in rural areas to bridge rural-urban
disparity, Government is providing broadband connectivity through BharatNet project

in all the Gram Panchayats of the country in a phased manner.
Offices and godowns of ITI Limited

1339. SHRI NEERAJ SHEKHAR: Will the Minister of COMMUNICATIONS

be pleased to state:

(a) the details of the rented/on lease offices and godowns of Indian Telephone
Industry (ITI) Limited in Delhi and Kolkata;

(b) the details of offices and godowns of ITI Limited which are being used
without any authority or consent of the owners in Kolkata;

(c) the reasons therefor, case-wise;
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(d) whether Government has received representations in this regard from MPs

during November-December, 2017

(e) if so, the details thereof along with the action taken thereon, representation-

wise; and
(f) by when such premises would be vacated by ITI Limited?

THE MINISTER OF STATE OF THE MINISTRY OF COMMUNICATIONS
(SHRI MANOIJ SINHA): (a) Sir, the details of the rented/on lease offices and
godowns of ITI Limited in Delhi and Kolkata are as follows;

At Delhi:—

Office Premises—
(1) 12-B, Netaji Subhash Marg, Darya Ganj, New Delhi
(i1) Flat No. 201-202, Rohit House, 3-Toistoy Marg, New Delhi-110001

Godowns—

(1) 5, Khyber Pass, Delhi — 110054
At Kolkata:—

Office Premises—

(1) Regional Office, United Life Assurance Building, No.22, Chittranjan Avenue,
Kolkata—700072

Godowns—

(i) No. 76, B.B. Ganguly Street, Kolkata — 700012

(b) No such office and godown is being used without any authority or consent
of the owners in Kolkata

(c) Not Applicable in view of (b) above
(d) No, Sir
(e) and (f) Not Applicable
Promoting the hobby of Philately

1340. SHRIMATI WANSUK SYIEM: Will the Minister of COMMUNICATIONS

be pleased to state:

(a) whether Government has initiated move to promote the hobby of philately
among children under Deen Dayal SPARSH Yojana, offering scholarships for

meritorious children;
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(b) whether the volume of postal traffic has steeply declined with the advancement
of telecom channels and with less and less number of people opting for sending

letters through post; and

(c) whether Government would devise plans to promote the art of letter writing

among children (students) as a medium of communication?

THE MINISTER OF STATE OF THE MINISTRY OF COMMUNICATIONS
(SHRI MANOJ SINHA): (a) Yes Sir. The Department of Posts has launched the
philately scholarship scheme called Deen Dayal SPARSH (Scholarship for Promotion
of Aptitude and Research in Stamps as a Hobby) Yojana to promote the hobby
of philately among children. A brief on Deen Dayal SPARSH Yojna is given in
Statement-I (See below).

(b) No, Sir. The volume of postal traffic has not steeply declined, it is fluctuating.
The details Mail Traffic figures for the last 6 years under the category of Registered,
Unregistered and Premium products and the volume of Outward and Inward international
mail for 2014-15, 2015-16 and 2016-17 are given in Statement-II (See below).

(c) The Department of Posts organises National Level Letter writing competition
frequently. This year Department of Posts conducted a nationwide letter writing
competition under the name of “Dhai Akhar Campaign” on the theme “Dear Bapu

2

(Mahatma Gandhi) you inspire me......”. Further, Department of Posts organises
International Letter Writing Competition annually as per the guidelines of Universal

Postal Union (UPU).
Statement-1
Brief on Deen Dayal SPARSH Yojna

In order to increase the reach of Philately, Department of Posts has started a
scholarship program for school children called Deen Dayal SPARSH (i.e. Scholarship
for Promotion of Aptitude and Research in Stamps as a Hobby) Yojana which was
launched on 03-11-2017 at pan India level by the Honourable Minister of State
for Communications (Independent Charge), Shri Manoj Sinha. Under this scheme it
is proposed to award annual scholarships to children of Standard VI to IX having
good academic record and also pursuing Philately as a hobby through a competitive

selection process in all postal circles.

Under the Deen Dayal SPARSH scheme, 920 scholarships will be awarded to
students pursuing Philately as a hobby. Every Postal Circle will select a maximum
of 40 scholarships representing 10 students each from Standard VI, VII, VIII and
IX. The amount of Scholarship is ¥ 6000/- per annum @ I 500/- per month.
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To avail this scholarship, a child must be a student of a recognized school
within India, the concerned school should have a Philately Club and the candidate
should be a member of the Club. In case the school Philately Club hasn’t been
established, a student having his own Philately Deposit Account at Post Office
will also be considered. Every prospective school, which participates in the
competition, would be assigned a Philately mentor to be chosen from amongst
the renowned Philatelists. The Philately mentor would help in formation of the
School Level Philately Club, providing guidance to young and aspiring Philatelists
on how to pursue the hobby and also help the aspiring Philatelists on their
Philately Projects etc.

Selections under the Deen Dayal SPARSH scheme would be made based on the
evaluation of Project work on Philately and performance in Philately Quiz conducted

by the Circles.

Statement-I11

Details of the Mail Traffic figures for the last 6 years
(In crores)

Mail Traffic during 2010 to 2016

Category 2010-11 2011-12 2012-13 2013-14 2014-15 2015-16 2016-17
Registered 17.80  20.10 1793  20.08 2048 19.83 18.34
Unregistered 615.80 577.90 541.63 550.79 540.71 561.49 552.66

Premium Products*  28.30  40.20 4598 3795 4126 4272 47.86

TotaL 661.90 638.20 605.54 608.82 60245 624.04 618.86

*Speed Post and Express/Business Parcel

The volume of Outward and Inward international mails is as under:—

(in thousands)

Year 2014-15 2015-16 2016-17
Outward Foreign mail Registered 5410 5665 6127
Outward Foreign mail Unregistered 82371 83912 82214
Inward Foreign mail Registered 5317 5439 5442

Inward Foreign mail Unregistered 48095 42990 48610
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Installation of mobile towers across North-East India

1341. SHRI MAJEED MEMON: Will the Minister of COMMUNICATIONS be
pleased to state:

(a) whether it is a fact that the Ministry will install around 6000 towers across

North-East India under the comprehensive telecom development plan for North-East India;
(b) if so, the details thereof, district-wise;

(c) the number of mobile towers to be installed along Indo-Bhutan and Indo-
Bangladesh border; and

(d) the budget allocated and the timeline fixed for completion of the project?

THE MINISTER OF STATE OF THE MINISTRY OF COMMUNICATIONS
(SHRI MANOJ SINHA): (a) Yes, Sir.

(b) A Comprehensive Telecom Development Plan (CTDP) for the North-Eastern
Region (NER) envisages to provide mobile coverage to 8621 identified uncovered
villages by installation of about 6673 mobile towers and installation of 321 mobile
tower sites along National Highways. To cover these uncovered villages, the location
is to be decided after survey by Universal Service Provider. The State-wise detail

of mobile towers is as follows.

SI. State No. of Number of Towers No. of Towers
No. Villages to be for Uncovered along National
covered Villages Highways
1. Arunachal Pradesh 2805 1893 149
2. Assam 2503 1874 33
3. Manipur 528 384 53
4.  Meghalaya 2374 2162 11
5. Mizoram 252 227 19
6.  Nagaland 134 112 48
7. Sikkim 23 19 1
8. Tripura 2 2 7
TotaL 8621 6673 321

(c) Total 6994 (6673 for uncovered villages and 321 for National Highways)
mobile towers are to be installed to provide mobile coverage of North-East Region.
The scheme is to provide connectivity in uncovered villages and National Highways

of North-East Region and the objective of the scheme does not cover border areas.
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(d) The estimated cost of implementation of CTDP for NER is ¥ 5336.18 crore, to
be funded from Universal Service Obligation Fund (USOF). The installation of mobile
towers is to be completed within 18 months from signing of agreement. The tender for
all the States in table (para b) except Meghalaya have been approved and work is to
be completed in 18 months. For Meghalaya, the tender was floated twice, on account

of high rates, tender was not approved. A new proposal is under approval process.
Complaints regarding inability to make online transactions

1342. SHRI K. T. S. TULSI: Will the Minister of COMMUNICATIONS be

pleased to state:

(a) the total number of complaints received and the total number of complaints
resolved satisfactorily by the Department of Telecommunications (DoT) and mobile
service providers regarding basic connectivity issues and inability to make online

transactions through mobile phones by the consumers in the country; and

(b) the steps taken, if any, by Government to resolve basic connectivity problems,

such as, call drops and network outages, faced by mobile phone users in the country?

THE MINISTER OF STATE OF THE MINISTRY OF COMMUNICATIONS
(SHRI MANOIJ SINHA): (a) and (b) The information is being collected and will
be laid on the table of the House.

Funds from USOF

1343. SHRI R. VAITHILINGAM: Will the Minister of COMMUNICATIONS

be pleased to state:

(a) whether it is a fact that BSNL has alleged that the delays in some of its

key projects were because of the indecisiveness from Universal Service Obligation
Fund (USOF);

(b) whether it is also a fact that the funds are not released to BSNL by the
USOF;

(¢) whether the USOF has been set up to fund projects to boost connectivity
in rural and remote areas and the money for this fund comes through a levy that
is charged from the telecom operators as a percentage of various licence fee being
paid by them; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF COMMUNICATIONS
(SHRI MANOJ SINHA): (a) No, Sir.
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(b) No, Sir. All the funds are released from USOF to BSNL on time, in
accordance with the provisions, terms and conditions of the agreement and instructions

and guidelines issued there under.

(c) and (d) Yes, Sir. Universal Service Obligation (USO) is governed by the
Indian Telegraph Act, 1885 and the Indian Telegraph Rules, 1951 and has set up a
fund to provide access to telegraph services to people in the rural and remote areas
at affordable and reasonable prices. The resources for meeting the USO are generated
through a Universal Access Levy (UAL) which is a percentage of the revenue earned
by the operators under various licenses. The UAL presently is 5% of the Adjusted

Gross Revenue earned by all the operators.

In accordance with Clause 9B of the Indian Telegraph (Amendment) Act, 2003
“The sums of money received towards the Universal Obligation under Section 4 shall
first be credited to the Consolidated Fund of India, and the Central Government may,
if Parliament by appropriation made by law in this behalf so provides, credit such
proceeds to the Fund from time to time for being utilized exclusively for meeting

the Universal Service Obligation.”
Linking of Aadhaar with Mobile Sim Cards

1344. DR. KANWAR DEEP SINGH: Will the Minister of COMMUNICATIONS

be pleased to state:

(a) whether Government is aware about serious apprehensions among the people
in linking Aadhaar with mobile SIM Cards;

(b) if so, the steps taken to prevent the possible misuses;
(c) the protective measures taken, if any fraud etc., happens; and
(d) the section of the Act under which notifications for these are being issued?

THE MINISTER OF STATE OF THE MINISTRY OF COMMUNICATIONS
(SHRI MANOIJ SINHA): (a) to (d) In pursuance to the Hon’ble Supreme Court’s
order dated 06.02.2017 in Writ Petition (Civil) No. 607/2016 filed by Lokniti
Foundation 7/s Union of India, the Department of Telecommunications (DoT), on
23.03.2017, issued initial instructions to all the Telecom Service Providers (TSPs) for
re-verification of existing mobile subscribers through Aadhaar based Electronic-Know
Your Customer (E-KYC) process.

DoT is aware about apprehensions among the people in re-verification of mobile
SIM Cards through Aadhaar based E-KYC process. In order to prevent the possible
misuse of mobile subscribers’ data, DoT has already directed all TSPs on 23.10.2017
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not to bundle any of their services like Broadband, Direct-To-Home (DTH), Payment

Banks, etc., with Aadhaar based re-verification of mobile subscribers.

The instructions for re-verification through Aadhaar based E-KYC process and
other instructions on subscriber verification process, are being issued by DoT in
pursuance of provisions contained in the license issued to TSPs under Section 4 of
the Indian Telegraph Act, 1885.

Broadband services in Gram Panchayats

1345. DR. VIKAS MAHATME: Will the Minister of COMMUNICATIONS be

pleased to state:

(a) whether Government has any plan to start broadband services with about
1000 megabit/second (l1gbps) across one lakh Gram Panchayats of the country, if

so, the details thereof;

(b) whether Government has also allocated X 3700 crore for providing Wi-Fi
cover to 5.5 lakh Gram Panchayats all over the country, if so, the details thereof;

and
(c) the latest status of the progress made in this direction?

THE MINISTER OF STATE OF THE MINISTRY OF COMMUNICATIONS
(SHRI MANOJ SINHA): (a) BharatNet project is being implemented in a
phased manner for providing broadband connectivity to all Gram Panchayats
(approx. 2,50,000) in the country. In the Phase-I of the project, 1,00,000 GPs are
envisaged to be connected on 100 Mbps speed. However in Phase-II, to cover
the remaining (approx. 1.5 lakh) GPs, dark fibre for leasing to Service Providers,
provision of 1Gbps bandwidth in case of wired media (OFC) and minimum
100 Mbps bandwidth scalable upto 1Gbps in case of wireless media (Radio)
at a GP have been decided. The service provisioning is proposed through the

Service Providers.

(b) and (c) T 4066 crore has been approved for providing last mile connectivity,
through Wi-Fi or any other suitable broadband technology, at all the GPs (approx.
2,50,000) in the country. The strategy to provide last mile connectivity has been
approved by the Telecom Commission on 08.09.2017. The tender to select the
Implementing Agency for provision of last mile connectivity has been prepared by
Bharat Broadband Network Limited (BBNL). Further, as on 24.12.2017, Optical Fibre
connectivity has been provided to 1,08,237 GPs by laying 2,52,547 km Optical Fibre
Cable (OFC) and 96,039 GPs are Service Ready.



Written Answers to [29 December, 2017] Unstarred Questions 197

Wi-Fi connectivity at small railway stations

1346. SHRI SANJAY RAUT: Will the Minister of COMMUNICATIONS be

pleased to state:

(a) whether Railways have requested BSNL to start Wi-Fi connectivity facilities
at small railway stations in the country by using USO funds; and

(b) if so, the details thereof and Government's response thereto?

THE MINISTER OF STATE OF THE MINISTRY OF COMMUNICATIONS
(SHRI MANOJ SINHA): (a) and (b) Bharat Sanchar Nigam Limited (BSNL) has not
received any such request from Railways. However, an agreement between Universal
Service Obligation Fund (USOF) and RailTel has been signed on 18.09.2017 to
implement a pilot project to provide Wi-Fi hotspots in 200 rural railway stations
with funding from USOF. In 11 railway stations Wi-Fi hotspots have been provided,
in 133 railway stations work is in progress and in remaining 60 railway stations

tender evaluation is in progress.

Non-working of landline connections of BSNL

in Sarguja, Chhattisgarh

+1347. SHRI RAM VICHAR NETAM: Will the Minister of COMMUNICATIONS

be pleased to state:

(a) whether the landline connections of Bharat Sanchar Nigam Limited (BSNL)

in the rural areas of Sarguja division of Chhattisgarh are not working;

(b) if so, the details thereof and the reasons for this problem along with the

action taken by Government in this regard; and
(c) by when this work is likely to be completed by Government?

THE MINISTER OF STATE OF THE MINISTRY OF COMMUNICATIONS
(SHRI MANOIJ SINHA): (a) to (c) The landline connections of Bharat Sanchar
Nigam Limited (BSNL) in the rural areas of Sarguja division of Chhattisgarh are

working satisfactorily.

In Surguja SSA of Chhattisgarh State, BSNL has total 55 telephone exchanges (32
exchanges in the rural area and 23 in Urban area) and all are working satisfactorily.
All the said exchanges are working through Optical Fibre Cable (OFC) media. At
present, though all the exchanges are working satisfactorily, landline including other

telecom services are interrupted from time to time due to OFC damage/cut during

T Original notice of the question was received in Hindi.
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road widening/culvert, bridge construction work in Ambikapur-Bilaspur, Ambikapur-
Pathalgaon, Ambikapur-Pratapur and Ambikapur-Manedragarh sections in Sarguja SSA
(Secondary Switching Area).

BSNL attends to the OFC damage/cut immediately on occurance of such
incidents.

Improving quality and quantity of Postal
and Telecommunication Services

1348. SHRI C. P. NARAYANAN: Will the Minister of COMMUNICATIONS

be pleased to state:

(a) whether Government has any plan to improve quality and quantity of postal
and Telecommunication services;

(b) how much money has been spent on them in the last three years;

(c) whether there was increase in handling of postal articles and telephone or

internet services;

(d) how does Government agencies in these fields compare with private

ones;

(e) whether number of employees have increased/decreased in the said services

during this period; and
(f) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF COMMUNICATIONS
(SHRI MANOJ SINHA): (a) The Government has plans to improve the
quality and quantity of postal and telecommunication (MTNL, BSNL and DoT)
services as per the details given in Statement-I to Statement-IV respectively
(See below).

(b) (i) Funds that have been spent on improving the quality and quantity
of postal services by the Department of Posts in the last three years are
as under:—

(INR in crore)

Financial Year Expenditure made by Department of Posts
2014-15 306.70
2015-16 500.33

2016-17 689.64
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(i) The details of capital expenditure in MTNL during last three years is as

under:—
® in crore)
Financial Year Capital Expenditure Amount
2014-15 309.97
2015-16 479.41
2016-17 379.68

(ii1) The Capital expenditure of BSNL for the last three years is as under:—

® in crore)

Financial Year Capital Expenditure Amount
2014-15 3080.39
2015-16 3278.81
2016-17 4377.25

(c) and (d) (i) There is a slight fluctuation in handling of postal articles by the
Department of Posts, which is shown as under:—

 in crore)

Financial Year Number of Postal articles handled
2014-15 616.57
2015-16 637.84
2016-17 633.09

The Department of Posts with its network of 154910 post offices is the largest
postal network in the world. The Department has a Universal Service Obligation by
which it provides postal services to every citizen in the country at an affordable cost.
This cannot be compared with private agencies in terms of scale of services and
network. The nationwide network of Department of Posts provides for booking of
postal articles, mail delivery, remittances and other financial services. As per CAG’s
Report No. 20 of 2015, speed post service of Department of Posts was better than

the services provided by the private courier.

(i) The details of subscriber base and market share of MTNL are given

below:—
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Wireless (GSM):

As on No. of Subscribers Market Share
MTNL MTNL MTNL MTNL MTNL
Delhi Mumbai Total Delhi Mumbai
31.03.15 2336928 1174816 3511744 5.06% 3.83%
31.03.16 2318460 1242396 3560856 4.91% 3.91%
31.03.17 2327203 1300117 3627320 4.36% 3.55%
30.09.17 2312983 1293805 3606788 4.22% 3.45%
Wireline:
As on No. of Subscribers Market Share
MTNL MTNL MTNL MTNL MTNL
Delhi Mumbai Total Delhi Mumbai
31.03.15 1609278 1942393 3551671 51.22% 63.40%
31.03.16 1615433 1888655 3504088 50.94% 62.15%
31.03.17 1601487 1860887 3462374 49.69% 61.17%
30.09.17 1570235 1833980 3404215 48.39% 60.54%

Broadband Internet:

As on No. of Subscribers Market Share

MTNL MTNL Total

Delhi Mumbai
31.03.15 576565 620499 1197064 Figures for market share of
31.03.16 594101 587451 1181552 Broadband services are not available.
Further MTNL is the Fourth largest

Wired BB service provider in India.

31.03.17 577806 531686 1109492
30.09.17 557038 492847 1049885

However, MTNL is giving tough competition to other private telecom operators

in its license service area of Delhi and Mumbeai.
(ii1) In BSNL, there was an increase in handling of telephone and internet services.
Quality of Service provided by BSNL is comparable to other telecom service

providers of the country and meeting the Quality of Service (QoS) parameters

prescribed by TRAI (Telecom Regulatory Authority of India).
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(e) and (f) (i) The number of employees in Department of Posts has decreased

during this period, as shown below:—

Financial year Departmental Gramin Dak Total number of
employees Sewaks employees
2014-15 199295 261162 460457
(as on 31.03.15)
2015-16 193811 255029 448840
(as on 31.03.16)
2016-17 184417 249000 433417

(as on 31.03.17)

(i) Manpower for last three years has decreased in MTNL as shown below:—

Financial year Total number of employees
2014-15 (as on 31.03.15) 33770
2015-16 (as on 31.03.16) 31073
2016-17 (as on 31.03.17) 27919

(iii) The total strength of employees in BSNL has decreased during the period

as shown below:—

Financial year Total number of employees
2014-15 (as on 31.03.15) 225512
2015-16 (as on 31.03.16) 211086
2016-17 (as on 31.03.17) 196448

Statement-1
Details of plans to improve the quality of Postal and Telecom Services

Department of Posts

(1) The Government has put in place an IT Modernization Project to improve
the quality of postal services, which is also targeted at increasing the quantity

of postal traffic. This comprises of the following eight streams:—
(i) Data Centre Facility (DCF)

(i)  Financial Services System Integrator (FSI)

(iii) Network Integrator (NI)

(iv) Core System Integrator (CSI)
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(v)  Rural Information Communication Technology (RICT) - System
Integrator (RSI)

(vi) RICT-Hardware (RH)
(vii) Mail Operations Hardware (MOH)
(viii)) Change Management (CM)

The IT Modernization Project will bring the following benefits to the customers

through improved quality of postal services, which in turn will increase the quantity

of postal traffic:—

Improved customer satisfaction due to faster and more reliable services in

mails, banking, insurance and retail operations.

Better visibility of various articles in the mail stream through online Track

and Trace of articles.

Multiple channels of access to the customers through post office counters,

internet, mobile applications, web portals, ATMs and Call Centre.

Better financial inclusionfor the common man in the rural and semi-urban

locations through mobile remittances and mobile banking.

Availability of an IT enabled pan-India physical network of post offices for

use by various stakeholders.

“Anytime and Anywhere” access to the Savings bank accounts and Insurance

Policies.

Customers will be able to deposit or withdraw money from any location.
It will become a medium to unbanked population of India especially rural

areas.

RICT Solution will also lead to new and improved services in rural India
by making it easier for illiterate customers to conduct business which in

turn would result in increase in revenue for Department of Posts.

Statement-I11

Details of plans to improve the quality of Postal and Telecom Services

MTNL

MTNL has planned several projects to improve the quality and quantity of its

services. Some of the salient projects are as below:—

(@)

Expansion of GSM/3G RF network in MTNL Delhi: MTNL is in the
process of expansion of 3G mobile network by adding 1080 nos. of 3G
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(i)

(iii)

(iv)

V)

(vi)

sites, 800 nos. of hybrid microwave to meet the backhaul capacity and

Data handling capacity to 10 Gbps.

Upgradation/replacement of 3G RF network in MTNL Delhi: MTNL
is upgrading the existing 3G network (720 Node-Bs) and 754 nos. of
existing 8Mbps Microwave Hops to 400 Mbps capacity to improve network

capabilities and provide better speed.

3G Network Up-gradation in Mumbai: MTNL is upgrading the existing
3G network (720 Node-Bs) and 497 Nos. of existing 8Mbps Microwave
Hops to 400 Mbps capacity to improve network capabilities and provide
better speed.

Optical Fiber for Wireless services: In view of the ever increasing Data
traffic and flexibility of OFC media to cater to the demand for bandwidth,
MTNL has also planned to provide backhaul connectivity to its existing
mobile radio network (BTS/Node-B sites) in Delhi and Mumbai on Optical
fiber in addition of Microwave connectivity. MTNL is planning to connect
3G Node-Bs on fiber backbone in MTNL Delhi and Mumbai.

After the proposed up-gradation, the customers will get a downlink speed
of 21.1 Mbps and uplink speed of 5.76 Mbps which is presently of 3.6
Mbps and 384 Kbps respectively.

Redeployment of DSLAMs of existing Broadband Network: MTNL has
launched a special program to progressively increase the fibre length by
redeploying the broadband nodes (DSLAMS) near to the subscriber premises
in Delhi and Mumbai thereby reducing copper length and enhancing the
quality of broadband service. As on 31.10.2017, 192 DSLAMs in Delhi and
166 in Mumbai have been redeployed thereby reducing copper length and
enhancing the quality of Broadband service. This has improved customer

experience and reduced the number of complaints.

Fibre to the Home (FTTH): MTNL has finalized and made operational
its new policy to engage partners on revenue share basis to extend its
FTTx(Fibre to the ‘x’, where ‘x’ may be Home, Office or any other
location) services. The new FTTH Revenue Share Policy of MTNL
envisage engagement of prospective Indian firms, companies as partner
on revenue share basis as per terms given in said policy for roll-out of
Access Network for providing Broadband Internet, Voice and VAS service
using any suitable Broadband Internet Technology e.g. FTTH, Wi-Fi, ADSL,
VDSL etc. within Fixed service license area of MTNL i.e. Metro city of
Delhi and Mumbai.
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Statement-111

Details of plans to improve the quality of Postal and Telecom Services
BSNL

To improve the quality and quantity of telecommunication services, BSNL has

planned/implementing following steps:—

(1) In wire line telephone network BSNL is replacing new technology switches
by IMS (IP Multimedia auto system) based Next Generation Network (NGN)
switches and upgrading the C-DOT TDM exchanges with C-DOT MAX NG
technology.

With migration to NGN, customer will further get Enhanced Value Added
Services like Multi Media Video Conferencing, IP Centrex etc. Next Generation
Network is being implemented in two phases. Total capacity of 1 million
lines equipment has been commissioned in phase I class-5 IMS bases Next
Generation Network (NGN). The implementation of 3 million (core and

access) equipment under phase-II is in progress.

Further, 2.4 Million NGN Core and NGN access (5 Million POTS+2 Million
ADSL2+) ports are being implemented under phase-III. All the CDOT TDM
Exchanges are being upgraded with CDOT MAX NG technology, for which

the core and access equipment are also under installation and testing.

Apart from this, BSNL is taking the following initiatives/corrective steps in

the Basic telephones services for popularising the landline connections:i—

1. Unlimited free night calling from landline to any network between 2100
Hrs to 0700 Hrs in India by BSNL to its landline customers.

2. BSNL introduced unlimited free calling during day and night on all
Sundays on PAN India.

3. The new plan Experience LL 49 which also allows free calling facility
during night hours from Monday to Saturday of the week and 24 hours

free calling on Sunday.

4. BSNL has introduced waive off installation charges scheme for New

Landline.

5. BSNL has introduced new LL Plan LL-299 with Fixed Monthly Charges
(FMC) T 299. In this tariff plan 250 free calls are allowed to any

network within India.

6. BSNL has revised the existing landline plans w.e.f. 01.08.2017 and now
customer will get free calls on BSNL Network equal to FMC.
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BSNL has introduced new annual landline tariff plans “LL 1200 and LL
1500” which also allows free calling facility during night hours from

Monday to Saturday of the week and 24 hours free calling on Sunday.
BSNL has introduced Virtual landline Connection under plan “ASEEM”

in which customer can get a Virtual Landline number and get diverted all
the calls received on that number to a mobile number of his/her choice.

This plan can also be provided in Technically Not Feasible (TNF) areas.

BSNL Landline may be booked through facebook/Twitter. One month
Fixed Monthly Charge on landline booked through facebook/Twitter is

being waived off.

(ii)) In GSM based Cellular Mobile services, GSM Phase VII+ expansion project

is under roll out with state of art equipment, which will serve BSNL’s

valued customers in a better way. Phase VII+ presently includes installation
of 13314-3G Node Bs and 8935-2G BTSs in the network (total 22249). Out
of this 13274-3G Node Bs and 8879-2G BTSs are already on air.

Further, BSNL has initiated process for GSM Network Expansion project Phase
VIII. 4 in which total 20881-2G BTS, 22517-3G Node Bs and 10000-4G E-Node

Bs are tentatively planned.

Statement-1V

Details of plans to improve the quality of Postal and Telecom Services

Department of Telecommunications

To improve quality and quantity of mobile telecommunication services, the

Government has taken following steps/initiatives:—

(M)

(i)

(iii)

(iv)

™)

making available sufficient spectrum for mobile services including auction
of 965 MHz in 2016,

allowing Spectrum Sharing, Trading and Liberalisation of administratively

allocated spectrum as per the guidelines to facilitate efficient utilisation,

permitting sharing of active as well as passive infrastructure by the telecom
service providers for achieving higher utilisation efficiency,

notification of Indian Telegraph Right of Way Rules, 2016 in November
2016 for regulating underground infrastructure (optical fibre) and over-
ground infrastructure (mobile towers),

periodic review of expansion of mobile networks and related improvements
carried out by the Telecom Service Providers (TSPs)-leading to addition of

around 6.35 lakh additional Base Transceiver Stations (BTS) on aggregate
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basis for 2G/3G/4G services during the period-July 2015 to November
2017. Moreover, around 5.88 lakh BTS Cells have been rectified/optimized
during the period from July 2016 to October 2017.

(vi) launching of Interactive Voice Response Service (IVRS) on call drop to
get direct feedback from mobile subscribers and sharing the feedback with
TSPs—since its launch TSPs have resolved around 53,500 individual cases
by taking remedial actions until 30th November 2017 and the call drops
reported by individual subscribers have shown a drop of over 8% in the

last 11 months.

(vii) facilitating use of Government estate for installation of mobile towers on

multiple- sharing basis,

(viii) launching of Tarang Sanchar, a public web portal for information sharing

on mobile towers and their EMF compliances, in May 2017.
Dismal service by MTNL, Delhi

1349. SHRI P. BHATTACHARYA: Will the Minister of COMMUNICATIONS

be pleased to state:

(a) whether Government is aware of the fact that the service provided to the

customers by MTNL, Delhi has gone down;
(b) if so, the remedial measures that have been taken to improve the same;

(c) the number of complaints received at Jor Bagh exchange during the last six

months and the number of complaints attended so far;

(d) whether Government is aware that the complaints registered by the customers

are disposed off without attending the same; and

(e) if so, the action taken against the erring officials of that exchange for

dereliction of duties?

THE MINISTER OF STATE OF THE MINISTRY OF COMMUNICATIONS
(SHRI MANOJ SINHA): (a) and (b) The Telecom Regulatory Authority of India
(TRAI) monitors the performance of service providers, including Mahanagar Telephone
Nigam Limited (MTNL) against the benchmarks for various Quality of Service (QoS)
parameters laid down by TRAI in the QoS Regulations issued from time to time
through Quarterly Performance Monitoring Reports (PMRs) submitted by Telecom

Service Providers (TSPs) for the service area as a whole.

As per PMR for the quarter ending September 2017, for 2G services, MTNL

is meeting all the parameters in both Delhi and Mumbai service areas except for
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parameter “Time taken for refund of deposits after closures (Benchmark 100% within
60 days)”. Whereas for 3G services, MTNL is meeting all the parameters in both

Delhi and Mumbai service areas.

As per PMR for the quarter ending September 2017, for Basic Wireline
Service, MTNL is meeting all the benchmarks for all the parameters in both Delhi
and Mumbai service areas except percentage of fault repaired by next working
days (for urban areas), percentage fault repaired within 5 days (for urban areas)
in Delhi and Mumbai service areas and Termination/closure of service-percentage
requests for Termination/closure of service complied within 7 days in Mumbai

service area.

As per PMR for the quarter ending September 2017, for Broadband services,
MTNL is meeting all the benchmarks for all the parameters in both Delhi and
Mumbai service areas except the benchmarks related to Service Provisioning and

Fault Repair in Delhi and Mumbai service areas.

MTNL is taking following measures on continuous basis to further improve the

telecom services and to increase its customer base:

For landline/broadband services—

1. Upgradation/Rehabilitation of external plant including drop wires to make it

joint free.

2. Installation of Digital Subscriber Line Access Multiplexer (DSLAM) nodes
near the subscriber premises to reduce loop length to support high internet

speed.

3. Close monitoring at different stages so that faults are attended quickly and
the process has been made customer friendly with the provision of feedback

mechanism.

4. Close coordination with other agencies during digging work to avoid damage

to underground cables.

5. The theft prone routes are being patrolled in the night to check theft of

cables and cable theft alarms are being installed on primary cable.

6. SMS is sent to customer and concerned lineman after allotment of the booked

telephone fault.
7. Revision/new plans on local call/STD.

8. Tariff rebalancing in Broadband by giving high fair data usage and upgraded
speed up to 8 Mbps subject to technical feasibility.
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For Mobile service—

1. Expansion and upgradation of 3G network by adding 1800 Node Bs in
MTNL Delhi and upgradation of existing 3G network in MTNL Mumbai.

2. Introduction of new frequency plan and Optimization of cell level parameters.
3. Preventive maintenance to minimize the faults in the network.

4. On line monitoring of Base Transceiver Station (BTS) outages.

5. Optimization of Radio Frequency (RF) network regularly.

(¢) The number of complaints received/attended in Jorbagh Exchange from 17th
July, 2017 to 19th December, 2017 are as detailed below:

Complaints received Complaints attended

16913 16857

The remaining 56 complaints as on 20th December, 2017 have also been attended
by 23rd December, 2017.

(d) and (e¢) Complaints registered by the customers are disposed-off only after
getting it attended. Feedback of customers is also taken regarding disposal of their

complaints.
Malware attack on MTNL Broadband Connections

1350. SHRI R. VAITHILINGAM: Will the Minister of COMMUNICATIONS

be pleased to state:

(a) whether it is a fact that several broadband connections of MTNL have been

impacted after a malware attack;
(b) if so, the details thereof;

(c) the steps taken by MTNL to prevent such impacts on account of malware

attacks; and

(d) whether it is also a fact that the MTNL has provided free replacement of

equipments to affected customers?

THE MINISTER OF STATE OF THE MINISTRY OF COMMUNICATIONS
(SHRI MANOIJ SINHA): (a) and (b) Indian Computer Emergency Response Team
(CERT-In) has received reports regarding malfunctioning of broadband routers from
Internet Service Providers (ISPs). The affected router samples had been analysed by
CERT-In and it was found that unauthorised attempts of penetration had been made

due to insecure configurations in broadband equipments of various ISPs.
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MTNL also faced a malware attack on 25.07.2017, due to which many customer
premises equipments (CPEs) were affected. However, all such affected CPEs were

attended promptly and services were normalized.

(¢) Remedial measures have been suggested by CERT-In to mitigate and prevent
the attack to concerned ISPs including MTNL.

The following steps have been taken by MTNL to prevent such impacts of

malware attacks:

(1) As per the guideline received from CERT-In from time-to-time, access to
vulnerable network port, domains, IPs from MTNL network is blocked at

Gateway level.

(ii)) The broadband customers are made aware about the various malware attacks
through SMS, in-browser information messages and displaying security
guidelines on MTNL website.

(d) MTNL had provided free replacement of equipments to affected customers.
Process for next round of Spectrum Auction

1351. SHRI N. GOKULAKRISHNAN: Will the Minister of COMMUNICATIONS

be pleased to state:

(a) whether it is a fact that the Telecom Regulatory Authority of India (TRAI)

has kick-started the process for the next round of spectrum auction;
(b) if so, the details thereof;

(c) whether it is also a fact that TRAI has issued a consultation paper on key
issues for sale of airwaves, including for offering 5G services; and

(d) whether in the last auction, 2, 355 megahertz of spectrum worth I 5.6 lakh
crore across seven bands was put up for bids and fetched Government revenue of
% 65,789 crore only?

THE MINISTER OF STATE OF THE MINISTRY OF COMMUNICATIONS
(SHRI MANOJ SINHA): (a) to (c) Yes sir. DoT has sent reference to TRAI on
19.04.2017 seeking recommendations on the Reserve Price for auction of right to
use spectrum in 700 MHz, 800 MHz, 900 MHz, 1800 MHz, 2100 MHz, 2300 MHz,
2500 MHz, 3300-3400 MHz and 3400-3600 MHz bands. TRAI had sent reference
back asking DoT for more information on 15.05.2017. DoT has replied back to TRAI
on 07.09.2017. TRAI, on 28.08.2017 has issued consultation Paper on Auction of
Spectrum in 700 MHz, 800 MHz, 900 MHz, 1800 MHz, 2100 MHz, 2300 MHz,
2500 MHz, 3300-3400 MHz and 3400-3600 MHz bands (including 5G).
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(d) In the last auction (2016) 2354.76 MHz Spectrum with a total reserve price
of T 5.67 lakh crores across 7 bands, was put-up for Auction and the total bid value
was X 65,789 crores for 964.8 MHz Spectrum.

Subsidy on essential food items

1352. DR. V. MAITREYAN: Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether Central Government is providing rice, wheat, pulses, edible oil and
kerosene at subsidized price to Tamil Nadu to extend the coverage to all priority

households;

(b) if so, details thereof and details of supply provided monthly and subsidy

provided per kgs/unit to each item;

(c) whether the subsidy rates were fixed a long back and was not increased for

a long time, till date;
(d) if so, the details thereof and reasons therefor; and

(e) the measures taken by Government to increase supply of these essential food

items to Tamil Nadu and also the subsidy given to them?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (SHRI C. R. CHAUDHARY): (a) to ()
Coverage under the National Food Security Act, 2013 (NFSA), for receiving highly
subsidized foodgrains is under two categories, namely, households covered under the
Antyodaya Anna Yojana (AAY) and priority households. Accordingly, for the AAY
and priority households identified by the Government of Tamil Nadu, within the
coverage determined for the State, monthly 193221.10 tons of rice and 8893.02 tons
of wheat is being allocated for eligible households at I 3/2 per kg for rice/wheat. In
addition, 99773.138 tons of rice and 4592.070 tons of wheat is also being allocated,
@ % 8.30/6.10 per kg for rice/wheat, to Tamil Nadu as ‘tide over’ allocation to

protect their average annual offtake under erstwhile TPDS, as per provisions of NFSA.

The difference between the Economic Cost of foodgrains and the subsidized prices
under NFSA is borne by the Central Government as food subsidy. With the increase
of Minimum Support Price (MSP) of foodgrains and corresponding increase in the cost
of procurement incidentals, the economic cost of foodgrains gets increased, resulting in
increase in per unit food subsidy also. At the current level of Economic Cost, the per
unit subsidy for allocation of foodgrains for eligible AAY and priority households is
% 29.64 per kg for rice and I 22.09 per kg for wheat. For tide over allocation, the
per unit subsidy is ¥ 24.34 per kg for rice and ¥ 17.99 per kg for wheat.
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As regards pulses, based on the demand received from the States/UTs, Government
of India offers pulses from the buffer to them. Tamil Nadu was supplied 2587 tons
of Tur and 2623 tons of Urad at subsidized rates of I 66/- per kg and X 82/-
per kg respectively from the buffer for retailing at not more than I 120/- per kg
during 2016-17, when prices were high. At present, pulses from buffer are offered to
States/UTs including Tamil Nadu for utilization in schemes like Public Distribution
System/Mid-Day-Meal or to meet their other requirement of pulses at prices based

on prevailing market conditions and buffer stock management considerations.

Allocation of kerosene is made by Government of India to various States/UTs,
including Tamil Nadu for cooking and lighting purpose on quarterly basis. Further
distribution of PDS Kerosene within the States/UTs under PDS network to various
categories of ration card holders/consumers is made by the concerned States/UTs.
Scale and criteria of distribution are also decided by respective States/UTs. Allocation
of PDS Kerosene made to the State of Tamil Nadu and average subsidy per litre
for 2015-16 onwards is as under:—

Year Quantity/Volume of Kerosene Average subsidy
allocated (In kL) (Rupee per litre)
2015-16 341724 13.47
2016-17 307560 11.39
2017-18 204528%* 8.79#

*For full financial year 2017-18
#For first half of financial year 2017-18

Department is not implementing any scheme, at present, for distribution of edible
oils at subsidized rates through PDS.

Allocation of funds to Kerala under NFSM

1353. SHRI K. SOMAPRASAD: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) the details of production of rice under National Food Security Mission
(NFSM) during 2014-15 to 2016-17; and

(b) the details of funds allotted to Kerala for rice cultivation under NFSM during
2014-15 to 2016-17?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI GAJENDRA SINGH SHEKHAWAT): (a) and (b) The
National Food Security Mission-Rice (NFSM-Rice) is being implemented in 194
districts of 25 States including Kerala. Under NFSM-Rice, only Palakkad district of
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Kerala is covered. The details of production of rice in Kerala during 2014-15 to
2016-17 and funds allocated to Kerala during the same period for rice cultivation

are as under:—

Year Production (million tonnes) Production Funds allocated
-Overall India (million tonnes)-Kerala ® crore)
2014-15 105.48 0.56 3.15%
2015-16 104.41 0.55 1.50
2016-17 110.15%* 0.45%* 1.46

* Funding pattern was 100% central share, from 2015-16, it has been changed to 60:40
** As per 4th Advance Estimates, DE&S, DAC&FW

Denying of ration due to lack of Aadhaar Number

1354. SHRI MAHENDRA SINGH MAHRA:
SHRI B.K. HARIPRASAD:

Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION

be pleased to state:

(a) the recourse available to BPL families denied rations due to lack of the

Aadhaar number;

(b) whether the High Court of Delhi recently directed the Government of Delhi
to pay compensation to the affected families who have been denied rations either

on account of not possessing Aadhaar numbers or biometric authentication issues;
(c) whether Government plans to incorporate the directive nation-wide; and

(d) whether Government has taken any steps to tackle the problem arising out
of improper or failed capture of biometrics of aged people and their inability to

register for Aadhaar, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (SHRI C. R. CHAUDHARY): (a) After
implementation of National Food Security Act [NFSA], criteria of identification
of beneficiaries/households has been delinked from BPL/APL categories and the
beneficiaries are identified by State/UT Governments under two Categories namely
(i) Antyodaya Anna Yojana (AAY) Households and (ii) Priority Households.

As per provisions of Notification issued by this Department on dated 8.2.17
(as amended from time to time), eligible beneficiaries under NFSA, 2013 who do

not possess Aadhaar, are required to make application for Aadhaar enrolment by



Written Answers to [29 December, 2017] Unstarred Questions 213

giving their name, address, mobile number with Ration Card number and other
details with their fair price shop owners or through the web portal provided for the
purpose by State/UT. In the light of the provisions of the above notification, benefits
under NFSA cannot be denied by State/UT Governments for the only reasons that
eligible beneficiaries do not possess Aadhaar. The said notification further provides
that till the Aadhaar is assigned to the beneficiaries of subsidies under NFSA, the
entitlements under NFSA shall be given to such individuals on production of Ration
Card and either Aadhaar Enrolment ID slip or copy of his/her request made to State
Government for Aadhaar Enrolment alongwith any of the 8 documents listed in the

said notification.

(b) and (c¢) Government of NCT of Delhi has informed that no such direction
has been received by Government of NCT of Delhi.

(d) A letter no. 1(8)/2017-PD-II dated 24.10.2017 has been issued to all State/
UT Governments which inter alia covers the issues arising out of failure of biometric

authentication at PoS and the method to distribute foodgrains in such cases.
Enrolment of Aadhaar for availing PDS subsidy

1355. SHRI NARAYAN LAL PANCHARIYA: Will the Minister of CONSUMER
AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether Government has made Aadhaar compulsory for availing PDS subsidy,
if so, the details thereof;

(b) the details of leakages from PDS likely to be plugged by this measure;
(c) the other steps taken to make PDS more effective; and

(d) whether households living in remote areas, such as Jaisalmer and Bikaner in
Rajasthan, not having Aadhaar are being given more time for enrolment of Aadhaar
to avail PDS subsidy?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (SHRI C. R. CHAUDHARY): (a) and (b) As
per provisions of Notification SO No. 371(E) dated 8.2.17 (as amended from time to
time), issued by this Department on, eligible beneficiaries under National Food Security
Act (NFSA), 2013 who do not possess Aadhaar, are required to make application
for Aadhaar enrolment by giving their name, address, mobile number with Ration
Card number and other details with their fair price shop owners or through the web
portal provided for the purpose by State/UT. In the light of the provisions of the
above notification, benefits under NFSA cannot be denied by State/UT Governments

for the only reason that eligible beneficiaries do not possess Aadhaar.
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Linking of Ration Cards with Aadhaar of beneficiaries would facilitate in ensuring
correct targeting of the beneficiaries for distribution of subsidised food grains or cash
transfer of food subsidies under NFSA.

(c) Streamlining and upgradation of Targeted Public Distribution System (TPDS)
is a continuous process. Department of Food and Public Distribution is implementing
a Scheme on ‘End-to-End Computerisation of TPDS Operations’ on cost sharing basis
with the States/UTs. The Scheme consists of activities namely, digitization of ration
cards/beneficiary and other databases, computerisation of supply-chain management,
setting up of transparency portals and grievance redressal mechanisms and installation

of ePoS devices at Fair Price Shops .

(d) Beneficiaries under NFSA including those in Jaisalmer and Bikarner in
Rajasthan, who do not possess Aadhaar are required to make application as per
provisions of above Notification latest by 31.3.2018, for Aadhaar enrolment by giving
their name, address, mobile number with Ration Card number and other details with
their fair price shop owners or through the web portal provided for the purpose by
State/UT.

Aadhaar-based biometric authentication

1356. SHRI D. RAJA: Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether Government is aware that the imposition of Aadhaar-based biometric
authentication (ABBA) has derailed the Public Distribution System in Jharkhand
resulting in several starvation deaths of marginalised people such as single women,
manual labourers and elderly persons due to denying them ration for their failure

to link their ration card to Aadhaar; and

(b) if so, the details thereof and the steps taken by Central Government to see
that the Government of Jharkhand puts in place the safeguards prescribed by the

Central Government in its 24 October, 2017 order?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (SHRI C. R. CHAUDHARY): (a) The
Government of Jharkhand has informed that there have been media reports of starvation
deaths in Jharkhand, but on inquiry, the allegations of death due to starvation have

not been substantiated.

(b) Central Government in the Department of Food and Public Distribution issued
detailed instructions to all the States/UTs vide D.O. letter No. 1(8)/2017-PD-II dated

24.10.2017 to ensure strict compliance with the provisions contained in the Notification
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SO No. 371(E) dated 8.2.2017 [as amended from time to time] to prevent denial of
foodgrains to the eligible beneficiaries under NFSA as per their entitlement. Besides,
the Department has been in constant dialogue with the State on the issue and the
need for effective enforcement of the measures for improvement in the functioning of
PDS was further emphasised vide D.O. letter No. 1(8)/2017-PD-II dated 12.12.2017
to the Chief Secretary, Jharkhand.

Rise in prices of vegetables

1357. SHRI D. KUPENDRA REDDY: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether the prices of onion and other seasonal vegetables have increased

manifold in the last three months;
(b) if so, the details thereof and the reasons therefor;

(c) whether the production of onion and other vegetables have come down

causing such price rise;

(d) if so, the details thereof and if not, the quantity produced by the country

during the last year and the current year so far; and

(e) the effective steps taken/being taken by Government to discourage speculative
and unscrupulous trade activities in procuring/trading/selling of onion and other

vegetables with heavily inflated prices?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (SHRI C. R. CHAUDHARY): (a) to (d) All
India annual inflation rate for vegetables, as per Sub-Group level Consumer Price
Index data released by M/o Statistics and Programme Implementation, is given in
the table below:—

Base 2012 = 100

Month Inflation rate (%)
Aug’ 2017 6.16
Sep’ 2017 3.92
Oct’ 2017 7.47
Nov’ 2017 22.48 (P)

P = Provisional

Prices of essential commodities including vegetables are affected by various factors
such as mismatch in demand and supply, increased transportation costs, supply chain

constraints, artificial shortage created by hoarding and black marketing etc. Prices
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during current year are also influenced by the decline of around 31% in crop area

of kharif onion during 2017-18 affecting its supply.

Production of onion, potato and tomato in 2016-17 as per 3rd Advance Estimates
released by D/o Agriculture Cooperation and Farmers Welfare is 217 lakh tonnes,
482.22 lakh tonnes and 195.41 lakh tonnes respectively.

(e) The Government of India has made enabling provision allowing States to
impose stock limit on onions. States were advised to take necessary and corrective
measures by way of licensing, imposition of stock limits and movement restrictions.
They were also requested to hold periodical meetings with traders, farmers, retailers
and consumer associations at State and District levels to impress upon them the
need to desist from unfair and illegal trade practices and profiteering. Government
has also requested States to initiate action against unscrupulous traders and hoarders

of onion under Essential Commodities Act.
Shortage of storage capacity

1358. SHRI AJAY SANCHETI: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether a large quantum of foodgrains is lost due to non-availability of

proper storage facilities;

(b) if so, the shortage of storage capacity identified by Government, State-wise;
and

(c) the steps taken by Government to minimize and bridge the gap between

availability of foodgrains for storage and the storage space?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (SHRI C. R. CHAUDHARY): (a) No, Sir.
No loss of foodgrains has been reported due to insufficient storage capacity. On
the basis of peak stock requirement during procurement season, the overall storage
capacity required in the country is about 600 Lakh MT. Against this, the total capacity
available with Food Corporation of India (FCI) and State Agencies for storage of
foodgrains as on 30.11.2017 was 726.18 Lakh MT. Thus on the overall, there is

sufficient capacity for storage of foodgrains in the country.
(b) Does not arise.

(¢) On the overall, there is sufficient capacity for storage of foodgrains in the
country. However, to augment and modernize the storage facilities the Government

is implementing the following schemes:
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(@)

(i)

Private Entrepreneurs Guarantee (PEG) Scheme: Under this Scheme,
storage capacity is created by private parties, Central Warehousing Corporation
(CWC) and State Government Agencies for guaranteed hiring by FCI. A
capacity of 139.92 lakh MT has already been completed as on 30.11.2017.

Central Sector Scheme: This scheme is focussed on the North Eastern
States. Funds are released by the Government to FCI and also directly to
the State Governments for construction of godowns. During 12th Five Year
Plan, a capacity of 1,17,680 MT in North Eastern (NE) States and 20,000
MT in other than NE States has been completed by FCI. Further, a capacity
of 46,495 MT has been created by State Governments. This scheme is being
continued for next 3 years upto 2020. A capacity of 4,590 MT has been
completed by FCI and 4,500 MT by State Governments in the current year
2017-18 upto 30.11.2017.

(ii1) Construction of steel silos: Government of India has also approved action

plan for construction of steel silos in the country for a capacity of 100 LMT
in 3 phases. As on 30.11.2017, tenders have been awarded for 38.50 LMT
and a capacity of 6.25 LMT silos has been added under the above action
plan.

(iv) Construction of rural godowns: In order to improve/create scientific storage

capacity for storing farm produce, processed farm produce and agricultural
inputs etc. to reduce post harvest and storage losses, Ministry of Agriculture
and Farmers Welfare launched a subsidy linked central sector scheme ‘Grameen
Bhandaran Yojana (GBY)’ w.ef. April, 2001. This has been subsumed into
Agricultural Marketing Infrastructure (AMI) sub-scheme of Integrated Scheme
of Agricultural Marketing (ISAM) w.e.f. 01.04.2014. Since inception of the
GBY from 01.04.2001 and up to 30.09.2017, a total of 38,287 godowns
having a capacity of 649.7 lakh MT has been sanctioned.

Digitization of FPSs in the country

1359. DR. SANJAY SINGH: Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(a)

whether Government has failed to take primary steps to digitize the Fair

Price Shops (FPSs) in the country;

(b)

if so, FPSs in the country, State- wise, and those which have been digitized

in the country till October, 2017; and

(©)

the number of ration cards linked with the PDS and comparative study with

reference to number of digitized FPSs;
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THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (SHRI C. R. CHAUDHARY): (a) and (b)
For modernisation of and enhancing transparency in Public Distribution System (PDS)
operations, Government is implementing a scheme on ‘End-to-End Computerisation
of TPDS Operations’. Component-I of the scheme comprises digitization of ration
cards/beneficiary and other database, online allocation, computerisation of supply
chain management, setting up transparency portal and grievance redressal mechanisms.
Component-II of scheme comprises automation of Fair Price Shops (FPSs), which
involves installation of electronic Point of Sale (ePoS) devices at FPSs for—
authentication of beneficiaries and electronic recording of sale transactions. As per
information received from States/UTs, out of total 5.27 lakh FPSs, more than 2.8 lakh
FPSs have been automated by October 2017. State/UT-wise status of FPS Automation

is given in the Statement (See below).

(c) Presently, there are 23.1 crore ration cards covering more than 80 crore
beneficiaries in the country. Against 2.8 lakh automated FPSs in the country, about
13 Crore ration cards are getting the benefit of subsidised foodgrains under NFSA.

Statement

Status of End-to-End Computerization of PDS Operations
(as on 19.12.2017)

SI. States/UTs Total No. of Fair No. of FPSs with
No. Price Shops Operational ePoS
1 2 3 4
1. Andhra Pradesh 28,663 28,663
2. Andaman and Nicobar Islands 482 373
3. Arunachal Pradesh 1,731 0
4. Assam 38,238 0
5. Bihar 41,483 59
6. Chandigarh 0 0
7. Chhattisgarh 12,299 11,899
8. Dadra and Nagar Haveli 62 62
9. Daman and Diu 51 51
10. Delhi 2,254 90
11. Goa 446 42
12. Gujarat 17,209 17,209
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1 2 3 4

13. Haryana 9,491 9,491
14. Himachal Pradesh 4,928 4,888
15. Jammu and Kashmir 5,970 0
16. Jharkhand 23,356 23,115
17. Karnataka 20,334 16,143
18. Kerala 14,335 0
19. Lakshadweep 39 0
20.  Madhya Pradesh 22,469 22,469
21. Maharashtra 52,505 51,079
22. Manipur 2,154 0
23. Meghalaya 4,651 0
24. Mizoram 1,247 0
25. Nagaland 1,691 0
26.  Odisha 13,306 13,306
27. Puducherry 0 0
28. Punjab 16,657 0
29. Rajasthan 25,928 25,793
30. Sikkim 1,421 44
31.  Tamil Nadu 34,773 34,773
32. Telangana 17,159 11,339
33. Tripura 1,807 25
34. Uttar Pradesh 80,457 13,186
35. Uttarakhand 9,212 8
36. West Bengal 20,278 0

TotaL 5,27,086 2,84,107

1360. PROF. M.V.

Closure of fair price shops

RAJEEV GOWDA: Will the Minister of CONSUMER
AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) the number of Fair Price Shops in the country under the Public Distribution

System, for each year since 2010, State-wise;

(b) the number of persons employed by Fair Price Shops, State-wise;
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(c) whether representatives of Fair Price Shops have expressed concerns over the
closing of shops with the proposed shift to cash transfers in the Public Distribution

System; and

(d) if so, the details thereof and the steps being taken by Government to address

these concerns?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (SHRI C. R. CHAUDHARY): (a) The State-
wise details of total number of Fair Price Shop (FPS) in country since 2010 are

given in the Statement (See below).

(b) Targeted Public Distribution System (TPDS) is operated under the joint
responsibility of the Central and the State/Union Territory (UT) Governments.
Central Government is responsible for procurement, allocation and transportation
of foodgrains upto the designated depots of the Food Corporation of India. The
operational responsibilities for allocation and distribution of foodgrains within the
States/UTs, identification of eligible beneficiaries, issuance of ration cards to them and
supervision over and monitoring of functioning of Fair Price Shops (FPSs) rest with
the concerned State/UT Governments. Therefore, no such data of persons employed
by Fair Price Shops is maintained by Department of Food and Public Distribution.

(c) and (d) A representation has been received from All India Fair Price Shop
Dealers’ Federation wherein the concerns over the proposed shift to cash transfer of
food subsidies in PDS have been raised. It has been informed to the said Federation
that the scheme of Cash Transfer of Food Subsidies has been implemented on pilot

basis in Chandigarh, Puducherry and Dadar and Nagar Haveli (Partial) only.

The scheme can be implemented in other States only on the request of the

concerned States/UTs.
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Release of pending funds for the State of Telangana

1361. SHRI DHARMAPURI SRINIVAS: Will the Minister of CONSUMER
AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether the Ministry has received any request from the Government of
Telangana seeking release of funds amounting to I 1,680 crore pending for the last

two years;
(b) if so, the details thereof;

(c) whether Central Government has taken any action on the request, if so, the

details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (SHRI C. R. CHAUDHARY): (a) to (d) A
bill dated 18.01.2017 amounting to I 1639.64 crore for release of Food Subsidy for
procurement of levy rice under decentralized procurement (DCP) during 2014-15 and
distribution of levy rice and CMR during 2015-16 was received. After examination,

T 107.88 crore was found admissible and the same was released to State Government
vide Sanction dated 21.09.2017.

Deaths due to starvation

1362. SHRI NARENDRA KUMAR SWAIN: Will the Minister of CONSUMER
AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether Government is aware of the fact that India is still suffering from

starvation and people are dying due to starvation;

(b) if so, the details thereof along with the number of deaths during the last
two years, State-wise, and the reasons for starvation deaths despite Government's

implementing various schemes;

(c) whether Government is also aware that proper ration and grains are not

being provided through Public Distribution System;
(d) if so, the details thereof; and
(e) whether Government has any plan to prevent such deaths?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (SHRI C. R. CHAUDHARY): (a) to (e) So

far as Department of Food and Public Distribution, Government of India is concerned,



Written Answers to [29 December, 2017] Unstarred Questions 225

no State Government/Union Territory Administration has reported any incident of
death due to starvation so far. There have been media reports of starvation deaths
in Jharkhand, Uttar Pradesh and Karnataka. However, on enquiry, the above State
Governments informed that the allegations of deaths due to starvation have not been

substantiated.

To provide food security to the vulnerable population, the Government has
been providing food grains at highly subsidized prices to the targeted population
through State Governments/Union Territory Administrations under the Targeted Public
Distribution System (TPDS) in terms of National Food Security Act, 2013 and Other
Welfare Schemes (OWSs).

National Food Security Act (NFSA), 2013 provides for coverage of upto 75% of the
rural population and upto 50% of the urban population, thus covering about two-third
of the population of the country for receiving foodgrains at highly subsidized prices

of ¥ 3, 2 and 1 per Kg for rice, wheat and coarse grains respectively under TPDS.

The Targeted Public Distribution System is operated under the joint responsibility
of the Central Government and the State Government/Union Territory Administration.
Central Government is responsible for procurement, allocation and transportation of
foodgrains upto the designated depots of the Food Corporation of India. The operational
responsibilities for allocation of foodgrains within the States/UTs, identification of
eligible beneficiaries/families, issuance of ration cards to them, distribution of foodgrains
to eligible beneficiaries under TPDS and supervision over and monitoring of functioning
of Fair Price Shops (FPSs), etc. rest with the concerned State Government/Union

Territory Administration.

During the year 2016-17, the Govt. of India allocated 628.68 lakh tons of
foodgrains under TPDS (NFSA) and OWSs. During the current year 2017-18, the
Govt. of India has so far allocated 606.47 lakh tons of foodgrains under TPDS
(NFSA) and OWSs.

The States/UTs on their part have established grievance redressal mechanism for

redressal of complaints regarding denial of ration.
Supply of pulses through PDS

1363. SHRI T. G. VENKATESH: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether India Pulses and Grain Association (IPGA) has written a letter to
Ministry seeking inclusion of pulses in PDS as this would have a beneficial impact

on India's farm sector and economy;
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(b) if so, the details thereof;

(¢) whether Government has studied the suggestion of IPGA which practically
prove to be the best method as in such cases FPS would act as collection and
distribution centres and avoid middlemen/agents interference and also the Government
would be relieved of from burdensome collection/distribution to and from the same
FPS; and

(d) if so, the stand of Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (SHRI C. R. CHAUDHARY): (a) to (d)
National Food Security Act, 2013 (NFSA) entitles upto 75% of the rural population
and upto 50% of the urban population to receive foodgrains at subsidized rates. The
eligible households covered under the Act consist of Antyodaya Anna Yojana (AAY)
households and Priority Households (PHH). The Act provides for 5 kg of foodgrains
per person per month to PHH and 35 kg per family per month to AAY households

at subsidized prices of X 3/2/1 for rice, wheat and coarse grains respectively.

There is no proposal under consideration to include pulses in Public Distribution
System (PDS) in the Department.

Publication of Aadhaar details on Government Websites

1364. SHRIMATI KANIMOZHTI:
SHRI NEERAJ SHEKHAR:
SHRI MANISH GUPTA:

Will the Minister of ELECTRONICS AND INFORMATION TECHNOLOGY

be pleased to state:

(a) whether as per an RTI information, 210 Government websites and web portals

had published the Aadhaar details of the beneficiaries of Government schemes; and

(b) if so, the list of websites who published those details and the steps taken/
to be taken by Government to prevent such publication of Aadhaar details in future
and penal/legal action taken against persons/Government agencies under the Aadhaar
(Targeted Delivery of Financial and Other Subsidies, Benefits and Services) Act, 2016

and other relevant laws?

THE MINISTER OF STATE IN THE MINISTRY OF ELECTRONICS AND
INFORMATION TECHNOLOGY (SHRI K. J. ALPHONS): (a) and (b): Yes, Sir. It
was found that approximately 210 websites of Central Government, State Government

departments and some educational institutes were displaying the list of beneficiaries
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along with their name, address, other details and Aadhaar numbers for information
of general public. The concerned departments/websites were instructed to remove the
Aadhaar and other personal data from the said websites. List of such departments/

websites is given in the Statement (See below).

In addition, the Central and State Governments have been advised to sensitize
all Ministries/Departments to take all precautions while publishing or sharing data
on their websites and ensure compliance of Aadhaar Act, 2016 and Information
Technology Act, 2000.

Statement

List of Department/Websites found displaying the details of
Aadhaar beneficiaries as on July 2017

Sl. No. Department/Websites
1. Department of School Education Y.S.R. District KADAPA

2. Tripura Board of Secondary Education

3. Composite Regional Centre, Bhopal

4. Commissioner of BC Welfare

5. O/o. Deputy Educational Officer, Tanuku Division, Tanuku
6. Tripura Board of Secondary Education

7. Swachh Bharat mission - Government of Andhra Pradesh
8. Director, Developing Caste Welfares, Gujarat State

9. Ministry of Health and Family Welfare

10.  UP Minority Welfare Department

11.  Vijaywada Municipal Corporation

12.  Vishakapatnam Websites

13. Ministry of minority affairs (GOI)

14.  Delhi Government (Main website)

15.  Haryana Government Education (HSSPP)

16.  Kerala Daily Farmers Welfare Fund Board

17.  Photobucket

18.  Xavier University Bhubaneshwar

19. Soil Health Card

20.  Chiktara University
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Sl. No. Department/Websites
21. Science Krishna
22. Shaheed Bhagat Singh State Technical Campus
23.  Acharya Nagarjuna University
24.  Pondicherry University
25. Coir Board
26. Khadi and Village Industries Commission
27.  Department of Women and Child Development, Government of NCT of Delhi
28.  Kendriya Vidyalaya NHPC, Loktak
29.  State Health Society Bihar
30.  Thrissur Education District
31. Mota Chashma
32. Shaheed Bhagat Singh State Technical Campus
33.  NIT Nagpur
34. Ministry of textile
35.  Pradhan Mantri Jan Dhan Yojna
36.  Andhra Pradesh State Housing Corporation
37.  Janambhoomi-Maa Vooru (Andhra Pradesh)
38.  National Agricultural Cooperative Marketing Federation of India Ltd.
39.  Directorate of Higher Education, Government of Maharashtra
40. SC and ST Development, Minority and backward Class welfare department
41. Career Plus
42.  Apeejay Education Society
43. Chandigarh Engineering College
44.  Ministry of women and child development
45. Sri Sai Group Of Institutes, Badhani
46.  Chandra Anna Bima
47.  NREGA-AP Government
48.  National centre for design and Product Development
49.  Ministry of Petroleum and Natural Gas

50.

President of India Official Website
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Sl. No. Department/Websites
51. District Magistrate-Wardha
52. Share to success-documents
53.  University of Kerala
54.  Directorate of Sainik Welfare Kerala
55.  University of Delhi
56.  Karnataka Government Official Website
57. Sikkim Manipal University
58.  National Jute Board
59.  Ali Yavar Jung National institute of speech and hearing Disabilities.
60.  Department of Medical Education and Research, Haryana
61. Maharashtra Knowledge Corporation
62.  Department of Backward Classes, Most Backward Classes and
Minorities Welfare
63. Government of Jharkhand
64.  Consumer Redressal Forum
65.  Central University of Orissa
66. Directorate of Technical Education, Maharashtra State, Mumbai
67.  Employee State insurance Company
68. Goa Public Service Commission
69.  West Godavari
70. Gujarat Government
71. My Gov (Government of India)
72. Education Inspector, South Zone Mumbai
73.  National Handicapped Finance and Development Corporation
74.  National Institute of Electronics’ and Information Technology
75. SRSL Group
76.  Greater Vishakhapatnam Municipal Corporation
77.  Delhi Homeboard
78.  Meeseva Official Portal, Government of Telangana
79.  Agra Official Website
80. Government College Daulatpur Chowk
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Sl. No. Department/Websites

81.  Deen Dayal Upadhaya Grameen Kaushalaya Yojana
82. MBA Application data

83. Bihar Madhymik Shiksha Parishad

84.  Doc Player

85. Education Portal

86.  Amroha Official Website

87. Sangam University

88.  Jawahar Navodaya Vidyalaya

89. KC College of Education

90.  Joint Director, Higher Education

91. Government of Pondicherry

92. Directorate of Higher and Technical Education
93. Al Ameen Mission

94.  Nirmal Teacher

95. Gujarat University

96.  Chitrakoot Official Website

97.  Government College of Women Srikakulam
98. SBDS College of Engineering

99.  Saharsa Official Website

100.  Ministry of New and Renewable Energy

101.  Sarva Shiksha Abhiyan

102.  Fatehpur.nic.in

103.  Directorate of Higher and Technical Education
104.  Consumer Redressal Forum

105.  Acharya Nagarjuna University

106.  Varanasi.nic.in

107.  National Institute of empowerment of person with visual disabilities
108.  Basti Official Website

109.  Muzzaffarnagar Official Website

110.  National Institute of empowerment of person with Multiple disabilities
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Sl. No. Department/Websites

111.  Himachal.nic.in

112.  Greater Vishakhapatnam Municipal Corporation

113.  Seraikela-kharsawan

114.  Delhi.gov.in

115.  Ali Yavar Jung National institute of speech and hearing Disabilities.
116. Mumbai City Collectorate

117.  Consumer Redressal Forum

118. KSN Government Degree College for Women

119. Kendriya Vidyalaya Nol Ambala

120.  Gajalee

121.  Pasha College of Education

122.  Sindhya Software-Office Automation System for Schools
123.  IH Group of Institutions

124.  Anand College of engineering and Management

125.  Puducherry Government

126.  Integrated Coastal zone Management Project

127. Kendriya Vidyalaya No 1, Kalpakkam

128.  Rampur.nic.in

129.  Development Commissioner (Handicrafts)

130.  Azamgarh Official Website

131.  Jammu And Kashmir Housing Board

132, Scribd

133.  National Institute for the Empowerment of Persons with Visual Disabilities
134.  Ramgarh Official Website

135.  Himachal Official Website

136.  Srdnagar Official Website

137.  Cad Tool Solutions

138. Maulana Azad National Academy for Skills (MANAS)
139.  Social Welfare Department, Government of Andhra Pradesh
140. Kamla Nehru college
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Sl. No. Department/Websites

141. Indira Gandhi Krishi Vishwavidyalaya

142.  University Grants Commission

143.  Gujarat University

144.  Krishnapet

145.  Directorate of Education

146.  Vivekananda College

147.  Aditya Institute of Technology and Management

148.  Sri Guru Ram Das Instituted of Medical Science and Research

149.  Vydehi Institute of Medical Sciences and Research Centre

150.  Vydehi Institute of Medical Sciences and Research Centre

151.  RTI Online

152. Shree Ganesh Group of Institutions

153.  Sai Saraswati Institute for Teacher Education

154.  Deputy Director of Higher Education, Himachal Pradesh

155. Kendriya Vidyalaya No. 1 Cantt. Shahjahanpur

156.  West Godavari

157.  Punjab Urban Planning and Development Authority

158.  Gadag District Grievance Redressal/Information System

159.  Jira-Atlassian

160.  Maharashtra Eco Tourism

161. Paste Bin
162.(1) Department of Women and Child Development, Government of NCT of Delhi
162.(2) Department of Women and Child Development, Government of NCT of Delhi

163.  Deputy Director of Higher Education Una, Himachal Pradesh.

164  Nirmal Teacher

165. National Institute of Solar Energy (Suryamitra-Skill Development
Programme-Physical Achivements 2015-16)

166.  Mukhya Chikitsa Adhikari Muzaffarnagar
167.  Adityatekkali Education
168. Maulana Azad National Academy for Skills (MANAS)-manassd.ind.in
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Sl. No. Department/Websites

169. Kendriya Vidyalaya, Gandhigram, Dindigul

170.  Andhra University

171. Kendriya Vidyalaya NO.3, Bhatinda

172.  Apptechnie Solutions

173.  Andhra Bank, Yanam

174. D.A.V College of Education, Abohar

175.  University of Delhi

176.  SSGI DINANAGAR

177.  Desh Bhagat Institute of Hotel Management
178.  District Education Office (SE), Mansa

179.  North Eastern Handicrafts and Handlooms Dev. Corpn. Ltd
180.  Government Degree College, Gummalakshmi Puram
181.  Sunrise College

182.  Dasmesh Girls College

183.  Aditya Institute of Technology and Management
184. Rama University

185. CT Group of Institutions

186. PM Scholarship 2015-16

187.  KC Institutes

188.  Swami Parmanand Group of Colleges

189. DIET Allahabad

190. PSSC India

191.  Himachal Pradesh Staff Selection Commission
192.  NMIMS

193.  Jawaharlal Nehru University

194.  Government of Jharkhand

195.  Inmyschool

196.  University of Delhi

197.  National School of Drama

198.  Department of Plant Molecular Biology
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Sl. No. Department/Websites

199.  Aligarh Muslim University

200. HPT Arts and RYK Science College
201.  Government Degree College, Tekkali, Srikulam
202. Kendriya Vidyalaya, Greater Noida

203. Mizoram Government

204. Kendriya Vidyalaya, Gurugram

205. Kendriya Vidyalaya, Chheoki, Allahabad
206.  Kurnool District, Andhra Pradesh

207.  Sai Prasad Green Power Pvt. Ltd.

208. MVN University, Palwal

209. Kendriya Vidyalaya, Bowenpally

210.  Solapur Sec School, Maharashtra

Deadline for linking of Aadhaar Number

1365. DR. T. SUBBARAMI REDDY: SHRIMATI AMBIKA SONI: Will the
Minister of ELECTRONICS AND INFORMATION TECHNOLOGY be pleased to state:

(a) whether Government has extended deadline for linking Aadhaar number up
to 31 March, 2018;

(b) if so, the services for which the deadline has been extended, along with the

details thereof;

(¢) whether Government also gave an assurance to the Supreme Court that no
coercive steps would be taken on Aadhaar card holders till the Court takes a final

decision; and
(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF ELECTRONICS AND
INFORMATION TECHNOLOGY (SHRI K. J. ALPHONS): (a) and (b) Yes, Sir.
The deadline for linking of Aadhaar number has been extended up to 31 March,
2018 for the services/schemes as per the details given in the Statement (See below),
vide Office Memorandum dated 07.12.2017 issued by Ministry of Electronics and IT.

A similar action has been taken for linking of Aadhaar with bank accounts and

other account based relationship by the client, under Prevention of Money Laundering
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Act (PMLA) Rules, 2005 and linking of Aadhaar with Permanent Account Number
(PAN), under Income Tax Act, 1961. Further, Hon’ble Supreme Court vide its order
dated 15th December, 2017 in Writ Petition (Civil) no. 494 of 2012, has also extended
the deadline for Aadhaar linking to mobile number upto 31 March 2018.

(¢) No, Sir.
(d) Does not arise.
Statement

Details of Published Notifications (published on eGazette.nic.in)
under Section 7 of the Aadhaar Act, 2016

(As on 30.11.2017)

Sl.  Name of Scheme/Programme No. of Schemes
No. included in the
notification
1 2 3

Ministry of Labour and Employment

1.  Employees’ Pension Scheme, 1995 1
2.  Housing Subsidy Benefit 4
3. Scholarship Subsidy Benefit 5
4.  National Career Services (NCS) 1
5.  Stipend to Trainees under the Scheme of Welfare for 1
SC/STs Job Seekers through coaching, guidance and
vocational training
6. Stipend to persons with disabilities defined under The 1
Right of Person With Disbilities (RPwD) Act 2016
7. Bonded Labour Rehabilitation Scheme |
8. National Child Labour Project (NCLP) 1
9.  Grants-in-aid to Voluntary Organizations (stipend 1
component for training centres)
10. Aam Aadmi Bima Yojana (AABY) 1
11. Grants to Dattopant Thengadi National Board for Workers 1

Education and Development [DTNBWE&D]

12. Grants to V. V. Giri National Labour Institute 1
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1 2 3

Ministry of Skill Development and Entrepreneurship

13.  National Apprenticeship Promotion Scheme (NAPS) 1
14. Pradhan Mantri Kaushal Vikash Yojana [PMKVY] 1
Department of Personnel and Training

15. Schemes of (a) Conduct of Yoga Classes at Grih 4
Kalyan Kendras (GKK) (b) Annual Grant to GKK,
(c) Assistance for come and play scheme (d) Coaching

Academies and summer camps by CCSCSB

Ministry of Agriculture and Farmer's Welfare

16. Crop Insurance Schemes 2
17. Mission for Integrated Development of Horticulture (MIDH) 6
18. Soil Health Management and Soil Health Card under 2

National Mission for Sustainable Agriculture (NMSA)

19.  Agri-Clinics and Agri-Business Centres (AC&ABC) 1
20. National Food Security Mission (NFSM) 5
21.  Per Drop More Crop component of Pradhan Mantri 1

Krishi Sinchayee Yojana (PMKSY)

22.  Support to State Extension Programmes for Extension 1
Reform-ATMA Scheme

23. Rainfed Area Development under NMSA 1
24, National Mission on Oilseeds and Oil Palm (NMOOP) 1
25.  Sub-Mission on Agricultural Mechanism Scheme (SMAM) 1

(Component 1 and 2) (Central Sector)

26. Sub-Mission on Agricultural Mechanism Scheme (SMAM) 1
(Component 3 to 8) (Centrally Sponsored)

27. Sub-Mission on Seeds and Planting Materials (SMSP) 1
under National Mission on Agriculture Extension and
Technology (NMAET)

28. Cooperative Training and Education by NCUI and NCCT 1

29. Interest Subvention Scheme 1
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1 2 3

Deptt. of Higher Education, MHRD

30. Central Sector Scholarship Scheme for College and 1
University Students

31. Scholarship and Fellowship Schemes being implemented 18
by UGC and AICTE

Deptt. of School Education and Literacy, MHRD
32. National Means-cum-Merit Scholarship Scheme (NMMSS) 1

33. National Scheme of Incentive to Girls for Secondary 1
Education (NSIGSE)

34, Payment of salary/honararium to teachers and staff under 1
Sarva Shiksha Abhiyan (SSA)

35. Benefits to 6 to 14 years children under Sarva Shiksha 1
Abhiyan (SSA)

36. Inclusive Education of the Disabled at Secondary State 1
(IEDSS) under RMSA

37. Scheme of Adult Education and Skill Development - 1
Saakshar Bharat

38. Scheme of support to NGOs/Institutions /SRCs for Adult 1
Education and Skill Development

39. Mid-day Meal for Children 1

40. Payment of honorarium to Cook-cum-Helpers (CCHs) 1
under MDM Scheme

41. Scheme for providing Quality Education for Madarsas 1
(SPQEM)

42. In-kind benefits under Inclusive Education of the 1

Disabled at Secondary Stage (IEDSS) Scheme
Deptt. of Social Justice and Empowerment)
43.  Central Sector/Centrally Sponsored Scholarship Schemes (12) 12

44. Assistance to Voluntary Organizations under various

Schemes (4 schemes)
45. Benefits of Schemes of NSFDC, NBCFDC and NSKFDC 1

46. Other Central Sector/Centrally sponsored schemes 3

(three schemes)
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1 2 3

47. Protection of Civil Rights Act, 1955 and the Scheduled 1
Castes and the Scheduled Tribes (Prevention of
Atrocities) Act, 1989

48.  Self-Employment Scheme for Rehabilitation of Manual 1
Scavengers (SRMS)

49. Schemes of Dr. Ambedkar Foundation 6
Deptt. of Empowerment of Persons with Disabilities

50. Assistance to disabled persons for purchase/fitting of Aids 1
and Appliances (ADIP)

51.  Scholarship Schemes for education of students with 6

disabilities (6 schemes)

52. National Action Plan for Skill Training of persons with 1
disabilities under SIPDA

53. Deendayal Disabled Rehabilitation Scheme (DDRS) 1

54. District Disability Rehabilitation Centres (DDRCs) 1

55. Incentive Scheme for providing employment to Persons 1

with Disabilities in the Private Sector

Ministry of Women and Child Development

56. Supplementary Nutrition Programme under ICDS Scheme 1

57. Payment of honorarium to AWWs and AWHs under 1
ICDS Scheme

58. Supplementary Nutrition for children offered at Creche 1
Centres

59. Honorarium paid towards the Créche Workers and Créche 1
Helpers

60. Maternity Benefit Programme (MBP) 1

61. Scheme for Adolescent Girls 1

62. National Mission for Empowerment of Women (NMEW) 1

63. ICDS Training Programme 1

64. Ujjawala Scheme 1

65. Swadhar Scheme 1

66. Integrated Child Protection Scheme (ICPS) 1
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1 2 3
67. STEP Programme 1
68. Rashtriya Mahila Kosh 4
69. Pradhan Mantri Matru Vandana Yojana (PMMVY) 1

Ministry of Rural Development

70. MGNREGA 1

71. Deendayal Antyodaya Yojana—National Rural Livelihoods 1
Mission (DAY-NRLM)

72. National Social Assistance Programme (NSAP) 1

73. Pradhan Mantri Awaas Yojana-Gramin (PMAY-G) 1

74. Deen Dayal Upadhyaya Grameen Kaushalya Yojana 1
(DDU-GKY)

Deptt. of Food and Public Distribution
75. Targetted Public Distribution System (TPDS) 1
Ministry of Health and Family Welfare

76. Janani Suraksha Yojana (JSY) 1
77. Payment of performance based incentives to Accredited 1
Social Health Activists (ASHA) under National Health
Mission
78. Payment of remuneration to contractual staff engaged 1

under National Health Mission
79. Revised National Tuberculosis Control Programme (RNTCP) 1
80. Family Planning Schemes under National Health Mission 5
M/o Panchayati Raj
81. e-Panchayat Mission Mode Project 1
M/o Water Resources, RD and GR

82. Research and Development Programme 1
83. National Water Mission 1
84. Painting and Essay Competitions for School Children under 1

IEC component of HRD and Capacity Building Scheme
Deptt. of Ex-Servicemen Welfare, Minitsry of Defence

85. Pension to retired Defence Forces Pensioners/Family 1

Pensioners
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1 2 3

Ministry of Chemicals and Fertilizers

86. National Awards Scheme for Technology Innovation in 1

Petrochemicals and Downstream Plastics Processing Industry

87. Bhopal Gas Leak Disaster Scheme 1

88.  Fertilizers Subsidy 6

Ministry of Petroleum and Natural Gas

89. LPG Subsidy 1

90. LPG connection under Pradhan Mantri Ujjwala Yojana 1
(PMUY)

91. PDS Kerosene Subsidy 1

Ministry of Information and Broadcasting

92. Journalist Welfare Scheme 1
93. Scholarship Scheme of Satyajit Ray Film and Television 1
Institute

Ministry of Science and Technology

94. INSPIRE Awards/Fellowships 6
Ministry of Drinking Water and Sanitation

95. Swachh Bharat Mission (Gramin) 1
Ministry of Textiles

96. National Handicraft Development Programme (NHDP) 11

97. National Handloom Development Programme Scheme and 2
Comprehensive Development of Handlooms Scheme for

Handloom Weavers

98. Integrated Scheme for Development of Silk Industry 1
99. Integrated Scheme for Powerloom Workers 1
100. Group Insurance Scheme for Powerloom Workers 1
101. In-situ Upgradation of Plain Powerloom for SSI 1

Powerloom Sector
102. Scheme for Promoting Usage of Agrotextiles in NER 1
Ministry of Heavy Industry and Public Enterprises (D/o Heavy Industry)
103. Excise Duty Subsidy on purchase of Car by Physically 1

Handicapped Persons
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1 2 3
104. FAME India Scheme 1
105. Scheme of Counselling, Retraining and Redeployment for 1

separated Employees (CRR Scheme)

106. Scheme of Research, Development and Consultancies on 1

Generic Issues of Enterprises (RDC Scheme)
Ministry of AYUSH

107. National AYUSH Mission 1
108. Promotion of International Cooperation in AYUSH 1
109. Central Sector Scheme of Extra-Mural Research in AUYSH 1
110. Courses on Ayurveda in Rashtriya Ayurveda Vidyapeeth (RAV) 1

Ministry of Corporate Affairs

111. Internship Scheme for Post-Graduate Students 1
Ministry of Urban Development

112.  Swachh Bharat Mission (Urban) 1

Ministry of Minority Affairs

113. Scholarship Schemes (3 Schemes) 3
114. Seekho Aur Kamao 1
115. Upgrading Skills and Training in Traditional Arts/Crafts 1
for Development (USTTAD)
116. Free Coaching and Allied Scheme 1
117. Nai Udaan Scheme 1
118. Padho Pradesh Scheme 1
119. Maulana Azad National Fellowship Scheme 1
120. Jiyo Parsi Scheme 1

Ministry of Road Transport and Highways

121. National Award for individual in the field of Road Safety 1
122. Refresher Training to Drivers in Unorganized Sector and 1
HRD

Ministry of Culture

123.  Schemes of Scholarship/Fellowships/Grants for promoting 3

culture:
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1 2 3

(a) Award of Scholarship to Young Artistes in Different
Cultural Fields

(b) Award of Fellowships to Outstanding Persons in the
field of Culture and

(c) Tagore National Fellowship/Scholarship for Cultural
Research

124. Central Sector Shemes of: 5
(a) Performing Arts Grant Scheme

(b) Scheme for Financial Assistance to Cultural

Organizations with National Presence
(c) Artistes Pension Scheme and Welfare Fund
(d) Cultural Functions and Production Grant Scheme
(e) Promoting International Cultural Relations

125. Scheme of Safeguarding the Intangiable Cultural Heritage 1
and Diverse Cultural Traditions of India (through Sangeet
Natak Academy)

Ministry of Tourism

126. Training Programmes 1
Ministry of Finance

127. Atal Pension Yojana (APY) 1
128. Varistha Pension Bima Yojana (VPBY) 1
Department of Pharmacenticals, M/o Chemicals and Fertilizers

129. Scholarship to NIPER Students 1
130. Pradhan Mantri Bhartiya Janaushadhi Pariyojana (PMBIJP) 1
Ministry of Housing and Urban Poverty Alleviation

131. Deendayal Antyodaya Yojana — National Urban Livelihoods 1
Mission (DAY-NULM)

Ministry of Tribal Affairs

132.  Central Sector and Centrally Sponsored Scholarship Schemes 4

133.  Grant-in-Aid to Voluntary Organizations working for welfare 1
of STs

134. Development of Particularly Vulnerable Tribal Groups 1

(PVTGs)
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1 2 3
135. Vocational training in tribal areas 1
136. Institutional support for Development and Marketing of 1

Tribal Products/Produce
Ministry of Earth Sciences

137. Payment of Fellowship, Stipend, Financial Assistance to 6

Scientists and Students
Ministry of Commerce

138. Integrated Scheme for Export Promotion and Quality 1
improvement in spices; and Research and Development

of Cardamom

139. Sustainable and Inclusive Development of Natural Rubber 1
Sector

140. Tea development and promotion Scheme 1

141. Integrated Coffee Development Project 1

142. Scheme of ‘Marine Products Export Development’ under 1
MPEDA

Ministry of Statistics and Programme Implementation

143. Capacity Development Scheme-Internship Programme 1
144. Fellowship to Research Scholars and Stipend to Students 1
of Indian Statistical Institute
TotaL 252

Summary: No. of Ministries/Departments: 35; No. of Notifications=144;

No. of Schemes covered under these Notifications=252
Ban on mobile internet services

1366. SHRI KAPIL SIBAL: Will the Minister of ELECTRONICS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) State/UT-wise details of ban on mobile internet services, since 2014 till date;

(b) whether banning of internet services is a decision of State or Central

Government or taken-up jointly, the details thereof; and
(c) the details regarding the reasons for banning of mobile internet services?

THE MINISTER OF STATE IN THE MINISTRY OF ELECTRONICS AND
INFORMATION TECHNOLOGY (SHRI K. J. ALPHONS): (a) to (c) The police and
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public order are State subjects and Section 144 of the Code of Criminal Procedure,
1973 empowers a District Magistrate, a Sub-Divisional Magistrate or any other
Executive Magistrate specially empowered by the State Government to issue prohibitory
orders in urgent cases of nuisance or apprehended danger. Further, Department of
Telecommunications (DoT) has notified “Temporary Suspension of Telecom Services
(Public Emergency or Public Safety) Rules, 2017” on 07.08.2017 under the Indian
Telegraph Act, 1885. As per these rules, the direction to suspend the telecom services
including internet in an area can either be issued by the Union Home Secretary or
the State Home Secretary, as the case may be, due to public emergency or public
safety. Government does not maintain records of internet shutdowns ordered by the

State Governments.
Loss to IT Sector

1367. SHRI MANISH GUPTA: Will the Minister of ELECTRONICS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether it is a fact that the Indian IT Industry has been severely
affected by increased levels of protectionism in the US and other developed countries’

markets during the past one year;

(b) if so, the estimated level of losses to the Indian IT sector in terms of
revenues, profits and employment during this financial year and in the coming two

years; and

(c) the steps being taken by IT companies, industry bodies and Government to

minimize these negative effects?

THE MINISTER OF STATE IN THE MINISTRY OF ELECTRONICS AND
INFORMATION TECHNOLOGY (SHRI K. J. ALPHONS): (a) and (b) Yes, Sir.
Estimation of expected losses is not made as various legislative changes proposed
are at discussion stage and have not yet become law. In the current fiscal, the IT
industry is projected to continue to be a net hirer and grow nearly 8% to reach
US$ 154 billion.

(¢) Government has undertaken a consultative approach with the industry
associations and industry members to improve the overall state of the IT industry
and key challenges being faced. Efforts are also being made to diversify and
increase presence in other markets such as Europe (besides UK), Africa, South
America, Israel, Australia, China and Japan. The Indian industry bodies such as
NASSCOM are also in regular contact with their counterparts to nullify/minimise

the adverse impact.
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Blacklisting of Aadhaar operators

1368. SHRI DEREK O’BRIEN: Will the Minister of ELECTRONICS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) the total number of Aadhaar operators which have been blacklisted by

Government till date along with the details thereof;
(b) the status of the Aadhaar Cards issued by such operators; and

(c) the initiatives taken by Government to ensure that no malpractices are

indulged into by existing operators?

THE MINISTER OF STATE IN THE MINISTRY OF ELECTRONICS AND
INFORMATION TECHNOLOGY (SHRI K. J. ALPHONS): (a) As on date, about
50,000 Aadhaar enrolment operators have been suspended for violating process

guidelines relating to Aadhaar enrolment.

(b) An operator is blacklisted mainly when he crosses a certain threshold of
errors during enrolment. All such erroneous enrolments are rejected during quality
checks. Hence, Aadhaar is not generated in respect of such enrolments. However,

the eligible enrolments, free of any errors, result into Aadhaar generation.

(c) The Aadhaar Act, 2016 and the Regulations framed thereunder prescribe
punitive actions for various offences related to Aadhaar. Regulation 26 of Aadhaar
(Enrolment and Update) Regulations, 2016 prescribes action against operators and
others for violating any regulations, processes, standards, guidelines and orders issued

by UIDAI with regard to enrolment of residents.

Further, UIDAI organises training and sensitization workshops for enrolment
agencies and operators working under them on various issues of enrolment, from

time to time.
Gram Panchayats under CSE network

1369. SHRI VIVEK GUPTA: Will the Minister of ELECTRONICS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether Government aims to establish self sustaining network of 2.5 lakh
Common Service Centres (CSC) at Gram Panchayat level under ‘Digital India-Pillar
3-Public Internet Access Programme-National Rural Internet Mission’ to deliver various

citizens centric service.

(b) the details of the total number of Gram Panchayats covered under the CSC

network till now, State-wise and year-wise;
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(c) the details of the funds allocated for the same, State-wise; and

(d) by when, Government assures to complete its promise of creating at least

one CSC per Gram Panchayat, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF ELECTRONICS AND
INFORMATION TECHNOLOGY (SHRI K. J. ALPHONS): (a) Yes, Sir.

(b) Details of State-wise number of Gram Panchayats covered are given in the

Statement (See below).

(¢) The CSC 2.0 project is being implemented by CSC Special Purpose Vehicle
(CSC-SPV), a central level agency named CSC e-Governance Services India Ltd.
(CSC-SPV).

The total approved outlay under CSC 2.0 project is I 475.11 crores for 4 years.
Out of this, till date, the progressive release made by this Ministry (MeitY) is
% 157.39 crore.

(d) The target of the project-CSC 2.0, is to set-up at least one CSC per Gram
Panchayat across the country by August, 2019.

Statement

State/UT-wise status of CSCs at GP level during May, 2014 to November, 2017

State/UT No. of CSCs at GP Level
May'14# March'l5 March'l6 March'l7  Nov'l7
1 2 3 4 5 6
Andhra Pradesh 3182 3224 3258 3598 4168
Arunachal Pradesh 120 123 112 112 56
Assam 1847 1851 1354 1485 2311
Bihar 4635 4675 4897 8134 13506
Chhattisgarh 1123 1301 2711 8103 8555
Goa 0 0 0 7 35
Gujarat 5224 6127 7942 8942 7576
Haryana 35 343 1458 3857 5489
Himachal Pradesh 830 842 931 2232 2156
Jammu and Kashmir 198 213 417 854 1486

Jharkhand 2794 2723 2911 4393 6439
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1 2 3 4 5 6
Karnataka 622 876 2279 2292 2954
Kerala 979 979 1021 1021 1302
Madhya Pradesh 5108 5230 6039 8607 14213
Maharashtra 16610 17062 17289 17307 20684
Manipur 53 53 165 256 317
Meghalaya 3 3 164 164 86
Mizoram 42 42 42 58 110
Nagaland 43 43 61 220 116
Odisha 2310 2310 3045 4484 6349
Punjab 550 612 819 1259 4043
Rajasthan 3583 5029 8733 8878 9156
Sikkim 18 18 63 30 25
Tamil Nadu 1031 1135 4807 5319 5019
Telangana 0 271 296 2819 3165
Tripura 110 142 147 322 361
Uttar Pradesh 9819 11031 22126 28321 41592
Uttarakhand 446 438 1084 3812 4233
West Bengal 2881 2918 3039 6203 8215
ToTAL (STATE) 64196 69614 97210 133089 173717
Andaman and Nicobar 1 29 29 29 23
Islands
Chandigarh 5 7 10 21 23
Dadra and Nagar Haveli 5 6 7 9 11
Daman and Diu 5 6 6 9 2
Lakshadweep 10 10 8 11 3
Puducherry 37 37 51 98 74
ToraL (UT) 63 95 111 177 136

GRAND TOTAL 64259 69709 97321 133266 173853
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Unauthorized use of e-KYC to open Payments Bank Accounts

1370. SHRI RIPUN BORA: Will the Minister of ELECTRONICS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether Government has opened Payments Bank Accounts to private players;

(b) whether it is a fact that UIDAI has complained against some companies
who have allegedly opened Payments Bank Accounts without the consent

of customers;
(c) if so, the action taken by Government in this regard; and

(d) the proposal of Government to stop misuse of e-KYC being used in this

regard?

THE MINISTER OF STATE IN THE MINISTRY OF ELECTRONICS AND
INFORMATION TECHNOLOGY (SHRI K. J. ALPHONS): (a) Yes, Sir. Reserve
Bank of India has issued Payments Banks Licence to seven entities, including private
players, till date. Out of these, four entities namely, Airtel Payments Bank Ltd. India
Post Payments Bank Ltd. FINO Payments Bank Ltd. and Paytm Payments Bank Ltd.

have already commenced their banking operations.

(b) and (c) Unique Identification Authority of India (UIDAI) has received
complaints from some residents that their Payment Bank Accounts have been opened
without their consent. In this regard, UIDAI has issued notices against the violators

and also imposed financial disincentives.

(d) There are specific provisions in the Aadhaar Act, 2016 to prevent the
misuse of Aadhaar information. As per Section 8 of the Act, it is mandatory to take
consent of an individual specifying the purpose of authentication. As per Section
29 (3)(a) of the Act, no identity information available with a requesting entity shall
be used for any purpose, other than that specified to the individual at the time of
submitting any identity information for authentication. For any violations, there are
strict provisions for punishment with imprisonment and fine under Sections 38(g),
40 and 41 of the Act.

The Department of Telecommunications (DoT), in order to prevent the
possible misuse of mobile subscribers’ data, has also directed all Telecom Service
Providers on 23.10.2017 not to bundle any of their services like Broadband,
Direct-To-Home (DTH), Payment Banks, etc., with Aadhaar based re-verification

of mobile subscribers.
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Grievances made to UIDAI

1371. SHRIMATI VANDANA CHAVAN: Will the Minister of ELECTRONICS
AND INFORMATION TECHNOLOGY be pleased to state:

(a) the number of grievances that have been made to the Grievance Redressal
Mechanism run by the UIDAI since 29 September, 2010, month and State-wise, in
the format in which it is held by UIDAI; and

(b) the details of the categorisation of all grievances made to the UIDAI and
how many were related to technology issues/or related to registrars, etc., in the
format in which it is held by UIDAI?

THE MINISTER OF STATE IN THE MINISTRY OF ELECTRONICS AND
INFORMATION TECHNOLOGY (SHRI K. J. ALPHONS): (a) and (b) Unique
Identification Authority of India (UIDAI) maintains Aadhaar Sampark Kendra wherein
residents can approach UIDAI vide multiple channels viz. Phone, email, and website.
Aadhaar Contact Centre agents receive calls/emails from residents seeking information
on Aadhaar enrolment/updation centres, status of their enrolment/updation request
or non-receipt of Aadhaar letter, non-receipt of OTP, which are largely information
seeking. These queries are responded by Aadhaar Contact Centres agents based on
information available. Categorization of all interactions as information/queries or

grievances is not maintained or held by UIDALI
Falling prices of farm produces

1372. DR. K. V. . RAMACHANDRA RAO: Will the Minister of AGRICULTURE
AND FARMERS WELFARE be pleased to state:

(a) whether prices of farm produce have become prone to falling; and
(b) if so, the step proposed to check the phenomenon?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI GAJENDRA SINGH SHEKHAWAT): (a) Market prices
of agricultural commodities periodically exhibit seasonal and cyclical variations due
to demand-supply mismatches. Wholesale Price Index (WPI) of major commodity

groups is given below:—
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Monthly Wholesale Price Index (WPI) of Agricultural commodities
(Base Year—2011-12=100)

Group of 2017

commodities Jun. Jul. Aug. Sep. Oct. Nov.

Cereals 142.6 142.6 142.5 142.5 142.6 142.4
Pulses 147.3 145.6 145.2 150.5 145.2 138.4
Vegetables 135.5 201.8 219.0 160.0 200.4 229.0
Oilseed 126.2 125.7 127.1 128.0 128.1 127.1

Source: DIPP, Ministry of Commerce and Industry.

(b) To facilitate remunerative price to farmers for their farm produce, the
Government fixes Minimum Support Prices (MSPs) of principal crops and conducts
procurement operations to stabilize prices. For the perishable and horticultural
commodities for which MSPs are not fixed, in order to protect the growers from
distress sales, Government implements the Market Intervention Scheme whereby
procurement is made on the request of State Governments.

Web Content Accessibility Guidelines

1373. PROF. M. V. RAJEEV GOWDA: Will the Minister of ELECTRONICS
AND INFORMATION TECHNOLOGY be pleased to state:

(a) the number of Government websites and apps, as a proportion of the total,
that are complaint with the Guidelines for Indian Government Websites and the World
Wide Web Consortium (W3C)'s Web Content Accessibility Guidelines (WCAG), which
are mandated by the former;

(b) whether steps are being taken to make special provisions for Persons with
Disabilities under the National Digital Literacy Mission;

(c) if so, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF ELECTRONICS AND
INFORMATION TECHNOLOGY (SHRI K. J. ALPHONS): (a) 78 out of 87 websites
of the Central Ministries and Departments and 77 websites of State Government are
compliant with Guidelines for Indian Government Websites (GIGW).

(b) Yes, Sir.

(c) Under ‘National Digital Literacy Mission’, differently-abled persons were
allowed to be registered and trained for Digital Literacy.

(d) Does not arise.
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Increase in cyber crimes

1374. SHRI KIRANMAY NANDA: Will the Minister of ELECTRONICS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether it is a fact that during last three years, cyber crimes have increased

manifolds;
(b) if so, the details of crime reported, State-wise and category-wise;
(c) the details of Government plan to curb cyber crimes in the country; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF ELECTRONICS AND
INFORMATION TECHNOLOGY (SHRI K. J. ALPHONS): (a) and (b) Like
anywhere else in the world, with the proliferation of Information Technology
and related services, there is a rise in instances of cyber crimes in the country.
As per the data maintained by National Crime Records Bureau (NCRB), a
total of 9622, 11592 and 12317 cyber crime cases were registered during the
years 2014, 2015 and 2016 respectively. This includes cases registered under
the Information Technology (IT) Act, 2000 and related sections of Indian Penal
Code and Special and Local Laws (SLL) involving computer as medium/target.
State-wise and Category-wise cyber crime details are given in Statement-I and

Statement-II respectively (See below).

(¢) Government has taken a number of legal, technical and administrative

measures to prevent cyber crimes. These inter alia, include:—

(i) Enactment of the Information Technology (IT) Act, 2000 which has

adequate provisions for dealing with prevalent cyber crimes.

(il)) Government has established National Critical Information Infrastructure
Protection Centre (NCIIPC) as per the provisions of Section 70A of
the Information Technology (IT) Act, 2000 for protection of critical

information infrastructure in the country.

(iii) The Indian Computer Emergency Response Team (CERT-In) issues
alerts and advisories regarding latest cyber threats and countermeasures
on regular basis. CERT-In has published guidelines for securing IT

infrastructure, which are available on its website (www.certin.org.in).

(iv) Government has initiated setting up of National Cyber Coordination
Centre (NCCC) to generate necessary situational awareness of existing

and potential cyber security threats and enable timely information sharing
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for proactive, preventive and protective actions by individual entities.

Phase-I of NCCC has been made operational.

(v) Cyber Crime Cells have been set up in all States and Union Territories

for reporting and investigation of cyber crime cases.

(vi) Government has set up cyber forensic training and investigation labs in
the States of Kerala, Assam, Mizoram, Nagaland, Arunachal Pradesh,
Tripura, Meghalaya, Manipur and Jammu and Kashmir for training of

law enforcement personnel and Judiciary in these States.

(vii)A number of Cyber forensics tools for collection, analysis and presentation
of the digital evidence have been developed indigenously and such tools

are being used by law enforcement Agencies.

(viii) Government has formulated Cyber Crisis Management Plan for countering
cyber attacks for implementation by all Ministries/Departments of Central
Government, State Governments and their organizations and critical
sectors. Regular workshops are conducted for Ministries, Departments,
States and Union Territories and critical organizations to sensitize them
about the cyber security threat landscape and enabling them to prepare

and implement the Cyber Crisis Management Plan.

(ix) Government has launched the Cyber Swachhta Kendra (Botnet Cleaning
and Malware Analysis Centre). The centre is providing detection of
malicious programs and free tools to remove the same for banks as

well as common users.

(x) Ministry of Home Affairs has issued National Information Security Policy
and Guidelines (NISPG) to Government organizations to ensure safety

of data and minimize cyber threats.

(xi) Cyber security mock drills are being conducted regularly to enable
assessment of cyber security posture and preparedness of organizations
in Government and critical sectors. 15 such drills have so far been
conducted by CERT-In, wherein 148 organisations from different States
and sectors such as Finance, Defence, Power, Telecom, Transport, Energy,

Space, IT/ITeS, etc. have participated.

(d) Does not arise.



Written Answers to [29 December, 2017] Unstarred Questions 253

Statement-1

Details of State-wise cyber crime reported

SI. No. State/UT 2014 2015 2016
1. Andhra Pradesh 282 536 616
2. Arunachal Pradesh 18 6 4
3. Assam 379 483 696
4. Bihar 114 242 309
5. Chhattisgarh 123 103 90
6. Goa 62 17 31
7. Gujarat 227 242 362
8. Haryana 151 224 401
9. Himachal Pradesh 38 50 31
10. Jammu and Kashmir 37 34 28
11. Jharkhand 93 180 259
12. Karnataka 1020 1447 1101
13. Kerala 450 290 283
14. Madhya Pradesh 289 231 258
15. Maharashtra 1879 2195 2380
16. Manipur 13 6 11
17. Meghalaya 60 56 39
18. Mizoram 22 8 1
19. Nagaland 0 0 2

20. Odisha 124 386 317
21. Punjab 226 149 102
22. Rajasthan 697 949 941
23. Sikkim 4 1 1
24. Tamil Nadu 172 142 144
25. Telangana 703 687 593
26. Tripura 5 13 8
27. Uttar Pradesh 1737 2208 2639

)
*

Uttarakhand 42 48 62
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Sl. No. State/UT 2014 2015 2016

29. West Bengal 355 398 478

ToTtaL STATE(S) 9322 11331 12187

30. Andaman and Nicobar 13 6 3
Islands

31. Chandigarh 55 77 26

32. Dadra and Nagar Haveli 3 0 1

33. Daman and Diu 1 1 0

34. Delhi UT 226 177 98

35. Lakshadweep 1 0 0

36. Puducherry 1 0 2

TotaL UT(s) 300 261 130

ToTAL (ALL INDIA) 9622 11592 12317

Source: Crime in India, NCRB.
Statement-I1

Details of category-wise cyber crime

Sl. No. Crime Head 2014 2015 2016
I. IT-Tampering computer source documents 89 88 78
2. IT-Computer Related Offences (Section 5548 6567 6818
66 and Section 66B to 66E)
2.1 Computer Related Offences-Under 4192 4154 3321
Section 66
2.2 Computer Related Offences-Under 82 132 196

Section 66B

2.3 Computer Related Offences-Under 784 1081 1545
Section 66C

2.4 Computer Related Offences-Under 428 1083 1597
Section 66D

2.5 Computer Related Offences-Under 62 117 159
Section 66E

3. IT - Cyber Terrorism (Section 66F) 5 13 12
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SI. No. Crime Head 2014 2015 2016

4. IT-Publication/Transmission of Obscene/ 758 816 957
Sexually Explicit Content (Sec 67 and
Sec 67A to 67C)

4.1 Under Section 67 and Section 67A 749 792 930
4.2 Under Section 67B 5 8 17
4.3 Under Section 67C 4 16 10
5. IT-Intentionally not complying with 3 2 6

the Order of Controller

6. IT-Failure to Provide or Monitor or 2 0 0

Intercept or Decrypt Information

7. IT-Failure to Block Access any 1 0 0
Information Hosted etc.

8. IT-Not Providing Technical Assistance 0 3 0
to Government to Enable Online Access

9. IT-Un-authorized Access/Attempt to 0 8 0
Access to Protected Computer System

10. IT-Misrepresentation/Suppression of Fact 5 4 2
for Obtaining License etc.

11.  IT-Breach of Confidentiality/Privacy 16 20 20

12. IT-Disclosure of Information in Breach 2 4 15
of Lawful Contract

13.  IT-Publishing/Making Available False 0 3 0
Elect. Signature Certificate

14. IT-Create/Publish/Make Available Elec. 3 3 1
Signature Certificate for Unlawful
Purpose

15.  IT-Others 769 514 704
TotaL OFFENCES UNDER IT Act (A) 7201 8045 8613

1. IPC-Offences by Public Servant 0 0 0

2. IPC-Fabrication/Destruction of Electronic 1 4 6
Records for Evidence

3. IPC-Cheating 1115 2255 2329

4. IPC-Forgery 63 45 81
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SI. No. Crime Head 2014 2015 2016
5. IPC-Data Theft 55 84 86
6. IPC-Criminal Breach of Trust/Fraud 54 42 56

6.1 IPC-Credit/Debit Card 10 18 26
6.2 IPC-Others 44 24 30
7. IPC-Counterfeiting 10 12 10
7.1 TPC-Currency 10 12 10
7.2 TPC-Stamps 0 0 0
8. IPC-Others 974 980 950
TotaL OFFENCEs UNDER IPC (B) 2272 3422 3518
L. Copyright Act, 1957 118 113 181
1.1 Under Section 63 74 55 129
1.2 Under Section 68A 4 18 16
1.3 Others 40 40 36
2. Trade Marks Act, 1999 1 0 2
2.1 Under Section 102 0 0 1
2.2 Under Section 103 1 0 0
2.3 Under Section 104 0 0 0
2.4 Others 0 0 1
3. Other SLL Offences 30 12 3
TotaL SpeciaL aND LocaL Laws (SLL) 149 125 186
OrreNcEs (C)
ToraL CyBER CRIMES (ALL INDIA) 9622 11592 12317
(A+B+C)

Audit of Aadhaar Enrolment Centres

1375. SHRI SANJAY SETH: Will the Minister of ELECTRONICS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether the Government has decided to conduct an independent audit of all

50,000 odd Aadhaar Enrolment Centres and inspect them in person;
(b) if so, the details thereof and the aims and objectives behind the move;

(¢) by when audit of Aadhaar centres will commence and be completed;



Written Answers to [29 December, 2017] Unstarred Questions 257

(d) whether UIDAI is launching a major information drive to impress upon
people the benefits of linking their Aadhaar with their bank account, PAN, mobile

number; and
(e) if so, the response of the people thereto?

THE MINISTER OF STATE IN THE MINISTRY OF ELECTRONICS AND
INFORMATION TECHNOLOGY (SHRI K. J. ALPHONS): (a) to (c) In accordance
with Regulation 21(6), 23(6) and 26(2) of Aadhaar (Enrolment and Update) Regulations,
2016, Unique Identification Authority of India (UIDAI) conducts audit and inspection

of the enrolment centres through requisite number of personnel.

(d) and (e) UIDAI through print, electronic and social media regularly makes
the people aware on various aspects of Aadhaar, including benefits of linking
their Aadhaar with their bank accounts, Permanent Account Numbers and mobile
numbers. As on 8th December, 2017, around 71.24 crore mobile numbers, 14.63
crore Permanent Account Numbers and 82 crore bank accounts have been linked
with Aadhaar.

Suicide by children due to online games

1376. SHRI AMAR SINGH: Will the Minister of ELECTRONICS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether Government’s attention has been drawn to the Blue Whale Challenge

game that has led many children suicide in various parts of the country:
(b) if so, the number of victims during the last four months; and

(c) whether Government has taken up the matter with Google India, WhatsApp,
Yahoo India and other internet giants to remove the links of the killer online game
and if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF ELECTRONICS AND
INFORMATION TECHNOLOGY (SHRI K. J. ALPHONS): (a) and (b) There had
been media reports about alleged suicides/attempted suicides due to dangerous online
game like Blue Whale Challenge Game. In this regard, Government has constituted
a Committee to investigate all cases where suicides were committed or attempted
allegedly using dangerous online games like ‘Blue Whale Challenge Game. The
Committee findings could not establish any involvement of Blue Whale Challenge

Game in any of incidents reported to them.

(¢) Government has taken up the matter with major social media sites. The

details are:—
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e Ministry of Electronics and Information Technology (MeitY) wrote an email
dated 12.05.2017 to Google India requesting Google India to unlist/remove
the game/apps from relevant platforms like Google Play, to avoid further
circulation/downloading of the Blue Whale Challenge Game.

e MeitY wrote emails dated 27.06.2017 to Facebook India and Twitter India
to take appropriate steps to stop the Blue Whale Challenge Game and its

spread in India.

e MeitY on 14.08.2017 issued directives to Google India, Microsoft India,
Facebook India and Yahoo India, directing them to ensure that all links of
the Blue Whale Challenge Game and of any similar games are immediately
removed from their platforms. The directive further instructed these companies

to report the proponent of this game to Law Enforcement Agencies.

e MeitY and Indian Computer Emergency Response Team interacted with
service providers of social media on 07.09.2017 regarding the steps to be

taken to prevent users from falling prey to harmful online games.
Schemes for employment in Food Processing Sector

1377. SHRIMATI RAJANI PATIL:
SHRI DARSHAN SINGH YADAV:

Will the Minister of FOOD PROCESSING INDUSTRIES be pleased to state:

(a) the names of schemes framed by Government recently in order to increase

employment through Food Processing Industry;
(b) the details of schemes being implemented at present;

(c) the amount of budget provided by Government for Food Processing sector

during the current year; and
(d) the details of the grants/subsidy released by Government for various schemes?

THE MINISTER OF STATE IN THE MINISTRY OF FOOD PROCESSING
INDUSTRIES (SADHVI NIRANJAN JYOTI): (a) and (b) The Government has
recently launched “PRADHAN MANTRI KISAN SAMPADA YOJANA” (PMKSY)
with an allocation of ¥ 6,000 crore for the period 2016-20 coterminous with the
Fourteenth Finance Commission cycle for promotion and development of Food
Processing Sector in the Country. Under the PMKSY following Central Sector

Schemes are being implemented:
i) Scheme for Mega Food Parks;

(il))  Scheme for Integrated Cold Chain and Value Addition Infrastructure;
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(i) Scheme for Creation/Expansion of Food Processing and Preservation

Capacities;
(iv) Scheme for Infrastructure for Agro-processing Clusters;
(v)  Scheme for Creation of Backward and Forward Linkages;
(vi)  Scheme for Food Safety and Quality Assurance Infrastructure; and
(vii) Scheme for Human Resources and Institutions
(c) and (d) The total budget of Ministry of Food Processing Industries for sanctioning

grants-in-aid under the schemes is ¥ 725.00 crore for the year 2017-18. The details of

grant released in 2017-18 under different schemes are given in the Statement.
Statement

Grants released in 2017-18 under different schemes

® in crore)

SI. No. Name of the Schemes Fund Released
1. Scheme for Mega Food Park 219.81
2. Scheme for Infrastructure for Agro-processing Clusters™® 0.00
3. Scheme for Modern Abattoirs 10.34
4. Scheme for Integrated Cold Chain and Value Addition 108.60
Infrastructure
5. Scheme for Creation/Expansion of Food Processing 10.08

and Preservation Capacities™*

6. Scheme for Creation of Backward and Forward Linkages* 0.00
7. Scheme for Food Safety and Quality Assurance Infrastructure 16.49
8. Scheme for Human Resource and Institutions 36.46

ToraL 401.78

*Recently launched schemes, hence the release of funds is not due at this stage.

**Release of funds is on account of spillover liabilities of the erstwhile schemes of Technology Upgradation
Scheme (T.U.S.). Recently launched schemes, hence the release of funds is not due at this stage.

Investments in Food Processing sector

1378. SHRI MOHD. ALI KHAN: Will the Minister of FOOD PROCESSING
INDUSTRIES be pleased to state:

(a) whether it is a fact that India has received good response for investments
in the Food Processing sector in the recently held World Food India 2017 event, if

so, the details thereof;, and
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(b) whether such investments will boost agri income and employment in the

Food Processing sector?

THE MINISTER OF STATE IN THE MINISTRY OF FOOD PROCESSING
INDUSTRIES (SADHVI NIRANJAN JYOTI): (a) and (b) The World Food India
2017 event has attracted investment intent of about USD 13.56 billion from domestic
and foreign investors. This will have multiple ripple effect as the sector witnessed

great interest from investors across the globe during the course of the event.

These investment intents while leading to setting up of food processing
infrastructure, value chain, manufacturing facilities, etc. will, inter-alia, act as a

catalyst to boost agri income and employment in the Food Processing sector.
Irregularities in Cold Chain Centres

t1379. SHRI AMAR SHANKAR SABLE: Will the Minister of FOOD
PROCESSING INDUSTRIES be pleased to state:

(a) whether the Ministry has developed any mechanism to monitor the irregularities
against responsible agencies in the functioning of cold chain storages, if any report

is received against them;
(b) if so, the details thereof; and

(c) whether the Ministry has received any complaint or report against overcharging
of fees and careless handling of produce by entrepreneurs of cold storage centres,

if so, the action taken by Government thereon?

THE MINISTER OF STATE IN THE MINISTRY OF FOOD PROCESSING
INDUSTRIES (SADHVI NIRANJAN JYOTI): (a) and (b) The revised operational
guidelines for the scheme for Integrated Cold Chain and Value Addition Infrastructure
were issued on 29.08.2016. The guidelines contain enabling provisions to ensure that
suitable action is taken in case any irregularity is committed by the promoter in

connection with implementation of a cold chain project. These provisions are as follows:—

(i) In case of non-implementation of the project as per the approval letter,
the Ministry would have the discretion to cancel the approval granted to
the project and to recall the grant, if any, released, with interest @ 10%

per annum.

(i) In case of failure to operate the project for at least three years after
commencement of commercial operation, the promoter shall return the

entire grant-in-aid with interest @ 10% per annum.

T Original notice of the question was received in Hindi.
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(iii)) In case of the failure of the promoter(s) to refund the grant-in-aid amount
with interest, in the event of non-implementation of the project as approved
and/or utilisation of the grant for purposes other than on the approved
components, the due amount shall be recovered as an arrear of land
revenue as per the relevant law in force.

(iv) If at any point of time, it comes to the notice of the Ministry that the
grant has been availed by manipulation/concealment of information/facts,
the same shall be withdrawn immediately and the amount, if any, released
shall be refunded along with interest at the rate of 10% per annum.

(v) The assets created wholly or substantially out of the Government Grant
shall not be disposed-off or encumbered or utilised for purposes other than
those for which the grant has been sanctioned, without obtaining the prior
approval of the Ministry. In case of non-compliance of this condition, the
promoter(s) will be liable to refund the grant with interest @ 10% per
annum. In case of the failure of the promoter(s) to refund the grant-in-aid
amount with interest, the due amount shall be recovered as an arrear of

land revenue as per the relevant law in force.

(c) The Ministry has not received any representation/complaint against the
promoters of cold chain projects regarding over charging, mishandling of produce
etc. Hence, the question of the action taken by the Government against the erring
cold storage owners in this regard does not arise.

The Integrated Cold Chain projects set up under the Cold Chain scheme of
the Ministry are being operated by the promoters on different business models viz.
rental basis, captive use and a mix of rental and captive use. The Ministry has not
determined any methodology to fix the rates of storage of agricultural produce and
value addition for the facilities at these projects.

However, Warehousing Development and Regulatory Authority under Department
of Food and Public Distribution registers the warechouses including cold storages which
intend to issue Negotiable Warechouse Receipts (NWRs) to the depositors against
their deposits. Registration of warchouses/cold storages with WDRA is voluntary.
The farmers depositing their produce in the registered warechouses/cold storages can
benefit from these NWRs to avail loan from the Banks against pledge of the NWRs.

Potential of FPIs to enhance farm productivity

1380. DR. R. LAKSHMANAN: Will the Minister of FOOD PROCESSING
INDUSTRIES be pleased to state:

(a) whether Government is aware of the fact that Food Processing Industries

(FPIs) have the potential to increase farm productivity for the farmers; and
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(b) whether Government has initiated any work with the intention to enhance farm

productivity, which in turn can enhance the farmers’ income, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF FOOD PROCESSING
INDUSTRIES (SADHVI NIRANJAN JYOTI): (a) and (b) The Ministry of Food
Processing Industries has launched a new Central Sector Scheme Pradhan Mantri
Kisan Sampada Yojana (PMKSY) with an allocation of ¥ 6000 crore for the period
of 2016-20 co-terminus with Fourteenth Finance Commission cycle. PMKSY is an
umbrella scheme for overall development of Food Processing sector which includes
development of food processing units. The scheme encompasses three new schemes viz.
(1) Infrastructure for Agro-processing Clusters; (ii) Creation of Backward and Forward
Linkages; and (iii) Creation/Expansion of Food Processing and Preservation Capacities
and four on-going schemes viz. (i) Mega Food Parks; (ii) Integrated Cold Chain and
Value Addition Infrastructure; (iii) Food Safety and Quality Assurance Infrastructure; and
(iv) Human Resources and Institutions. The aforementioned schemes are implemented
mainly by private sector and demand driven and provide flexibility to the promoters
to choose the components, their capacities and location of the project as per techno
economic feasibility conducted by them and ensuring the viability of the project vis-a-

vis availability of adequate infrastructure and smooth backward and forward integration.

The major objectives of PMKSY are to create robust modern infrastructure along
the entire food processing value chain, reduce wastage of agricultural produce and
increase food processing/value addition which would, infer alia, increase the income
of the farmers and encourage them to adopt better farming methods/practices to

increase farm productivity.
Status of finalization of MoP for appointment of Judges

1381. SHRIMATI AMBIKA SONI:
DR. T. SUBBARAMI REDDY:

Will the Minister of LAW AND JUSTICE be pleased to state:

(a) whether Government has finalized the Memorandum of Procedure (MoP) for

appointment of Judges to the Supreme Court and the High Courts;
(b) if not, the reasons for the delay;

(¢) whether the Supreme Court has also made observations on the delay in

finalizing MoP;

(d) if so, the response of Government and by when the MoP would be ready;

and



Written Answers to [29 December, 2017] Unstarred Questions 263

() how many High Courts are having Acting Chief Justices at present and by

when regular incumbents would be appointed?

THE MINISTER OF STATE IN THE MINISTRY OF LAW AND JUSTICE
(SHRI P. P. CHAUDHARY): (a) to (d) In accordance with the order of the Supreme
Court of India in Writ Petition (Civil) No. 13 of 2015 dated 16.12.2015 for improvement
in the “Collegium System”, directed the Government of India may finalize the existing
Memorandum of Procedure (MoP) by supplementing it in consultation with the Supreme
Court Collegium taking into consideration factors such as eligibility criteria, transparency,
establishment of Secretariat, and mechanism to deal with complaints. The Government
of India after due deliberations, proposed changes in the existing MoP and the draft
MoP was sent to the Hon’ble Chief Justice of India vide letter dated 22.03.2016.
The response of the Chief Justice of India thereon was received on 25.05.2016 and
01.07.2016. The views of the Government were conveyed to the Chief Justice of India
on 03.08.2016. The inputs on the MoP of the Supreme Court Collegium were received
from Chief Justice of India vide letter dated 13.03.2017.

Meanwhile, in another judgement dated 4.7.2017 of Supreme Court in a suo
moto contempt proceeding against a Judge of the Calcutta High Court, the Supreme
Court has underlined the need to revisit the process of selection and appointment of
Judges to the Constitutional Courts. The Government of India has conveyed the need
to make improvement on the draft MoP to the Secretary General of the Supreme
Court vide letter dated 11.07.2017.

(e) As on 26.12.2017, nine High Courts have acting Chief Justices. As per the
existing Memorandum of Procedure, the process of appointment of Chief Justice of
High Court must be initiated well in time by Chief Justice of India in consultation
with Supreme Court Collegium to ensure the completion at least one month prior
to the date of anticipated vacancy. The Government of India has not received any
proposals from the Supreme Court Collegium for appointment of Chief Justices in

the nine High Courts which are functioning with acting Chief Justices.
Legislation on Triple Talaq

1382. SHRIMATI AMBIKA SONI
DR. T. SUBBARAMI REDDY

Will the Minister of LAW AND JUSTICE be pleased to state:

(a) whether Government proposes to bring in a draft legislation making instant

Triple Talaq a non-bailable offence, with imprisonment;

(b) if so, the details thereof;
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(c) whether Government has consulted State Governments also to seek their

views on the proposed legislation; and
(d) if so, the details thereof and the response of each State Government?

THE MINISTER OF STATE IN THE MINISTRY OF LAW AND JUSTICE
(SHRI P. P. CHAUDHARY): (a) and (b) Yes, Sir. The Government proposes to bring
in a legislation, namely, the Muslim Women (Protection of Rights on Marriage)
Bill, 2017.

(c) and (d) Yes, Sir. So far, the State Governments of Arunachal Pradesh, Assam,
Chhattisgarh, Gujarat, Jharkhand, Madhya Pradesh, Maharashtra, Manipur, Tamil Nadu,

Uttar Pradesh and Uttarakhand have given their views/comments on the proposal.

Complaints of sexual harassment at workplace
by women working in Judiciary

1383. SHRIMATI VANDANA CHAVAN:
SHRI A. U. SINGH DEO:

Will the Minister of LAW AND JUSTICE be pleased to state:

(a) whether Government maintains a State-wise record of complaints of sexual
harassment at workplace by women working in Judiciary as per the recommendations
made by the Parliamentary Committee on Empowerment of Women in its Action
Taken Report (2014) on the "Working Conditions of Women in Police Force"; and

(b) if so, the details thereof, and the number of such complaints received,

disposed of, and the action taken against the implicated officials?

THE MINISTER OF STATE IN THE MINISTRY OF LAW AND JUSTICE
(SHRI P. P. CHAUDHARY): (a) No, Sir. This information is not maintained by
Government of India because such records are maintained by the Hon’ble Supreme
Court and the High Courts themselves.

(b) Does not arise.
Filling up of vacancies in High Court of Tamil Nadu

1384. SHRIMATI SASIKALA PUSHPA: Will the Minister of LAW AND JUSTICE

be pleased to state:

(a) whether Government has initiated any action to fill up the vacancies that
are existing in High Court of Tamil Nadu, if so, the details thereof; and

(b) whether Government has formulated any plan to fill up the vacancies in the

High Courts in a time-bound manner, if so, the details thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF LAW AND JUSTICE
(SHRI P. P. CHAUDHARY): (a) and (b) As per the existing Memorandum of
Procedure (MoP) for appointment and transfer of Chief Justices and Judges of High
Courts, the proposal to fill up vacancies in the High Courts is initiated by the Chief
Justice of concerned High Court. Filling up of vacancies in the High Courts is a
continuous and collaborative process, between the Judiciary and Executive. It requires
consultation and approval of various Constitutional Authorities. While every effort is
made to fill up the existing vacancies expeditiously; vacancies do keep on arising
on account of retirement, resignation or elevation of Judges and increase in Judge
Strength from 906 in 30.06.2014 to 1079 as on today.

Due to the combined efforts of Executive and Judiciary, 126 fresh appointment
of Judges were made in the High Court in the year 2016, which is the highest
ever in a given year. During the current year 115 fresh appointment of Judges have
been made in the High Courts. In so far as Madras High Court is concerned, 25
Judges were appointed during the year 2016 and 12 Judges have been appointed

during the current year.

Post Offices under Rural Business and Access

to Postal Network Scheme

1385. SHRI RANIJIB BISWAL: Will the Minister of COMMUNICATIONS be

pleased to state:

(a) whether the Department of Posts has proposed to open a number of Sub-Post
Offices and Branch Post Offices during the current financial year under the scheme

“Rural Business and Access to Postal Network™;

(b) if so, the details thereof and the number of Sub-Post Offices and Branch
Post Offices opened so far, particularly in the State of Odisha;

(c) the time by which the number of remaining Sub/Branch Post Offices are

likely to be opened; and

(d) the details of funds sanctioned, released and utilised so far for the above

purpose?

THE MINISTER OF STATE OF THE MINISTRY OF COMMUNICATIONS
(SHRI MANOJ SINHA): (a) Yes, Sir.

(b) Details of the number of Sub-Post Offices and Branch Post Offices proposed
to be opened in the country during the current financial year (2017-18) and the

number of Sub-Post Offices and Branch Post Offices opened so far under the scheme
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“Rural Business and Access to Postal Network”, particularly in the State of Odisha,

are given in the Statement-I (See below).

(c) The remaining Sub/Branch Post Offices are likely to be opened by
31-03-2018.

(d) The details of funds sanctioned, released and utilised for the above purpose

as on 30-11-2017 are given in the Statement-II.
Statement-1

Details of the number of Sub Post Offices (SOs) and Branch Post Offices (BOs)
opened under Scheme “Rural Business and Access to Postal Network”
for financial year 2017-18 upto 30.11.2017

Sl.  Name of the Circle Targets for Number Targets for Number of

No. opening of of Branch  opening of  Sub Post
BOs Post Offices SOs Offices
opened upto opened upto
30.11.2017 30.11.2017

1 2 3 4 5 6

1.  Andhra Pradesh 6 1 4 |

2. Assam 3 0 3 1

3. Bihar 4 1 3 1

4.  Chhattisgarh 4 2 3 1

5. Delhi 0 0 3 1

6. Gujarat 5 1 22 3

7. Haryana 4 | 3

8.  Himachal Pradesh 4 0 2 0

9. Jammu and Kashmir 2 0 1 1

10.  Jharkhand 4 0 4 0

11. Karnataka 4 0 3 2

12.  Kerala 0 0 2 1

13. Madhya Pradesh 6 1 5 0

14. Maharashtra 6 3 5 1

15. North East 7 2 5 0

16. Odisha 6 2 4 0
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1 2 3 4 5 6
17. Punjab 5 3 4 0
18. Rajasthan 9 5 7 |
19. Tamil Nadu 5 3 4 1
20. Telangana 5 3 4 1
21. Uttarakhand 3 0 2 1
22. Uttar Pradesh 7 2 8 0
23.  West Bengal 5 0 4 0

ToraL 104 30 105 20

Statement-11

Details of fund sanctioned, released and utilised for opening of Sub Post Offices
and Branch Post Offices under Scheme “Rural Business and Access
to Postal Network” for financial year 2017-18

(in %)

Funds sanctioned Funds released Funds utilised upto 30.11.17

1,41,23,500 1,41,23,500 19,39,437

Centralised recruitment of Judges for Lower Judiciary

1386. SHRI PRASANNA ACHARYA: Will the Minister of LAW AND JUSTICE

be pleased to state:

(a) the number of sanctioned posts of Judges in the lower judiciary in the

country;

(b) the number of posts which are lying vacant and since when, the details

thereof, State-wise;

(¢) whether Government is considering evolving a centralised selection mechanism
to recruit Judicial Officers for the lower judiciary to expedite and rationalize the

process of selection; and

(d) the opinion of the Supreme Court and various State Governments in this

regard?

THE MINISTER OF STATE IN THE MINISTRY OF LAW AND JUSTICE
(SHRI P. P. CHAUDHARY): (a) and (b) As per information made available
by the High Courts and respective State Governments, as on 30.11.2017, the
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sanctioned strength of Judicial Officers of District and Subordinate Courts is
22,677, and number of Judicial Officers in position and vacant posts is 16,693
and 5,984, respectively. The State/UT-wise details of sanctioned/working strength
and vacancies of Judicial Officers in District and Subordinate Courts are given

in the Statement (See below).

(c) and (d) The appointment of Judges and Judicial Officers in the District and
Subordinate Courts falls within the domain of the High Courts and State Governments
concerned in which the Central Government has no role. However, in order to
facilitate regular filling up of these vacancies in a smooth and time-bound manner,
the Department of Justice vide its letter dated 28th April, 2017 suggested certain
options to the Hon’ble Supreme Court for creation of a Central Selection Mechanism.
The Hon’ble Supreme Court suo motu converted the Government’s suggestions into
a writ petition on 09th May, 2017 and directed all State Governments (including
Union Territories) to file their responses and suggestions by way of affidavits. The

above matter is sub judice at present.
Statement

Sanctioned Strength, Working Strength and Vacancies of Judicial Officers of
District and Subordinate Courts as on 30.11.2017

Sl.  State Sanctioned Working Vacancies as
No. Strength as on Strength as on on 30.11.2017
30.11.2017 30.11.2017
1 2 3 4 5
1. Andhra Pradesh and 987 873 114
Telangana**
2. Arunachal Pradesh 28 17 11
3. Assam 428 352 76
4.  Bihar** 1826 1001 825
5. Chhattisgarh 398 335 63
6. Goa 55 43 12
7. Gujarat** 1511 1126 385
8. Haryana 644 497 147
9.  Himachal Pradesh** 159 149 10

10.  Jammu and Kashmir 253 214 39
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1 2 3 4 5
11.  Jharkhand** 672 421 251
12.  Karnataka** 1303 978 325
13.  Kerala** 534 461 73
14. Madhya Pradesh 2021 1273 748
15.  Maharashtra 2096 1947 149
16.  Manipur 49 31 18
17.  Meghalaya 97 39 58
18.  Mizoram 63 30 33
19. Nagaland 34 23 11
20.  Odisha 862 658 204
21.  Punjab 674 538 136
22.  Rajasthan** 1223 1127 96
23.  Sikkim** 23 15 8
24,  Tamil Nadu* 1257 916 341
25.  Tripura 107 76 31
26.  Uttar Pradesh 3204 1860 1344
27.  Uttarakhand** 291 230 61
28.  West Bengal and 1013 929 84

Andaman and Nicobar
Islands**
29.  Chandigarh 30 30 0
30. Dadra and Nagar 7 7 0
Haveli and Daman and
Diu**
31.  Delhi** 799 483 316
32.  Lakshadweep** 3 2 1
33.  Puducherry* 26 12 14
TotAL 22,677 16,693 5,984

**as on 31.10.2017
* as on 7.11.2017.
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Sharing of expenditure on Fast Track Courts

1387. SHRI RAM KUMAR KASHYAP: Will the Minister of LAW AND
JUSTICE be pleased to state:

(a) the present number of Fast Track Courts (FTCs) in each State and the policy

regarding sharing of expenditure between the Centre and State Governments; and

(b) whether a large number of FTCs in various States have been closed due to

issues related to sharing of expenditure, if so, the details thereof, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF LAW AND JUSTICE
(SHRI P. P. CHAUDHARY): (a) and (b) The setting up of subordinate courts that
include Fast Track Courts (FTCs) and their functioning lie within the domain of
the State Governments who set up such courts as per their need and resources, in
consultation with the concerned High Courts. As per information received from the
States, at present, 722 FTCs are functional in the country, details of which are given

in the Statement (See below).

The Government of India had proposed setting up of 1800 FTCs in its
Memorandum to the 14th Finance Commission to dispose of cases pertaining
to heinous crimes involving women, children etc at a cost of ¥ 4144 crore.
The 14th Finance Commission endorsed the proposal of the Union Government
and urged the State Governments to use the additional fiscal space provided
by the Commission in the tax devolution to meet such requirements. The tax
devolution to the States has increased from 32% to 42% with the acceptance of
the recommendations of the 14th Finance Commission. The States are, therefore,
setting up FTCs on the basis of their respective requirements from the additional

tax devolution provided to them.
Statement

Details of sharing of expenditure on Fast Track Courts

Name of the State/UT No. of Fast Track Courts functional
Andhra Pradesh, Telangana 72
Assam, Arunachal Pradesh, Nagaland, Mizoram 0
Bihar 55
Chbhattisgarh 21
Delhi 14

Goa 4
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Name of the State/UT

No. of Fast Track Courts functional

Gujarat 0
Haryana 0
Himachal Pradesh 0
Jammu and Kashmir 0
Jharkhand 14
Karnataka 0
Kerala 0
Madhya Pradesh 0
Maharashtra 100
Manipur 3
Meghalaya 0
Odisha 0
Punjab 0
Puducherry 0
Rajasthan 0
Sikkim 2
Tamil Nadu 69
Tripura 3
Uttar Pradesh 273
Uttarakhand 4
West Bengal 88
ToraL 722

Appointment of Judges

1388. SHRI D. RAJA: Will the Minister of LAW AND JUSTICE be pleased

to state:

(a) whether it is a fact that about 2.5 crore cases are pending in the courts

across States as nearly 23 per cent of posts in lower judiciary remain vacant;

(b) whether it is also a fact that the Supreme Court's time-frame for appointments

in lower judiciary is not being followed by many States delaying the appointment

of Judges;



272 Written Answers to [RAJYA SABHA] Unstarred Questions

(c) if so, the details of pending cases, the vacant posts of Judges and the time-

frame fixed to fill up the vacancies, State-wise; and
(d) the measures being taken by Central Government to improve the situation?

THE MINISTER OF STATE IN THE MINISTRY OF LAW AND JUSTICE
(SHRI P. P. CHAUDHARY): (a) to (c) Data on the pendency of cases in courts
is maintained by the Supreme Court and High Courts. As per information available
on the web-portal of National Judicial Data Grid (NJDG), 2.60 crore cases were
pending in various District and Subordinate Courts of the country (excluding District
and Subordinate Courts in the States of Arunachal Pradesh, Nagaland, and Union
Territories of Lakshadweep and Puducherry) as on 26.12.2017. As per the Constitution,
the selection and appointment of judges in subordinate courts is the responsibility
of State Governments and the High Courts concerned. As per information made
available by the High Courts and respective State Governments, as on 30.11.2017,
the sanctioned strength of Judicial Officers of District and Subordinate Courts is
22,677, and the number of Judicial Officers in position and vacant posts is 16,693
and 5,984 (26.38%), respectively. The Supreme Court has devised a process and time
schedule to be followed for the filling up of vacancies in lower judiciary. The order
of January, 2007 stated that the process for recruitment of judges in the subordinate
courts would commence on March 31 of a calendar year and end by October 31 of
the same year. The Supreme Court has permitted State Governments/High Courts to
seek variations in the time schedule in case of any difficulty having regard to the
peculiar geographical and climatic conditions in the State or other relevant conditions.
The details of State/UT-wise pending cases are given in Statement (See below). The
details of vacancies of Judicial Officers in the District and Subordinate Courts are

given in Statement-II (See below).

(d) It may be mentioned that the Central Government is fully committed to
speedy disposal of cases in accordance with Article 21 of the Constitution. It has
undertaken many steps towards achieving this objective. One of these steps is,
strengthening of judicial infrastructure in districts through the Centrally Sponsored
Scheme (CSS) for Development of Infrastructure Facilities for Judiciary a total of
% 6,006 crore has been released since 1993-94, out of which I 2,562 crore (42.66%)
has been released since April, 2014. 17,848 Court Halls and 14,085 Residential
Accommodations have been made available for Judicial Officers of District and
Subordinate Courts under this scheme as on 30.11.2017. Out of this 2,429 Court
Halls and 4,172 Residential Accommodations were constructed since 2014 to till
date. In addition, 3,143 Court Halls and 1,682 Residential Accommodations are

under construction. The Central Government has approved the continuation of the
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Centrally Sponsored Scheme (CSS) for Development of Infrastructure Facilities
for Judiciary beyond the Twelfth Five Year Plan period i.e. from 01.04.2017 to
31.03.2020 with an estimated outlay of ¥ 3,320 crore.

Under the Phase-I of the eCourts Mission Mode Project undertaken by the
Central Government from 2010 to 2015, against a total target of computerisation
of 14,249 courts, the computerisation of 13,672 district and subordinate courts
has been achieved. This includes the installation of hardware, the LAN and
software. This has enabled the courts to upload the case status and orders online.
Status of cases and copies of judgments have also been made available on the
websites of the respective District and Subordinate Court Complexes which have

been computerised.

The Central Government has approved Phase II of the eCourts Mission Mode
Project in July, 2015 upto 31st March, 2019 at an outlay of ¥ 1,670 crores. The
facilities of e-services such as cause lists, case status, daily orders, judgments etc.
are being provided under the supervision of e-Committee of the Supreme Court and
Computer Committees of respective High Courts. A total of 16,089 Courts have
been computerised under the eCourts Project till date. Video Conferencing facility
has also been opertionalised between 500 courts and corresponding prisons during
the period 2015-17 for faster and timely recording of evidence. Development of
National Judicial Data Grid under this project provides updated information on civil
and criminal cases, including pending cases for the computerised district/subordinate
courts in the country.

Statement-1

Details of pending cases in District and Subordinate Courts
as on 26.12.2017 (NJDG)

Sl.  State Total number of cases pending
No. as on 26.12.2017

1 2 3

1. Uttar Pradesh 61,58,607

2. Maharashtra 33,22,148

3. West Bengal 17,59,094

4.  Bihar 16,58,225

5. Gujarat 16,45,334

6. Rajasthan 14,22,570




274 Written Answers to [RAJYA SABHA] Unstarred Questions

1 2 3
7. Karnataka 13,72,120
8. Madhya Pradesh 13,14,930
9. Kerala 11,47,508
10.  Orissa 10,21,011
11.  Tamil Nadu 10,02,466
12. Haryana 6,45,647
13.  Delhi 6,06,973
14.  Punjab 5,68,017
15.  Andhra Pradesh 4,96,831
16.  Telangana 4,14,028
17.  Jharkhand 3,33,494
18.  Chhattisgarh 2,71,063
19. Assam 2,28,934
20.  Uttarakhand 2,10,587
21. Himachal Pradesh 2,09,767
22.  Jammu and Kashmir 1,22,121
23.  Goa 39,657
24.  Chandigarh 38,628
25.  Tripura 25,191
26. Andaman and Nicobar 11,185
27.  Manipur 9,604
28.  Meghalaya 7,013
29. DNH At Silvasa 3,545
30. Mizoram 3,306
31. Dadra and Nagar Haveli 1,729
32.  Sikkim 1,442
TotaL PENDING CASES 2,60,72,775

Note: Data on pending cases not available on NJDG in respect of State/UT of Arunachal Pradesh,
Nagaland, Lakshdweep and Puducherry.

Source: NJDG web-portal.
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Details of vacancies of Judges/Judicial Officers in the District

and Subordinate Courts

SI. No.

State

Vacancies as on 30.11.2017

—

© ® 2NN kWD

e e

16.
17.
18.
19.
20.
21.
22.
23.
24.
25.
26.
27.

Uttar Pradesh
Bihar**

Madhya Pradesh
Gujarat**

Tamil Nadu*
Karnataka**
Delhi**
Jharkhand**
Orissa
Maharashtra
Haryana

Punjab

Andhra Pradesh and

Rajasthan**

Telangana**

West Bengal and Andaman and

Nicobar Islands**
Assam

Kerala**
Chbhattisgarh
Uttarakhand**
Meghalaya

Jammu and Kashmir
Mizoram

Tripura

Manipur
Puducherry*

Goa

Arunachal Pradesh

1,344
825
748
385
341
325
316
251
204
149
147
136
114

96
84

76
73
63
61
58
39
33
31
18
14
12
11
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Sl. No. State Vacancies as on 30.11.2017
28. Nagaland 11
29. Himachal Pradesh** 10
30. Sikkim** 8
31. Lakshadweep** 1
32. Chandigarh 0
33. Dadra and Nagar Haveli AND 0

Daman and Diu**

ToTtAL 5,984

* as on 7.11.2017
**as on 31.10.2017
Source: High Courts/State Governments.

Pendency of cases and strength of Judges

1389. SHRI VIVEK K. TANKHA: Will the Minister of LAW AND JUSTICE

be pleased to state:

(a) the number of cases pending in the Supreme Court and various High Courts

along with the details thereof;

(b) the total shortfall of Judges vis-a-vis sanctioned strength in the Supreme

Court and High Courts along with the details thereof;

(c) whether there is any time-line/policy for Government to process the names

of Judges approved by the Collegium, if so, the details thereof, and

(d) the number of such recommendations of the Collegium for appointment/
transfer in the Supreme Court or High Courts which have not been processed further

or withheld for more than a month along with the details thereof with names?

THE MINISTER OF STATE IN THE MINISTRY OF LAW AND JUSTICE
(SHRI P. P. CHAUDHARY): (a) Data of pendency of cases is maintained by the
Supreme Court and High Courts. As per latest information made available by the
Supreme Court of India, 54,714 cases were pending in Supreme Court of India as
on 18.12.2017. As per information available on the web-portal of National Judicial
Data Grid (NJDG), 34.27 lakh cases were pending in High Courts (excluding High
Courts of Allahabad and Jammu and Kashmir) as on 26.12.2017.

(b) The details of sanctioned/working strength and vacancies of Judges in Supreme

Court and High Courts are given in the Statement (See below).
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(c) and (d) Filling up of vacancies in the High Courts is a continuous and
collaborative process of the Judiciary and Executive involving various Constitutional
Authorities. Hence, the precise time frame for filling up the post of Judges of Supreme
Court and High Courts cannot be indicated. As per the existing Memorandum of
Procedure, the process of appointment of Chief Justice of High Court must be initiated
well in time by Chief Justice of India in consultation with Supreme Court Collegium
to ensure the completion at least one month prior to the date of anticipated vacancy.
The initiation of the proposal for appointment of Judges of the Supreme Court is
done by the Chief Justice of India in consultation with a Collegium of four senior-
most Judges of the Supreme Court. The Government of India has not received any
proposal for filling up of the 6 vacancies of Judges in the Supreme Court and for
appointment of Chief Justices in the nine High Courts which are functioning with

acting Chief Justices.

The Supreme Court passed an order dated 16.12.2015 for improving the
Collegium system of appointments by supplementing the existing Memorandum of
Procedure (MoP). As the process was likely to take some time, at the initiative of
the Government, the matter was taken up with Supreme Court and the appointment
process was continued with the existing MoP. During 2016, 4 Judges in the Supreme
Court and 14 Chief Justices of High Courts were appointed. Besides, 126 fresh
appointments of Judges were made in High Courts which is the highest number in
a calendar year. During 2017, as on 19.12.2017, 5 Judges in the Supreme Court,
8 Chief Justices of High Courts and 115 fresh appointments of Judges in the High

Courts have been made.
Statement

Details of approved strength, working strength and vacancies of Judges in the
Supreme Court and High Courts as on 26.12.2017

Sl.  Name of the Court Approved Working Vacancies as
No. Strength Strength per Approved
Strength
1 2 3 4 5
(A) Supreme Court of India 31 25 06

(B) High Court

1. Allahabad 160 109 51
2.  Telangana and Andhra Pradesh 61 31 30
3. Bombay 94 70 24
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1 2 3 4 5
4.  Calcutta 72 33 39
5. Chhattisgarh 22 12 10
6. Delhi 60 37 23
7. Gauhati 24 18 06
8. Gujarat 52 31 21
9.  Himachal Pradesh 13 08 05
10. Jammu and Kashmir 17 11 06
11.  Jharkhand 25 14 11
12.  Karnataka 62 25 37
13.  Kerala 47 37 10
14.  Madhya Pradesh 53 34 19
15.  Madras 75 60 15
16.  Manipur 05 02 03
17. Meghalaya 04 02 02
18.  Orissa 27 17 10
19. Patna 53 33 20

20. Punjab and Haryana 85 50 35
21. Rajasthan 50 35 15
22.  Sikkim 03 03 0
23.  Tripura 04 02 02
24.  Uttarakhand 11 10 01
TotaL 1079 684 395

Registration of Armed Forces’ Service Voters

1390. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of LAW AND
JUSTICE be pleased to state:

(a) the total number of Armed Forces’ Service voters registered as ordinary

voters;
(b) the details thereof, State-wise;

(c) the number of Armed Forces' Service personnel who voted during the last

Assembly elections in Punjab, Uttarakhand, Uttar Pradesh, Manipur and Goa; and
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(d) the number of Armed Forces' Service personnel registered and voted in the

Assembly elections in Himachal Pradesh and Gujarat?

THE MINISTER OF STATE IN THE MINISTRY OF LAW AND JUSTICE
(SHRI P. P. CHAUDHARY): (a) to (d) The information is being collected and will
be laid on the Table of the House.

Plan of action for disposal of pending cases

1391. SHRI C. P. NARAYANAN: Will the Minister of LAW AND JUSTICE

be pleased to state:

(a) the number of cases pending in courts for more than five years and ten

years respectively;

(b) whether Government intends to reduce their number substantially within next

few years;
(c) if so, the plan of action therefor; and

(d) if not, whether it would lead to justice delayed and thereby justice denied
to people?

THE MINISTER OF STATE IN THE MINISTRY OF LAW AND JUSTICE
(SHRI P. P. CHAUDHARY): (a) Data on pendency of cases is maintained by the
Supreme Court and High Courts. As per the information made available by the
Supreme Court of India, the total number of pending cases in the Supreme Court
as on 18.12.2017 is 54,719. The number of cases which are pending in the Supreme
Court for more than 5 years and 10 years as on 18.12.2017 is 15,929 and 1,550
respectively. As per information available on the web-portal of National Judicial
Data Grid (NJDG), 34.27 lakh cases were pending in High Courts (excluding High
Courts of Allahabad and Jammu and Kashmir) as on 26.12.2017, out of which 7.46
lakh cases were 5 to 10 years old, and 6.42 lakh cases were more than 10 years
old. 2.60 crore cases were pending in various District and Subordinate Courts of
the country (excluding District and Subordinate Courts in the States of Arunachal
Pradesh, Nagaland, and Union Territories of Lakshadweep and Puducherry) as on
26.12.2017, out of which 41.95 lakh cases were 5 to 10 years old, and 22.65 lakh
cases were more than 10 years old.

(b) and (c) Disposal of cases pending in courts is within the domain of judiciary.
During the Joint Conference of Chief Ministers of States and Chief Justices of High
Courts held at New Delhi in April 2015, reduction of pendency and backlog of cases
in courts emerged as an areca which required focused attention at the High Court
level. The Chief Justices of High Courts in the Conference held on 3rd and 4th
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April, 2015 have resolved that each High Court shall establish an Arrears Committee,
which would go into the factors responsible for the delays and prepare an action plan
to clear the backlog of cases pending for more than five years. As per information
available, all High Courts have set up Arrears Committees. The Supreme Court has
also constituted an Arrears Committee consisting of two Hon’ble Judges to formulate

steps to reduce pendency of cases in High Courts and District Courts.

(d) It may be mentioned that the Central Government is fully committed to speedy
disposal of cases in accordance with Article 21 of the Constitution. It has undertaken
many steps towards achieving this objective. One of these steps is, strengthening of
judicial infrastructure in districts through the Centrally Sponsored Scheme (CSS) for
Development of Infrastructure Facilities for Judiciary. A total of ¥ 6,006 crore has been
released since 1993-94, out of which I 2,562 crore (42.66%) has been released since
April, 2014. 17,848 Court Halls and 14,085 Residential Accommodations have been made
available for Judicial Officers of District and Subordinate Courts under this scheme as on
30.11.2017. Out of this 2,429 Court Halls and 4,172 Residential Accommodations were
constructed since 2014 to till date. In addition, 3,143 Court Halls and 1,682 Residential
Accommodations are under construction. The Central Government has approved the
continuation of the Centrally Sponsored Scheme (CSS) for Development of Infrastructure
Facilities for Judiciary beyond the Twelfth Five Year Plan period ie. from 01.04.2017
to 31.03.2020 with an estimated outlay of ¥ 3,320 crore.

Under the Phase-I of the eCourts Mission Mode Project undertaken by the
Central Government from 2010 to 2015, against a tatol target of computerisation
of 14,249 courts, the computerisation of 13,672 district and subordinate courts has
been achieved. This includes the installation of hardware, the LAN and software.
This has enabled the courts to upload the case status and orders online. Status of
cases and copies of judgments have also been made available on the websites of the

respective District and Subordinate Court Complexes which have been computerised.

The Central Government has approved Phase II of the eCourts Mission Mode
Project in July, 2015 upto 31st March, 2019 at an outlay of ¥ 1,670 crores. The
facilities of e-services such as cause lists, case status, daily orders, judgments etc.
are being provided under the supervision of e-Committee of the Supreme Court and
Computer Committees of respective High Courts. A total of 16,089 Courts have
been computerised under the eCourts Project till date. Video Conferencing facility
has also been opertionalised between 500 courts and corresponding prisons during
the period 2015-17 for faster and timely recording of evidence. Development of
National Judicial Data Grid under this project provides updated information on civil
and criminal cases, including pending cases for the computerised district/subordinate

courts in the country.
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Allowing proxy voting for NRIs

1392. SHRI K. RAHMAN KHAN: Will the Minister of LAW AND JUSTICE

be pleased to state:

(a) whether it is a fact that Government is considering to allow proxy voting

for the NRIs but not for internal migrant voters, if so, the reasons therefor;

(b) in what manner the Government plans to secure the secrecy of vote and

ensure that there is no inducement of voters in case of proxy voting by NRIs;

(c) whether it is also a fact that, as per some media reports, a large number

of overseas voters preferred for the secret postal ballot over proxy voting; and

(d) whether Government would consider seeking suggestions from overseas voters

also before amending the Act?

THE MINISTER OF STATE IN THE MINISTRY OF LAW AND JUSTICE
(SHRI P. P. CHAUDHARY): (a) to (d) A Bill has already been introduced in the
Lok Sabha in the current Session of the Parliament to amend the Representation
of the People Act, 1951 enabling the overseas electors to cast their votes either in
person or by proxy. However, there is no proposal to give proxy voting right to
internal migrants. The issue relating to maintenance of secrecy and avoidance of
inducement of voters in this regard will be finalized in consultation with the Election
Commission after the Bill is passed by Parliament. No media report suggesting that
a large number of overseas voters prefer secret postal ballot over proxy voting has

been brought to the notice of the Government.

Setting up Independent Emoluments Commission for salaries

and allowances of MPs

1393. SHRI MD. NADIMUL HAQUE: Will the Minister of PARLIAMENTARY
AFFAIRS be pleased to state:

(a) whether it is a fact that the Independent Emoluments Commission was

recommended in 2015 for recommending salaries of MPs;
(b) if so, whether it has been set up; and

(c) if not, the reasons therefor and if so, the recommendations made by the
commission in its latest report regarding the hike or revision in salaries of MPs

along with the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI VIJAY GOEL): (a) to (c) The 17th All India Whips’ Conference
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held in year 2015 resolved that an Independent Emoluments Commission be set
up for determining the salary and allowances of Members of Parliament. No such

Commission has been set up so far for want of consensus on the issue.
Cancellation of trains due to fog and cold

1394. DR. T. SUBBARAMI REDDY:
SHRIMATI AMBIKA SONI:

Will the Minister of RAILWAYS be pleased to state:

(a) the number of trains cancelled due to cold waves and fog during the last

two years and in the current winter season, separately;

(b) the alternative arrangements made, in view of prior cancellation of certain

trains;

(c) whether it is a fact that the trains from New Delhi to Punjab, South and

Northwest India reached their destinations too late during the winter season;
(d) the details of such trains running late for more than two hours; and

(e) the steps taken by Railways considering the problems being faced by

passengers due to late arrival and departure of trains?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) Figures pertaining to Mail/Express trains cancelled due to fog during

the last two years and the current winter season are indicated below:—
2015-16 : 3349
2016-17 ;3536
2017-18 (up to 20.12.2017) : 994

(b) Prior cancellation of trains during fog is done, inter alia, taking into
consideration trains which have poor occupancy, availability of alternative services
for sectors which would be affected by cancellation and availability of spare rakes

which may be needed to cater to late running of trains.

(c) Normally in the past, thick foggy condition has been experienced in the
months of December, January and February every year, particularly in parts served
by Northern Railway, North Central Railway, North Eastern Railway, North Western
Railway, East Central Railway, Eastern Railway, Northeast Frontier Railway and
West Central Railway but during current financial year, fog started early in the first

week of November, 2017 and dense fog enveloped some additional Railway Zones
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such as East Coast Railway, South Eastern Railway, South Central Railway, Southern
Railway, Central Railway and Western Railway leading to delayed running of trains

including trains from New Delhi to Punjab, South and Northwest India.

(d) During the current winter season, out of total scheduled 83131 Mail/Express
train trips, 15751 Mail/Express trains i.e. 19% of total Mail/Express trains were
delayed by more than 2 (Two) hours owing to various factors including early onset
of fog during the period from 01.11.2017 to 20.12.2017.

(e) Indian Railways have initiated various initiatives such as prioritization of
preventive maintenance of assets to minimize asset failures, capacity enhancement
projects by construction of additional loop lines at stations, doubling, construction of
third line corridors, automatic signaling, construction of low height subway to replace
level crossings, Rail Under Bridges and Rail Over Bridges etc. In addition, Zonal
Railways have also been advised to have better coordination with Civil and Police
authorities of States to deal with situations arising out of law and order problems.
In order to avoid passenger inconvenience due to late running of trains, sending of
intimation through SMS regarding late running of trains has also been introduced in
some trains on a trial basis. Further, provision of scratch rakes wherever operationally
feasible, is also undertaken to ensure that minimum inconvenience is caused to

passengers.
New Railway projects in Himachal Pradesh

1395. SHRIMATI VIPLOVE THAKUR: Will the Minister of RAILWAYS be

pleased to state:

(a) the details of the work done in Himachal Pradesh regarding laying of new
railway lines, gauge conversion and electrification of railway lines during the last

three years;

(b) the details of the sanctioned works for Himachal Pradesh which have not
been started till date;

(c) the details of the work in the State running as on date but not completed

yet; and

(d) whether Government has taken any concrete steps to complete the said works

on time and if so, the details thercof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) to (c¢) The details of new line projects falling fully/partially in the

State of Himachal Pradesh are as under:—
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® in crore)

Sl.  Name of Project Year Latest Expenditure Outlay
No. anticipated on 2017-18
cost  31.03.2017

Status

1. Nangaldam-Talwara 1981-82 2100 555.44 100
(83.74 km) new
broad gauge line
and Taking over
siding of Mukerian-
Talwara (26.16 km)

2. Chandigarh-Baddi  2007-08 1540.13  226.00 125
(27.95 km)

3. Bhanupalli-Bilaspur- 2009-10 5000 330.78 275
Beri (63 km)

4. Una-Hamirpur 2017-18 3044.99 - 1.00
(50 km)

Section from Nangaldam to
Amb Andaura (44.25 km)
has been commissioned. On
Amb Andaura-Chintpurni-
Daulatpur Chowk (16 km)
section, work has been taken
up after acquisition of land.
Further land acquisition has

been taken up.

Land acquisition has been

taken up

The project is being executed
by RVNL. Final Location
Survey up to km 20 has
been completed. Contract
for earthwork and bridge
work up to km 0 to km
3.5 has been finalized. Final
Location Survey has been
taken up from km 20 to
km 63.1.

New works included in
budget 2017-18, subject to
obtaining requisite clearances.

DPR is under preparation.

e During the last three years and in the current year i.e. 2017-18, following

railway route has been commissioned on electric traction (electrified):—

Section and Railway route

Status

Una Himachal to Amb Andaura 25 km Project has been commissioned on electric

traction (electrified)

e Completion of projects depends on a number of factors such as acquisition

of land, forestry and wildlife clearances, shifting of services, construction

of Road Over Bridges and Road Under Bridges by road maintaining

departments, apart from availability of adequate funds. Many of the factors

are beyond the control of Ministry of Railways. Hence, the timelines for

completion for all the projects have not been fixed.
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(d) To expedite completion of projects, a number of initiatives have been taken
to speed up the works like increased allocation of funds, funding through loan from
Institutions like Life Insurance Corporation, execution of projects through Special
Purpose Vehicles etc. Besides these, to reduce delays on account of land acquisition,
security issues and forestry clearances etc. meetings with State officials at various
levels are held from time to time. Field units have also been empowered with further
delegation powers and the contract conditions have been modified to bring efficiency

in contract management.
ROBs and RUBs in Himachal Pradesh

1396. SHRIMATI VIPLOVE THAKUR: Will the Minister of RAILWAYS be

pleased to state:

(a) the details of under construction/pending Road Over Bridges (ROBs) in
Himachal Pradesh;

(b) whether implementation of these projects is being carried out as per schedule;
(c) if not, the reasons for delay, project-wise;

(d) the details of Road Under Bridges (RUBs) and manned and unmanned level

crossings in Himachal Pradesh;

(e) the number of sanctioned and operational ROBs/RUBs in Himachal Pradesh

and the present status thereof; and
(f) the time by which the above said projects are likely to be completed?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) to (f) No Road Over Bridge (ROB)/Road Under Bridge (RUB), in
lieu of level crossing is under construction or proposed for construction on cost

sharing basis in Himachal Pradesh, at present.

17 Road Over Bridges (ROBs), 22 Road Under Bridges (RUBs), 49 Manned
Level Crossings (MLCs) and 06 Unmanned Level Crossings (UMLCs) are operational

in Himachal Pradesh.
Upliftment of railway stations

1397. SHRI SHWAIT MALIK: Will the Minister of RAILWAYS be pleased to
state the details of the proposed, sanctioned and on-going projects for the upliftment

of railway stations at Amritsar, Attari, Chheharta, Khasa, Verka and Bhagtanwala?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): Upliftment/upgradation of stations including at Amritsar, Attari, Chheharta,
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Khasa, Verka and Bhagtanwala railway stations is a continuous and on-going process
and works in this regard are undertaken depending upon need, volume of passenger
traffic and infer-se priority subject to availability of funds. The details of works that
have been taken up are as under:—

e Provision of platform shelter on new platform No.6 and 7 at Amritsar

railway station.
e Construction of 2 Nos. washing lines at Amritsar railway station.

e Repair to damaged platform surface and improvement to water booths at

Amritsar railway station.

e Joint development of Amritsar railway station in association with Ministry

of Tourism.
e Installation of escalators and elevators at Amritsar railway station.

e Development of coaching cum maintenance facilities at Chheharta station.

As of now, 2 numbers of escalators and 2 numbers of lifts have been provided
at Amritsar Railway Station. Further, 2 numbers of escalators and 3 numbers of lifts

have been sanctioned at Amritsar Railway Station for which works are progressed.
Conditions of old railway bridges

1398. SARDAR SUKHDEV SINGH DHINDSA: Will the Minister of RAILWAYS

be pleased to state:

(a) whether Government has undertaken any survey to find out the conditions
of railway bridges in the country, especially in Punjab, which are hundred years old

or more;
(b) if so, the details thereof, location-wise; and

(c) whether Government has identified such bridges to re-build on priority basis,
if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) to (c) As on 01.04.17, there are 1,44,698 Railway Bridges on Indian
Railways network out of which 37,162 bridges are more than 100 years old. However,
the age of the bridge does not have any direct relevance on the physical condition of
the bridge. There is a well-established system of inspection of railway bridges in Indian
Railways. All the bridges are inspected at least twice a year, one before the onset of
monsoon and one detailed inspection after the monsoon by the designated officials. In
addition, certain bridges are also inspected more frequently depending upon their condition.

Repair/strengthening/rehabilitation/rebuilding of railway bridges is a continuous process and
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is undertaken whenever so warranted by their physical condition as ascertained during
these inspections and not on the basis of their ages. If the corrective/remedial measures
are expected to take a long duration due to the complexity of the site situation etc.,
suitable safety measures like imposing speed restrictions and keeping such bridge under
close watch are taken till the bridge is repaired/strengthened/rehabilitated/rebuilt. All

bridges are safe for train movement at permitted speed.

The information on bridges is maintained Zone-wise and not State-wise. Punjab
is covered under Northern Railway and North Western Railway. As on 01.04.2017,
a total of 392 bridges in the above two zones have been sanctioned for repair/

strengthening/rehabilitation/rebuilding.
Electrification of railway network
1399. SHRI SANJAY SETH: Will the Minister of RAILWAY'S be pleased to state:
(a) the total railway network in the country that is yet to be electrified;
(b) whether Railways have prepared a plan to electrify its entire network;
(c) if so, when the electrification of the entire network will be completed;

(d) whether Railways will involve State-run companies along with private

companies to implement the electrification plan;
(e) if so, the details thereof; and

(f) whether Railways have taken any step to bring down its energy bill and if
so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) to (c¢) Indian Railways have prepared an Action Plan to electrify
(commission on electric traction) balance 38000 Route Kilometers (as on 01.04.2017)
in five years (2017-18 to 2021-22) for 100% electrification of its Broad Gauge (BG)

rail routes. Year-wise planning is as under:—

Year Route Kilometer planned for commissioning on electric traction
2017-18 4000
2018-19 6000
2019-20 7000
2020-21 10500
2021-22 10500

TotaL 38000
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(d) and (e) Yes, Sir. Following executing agencies are involved in Railway

Electrification works:—

(i)  Central Organisation for Railway Electrification
(CORE), Allahabad.

(ii)  Zonal Railways

(iii))  Rail Vikas Nigam Limited (RVNL) Public Sector Undertakings
(iv)  Indian Railway Construction Company (IRCON) (PSUs) of Ministry of
Railways
(v) Rail India Technical and Economic Services
(RITES)
(vi)  Power Grid Corporation of India Limited Public Sector Undertaking
(PGCIL) (PSU) of Ministry of
Power

(f) To reduce traction energy bill, Railways have started procuring traction power
as deemed license and till date about 1000 MW power is taken under open access.
For reducing non traction bill, provision of energy efficient fittings like LED lights

etc. is taken up.
Status of track renewal

1400. SHRI HUSAIN DALWAI: Will the Minister of RAILWAYS be pleased

to state:

(a) the target of track renewal and actual renewal since 2014 onwards, year-wise

and State-wise;

(b) the funds allocated for track renewal since 2014 onwards, year-wise and

State-wise;
(c) the estimated time required to clear the backlogs;

(d) in addition to track renewal for ensuring safety, whether the Ministry plans
to replace all Lever-Frames and Semaphore singalling systems with Multiple Aspect

Colour Lighting Systems or other advanced systems; and

(e) if so, the details thereof and the estimated time by when Government expects

to complete the process?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) Track renewal targets are fixed every year zone-wise. The details of
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track renewal target and actual renewal since 2014 onwards year-wise and zone-wise

are as under:—

Zonal Railway 2014-15 2015-16 2016-17 2017-18

Target Actual Target Actual Target Actual Target Actual
renewal renewal renewal renewal (up
to November

2017)
Central 200 205 220 185 220 195 275 115
Eastern 183 185 200 162 192 178 246 125
East Central 171 203 150 202 187 180 225 163
East Coast 62 60 110 116 103 119 243 122
Northern 385 383 390 387 532 281 615 246
North Central 130 152 150 164 166 111 192 92
North Eastern 68 45 90 80 78 81 105 57
Northeast Frontier 27 34 50 95 37 42 43 42
North Western 24 24 50 59 71 80 155 75
Southern 102 135 150 187 198 207 406 171
South Central 175 208 190 278 118 150 147 100
South Eastern 110 168 150 209 103 190 209 186
South East Central 102 107 120 119 174 123 161 83
South Western 102 96 110 118 105 117 170 96
Western 165 194 190 229 216 240 252 205
West Central 194 225 180 204 168 193 156 129
TotaL 2200 2424 2500 2794 2668 2487 3600 2007

All figures in kilometres of Complete Track Renewal (CTR) units

(b) The details of funds allocated for track renewal since 2014 onwards,

year-wise and zone-wise are as under:—

Zonal Railway

Funds allocated for track renewal (X in crore)

RE 2014-15 RE 2015-16 RE 2016-17 BE 2017-18
1 2 3 4 5
Central 372 427.70 515.70 808.66
Eastern 364 314.90 513.48 543.85
East Central 318.24 398.30 470 652.97
East Coast 160 217.30 229.05 738.92
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1 2 3 4 5
Northern 650 616.64 780 1400.70
North Central 330 376.20 433.02 433.16
North Eastern 145 141 212 316.08
Northeast 152 225.18 257.97 258.90
Frontier
North Western 86 95.66 192.87 442.03
Southern 290 347.80 499.48 1066.02
South Central 421 500.20 435.27 604.66
South Eastern 308 384.20 515 594.24
South East 326 283.28 277.51 382.09
Central
South Western 160 181.48 255.54 386.01
Western 411 390.10 514 712.54
West Central 531 520.36 632.56 602.80
ToTAL 5024.24 5420.30 6733.45 9943.63

RE-Revised Estimates, BE-Budget Estimates

(c) Track renewal is an ongoing process which is undertaken as and when a
stretch of track becomes due for renewal on age/condition basis. Track Renewal
works are planned in advance every year and their execution is prioritized according
to the condition of track ensuring all the time that track is in a sound condition for
safe running of trains. In case any stretch of track is not renewed in time due to
various reasons, suitable speed restrictions, if required, are imposed to ensure safe
running of trains. As on 01.04.2017, track renewal covering 7546 km. is sanctioned
out of which 3600 km. is targeted for the year 2017-18. Normally, track renewal

works are completed in two to three years of sanction.

(d) and (e) Replacement of all lever frames and Semaphore Signalling system
with Electronic/Panel/Route Relay Interlocking (EI/PI/RRI) system and Multiple
Aspect Colour Light Signalling (MACLS) are progressively being done on age cum
condition basis. A total 235 Nos. of stations are remaining with Semaphore Signals
as on 31.03.2017. These are likely to be replaced with MACLS with EI/PI/RRI in

next three years.
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Decline in number of train accidents

1401. SHRI A. K. SELVARAJ: Will the Minister of RAILWAYS be pleased to

state:

(a) whether there had been a decline in the number of train accidents over the

last three years after Railways took a series of measures to improve safety;

(b) whether in 2014-15 the number of accidents were 135 which decreased to
107 in 2015-16 and 104 in 2016-17;

(¢) whether safety measures including speedy track renewal, ultrasonic rail
detection system, elimination of several unmanned level crossings have been undertaken

on priority basis; and

(d) whether a special safety fund along with sophisticated LHB coaches with

anti-climbing features have additionally helped to make train travel safer?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) and (b) Yes, Sir.

(c) Railway tracks are replaced through track renewal works, which is an ongoing
process. Track renewal works are undertaken as and when stretch of track becomes
due for renewal on the basis of criteria laid down in Indian Railway Permanent Way

Manual on age/condition basis.

Ultrasonic Flaw Detection (USFD) of rails and welds is a non-destructive testing
with Ultrasonic waves to detect the minor inner flaws in rails and welds and is

carried out as per schedule laid down in Manuals.

Elimination of unmanned level crossings on Broad Gauge has been taken up on

priority for the safety of rail and road users.

(d) In the Budget 2017-18, a fund namely Rashtriya Rail Sanraksha Kosh
(RRSK) has been created with a corpus of ¥ 1 Lakh crore over a period of 5 years
for critical safety related works. A provision of ¥ 20,000 crore has been made in

budget estimate 2017-18 towards RRSK to fund essential safety works.

In an effort to improve the safety performance, Linke Hofmann Busch (LHB)
type coaches, which are of superior design, having better safety features like anti-
climbing, etc. are being proliferated in main line trains. This reduces the chances
of derailment and mitigates the possibility of grievous injury or death in case of
accidents. It has been decided that only LHB coaches would be manufactured from
April, 2018 onwards.
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Increase in investments for safety

1402. SHRIMATI VIJILA SATHYANANTH: Will the Minister of RAILWAYS

be pleased to state:

(a) whether it is a fact that investment for safety have increased by over 60

per cent during the last three years;
(b) if so, the details thereof;

(c) whether it is also a fact that the average vacancy in safety positions has
dropped to 16.86 per cent in 2017 despite the 55 per cent increase in sanctioned
strength from 2014 to 2017; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI
RAJEN GOHAIN): (a) and (b) The Capital investment on safety related activities
during the last three years is indicated in the following table. It would be

seen that the investment in 2016-17 has increased by 57%, as compared
to 2014-15.

® in crore)

2014-15 2015-16 2016-17
Capital investment on safety 9925 11133 15603
% increase since 2014-15 57%

(c) and (d) It would be seen from the following table that vacancies
against sanctioned strength of group C and D staff under safety categories have
gone down from 1,29,152 (17.75%) as on 1.4.2014 to 1,28,942 (16.86%) as
on 1.4.2017.

As on Sanctioned strength Vacancies Percentage
of Group
C and D staff
(Safety Categories)

01.04.2014 727582 129152 17.75
01.04.2015 737273 124201 16.85
01.04.2016 746676 122763 16.44

01.04.2017 764882 128942 16.86
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Revenue loss due to train accidents

11403. SHRI NARESH AGRAWAL: Will the Minister of RAILWAYS be pleased
to state:

(a) whether it is a fact that the number of train accidents has increased after
2014;

(b) if so, the reasons therefor;

(c) if not, the details of revenue loss incurred due to train accidents during the

last three years; and
(d) the steps taken to prevent train accidents?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS
(SHRI RAJEN GOHAIN): (a) and (b) No, Sir. During the last three years, the number
of consequential train accidents (including accidents at Unmanned Level Crossings)
have decreased from 135 in 2014-15, to 107 in 2015-16 and further to 104 in
2016-17. In the current year (upto 15th December, 2017) the number of consequential
train accidents have reduced to 52 as compared to 87 in the corresponding period

of the previous year.

(¢) During the last three years ie. 2014-15, 2015-16 and 2016-17, loss of
property due to consequential train accidents is ¥ 72.07 crore, ¥ 59.24 crore and

% 62.29 crore respectively.

(d) Safety is accorded the highest priority by Indian Railways and all possible
steps are undertaken on a continual basis including upgradation of technology to aid
safe running of trains. These include replacement of over-aged assets, elimination
of unmanned level crossings, adoption of suitable technologies for upgradation
and maintenance of track, rolling stock, signalling and interlocking systems, safety
drives, greater emphasis on training of officials and inspections at regular intervals
to monitor and educate staff for observance of safe practices. Safety devices/systems
used to prevent accidents include complete track circuiting, provision of Block
Proving Axle Counters (BPAC), Train Protection Warning Systems (TPWS), Colour
Light LED Signals, Vigilance Control Device (VCD), usage of 60 kg rails and Pre-
stressed Concrete Sleepers, long rail panels, better welding technology, digital types
of machines for ultrasonic flaw detection (USFD), electronic monitoring of tracks
using track recording cars (TRC) and portable oscillation monitoring system (OMS),
progressive use of safer Linke Hofmann Busch (LHB) Coaches. Existing Integral

Coach Factory (ICF) Coaches are being provided with central buffer coupler to have

T Original notice of the question was received in Hindi.
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enhanced safety features. Other measures include training of loco pilots and other
safety category staff, improvement of their working conditions including proper rest
and periodic medical examinations etc. Besides, periodic safety drives, inspections as
per laid down schedules, patrolling of tracks, footplate inspections and safety reviews
at various levels are regularly conducted to continuously monitor and improve safety

aspects of the Railways.
Increasing unreserved passenger coaches

11404. DR. SATYANARAYAN JATIYA: Will the Minister of RAILWAYS be

pleased to state:

(a) the details of the measures taken to increase the unreserved railway passenger
coaches in passenger trains, commencement of new train services and to facilitate
safe travel for the common train passengers travelling above 500 kilometres in the

country; and

(b) with reference to (a) above, by when weekly Express rail service on every
Sunday would be started for the convenience of pilgrims visiting Jyotirlinga at

Mahakaleshwar, Ujjain and Omkareshwar, Indore from Delhi and Northern India?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) To cater to the needs of passengers of un-reserved segment following

endeavours have been made by the Indian Railways:—

(1) As a matter of policy, it has been decided that all the Mail/Express
trains (except fully reserved trains like Rajdhani, Shatabdi, Duronto, etc.)
introduced after 2007-08, shall have at least 6 general class coaches in

their standard composition as per feasibility.

(il))  Operation of fully unreserved services like Jan Sadharan, Janseva, Jan
Nayak Express etc. to facilitate un-reserved segment of passenger. In
the Railway Budget 2016-17, it has been further announced to introduce
Antyodaya Express, which are long-distance, fully unreserved, superfast
train services. Accordingly, of the 11 pairs of Antyodaya trains decided
to be introduced during the year 2016-17 and 2017-18, four (4) pairs of
Antyodaya Express have already been introduced till date.

(i) In pursuance of the announcements made in the Railway Budget
2016-17, regarding attachment of two to four Deen Dayalu coaches in
some long distance trains for unreserved travel to enhance our carrying

capacity for the masses, Indian Railways have inducted 321 Deen Dayalu

T Original notice of the question was received in Hindi.
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coaches (General Class coaches) in 53 pairs of trains during the year
2016-17. Similarly, during the year 2017-18, 76 Deen Dayalu coaches

are being utilised.

In addition to the above, during 2017-18 (till November, 2017) Indian Railways
have also utilised about 137 General Class coaches for permanent augmentation
of the loads of existing trains (which includes both Passenger and Express

train services).

The passenger coaches plying over Indian Railways (IR) have been designed
with the necessary safety features considering the operating conditions over IR.
Linke Hoffman Busch (LHB) design coaches are of a superior design than Integral
Coach Factory (ICF) type coaches and have better safety features like anti-climbing
etc. It has been decided that only LHB coaches would be manufactured from April,
2018 onwards.

(b) Presently, there is no proposal to operate weekly train between Delhi and

Ujjain/Indore for pilgrims.
Pit line at Kannur Railway Station

1405. SHRI K. K. RAGESH: Will the Minister of RAILWAYS be pleased

to state:

(a) whether the proposal for pit line at Kannur Railway Station is under

consideration; and
(b) whether any time-frame has been fixed for construction of the pit line?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) No, Sir. No proposal for pit line at Kannur railway station is under

consideration at Railway Board.
(b) Does not arise.
Backlog of SC, ST and OBC vacancies
+1406. SHRI P.L. PUNIA: Will the Minister of RAILWAYS be pleased to state:

(a) the details of staff employed in Group 'A', 'B' and 'C' posts and the vacancies

in different categories in Railways;

(b) the details of backlog vacancies in SC, ST and OBC categories;

T Original notice of the question was received in Hindi.
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(c) the details of the action plan to fill up backlog and regular vacancies
to prevent train accidents from happening frequently and to run railways

smoothly; and

(d) the details of the number of employees retired from Railways and the number

of newly recruited employees during the last three years?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) Over Zonal Railways, the total employed and total vacancies of Group
‘A’, ‘B’, ‘C’ and erstwhile Group ‘D’ as on 01.04.2017 are as under:—

Total Employed Total Vacancy
Group ‘A’ 7,010 1,778
Group ‘B’ 4,531 244
Group ‘C’ and erstwhile Group ‘D’ 12,32,760 2,20,137
ToTAL 12,44,301 2,22,159

(b) The backlog/shortfall vacancies in Scheduled Castes (SC)/Scheduled Tribes
(ST) and Other Backward Classes (OBCs) on Indian Railways in non-gazetted category

in direct recruitment as on 30.06.2017 are as under:—

SC ST OBC
4258 4506 6462

(c) Recruitment process in Railways is being done regularly through authorized
recruiting agencies, namely, Railway Recruitment Boards (RRBs) and Railway
Recruitment Cells (RRCs). The shortfall or backlog vacancies of Scheduled Castes
(SCs), Scheduled Tribes (STs) and Other Backward Classes (OBCs) left unfilled are

taken care of in the subsequent recruitment cycle.

Present indent placed for Group ‘A’ service is 802 and for induction from Group
‘B’ to Group ‘A’ is 503. Two fresh notifications for Safety-categories in Group ‘C’
viz. Assistant Loco Pilots and Technicians and Senior Section Engineers and Junior
Engineers, respectively, are scheduled in 2017-18. Vacancies in Level-I are also

planned to be filled in the near future.

(d) From April 2014 to March 2017, 1,44,628 Group ‘C’/‘D’ Railway employees
retired on superannuation. From April 2014 to March 2017, 1,48,489 candidates have
been recruited mainly through Railway Recruitment Boards (RRBs) and Railway
Recruitment Cells (RRCs) in Group ‘C’/’D’.



Written Answers to [29 December, 2017] Unstarred Questions 297

Problems in booking of tatkal tickets

1407. CH. SUKHRAM SINGH YADAV:
SHRIMATI CHHAYA VERMA:
SHRI VISHAMBHAR PRASAD NISHAD:

Will the Minister of RAILWAYS be pleased to state:

(a) whether it is a fact that IRCTC website of Railways got hung or became
unreachable for few minutes at the time of issuing Tatkal tickets around Dussehra and

Deepawali and by the time it became reachable, all the Tatkal tickets got booked;
(b) the step taken by the Ministry to solve such problems; and
(¢) whether such problems are related to touts of Tatkal tickets?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) to (c) E-ticketing website www.irctc.co.in was functioning well around
Dussehra and Deepawali except for about six minutes from 11:06 am to 11:11 am
on 20.10.2017 when ticketing was affected on account of database issues due to
spike in workload. However, the total number of tickets booked were not affected

as user could book tickets after website functioning was restored.

The software and hardware of e-ticketing website has been revamped and it has

sufficient capacity to handle the present load.

In order to prevent booking of Tatkal tickets by agents, IRCTC authorised agents
are not allowed to book opening Tatkal tickets from 10:00 to 10:30 hrs. (AC classes)
and 11:00 to 11:30 hrs (non AC Class).

Real time monitoring of railway tracks

1408. SHRI OSCAR FERNANDES: Will the Minister of RAILWAYS be pleased

to state:

(a) whether the Ministry of Railways is undertaking real-time monitoring of

railway tracks across the railway network, if not, the reasons therefor;

(b) the details of train accidents and derailments due to faults in track alignments

and gaps in tracks during the last three years and the current year; and
(c) the details of steps taken by the Ministry to stop these kind of accidents?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) Railway is undertaking monitoring of Railway tracks as per laid

T Original notice of the question was received in Hindi.
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down systems which, inter alia, includes daily patrolling by Keyman, inspections at
stipulated periodicity by various designated officials to monitor condition of track
and periodic monitoring of track parameters by Track Recording Cars (TRCs) and
Oscillation Monitoring Systems (OMS).

(b) The details of consequential train accidents and derailments due to rail/weld
failures, slack/excess/tight gauge, cross level variation, variation in versine, etc. during

the last three years and current year are as under:—

Year Number of consequential train accidents on account of Total
Rail/weld failure Other track defects
2014-15 10 11 21
2015-16 9 15 24
2016-17 16 19 35
2017-18
(upto 15th 03 11 14

December 2017)

(c) Wear of track and generation of defects is a normal consequence due to
passing of traffic and the maintenance schedules of tracks have been drawn up
keeping the same in view. The defects noticed during inspection are rectified in a
planned manner by the concerned field officials. If required, suitable speed restriction

is imposed by field officials till rectification of defect.
Train accidents due to faulty method of laying tracks

+1409. SHRI LAL SINH VADODIA: Will the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that train accidents are happening on daily basis due
to faulty method of laying tracks;

(b) if so, whether Government has given it any thought to remove the technical
faults so far; and

(c) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) No, Sir. There has been no such report, which attributes a train

accident due to faulty method of laying tracks in the past three years.

(b) and (c) Do not arise.

T Original notice of the question was received in Hindi.
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Vacant Group ‘C’ and ‘D’ posts

1410. CH. SUKHRAM SINGH YADAV:
SHRIMATI CHHAYA VERMA:
SHRI VISHAMBHAR PRASAD NISHAD:

Will the Minister of RAILWAYS be pleased to state:

(a) the number of vacant group ‘C’ and ‘D’ posts in the security grade in the

Railways;
(b) the details of breakup of these posts, Zone-wise; and
(¢) by when the process of filling up of the above posts will be completed?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) The number of vacant Group ‘C’ posts in Railway Protection Force
(RPF) is 10,919. No Group ‘D’ post exists in RPF.

(b) The details of these posts, Zone-wise are given in the Statement (See below).

(c) Arising and filling up of vacancies is an ongoing process. As and when the
vacancies arise in Railway Protection Force due to retirements, promotions, deaths,
resignations, etc., the same are filled up through open recruitments and departmental
promotions as per the existing rules. However, recruitment has not been done since
2014 when 16,388 Constables were recruited in RPF. Similarly, 511 Sub-Inspectors
were recruited last in the year 2014-15. It has been proposed to recruit Constables
and Sub-Inspectors as part of the recruitment drive for safety staff in Railways as

RPF strength has an impact on safety also.

T Original notice of the question was received in Hindi.
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Railway University in Andhra Pradesh

1411. DR. K.V.P. RAMACHANDRA RAO: Will the Minister of RAILWAYS

be pleased to state:

(a) whether Andhra Pradesh has sought establishment of one of the new Railway

Universities in the State;
(b) if so, the response of Railways thereto; and
(¢) by when these new Railway Universities will start functioning?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) Yes, Sir.

(b) Hon’ble Chief Minister of Andhra Pradesh has been informed that setting up
of the first Railway University at Vadodara is under process. As and when setting
up of any additional Railway University would be considered, locations as well as

assistance offered by the State Government will be kept in view.
(c) The date for setting up the Railway University at Vadodara is being worked out.
Return of extra fare charged from passengers

+1412. SHRI MOTILAL VORA: Will the Minister of RAILWAYS be pleased

to state:

(a) the number of Express, Superfast, Rajdhani, Duronto and Shatabdi trains,
etc., in which Government charges more fare in comparison to other trains, that are

reaching their destinations late, from April, 2017 to 15 November, 2017,

(b) whether Government proposes to return extra fare charged from the passengers

owing to its failure;
(c) if not, the reasons therefor; and

(d) whether Government would consider to make such a provision for the trains

reaching late in future in the interest of the passengers?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) Out of a total of 368777 scheduled train trips (average 1610 trips
per day) of Mail/Express, Superfast, Rajdhani, Duronto and Shatabdi trains etc.
which terminated their journey at destination during the period from 01.04.2017
to 15.11.2017, 83021 train trips i.e. an average of 363 (22.5%) train trips per day

reached destination late by more than 15 minutes.

T Original notice of the question was received in Hindi.
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(b) and (c) As per Railway Passengers (Cancellation of ticket and refund of
fare) Rules, 2015, if a train is running late by more than three hours at the journey
commencing station and passenger do not want to travel, they can cancel their ticket
and avail refund of full fare on production of ticket across the counter for the case
of PRS (Passenger Reservation System) counter ticket and file TDR (Ticket Deposit
Receipt) for online tickets within the prescribed time limit. There is no provision
for refund of fare in case passengers board the train and the same reaches late at

the destination station.

(d) At present, there is no proposal for refund of fare in case passengers

travelling in the train reaching late at the destination station.
Construction of manned and unmanned level crossings

1413. SHRI PARIMAL NATHWANI: Will the Minister of RAILWAYS be pleased

to state:

(a) the number of projects for construction of manned/unmanned level crossings,
Road over Bridges and Road under Bridges taken up across the country during the

last three years;

(b) the details thereof, Zone-wise, and the present status of such crossings/
bridges;

(c) the amount of cost escalation for the delay in the construction of said

crossings/bridges during the said period and the details thereof, Zone-wise; and

(d) the other steps taken by Government to ensure timely construction of such

crossings/bridges in the country?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI
RAJEN GOHAIN): (a) and (b) As per extant policy, no new level crossings are
being provided on existing lines. However during the last three years ie. 2015-16
to 2017-18, 2384 Road Over Bridges (ROB), Road Under Bridges (RUBs)/Subways
have been sanctioned, Zone-wise details are given in the Statement (See below).
Railway undertakes construction of ROB in Railway portion whereas State Government
constructs the approaches which quite often involve land acquisition. Hence, progress

of ROBs depends on the progress of approaches.

(c) Progress of works is commensurate with the availability of funds. The main
reasons for delay in progress of Road Over Bridges (ROBs) in the country are:

e late sanction of corresponding work in the State Budget,

e inadequate fund allocation by the State Government,
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e non-availability of encumbrance free land for construction of approaches,
e construction of Road Over Bridges/Road Under Bridges(RUBs) requires

speed restrictions.

It is not possible to impose speed restrictions at many locations simultaneously

to carry out the construction of ROBs/RUBs.

So far as the delay in construction of ROBs in Railways is concerned, Zonal
Railways have conducted regular coordination meetings with State Government to

resolve the issues.

(d) Pro-active Measures Taken by Railways for Expeditious Construction of
ROBs/RUBs:

Railways has taken pro-active measures in close coordination with various
stakeholders to improve the progress of construction of ROBs/RUBs, as under:

e engaging single agency for construction of Railway Bridge as well as the

approaches.

e joint survey with all concerned including State Government to finalise the
tentative GAD.

e circulation of check list and guidelines for preparation of GAD to State

Government to avoid any back reference from Railway to State Government.
e standardization of drawings for various spans to avoid delay in designing.

e nomination of nodal officer for each State for single window clearance of
GAD from Railway side.

e use of pre-cast/pre-fabricated components of the bridge.
Statement

Details of Zone-wise construction of manned and unmanned level crossings

Sl. Zonal Railway 2015-16 2016-17 2017-18
No. ROB RUB/ ROB RUB/ ROB RUB/
Subways Subways Subways

1 2 3 4 5 6 7 8

1. Central Railway 17 17 18 24 24 19
2. Eastern Railway 3 13 9 1 | 0
3. East Central Railway 36 33 34 0 2 10
4. East Coast Railway 1 38 7 53 3 19
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1 2 3 4 5 6 7 8
5. Northern Railway 5 125 43 87 13 0
6. North Central Railway 4 17 29 121 3 0
7. North Eastern Railway 13 47 18 28 16 108
8. Northeast Frontier Railway 30 1 2 2 0 0
9. North Western Railway 19 32 10 33 1 0
10. Southern Railway 38 71 22 100 17 32
11. South Central Railway 20 111 16 99 23 17
12. South Eastern Railway 0 69 12 22 11 13
13. South East Central Railway 11 25 8 39 4 8
14. South Western Railway 5 0 11 5 5 15
15. Western Railway 24 136 22 38 6 91
16. West Central Railway 11 1 28 8 1 0

TotaL 237 736 289 660 130 332

Allotment of rakes to coal sector

1414. SHRIMATI WANSUK SYIEM: Will the Minister of RAILWAYS be

pleased to state:

(a) whether preferential allotment of rakes to Coal sector by Railways has badly

affected sectors like Cement, Steel and Iron Ore;

(b) whether this preferential allotment of rakes for movement of coal to power

plants is to avoid power outage during winter/festive months;

(c) whether captive power producers, which are categorised under non-power

category, are also feeling the impact of non-availability of rakes; and
(d) how soon the rake availability to all sectors will be restored?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) to (d) Due to spurt in demand for thermal power arising out of drop
in power generation from other sources, like nuclear, hydro and wind energy during
the 2nd quarter of 2017-18, there was a drop in the coal stock position with the
thermal power plants. To bulid up the required coal stock, especially during festivals
seasons, a conscious decision was taken by Ministry of Power, Ministry of Coal and

Ministry of Railways to give priority in allotment of rakes for movement of coal to
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power sector. As a result of this, there has been a marginal drop in the movement

of rakes to non-power sector including captive power producers.

Indian Railways has registered a healthy growth in traffic of cement, steel and
iron ore in the current fiscal and growth rate of 10.2%, 16.2% and 5.1% respectively
have been achieved till end of November, 2017. However, there was a marginal drop
in supply of rakes to iron ore in the month of October, 2017 and November, 2017

because of higher priority in supply of rakes to coal for power sector.

The situation has improved from December 2017 onwards and supply of
rakes to other consumers and coal rakes to non-power consumers has substantially

improved.
Operational diesel and electric locomotives

11415. SHRI SURENDRA SINGH NAGAR: Will the Minister of RAILWAYS

be pleased to state:

(a) the total number of diesel and electric locomotives operational in the country,

Zone-wise;

(b) whether the diesel locomotives have been replaced with the electric locomotives
on the recently electrified rail routes, if so, the details thereof, Zone-wise and

State-wise;
(c) if so, whether it would reduce the travelling time of such trains; and
(d) if so, the details thercof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) Zone-wise details of total number of diesel and electric engines

operational in the country are as under:—

Sl. Railway Zones Diesel Engines Electric
No. Broad Metre Narrow Engines
Gauge Gauge Gauge Broad
(BG) (MG) (NG) Gauge (BG)
1 2 3 4 5 6
1. Central 370 0 16 621
2. Eastern 397 0 04 274
3. East Central 356 02 0 417
4. East Coast 297 0 0 423

T Original notice of the question was received in Hindi.
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1 2 3 4 5 6
5. Northern 582 0 37 427
6. North Central 144 0 18 392
7.  North Eastern 273 31 0 33
8. Northeast Frontier 415 0 6 0
9. North Western 287 20 0 0
10. Southern 351 05 0 459
11.  South Central 582 0 0 606
12.  South Eastern 339 0 0 686
13.  South East Central 187 0 29 254
14.  South Western 365 0 0 0
15. Western 497 38 26 402
16. West Central 426 0 0 596

GraAND ToTAL 5868 96 136 5590

(b) Zonal Railways have been advised to provide Electric locomotives in
newly electrified sections subject to operational feasibility and availability of electric

locomotives.

(c) and (d) Trains are run as per scheduled Time Table of Trains prepared on
the basis of the sectional speed, design speed, trailing rolling stock, track geometry

and other operational/commercial factors.
Accidents at unmanned level crossings

1416. DR.VIKAS MAHATME: Will the Minister of RAILWAYS be pleased to

state:

(a) whether it is a fact that a large number of innocent people are dying due

to accidents at unmanned level crossings;

(b) the details of number of unmanned level crossings that have been converted

into manned level crossings during the last three years, State and region-wise;

(c) the details of the number of deaths occurred in such accidents during the

last three years, State-wise; and

(d) the preventive measures taken by Government to stop such accidents leading

to deaths of innocent people?
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THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) One of the major factors responsible for accidents at unmanned
level crossings is due to non-observance of rules and regulations by the road users
while negotiating the level crossings. As per Section 131 of Motor Vehicle Act and
Section 161 of Indian Railways Act, the onus for safe movement over unmanned
level crossings is entirely on the road users for which very stringent provisions have
been enunciated in both the Acts. However, in view of the loss of human life at
unmanned level crossings, Indian Railways have taken various proactive measures to
ensure the safety of road users at unmanned level crossings. Due to various safety
measures taken, the number of fatalities have reduced from 130 in the year 2014-15
to 58 in the year 2015-16 and further to 40 in the year 2016-17.

(b) 4555 unmanned level crossings have been eliminated during the last three
years i.e. 2014-15 to 2016-17 and the current year 2017-18 (upto November, 2017).
Out of these, 1826 have been manned and 2729 have been eliminated by closure/

merger/subway.

State-wise list is as follows:—

Sl. No. State Elimination of unmanned level crossings

1. Andhra Pradesh 337
2. Assam 172
3. Bihar 175
4. Chbhattisgarh 65
5. Gujarat 304
6. Haryana 164
7. Jharkhand 194
8. Karnataka 210
9. Kerala 10
10.  Madhya Pradesh 202
11.  Maharashtra 263
12. Odisha 372
13.  Puducherry 2
14.  Punjab 221
15.  Rajasthan 328
16. Tamil Nadu 350
17. Telangana 92
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SI. No. State Elimination of unmanned level crossings
18. Tripura 8
19.  Uttar Pradesh 620
20.  Uttarakhand 21
21. West Bengal 445
ToTtAL 4555

(c) Zonal Railway-wise details of the number of deaths occurred in consequential
train accidents at unmanned level crossings during the last three years i.e. 2014-15,
2015-16 and 2016-17 are as follows:—

Zonal Railway Number of Number of Number of
deaths in the deaths in the deaths in the
year 2014-15 year 2015-16 year 2016-17
Central Nil Nil Nil
East Coast 04 Nil Nil
East Central 15 Nil 06
Eastern Nil Nil 01
North Central 01 05 01
North Eastern 28 11 09
Northeast Frontier Nil 02 04
Northern 23 23 09
North Western 14 09 03
South Central 20 Nil Nil
South East Central 01 Nil Nil
South Eastern 05 06 01
Southern 04 Nil Nil
South Western 06 01 06
West Central 01 Nil Nil
Western 08 01 Nil
Konkan Railway Nil Nil Nil
Corporation
Metro Nil Nil Nil

ToTtAL 130 58 40
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(d) Indian Railways have taken the following proactive measures to ensure the

safety of road users at unmanned level crossings:—

(@)
(i)

(iii)

(iv)

™)

(vi)

(vii)

(viii)

(ix)

x)

1417.

SMS-based campaigns to create awareness amongst road users.

Social awareness campaigns to educate road users with the use of various
print and electronic media for observance of safe practices prescribed in
Motor Vehicles Act and Indian Railways Act.

Public awareness campaigns at different places like villages, Gram Panchayat,

weekly market, bus stands, schools and other public places.

Nukkad Nataks organised at public places with theme “Safety at Level

Crossings”.

Drives to ensure availability of basic infrastructure at unmanned level
crossings including whistle boards, road warning boards, speed breakers,

visibility etc. as per the laid down standards.

Periodic inspection of such crossings by Railway officials to ensure the

above and for taking corrective actions, if any.

Level crossing awareness week is organised each year by the Zonal
Railways, which also includes the ‘International Level Crossing Awareness
Day (ILCAD)’.

Joint awareness and safety campaigns are being done with State Police
Departments and RTO officials to ensure safety measures and observance

of rules by road users to prevent accidents at unmanned level crossings.

In addition, to ensure safety, all unmanned level crossings on Broad Gauge
have been provided with Gate Mitra to counsel/warn the road users for

observance of safe practices while negotiating the unmanned level crossings.

Elimination of unmanned level crossings through closure/merger/grade-

separator/manning.
Development of modern stations in Punjab

SARDAR SUKHDEV SINGH DHINDSA: Will the Minister of RAILWAYS

be pleased to state:

(a) the status of each railway station in Punjab which has been taken up to be

developed as a modern station; and

(b) the details of each station?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) and (b) ‘Modern’ Station Scheme was in vogue from 2006-07 to
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2007-08. In the State of Punjab, 12 railway stations viz. Amritsar, Bathinda Jn.,
Beas, Chakki Bank, Dhuri Jn., Firozpur Cantt., Jallandhar Cantt., Jallandhar City,
Ludhiana, Patiala, Phagwara and Sirhind Jn. were identified and also have been
developed under this scheme as per norms.

Cost and expenditure of Mumbai-Ahmedabad Bullet Train

1418. SHRI ANUBHAV MOHANTY: Will the Minister of RAILWAYS be

pleased to state:

(a) whether the Bullet train project between Ahmedabad and Mumbai has

commenced;
(b) if so, the total cost of the project and the expenditure incurred thereon, so far;

(c) the progress made in the project during the last three years ending 31 March,
2017,

(d) the targeted period of completion of this mega project;

(¢) whether Railways, as announced, are considering to set up a separate rural

network; and
(f) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) to (d) National High Speed Rail Corporation Limited (NHSRCL), a
separate Special Purpose Vehicle has been set up to implement the Mumbai-Ahmedabad
High Speed Rail Project. The ground-breaking ceremony for the project has already
been held. The construction of the High Speed Rail Training Institute at Vadodara
has commenced. The pre-construction activities for the project like land acquisition,
geo-technical investigation, etc. have been taken on hand. The estimated cost of the
Mumbai-Ahmedabad High Speed Rail project is approximately I 1,08,000 crore. The
total expenditure incurred till November, 2017 is approximate X 57 crore. The project
is targeted for commissioning by the year 2022-23.

(e) and (f) Indian Railways’ network passes through and connects both Urban
and Rural areas.

Food served in Mumbai-Goa Tejas express

1419. SHRI RAJKUMAR DHOOT: Will the Minister of RAILWAYS be pleased

to state:

(a) whether it is a fact that many passengers of Mumbai-Goa Tejas Express train

fell ill due to food poisoning after consuming food served by Railways recently;
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(b) if so, the details thereof;

(c) whether it is also a fact that IRCTC gave clean chit to itself and instead,

blamed the passengers;
(d) if so, the details thereof; and
(e) the reasons for not conducting an impartial probe in the matter?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) and (b) An incident was reported in Train No. 22120 (Karmali—
Chhatrapati Shivaji Maharaj Terminus) Tejas Express on 15.10.2017 regarding
suspected food poisoning by several passengers. 26 passengers fell ill after consuming
Breakfast.

(c) to (e) An SAG (Senior Administrative Grade ) level committee was nominated
by Railway Board comprising senior Railway officers to conduct a detailed enquiry
on the incident. Based upon the reports and statement of the passengers mentioned
in the report, it could not be conclusively substantiated that food poisoning was
caused due to consumption of omelette in breakfast. The committee however, only
could presume that possible reason behind suspected food poisoning could be use

of some rotten eggs while preparing batter for omelette.
Train from Ranchi to other major cities

11420. SHRI MAHESH PODDAR: Will the Minister of RAILWAYS be pleased

to state:

(a) whether it is a fact that there is no train, so far, from Ranchi to Lucknow,

Dehradun, Bhopal (Ujjain-Indore), Ahmedabad, Nagpur and Jaipur; and

(b) whether it is also a fact that Government will provide direct train services

from Ranchi to all above-said major cities of the country, if so, by when?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) At present, Ranchi station is connected to Nagpur by 02 pairs of mail/
express trains and to Jaipur by 01 pair of mail/express train. However, direct train

services are not available between Ranchi and Lucknow/Bhopal/Dehradun/Ahmedabad.

(b) Introduction of new trains is an ongoing process over Indian Railways
and is done keeping in view the operational feasibility, traffic justification, resource

availability, competing demands etc.

T Original notice of the question was received in Hindi.
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Alternate fuel for locomotives

1421. SHRI MAJEED MEMON: Will the Minister of RAILWAYS be pleased

to state:

(a) whether it is a fact that Railways have speeded up plans to shift towards

gas-fuelled locomotives;

(b) if so, the number of Diesel Electric Multiple Units (DEMU) currently running

on CNG and planned conversions, Division-wise;

(¢c) the running cost to be saved by implementing alternate fuels and carbon

footprint reduction target; and

(d) the details of target set for solar power and wind energy capacity and the

timeline fixed by Railways?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) No, Sir.

(b) 21 nos. of Diesel Electric Multiple Units (DEMU) have been converted
into Compressed Natural Gas (CNG) based dual fuel engines so far, and 17 nos.
are running on CNG, 03 nos. are under field trial testing and 01 no. under dispatch

from ICF/Chennai to Shakurbasti after conversion.

Out of these 21 DEMUs, 18 nos. are based at Delhi Division (NR) and 02 nos.
are based at Vijaywada Division (SCR), 01 no. under dispatch from ICF/Chennai to

Delhi Division (NR) after conversion.

Tenders have been invited for conversion of 10 nos. DEMUs with LNG
based dual fuel engines and 30 nos. DEMUs with CNG based dual fuel engines.
Sanction is available for dual fuel conversion of total 100 DEMUs. Allotment of
Divisions will be made in due course for the conversions that are programmed in

coming months.

(c) Running cost to be saved by using CNG in DEMUs is expected to be 6%
to 9% with respect to diesel. 6% reduction in carbon footprint is expected in dual
fuel operation with 20% substitution of diesel by CNG.

(d) Sanction has been given for fitment of solar power system on roof top of
Rolling Stock i.e 750 nos. of Guard Brake Vans, 30 numbers of Trailer Coaches of
DEMUs and Flexi-Solar Panels on 250 nos. of Trailer Coaches of DEMUs. Work
has been completed on 50 Guard Brake Vans and 06 nos. of Trailer Coaches of
DEMUs.
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Indian Railways has planned to set up 1000 MW solar power plant and about
200 MW of wind power plants by the year 2020-21 across Zonal Railways and

Production Units.
Websites/portals of Ministry of Railways

1422. DR. VINAY P. SAHASRABUDDHE: Will the Minister of RAILWAYS

be pleased to state:

(a) how many websites or portals are being managed and monitored currently
by the Ministry of Railways, their URL details and the record of visitors’ traffic
in general and response mechanism for passenger complaints received through these

portals since 2014: and

(b) how many Twitter handles and Facebook pages, if any are being maintained
by the Ministry of Railways and its undertakings, the performance of these Twitter
and Facebook accounts in general since they were opened and the performance

monitoring mechanism of these accounts, if any?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) At present, 42 websites are being hosted in Indian Railway Web
Portal which is hosted and maintained by Ministry of Railways.

There is a separate website namely www.coms.indianrailways.gov.in which handles
the passenger complaint feedback, which provide the facilities to passengers to lodge

complaint. The total number of complaints received since its inception are 3,70,974 .

Details of website name, website hits (average per day) along with URL are
given in the Statement (See below).

For cleaning, linen and other related requests of passengers in train a site
“cleanmycoach.com” is managed by respective Zonal Railways. On receipt of request
through website or Short Messaging Service (SMS), a message is sent by the server
to the mobile number. The On Board Housing Service (OBHS) assistance is also
available to passengers through SMS. OBHS staff contacts the passenger and carries
out the work as per demand. Till date nearly 1,49,000 service request has been

received through this website as well as SMS.

(b) A Customer Complaint Management Cell has been set up in Railway Board to
receive complaints/assistance from passengers/rail users and public at large on Twitter
handle of the Ministry, namely, @RailMinlndia, @PiyushGoyal, @PiyushGoyalOffc
and Facebook page “Ministry of Railways, Government of India @RailMinIndia”.
After analysing such tweets, the actionable once are sent to Zones/Divisions through

their respective twitter handles for speedy resolution.
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Statement

Details of websites/portals of Ministry of Railways

Sl.  Website Name Website URL Website Hits
No. (Average per day)
1 2 3 4
1. Ministry of Railways Website —www.indianrailways.gov.in 1431472
2. Central Railway www.cr.indianrailways.gov.in 35374
3. East Central Railway www.ecr.indianrailways.gov.in 23295
4. East Cost Railway www.eastcoasrailways.gov.in 17556
5. Eastern Railway www.er.indianrailways.gov.in 37967
6. North Central Railway www.ncr.indianrailways.gov.in 32097
7. North Eastern Railway www.ner.indianrailways.gov.in 31350
8. North Frontier Railway www.nfr.indianrailways.gov.in 15035
9. North Western Railway www.nwr.indianrailways.gov.in 52059
10. Northern Railway www.nr.indianrailways.gov.in 37730
11. South Central Railway www.scr.indianrailways.gov.in 61540
12. South East Central Railway www.secr.indianrailways.gov.in 13198
13. South Eastern Railway www.ser.indianrailways.gov.in 26351
14. South Western Railway www.swr.indianrailways.gov.in 22157
15. West Central Railway www.wcr.indianrailways.gov.in 18093
16. Southern Railway www.sr.indianrailways.gov.in 58747
17. Western Railway www.wr.indianrailways.gov.in 40818
18. Kolkata Metro www.mtp.indianrailways.gov.in 7883
19. Chittaranjan Loco Works www.clw.indianrailways.gov.in 10369
20. Diesel Locomotive Works www.dlw.indianrailways.gov.in 11569
21. Diesel Loco Modernistaion Works www.dmw.indianrailways.gov.in 5366
22. Integral Coach Factory www.icf.indianrailways.gov.in 16717
23. Rail Coach Factory www.rcf.indianrailways.gov.in 28667
24. Rail Wheel Factory www.rwf.indianrailways.gov.in 10974
25. Central Organization for www.core.indianrailways.gov.in 6326
Railway Electrification
26. Modemn Coach Factory Raebareli www.mcf.indianrailways.gov.in 4571
27. Rail Wheel Plant Bela www.rwp.indianrailways.gov.in 3167
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1 2 3 4
28. Mumbai vikas corportaion www.mrvc.indianrailways.gov.in 3985
29. Rail Land Development Authority www.rlda.indianrailways.gov.in 3211
30. Indian Railway Organization www.iroaf.indianrailways.gov.in 1521
For Alternate Fuels

31. Research Design and www.rdso.indianrailways.gov.in 45614
Standards Organization

32. Railway Rates Tribunal of India www.rrt.indianrailways.gov.in 1206

33. Indian Railways Institute of www.irieen.indianrailways.gov.in 3430
Electrical Engineering

34. Indian Railways Institute of www.irimee.indianrailways.gov.in 5288
Mechanical and Electrical
Engineering

35. Indian Railway Institute of www.iricen.indianrailways.gov.in 1519
Civil Engineering

36. Indian Railway Institute of www.iritm.indianrailways.gov.in 3536
Transport Management

37. Indian Railway Institute www.iriset.indianrailways.gov.in 3889
of Signal Engineering and
Telecommunication

38. National Academy of Indian www.nair.indianrailways.gov.in 5461
Railways

39. Institute of Rail Transport www.irt.indianrailways.gov.in 1561

40. National Rail Museum www.nrm.indianrailways.gov.in 1345

41. Darejeeling Himalyan Railway www.dhr.indianrailways.gov.in 1205

42. Workshop Projects http://www.wpo.indianrailways.gov.in/ 3379

Organisation Patna

Provision of lower berths for senior citizens

1423. SHRI AJAY SANCHETI: Will the Minister of RAILWAYS be pleased

to state:

(a) whether senior citizens are provided lower berths in trains;

(b) if so, the details thereof;

(c) whether there is no such provision for passenger booking tickets under

dynamic fare system;
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(d) if so, the reasons therefor; and

(e) the steps taken to ensure availability of lower berths for citizens under all

long distance superfast trains including Duronto Express trains?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) to (e) Yes, Sir. In the computerized Passenger Reservation System(PRS)
there is a provision to allot lower berths to male passengers of the age of 60 years
and above and female passengers of 45 years and above automatically, even if no

choice is given, subject to availability of such accommodation at the time of booking.

In addition, in all trains having reserved sleeping accommodation, a combined
quota of six lower berths per coach in Sleeper class and 3 lower berths per coach
each in AC-3 tier and AC-2 tier classes has been earmarked for senior citizens,
female passengers of 45 years of age and above and pregnant women. In case of
Rajdhani, Duronto and fully Air Conditioned/Express trains, the number of berths to
be earmarked under this quota in AC-3 tier is 4 lower berths per coach as against

3 lower berths per coach in normal Mail/Express trains.

Moreover, with a view to facilitating senior citizens, persons with disability
and pregnant women, who have been allotted upper/middle berths and approach
for allotment of vacant lower berth(s), the onboard ticket checking staff have been
authorised to allot the same on first come first served basis after making necessary

entry in reservation chart.

The above said provisions are applicable to all types of trains, including flexi

fare trains.
Bullet train on overcrowded routes

1424, SHRI NEERAJ SHEKHAR: Will the Minister of RAILWAYS be pleased

to state:

(a) whether 40 per cent of seats in trains on Mumbai-Ahmedabad route go

vacant;
(b) if so, the reasons for proposing Bullet train on the said route;

(¢) whether Government will introduce Bullet train on overcrowded New Delhi-

Varanasi/Mughalsarai-Howrah route instead of Mumbai-Ahmedabad,
(d) if so, the details thereof; and

(e) if not, the reasons therefor?
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THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) The demand pattern on Indian Railways is not uniform throughout the
year and it varies during the peak and lean seasons. The demand for travel surges
especially during the peak season like during summer holidays, festivals, etc. The
average occupancy of reserved trains on Mumbai-Ahmedabad-Mumbai sector during
the Financial Year 2017-18 (upto November, 2017) was more than 100%.

(b) Does not arise.

(c) to (¢) Mumbai-Ahmedabad High Speed Rail is the only High-Speed rail project
sanctioned by the Government. Feasibility study for New Delhi-Varanasi-Mughalsarai-
Howrah High-Speed corridor has been taken on hand. Sanction of High-Speed rail

projects is tied to feasibility assessment, financial viability and availability of sundry.
Low rates for goods transportation

1425. SHRI SHANKARBHAI N. VEGAD: Will the Minister of RAILWAYS be

pleased to state:
(a) whether the Ministry plans for low rates for the goods transportation; and
(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) and (b) At present there is no such proposal. However, evaluation
of various alternatives relating to rationalization of freight structures is an on-going

process.
Change in land possession policy

1426. DR. R. LAKSHMANAN: Will the Minister of RAILWAYS be pleased

to state:

(a) whether Government has made major change in land possession policy for

railway projects it proposes to undertake;
(b) if so, the details thereof; and

(c) the reasons for arriving at this conclusion, which is considered as a major

and important one?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) to (c) The total land available with the Railways is 4.76 lakh hectare
out of which 4.25 lakh hectare is utilized for Railways’ operational purposes and

allied usages leaving 0.51 lakh hectare as vacant land.
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For execution of railway projects like new lines/doubling/tripling/Gauge conversion/
yard remodeling/Railway Production Units etc., Railways acquire the land as per
provisions of prevalent Act governing land acquisition. However, available vacant land
is also used for such projects to the extent possible. As such, there is no change in

land possession policy for Railway projects.
Generation of electricity from Solar and Wind Energy

1427. SHRI A.K. SELVARAJ:
SHRI R. VAITHILINGAM:

Will the Minister of RAILWAYS be pleased to state:

(a) whether Railways plan to generate a total of 1000 MW of electricity through
solar and 200 MW through wind energy in the coming years;

(b) whether it is a fact that Railways will play an important role for the country
to achieve reducing 35 per cent of its carbon emissions under the Paris Agreement;

and

(c) whether it is also a fact that Railways are also aiming to reduce its no
traction use of electricity through efficient electrical usage at stations and offices, if
so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) and (b) Indian Railways proposes to harness 1000 Mega Watt (MW)
solar power and 200 MW wind energy by the year 2020-21 which will contribute

to some extent towards reduction in carbon emission.

(c) Indian Railways is to provide LED lights at all Railway stations and buildings

to reduce non-traction use of electricity.
Availability of Bio-toilets in all trains

1428. SHRI RAMKUMAR VERMA: Will the Minister of RAILWAYS be pleased

to state:

(a) whether the bio-toilet facilities are available in all types of passenger trains

and all coaches of trains, including general class coaches;
(b) if not, the reasons therefor;

(c) whether Railways had given responsibility to private agency/agencies to clean

the coaches of trains, including toilets; and

(d) if so, the reasons therefor?
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THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) Bio-toilets are being provided in coaches of all types of passenger
trains including general class coaches. At present, bio-toilet facilities are available in
approximately 55% of the total coach population (including general class coaches)

of Indian Railways.
(b) Being fitted progressively.

(c) and (d) Yes, Sir. With the increase in passenger services, locations, where
adequate departmental staff is not available, Railways have engaged professional
housekeeping agencies through outsourcing for cleaning of coaches of trains including
toilets, with an aim to provide clean and hygienic environment to passengers in the

trains.
Cleanliness at Sagauli Railway Station

1429. DR. ANIL KUMAR SAHANI: Will the Minister of RAILWAYS be pleased

to state:

(a) whether lack of cleanliness and sanitation at railway stations have been the

biggest area of concern for railway passengers;

(b) if so, whether, according to a survey by the Ministry, Sagauli railway station

in Bihar is among the top ten dirtiest stations in the country;

(c) if so, the details thereof and measures taken to upgrade/modernise passenger

amenities at the station;

(d) whether the Ministry has developed any monitoring mechanism to gauge

improvement in cleanliness across stations;
(e) if so, the details thereof; and
(f) the steps taken by Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) No, Sir. However, some complaints of this nature are reported and

continuous efforts are being made to address the same.

(b) Survey has ranked only the Al and A category stations out of total 8500
stations. In a relative ranking, there would be some station ranked No.l and some

station ranked last i.e. 407 in this case. Sagauli stood at 405.

However, this ranking does not make Sagauli one of the top ten dirtiest Railway

stations in the country.
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(c) The survey report has also identified good areas and areas requiring attention.

The Railway administration is taking action as under:
e Work is presently done through cash imprest.

e Dustbins have been provided and more dustbins are being planned to be

provided soon.
e Necessary tools and materials regarding station cleaning have been provided.
e For outsourcing of station cleaning work, tender is being processed.
(d) to (f) Yes, Sir. Regular monitoring measures are taken for improvement in
cleanliness across the entire Indian Railways network. Some of them are:
(i) Mechanized cleaning methods have been adopted in major stations.
(i) Regular intensive cleanliness drives are undertaken at various railway stations.

(iii) Enforcement of Indian Railways (Penalties for activities affecting cleanliness

at railway premises) Rules, 2012 has been intensified.

(iv) Use of CCTVs has been extended for monitoring of cleanliness activities at

major stations.

(v) New Standard Bid Document (SBD) has been issued recently which is being
implemented for integrated housekeeping of stations and trains. This will

further improve effectiveness of housekeeping contracts.
Arbitrary charging by vendors

+1430. SHRI LAL SINH VADODIA: Will the Minister of RAILWAYS be

pleased to state:

(a) whether it is a fact that railway vendors are charging arbitrarily from railway

passengers;
(b) if so, whether Government has taken any step in this regard so far; and
(c) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) No, Sir. However, some complaints are received from time to time
with respect to alleged overcharging from authorised railway vendors. Such complaints

are inquired and taken to their logical end as per extant rules.

(b) and (c) In its endeavour to provide quality and hygienic food to the
passengers at prescribed rate, Indian Railways have developed and operationalized

an institutionalized mechanism for monitoring of quality and hygiene of catering

T Original notice of the question was received in Hindi.
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services through regular inspections at various levels to address catering complaints.
However, 7,046 complaints regarding overcharging of food have been reported during
the last Financial Year and Current Financial Year (i.e. 01.04.2016 to 31.10.2017).
Suitable penal action has been taken which inter alia includes termination of
contract, imposition of fine etc. as per extant provisions depending on the gravity

of the lapse.

Steps being taken to ensure that good quality and hygienic food is served to
the passengers as per prescribed rate inter alia include (i) optional catering service
has been introduced as a pilot project, on 32 Rajdhani/Shatabdi/Duronto trains under
the management of IRCTC w.e.f. 01.08.2017 for an initial period of 180 days.
(i1) Introduction of station based E-Catering for widening the range of options
available to passengers for ordering food of their choice. (iii) Pilot for introduction of
precooked food (‘ready to eat’ meals) in the range of options available to passengers.
(iv) Operation of centralized Catering Service Monitoring Cell (CSMC) (toll free
number 1800-111-321) for prompt redressal of passenger grievances relating to the
catering activities and real time assistance to travelling public. (v) Instruction has
been issued to ensure stickers bearing price, grammage, date of packing etc. are
pasted on food packets (vi) Price list stickers are displayed in the pantry car and
pasted in coaches. (vii) service providers are advised to ensure that the vendor are
carrying menu card while taking orders. (viii) Operation of all India Helpline (No.138)
for rail-users to lodge complaints/suggestions regarding food and catering services
(ix) A Twitter handle @ IRCATERING has also been made operational to cater

to the complaints/suggestions with regard to catering services.
Category-wise vacancies in Railways

1431. SHRI SHAMSHER SINGH DULLO: Will the Minister of RAILWAYS

be pleased to state:

(a) whether it is a fact that there are large number of vacancies in Railways,

including Northern Railway;

(b) if so, the details of vacant posts during the last three years, category-wise,

and Zone-wise;

(c) whether it is also a fact that this is the main cause of frequent train accidents,
if so, the details thereof; and

(d) the steps being taken by Railways to fill up these vacancies on priority

basis?
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THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) and (b) Zone-wise details of vacancy of non-gazetted staff as on
01.04.2015, 01.04.2016 and 01.04.2017 are given in the Statement (See below).

(c) All consequential train accidents on Indian Railways are investigated by
Commission for Railway Safety (CRS) under Ministry of Civil Aviation, or by
Departmental Inquiry Committees. None of the accident inquiry reports available
with Safety Directorate of the Ministry have indicated that vacancies on Railways

are the main cause of accidents.

(d) Filling up of vacancies is a continuous process and is done through various
modes of intake. The policy of the Government is to fill up the vacancies as per
operational requirement. The vacant posts in Zonal Railways are to be filled up
as per laid down procedure through Railway Recruitment Boards (RRBs), Railway
Recruitment Cells (RRCs) and Union Public Service Commission (UPSC). There is
always a time lag between occurrence of vacancies and processing the same for filling
up as it involves notification of vacancies, holding examinations, finalizing of select
panels and issue of appointment letters. Recruitment process in Railways is being
done regularly through authorized recruiting agencies, namely, Railway Recruitment
Board (RRBs) and Railway Recruitment Cells (RRCs).

Statement

Category-wise vacancies in railways vacancy position of non-gazetted staff

for the last three years on zonal railways is as follows

Sl.  Zonal Railway As on As on As on

No. 01.04.2015 01.04.2016 01.04.2017
1 2 3 4 5

1. Central Railway 22,975 21,489 19,485
2. East Coast Railway 9,949 6,818 6,814
3. East Central Railway 19,049 16,099 16,876
4. Eastern Railway 19,614 21,936 19,707
5. Metro Railway 994 801 875
6. North Central Railway 14,961 13,332 15,692
7. North Eastern Railway 8,818 10,165 12,511
8. Northeast Frontier Railway 9,421 9,140 10,885

9. Northern Railway 23,264 25,395 27,396
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1 2 3 4 5
10. North Western Railway 9,035 11,335 13,390
I1. South Central Railway 12,299 12,618 14,752
12. South East Central Railway 6,388 6,308 5,973
13. South Eastern Railway 15,515 16,214 13,047
14.  Southern Railway 12,688 10,136 10,704
15. South Western Railway 3,685 4,865 5,145
16. West Central Railway 9,859 11,294 10,531
17. Western Railway 19,440 15,019 16,354
ToTAL 2,17,954 2,12,964 2,20,137

Complaints against private catering companies

+1432. SHRI SURENDRA SINGH NAGAR: Will the Minister of RAILWAYS

be pleased to state:

(a) the number of complaints received by Railways against the catering companies
for collecting excess prices than the prescribed ones and violation of guidelines during

last three years till date, year-wise;
(b) whether any investigation is going on against such catering firms;

(c) if so, the names of such companies against which investigation is being

carried out;

(d) whether some catering agencies are not serving the eatables as per approved

contract; and
(e) if so, the details thereof and action taken against such agencies?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a), (d) and (e) In its endeavour to provide quality and hygienic food
to the passengers, Railways have developed and operationalized an institutionalized
mechanism for monitoring of quality and hygiene of catering services through regular
inspections at various levels so as to address catering complaints. Year-wise total
number of complaints including those against private catering companies, received
by the Railways for collecting excess prices than the prescribed ones and violation

of guidelines during the last three years, year-wise are as under:—

T Original notice of the question was received in Hindi.
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Head Year-wise No. of complaints related to catering

services over Indian Railways

2014-15  2015-16  2016-17  2017-18 (01.04.2017 to
31.10.2017) (7 Months)

Over Charging 1403 2809 4156 2890
Quality 3249 3032 2464 1059
Quantity 404 237 243 117
Misbehaviour 215 216 217 137
Hygiene 116 158 302 138
Miscellaneous 1668 2256 3055 1324
ToTAL 7055 8708 10437 5665
Head Year-wise action taken on complaints related to catering

services over Indian Railways

2014-15  2015-16 2016-17 2017-18 (01.04.2017 to

31.10.2017)
Fined 2829 3568 3882 2505
Warned 2438 2684 2288 1305
Termination 3 2 2 12
Suitably Advised 638 938 649 440
Not Substantiated 465 664 532 394
D and AR Action 108 15 21 4
Any Other 574 837 1113 1005
ToTAL 7055 8708 10437 5665

(b) and (c) Investigation is going on against M/s Vikas Kumar Gupta and Co.,
Tatanagar. Further to above, during the current Financial Year (i.e. April to October
2017), 12 catering contracts have been terminated and 08 contractors have been

blacklisted/debarred for complaints related to catering or other contractual deficiencies.
Late running of trains
1433. DR. SANJAY SINH: Will the Minister of RAILWAYS be pleased to state:

(a) whether it is a fact that 99 per cent of trains in the country are running

late by over one hour;

(b) if so, whether it is also a fact that inadequate infrastructure and shortage of

staff are the reasons for not meeting the new challenges of a fast developing economy;
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(c) if so, the comparative employment study for the last five years and the

vacancies during the last three years; and

(d) the proposal of Government to maintain on time schedule of trains in the

country?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) No, Sir. Out of a total 438585 scheduled Mail/Express services during
the current Financial Year (up to 20.12.2017), 71062 i.e. about 16% of the total train

trips were delayed by more than one hour.

(b) No, Sir. Provision of infrastructure is an ongoing and continuous process
as per needs of fast developing economy. Further, filling of vacancies of staff is a
continuous process, which is being done through Railway Recruitment Boards (RRBs)
and Railway Recruitment Cells (RRCs).

(c) Details of the vacancy position of Non-gazetted staff for the last three years

on Indian Railways are as follows:—

As on 01.04.2015 As on 01.04.2016 As on 01.04.2017
2,17,954 2,12,964 2,20,137

(d) Indian Railways accords top priority to punctual running of trains. Various
measures have been initiated to improve punctuality such as prioritization of preventive
maintenance of assets to minimize asset failures, capacity enhancement projects by
construction of additional loop lines at stations, doubling, construction of third line
corridors, automatic signaling, construction of low height subway to replace level
crossings, Rail Under Bridges and Rail Over Bridges etc. Besides, punctuality drives
are launched from time to time and staff involved in train operations are sensitized.
In addition, Zonal Railways have also been advised to have better coordination
with Civil and Police authorities of States to deal with situations arising out of law
and order problems. However, monitoring of train running and efforts to improve

punctuality is a continuous process.
Wi-Fi Facilities at Railway Stations of Karnataka

1434. SHRI K. C. RAMAMURTHY: Will the Minister of RAILWAYS be pleased

to state:

(a) the list of stations that are provided with Wi-Fi facilities in the State of

Karnataka during the last two years;

(b) whether it is a fact that Wi-Fi facilities are not only extended to ‘A-1’ and

‘A’ category railway stations but also to ‘B’ category stations; and
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(c) if so, the details of ‘B’ category stations in Karnataka and by when Wi-Fi

facilities at ‘B’ category stations are going to be provided?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) Wi-Fi facility has been provided at 9 railway stations in the State
of Karnataka during the last 2 years. List of stations with Wi-Fi facilities is given
in the Statement-I (See below).

(b) Yes, Sir.

(c) List of ‘B’ category Railway Stations in Karnataka where Wi-Fi facilities are
to be provided is given in the Statement-II (See below). At these stations, efforts are
being made to work out suitable financial model, which can be adopted for making
the Wi-Fi services at category B stations self-sustainable in collaboration with a

suitable partner for completing the work in next one year.
Statement-1

Details of Railway Stations of Karnataka with Wi-fi facilities

Sl. No. Name of Station Zonal Railway State Category
1. Mangalore Central Southern Railway Karnataka A
2. Gulbarga Central Railway Karnataka A
3. Hubli South Western Railway  Karnataka A
4, Bangalore City South Western Railway  Karnataka Al
5. Mysore South Western Railway  Karnataka A
6. Yesvantpur South Western Railway  Karnataka Al
7. Bangarpet South Western Railway Karnataka A
8. Kengeri South Western Railway  Karnataka A
9. Dharwad South Western Railway  Karnataka A

Statement-11

List of Railway Stations where Wi-Fi Internet facility planned in Karnataka State

Sl. No. Name of Station Zonal Railway State Category
1. Wadi Central Railway Karnataka B
2. Bidar South Central Railway Karnataka B
3. Arsikere South Western Railway Karnataka B
4. Bagalkot South Western Railway Karnataka B
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Sl. No. Name of Station Zonal Railway State Category
5. Banaswadi South Western Railway Karnataka B
6. Bhadravathi South Western Railway Karnataka B
7. Birur South Western Railway Karnataka B
8. Gadag South Western Railway Karnataka B
9. Harihar South Western Railway Karnataka B
10.  Hassan South Western Railway Karnataka B
I1. Haveri South Western Railway Karnataka B
12. Koppal South Western Railway Karnataka B
13. Londa South Western Railway Karnataka B
14. Mandya South Western Railway Karnataka B
15. Tornagallu South Western Railway Karnataka B
16. Tumkur South Western Railway Karnataka B
17.  Yelahanka South Western Railway Karnataka B

Decline in accidents at unmanned level crossings
1435. SHRI K.R. ARJUNAN: Will the Minister of RAILWAY'S be pleased to state:

(a) whether the number of train accidents as well as casualties at unmanned

level crossings have come down during the last five years;

(b) whether as many as 6,169 unmanned level crossings have been eliminated

during the last five years;

(¢) whether as on April, 2017, the total number of unmanned level crossings

under broadgauge were 4,943 and Railways intend to remove them in three years;

(d) whether Railways have set the target of elimination of 1,500 unmanned level
crossings in 2017-18, 1500 in 2018-19 and 1943 in 2019-20; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) Yes, Sir. During the last five years i.e. from 2012-13 to 2016-17, the
number of accidents and casualties at unmanned level crossings on Indian Railways
has reduced significantly. Year-wise details regarding the number of consequential
train accidents and casualties at unmanned level crossings during the last five years

are as follows:—
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Year Number of consequential Number of casualties (killed

accidents at unmanned level  and injured) at unmanned level

crossings during the year crossings during the year
2012-13 53 204
2013-14 47 214
2014-15 50 215
2015-16 29 99
2016-17 20 59

(b) to (d) Yes, Sir.

(e) Out of a target of elimination of 1500 unmanned level crossings, 651 have
been eliminated during the current year 2017-18 (upto November, 2017).

Train between Thiruvananthapuram and Bengaluru
1436. SHRI K.K. RAGESH: Will the Minister of RAILWAYS be pleased to state:

(a) whether the launching of a new train between Thiruvananthapuram and
Bengaluru, declared in 2014 railway budget, is pending ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) and (b) Introduction of Thiruvananthapuram-Bengaluru (Yesvantpur)
Premium Express had been announced in Railway Budget 2014-15. As of now, the
train has not been introduced, as premium services (now re-christened as Suvidha)
were announced not as regular services but as services to meet the demand surges

which manifest themselves on special occasions.
Mechanized cleaning system at railway stations

1437. SHRI T. RATHINAVEL: Will the Minister of RAILWAYS be pleased to
state:

(a) whether it is a fact that Railways have decided to use a state-of-the-art
mechanized cleaning system at railway stations;

(b) if so, the details thereof;

(c) whether it is also a fact that the said system will now be used for
comprehensive cleaning of all platforms, circulating areas and foot over bridges in

the station premises; and

(d) if so, the details thercof?
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THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) to (d) Yes, Sir. One of the initiatives taken to maintain cleanliness standard
at station premises is introduction of mechanized cleaning at most of the stations over
Indian Railways. The mechanized cleaning system is used for comprehensive cleaning of
all platforms, circulating area, foot over bridges, retiring rooms, waiting rooms etc. in the
stations premises where conducive surface like tiles/kota stone is available. The station
cleaning activities are carried out through mechanized means by using High pressure
water jets, mechanised floor scrubber, vacuum cleaner, flippers, Battery Operated Puch
Scrubber, Battery operated Ride on Scrubber, High Pressure Jet, Wet and Dry vacuum
cleaner, Ride Flipper etc. along with the requisite manpower. The activity is outsourced
to professional agencies to maintain high standard of cleanliness on the Railway station
and its premises. In order to have effective waste disposal system, concrete washable
aprons on platform tracks with jet cleaning arrangements are provided at important
stations where long distance trains stop in the morning hours, to facilitate cleaning of
nightsoil by washing into side drains and its subsequent discharge away from stations.

Quality of food served in Tejas Express
1438. SHRI T. RATHINAVEL: Will the Minister of RAILWAYS be pleased to state:

(a) whether it is a fact that Railways' internal inquiry report has concluded that
the quality of the food served on-board the Tejas Express was satisfactory;

(b) whether more than 25 passengers were hospitalized due to food poisoning

after consuming breakfast on the Tejas train between Goa and Mumbai;

(¢) whether an omelette sample was not sent for testing and the omelette served
to the passengers on-board the Tejas Express was the epidemic centre of the incident
which led to hospitalization of more than 25 passengers; and

(d) if so, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) Yes, Sir.

(b) An incident was reported in Train No. 22120 (Karmali—Chhatrapati Shivaji
Maharaj Terminus) Tejas Express on 15.10.2017 regarding suspected food poisoning
by several passengers. 26 passengers fell ill after consuming breakfast.

(c) and (d) As per the report of the SAG (Senior Administrative Grade) level
committee of Railway Officers constituted by Railway Board which conducted a
detailed enquiry into the incident, samples of omelette served in the breakfast were
not available. However, whatever samples could be collected on arrival of the train
at Panvel were taken for testing and found normal as per the report of BMC (Brihan
Mumbai Municipal Corporation) test laboratory.
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Bulk purchases by Railways

1439. SHRIMATI VIJILA SATHYANANTH: Will the Minister of RAILWAYS

be pleased to state:

(a) whether it is a fact that Railways have decided to opt for bulk purchases

and disburse payments within 30 days of all work orders;

(b) in the above context, whether the railway network needs at least 2000

escalators and each escalator costs Rupees one crore;

(c) whether it is also a fact that Railways propose to install CCTV cameras in

all coaches and at railway stations; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) Yes, Sir.

The centralized procurement is done at Railway Board and Production Units.
1.0 Centralized procurement at Railway Board:—

By Stores Directorate:—

(i) Diesel and Fuel- Approximate annual procurement value X 15000 crore. Further
centralized procurement for 3 years requirement (FY: 2018-19 to 2020-21)

has been planned as Long Term Contract through competitive bidding.
(ii) Various types of Wagons-Approximate annual procurement value ¥ 3000 crore.

(iii) Steel of various sizes for Wagon production- Approximate annual procurement

value ¥ 800 crore.

(iv) Loco and LHB Wheels-Approximate annual procurement I 125 crore.

By Engineering Directorate:—
(i) Rails-Approximate annual procurement ¥ 4000 crore.
(ii) Sleepers-Approximate annual procurement I 1300 crore.

(iii) Track Machines-Approximate annual procurement ¥ 350 crore.

2.0 Centralized procurement by CLW and DLW:—

(i) Also procurement for some important high value spares for maintenance of
Electric and Diesel Locos by Zonal Railways, is being done centrally by
CLW and DMW respectively.

(i1) Instructions issued vide Railway Board’s letter no. 2017/Trans/01/Policy dated

09.12.2017 for centralized procurement of 20 high value items (estimated
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value of I 18000 crore over 3 years) through Long Term Contracting by
CLW and DLW.

3.0 Instructions for bulk procurement of 37 High value items, estimated to be more
than ¥ 2000 crore through Long Term Contracting, issued by Railway Board
vide Letter No. 2016/RS(M)/PACE/pt.I dated 05-07-2017 to Zonal Railways.

In order to bring transparency in administration, Stores and Works contracts bills,
instructions have been issued vide RBA No. 155/2017 dated 27.10.2017, which inter
alia, brings out that all claims received must be invariably passed within a week and
payments credited to suppliers’/contractors’ account within 30 days through RTGS/
NEFT or any other digital payment mode.

(b) The assessment for requirement of escalators at Al, A and C category stations
with high footfall has brought out that Railway network needs more than 2000 escalators.
The cost per escalator including all civil and other works is about I 1 crore.

(c) and (d) Yes, Sir. CCTV cameras have so far been provided at 392 stations
out of which 102 stations are covered under Integrated Security System (ISS). Further
works are in progress at 102 stations under ISS and at 983 stations under Nirbhaya
Fund. Provision of CCTV cameras at balance 7139 stations is also under consideration
for provisioning. Proposal to provide CCTV cameras in 58,000 coaches of Suburban,
Premium, Mail Express and Passenger trains is also under consideration.

Best and worst performing trains and zones

1440. SHRI RITABRATA BANERIJEE:
DR. K.V.P. RAMACHANDRA RAO:

Will the Minister of RAILWAYS be pleased to state:

(a) whether it is a fact that Railways are planning to let its passengers know
about the best and worst performing trains and zones by giving them ranks based

on their performance and service standards; and
(b) if so, the details thereof and the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) No, Sir. However, Railways are making all efforts to keep passenger

carrying trains in clean and good condition.
(b) Does not arise.

The House then adjourned for lunch at one minute past one of the clock.
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The House reassembled after lunch at thirty two minutes past two of the clock,
MR. DEPUTY CHAIRMAN in the Chair.

PRIVATE MEMBERS' BILLS

MR. DEPUTY CHAIRMAN: Private Members’ Legislative Business. Bills for

introduction.
The Labour (Welfare and Rehabilitation) Bill, 2017

SHRI VIVEK GUPTA (West Bengal): Sir, I move for leave to introduce a Bill
to establish a Labour Welfare and Rehabilitation Authority to look into the dynamic
trends in the labour market, provide for schemes to give interest free loans to workers
unemployed for certain periods, issue guidelines for social sector schemes including
universal basic income for all working in private and public sector, provide for wages
during non-work time for seasonally employed workers, provide for hardship bonus
for plantation workers, formulate schemes for rehabilitation of workers of closed

industries and for matters connected therewith and incidental thereto.

The question was put and the motion was adopted.

SHRI VIVEK GUPTA: Sir, I introduce the Bill.
The Women (Empowerment and Welfare) Bill, 2017

SHRI VIVEK GUPTA (West Bengal): Sir, I move for leave to introduce a Bill
to establish a Women Empowerment and Welfare Authority to provide for monthly
incentive schemes for girl children, to delay marriage until the age of twenty one
years, special saving schemes for women with higher rate of interest inclusive of
annual bonus if husband is non-alcoholic, special fund for micro credit schemes,
guidelines for mobile healthcare facilities for agricultural labour, regulation of private
placement agencies, schemes for widows and for matters connected therewith and

incidental thereto.
The question was put and the motion was adopted.
SHRI VIVEK GUPTA: Sir, I introduce the Bill.
The Urban Areas (Equitable Development and Regulation) Bill, 2017

SHRI VIVEK GUPTA (West Bengal): Sir, I move for leave to introduce a Bill
to establish an Urban Areas Equitable Development Authority to provide for clean,
hygienic maintenance of environment and public spaces, resettlement of people living
in slums in decent housing facilities, issuing guidelines for employment of people

in slums in the reconstruction activities, facilitating system of self policing among
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[Shri Vivek Gupta]
citizens, proper underground drainage and sewerage network, dedicated paths for

pedestrians and cyclists, formulate policies for subsidising cycles and promoting eco-
friendly transport, creation of community markets for hawkers and their resettlement
in metro stations and subways, issuing licenses to hawkers, providing for minimum
standards to be maintained by private hostels and paying guest accommodations and
recommending their compulsory registration, framing guidelines for ensuring equal
redistribution of economic and work opportunities in urban areas and for matters
connected therewith and incidental thereto.

The question was put and the motion was adopted.
SHRI VIVEK GUPTA: Sir, I introduce the Bill.

The Rights of Persons Affected by Leprosy and Members of
their family (Protection against Discrimination and
Guarantee of Social Welfare) Bill, 2017

SHRI K.T.S. TULSI (Nominated): Sir, I move for leave to introduce a Bill to
protect the human rights of persons affected by leprosy, to eliminate discrimination
against them and their families, to promote their social welfare, to take steps for the
prevention and control of leprosy and for matters connected therewith and incidental
thereto.

The question was put and the motion was adopted.
SHRI K.T.S. TULSI: Sir, I introduce the Bill.
The Protection from Lynching Bill, 2017

SHRI K.T.S. TULSI (Nominated): Sir, I move for leave to introduce a Bill to
provide for effective protection of the constitutional rights of vulnerable persons, to
punish acts of lynching, to provide for designated courts for the expeditious trial of
such offences, for rehabilitation of victims of lynching and their families and for

matters connected therewith or incidental thereto.

The question was put and the motion was adopted.
SHRI K.T.S. TULSI: Sir, I introduce the Bill.

MR. DEPUTY CHAIRMAN: Now, The Compulsory Protection of Witnesses
and Victims of Crimes Bill, 2017; Shri Rajkumar Dhoot - not present. The Heritage
Cities and Sites (Conservation and Development) Bill, 2017; again, Shri Rajkumar
Dhoot - not present. The Environment Protection (Management of Landfill Sites
and Control of Non-Biodegradable Garbage) Bill, 2017; Shri Rajkumar Dhoot - not

present. Now, Shri Husain Dalwai.



Private Members' [29 December, 2017] Bills 335

The Constitution (Amendment) Bill, 2017
(Amendment of Article 15)

SHRI HUSAIN DALWAI (Maharashtra): Sir, I move for leave to introduce a
Bill further to amend the Constitution of India.

The question was put and the motion was adopted.
SHRI HUSAIN DALWALI: Sir, I introduce the Bill.

The Right of Children to Free and Compulsory Education
(Amendment) Bill, 2017

SHRI HUSAIN DALWAI (Maharashtra): Sir, I move for leave to introduce a Bill
further to amend the Right of Children to Free and Compulsory Education Act, 2009.

The question was put and the motion was adopted.
SHRI HUSAIN DALWALI: Sir, I introduce the Bill.
The Indian Penal Code (Amendment) Bill, 2017

SHRI K.K. RAGESH (Kerala): Sir, I move for leave to introduce a Bill further
to amend the Indian Penal Code, 1860.

The question was put and the motion was adopted.
SHRI K.K. RAGESH: Sir, I introduce the Bill.

MR. DEPUTY CHAIRMAN: Now, The Constitution (Amendment) Bill, 2016
(insertion of new article 16A); Shri Vishambhar Prasad Nishad to move the Bill

for consideration.

The Constitution (Amendment) Bill, 2016
(Insertion of new Article 16A)
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st Sggumfy: fFue ...

3t femR gue FuE: 9aR, 89 A SR BRAT d18d © (5 ... (T B
...

st Sggumafy: fAure S, 3fd & sMuel Rwlis &)= &1 Fier Y e
st femR yare e S
sft JuwuTafer: SAfIT 374l ...(@@HM)... You see, the time is only two hours

and there are other speakers also. If you consume full time, what will other speakers

do? Being the mover, you should listen to others also. So, give them time, you

understand that because you have a right to reply.

st faermR yare fAuE: a=aR, e Bl

ot STUTIf: UBT THBT Rcls B BT HibT W T 3961 ddd 8 & a

mover should listen to others. So many speakers are there.
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e o fo..

MR. DEPUTY CHAIRMAN: No, no. Do you understand the point? What I am

saying 1is, ...(Interruptions)...
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3t JuRpwafa: fFrere SfY, S w_ a1 gAYl 3y A% 9 GiTgl When you are

moving a Bill, you are in a position of a Minister here. What you want is to muster

the support of others. So, you should allow others to speak. If you have more things
to say, you say it in the end. That is the best way. Otherwise, others will not get

the opportunity to speak.

3t femR gue fume: AR, § 959 & 9 A 9eil 9 RIY BRA]
aredl § b I8 Aol A, SRISTR garsii | ST g3 ¥R_1 Private Member's  Bil




340 Regarding discussion about [RAJYA SABHA] taking up of Bills
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The question was proposed
sft STMURY: g¥IaTS1 Message from Lok Sabha.
SHRI JAIRAM RAMESH (Karnataka): Sir, can I ask a question?

MR. DEPUTY CHAIRMAN: I will allow you after this.

MESSAGES FROM LOK SABHA — Contd.
The Citizenship (Amendment) Bill, 2016

SECRETARY-GENERAL: Sir, I have to report to the House the following message
received from the Lok Sabha, signed by the Secretary-General of the Lok Sabha.

“I am directed to inform you that Lok Sabha, at its sitting held on the
29th December, 2017, has adopted the following motion further extending the
time for presentation of the Report of the Joint Committee of the Houses
on the Citizenship (Amendment) Bill, 2016:—

MOTION

“That this House do extend time for presentation of the Report of the Joint
Committee on the Citizenship (Amendment) Bill, 2016 upto the first day of
the last week of the Budget Session, 2018.”

REGARDING DISCUSSION ABOUT TAKING UP OF BILLS

SHRI JAIRAM RAMESH (Karnataka): Sir, there are some Bills listed in today's
Revised List of Business. Is it the intention of taking up some Bills also today?

MR. DEPUTY CHAIRMAN: This is a Bill.
SHRI JAIRAM RAMESH: Not the Private Member's Bill, the Government Bill.

SHRI NEERAJ SHEKHAR (Uttar Pradesh): Not this, Sir, we are talking about

the Government Bill.

MR. DEPUTY CHAIRMAN: Listen, Private Member's Business will go up to
5.00 p.m. At 5.00 p.m. you can raise this.
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SHRI JAIRAM RAMESH: No, no, Sir. Please. You have to give us clarity on
this because, Sir, this is not right, this is not fair. ...(Inferruptions)... Are these Bills

going to be taken up today or not?

MR. DEPUTY CHAIRMAN: Now you sit down. I will tell you. The point is,
it is not proper to ask me to give a reply now. At 5.00 p.m., I will take the sense

of the House. ...(Interruptions)...

SHRI NEERAJ SHEKHAR: There will be nobody in the House. ...(Interruptions)...

There will be nobody in the House at that time. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: You say this at that time. ...(Interruptions)... You

see, I am doing it in a democratic way. ...(Interruptions)...

SHRI NEERAJ SHEKHAR: Since when have we started taking up Government

business? ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Sit down. ...(Interruptions)... When the Chair stands
up, you should sit. Don’t you know that? ...(Inferruptions)... When the Chair stands
up, you should sit. I will explain this. You are asking this question now. But the
Chair has no right or authority to say whether at 5.00 p.m. we will take this up or
not because the time is up to 6.00 p.m. The Chair's duty is to put the question to

the House at 5.00 p.m, and if there is no consensus to discuss ...(Interruptions)...
SHRI JAIRAM RAMESH: What you are saying is correct. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: It is for the Government to decide. That is my point.

SHRI JAIRAM RAMESH: So, you have let the cat out of the bag because what
you are saying is, this is going to continue till 5.00 p.m., the House is going to sit
till 6.00 p.m. Therefore, from 5.00 to 6.00, these Bills will be taken up.

MR. DEPUTY CHAIRMAN: I did not say that. ...(Interruptions)... 1 did not
say that. Let us be very clear. What I said is this. What the Chair at best can do
is that it can put the question at 5 o’clock whether to take up the Government

Business or not. ...(Interruptions)...
SHRI NEERAJ SHEKHAR: No, no. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: You say ‘no’ at that time. ...(Interruptions)... Why

do you say it now? ...(Interruptions)...

SHRI NEERAJ SHEKHAR: Sir, I am asking one question. ...(Interruptions)...
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SHRI D. RAJA (Tamil Nadu): Sir, in the morning meeting with the Chairman,
the issue was raised and many suggestions were made. The overwhelming opinion

was not to take up the Bills today. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: I agree.
SHRI D. RAJA: I understand that is the consensus.

MR. DEPUTY CHAIRMAN: I didn’t say that I will take up the Bill.
...(Interruptions)... 1 only said that I would put the question at 5.00 p.m.
...(Interruptions)... Isn’t it my duty? ...(Interruptions)...

3t RS ¥R W), § g8 gul 9@Edl § 6 .. (@au). .

ot SywuMfy: Sk Sft, sy I3

2l RS AWR: g I3 WWRT B G Y &l M, YhaR Pl Government Business
P AM M2 IR, I§ 75 W 2

it IgwHf: 39 YU, F sl GF foran g3 W WuRT $Y TSR 7, TR
Tgt & fb 5 997 the Chair will ask whether we should sit for Government Business

or not. Then the House should say so if they don’t want it. I have no problem.

...(Interruptions)...

3l RS @R W, Sl P YHAR Pl Government Business T8I AT ST
o1l ..(FAIH)..

MR. DEPUTY CHAIRMAN: Say that at that time. ...(Interruptions)... I am only
trying to do my duty. It is for the Government to say that they don’t want any Bill
today. ...(Interruptions)... Do you understand the difference? ...(Interruptions)... 1 will
ask the Government. ...(Inferruptions)... But this should be very clear. ...(Interruptions)...
You should not go with the impression that the Chair tried to thrust upon a Bill which
the House did not want. ...(Interruptions)... That is not the position. ...(Interruptions)...
The Chair can go according to the established procedure or the rule. The time is
up to 6.00 p.m. I cannot otherwise say that the Government Bill cannot be taken
up. I cannot do that. But the Government can say...(Inferruptions)... 1 will ask them.
...(Interruptions)... The Government can say that. What I said is the Chair’s position.
Now I am asking the Government to please clarify this. Would you like to sit after
5.00 p.m. to pass one more Bill or not? ...(Interruptions)... What is the Government’s
position? He will say that. It is not my job.

WO B HATT § I WA qA1 Wiyt iR BRishH SR dAed A
g w3t (ft faomm en): W), A3 onmwt € 9t Wewdl a1 Wed H 39 91d & oy
geare fean % oy w9 &1 9ga Jean e @1 € SR ' Wed & oM weAfa |
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SHRI JAIRAM RAMESH: Sir, I would like to make one suggestion. Today, there

are very important Private Members’ Bills. Extend the time for Private Members’
Bills from 5.00 p.m. to 6.00 p.m.

SHRI VIJAY GOEL: Okay, Sir. As you like. 3WR 39 W¥Y 3M9 Hedl, I &F
AN oIl ...(FGH)... 3R 39 S9 AT Jg dedl, dl 84 99 R Al faaR |

W B 91 T2 R

SHRI JAIRAM RAMESH: Sir, these are very important Bills. ...(Interruptions)...

They are on employment ...(Interruptions)...
SHRI VIJAY GOEL: Private Members’ Bills are also important. ...(Interruptions)...

SHRI JAIRAM RAMESH: Sir, extend the time for Private Members’ Bills from
5.00 p.m. to 6.00 p.m.

MR. DEPUTY CHAIRMAN: Anyhow, without taking your consensus or opinion,
we will not do anything. I can assure you this. I will not steamroll it. I will not

enforce it. I can assure you this.
SHRI BHUBANESWAR KALITA (Assam): Sir, I have a point of order.

MR. DEPUTY CHAIRMAN: What are you doing? What is your point of order?
I have to listen to the point of order.
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SHRI BHUBANESWAR KALITA: Sir, you have spoken about rules. Many rules
have been discussed and many paramparas have been discussed. What I want to say is
that every morning, we sit and we decide about the day’s Business and we also take
some decisions. The decision in the presence of the hon. Chairman was that today,
we will take up only Private Members’ Business and no Government Business will
be taken up. ...(Interruptions)... 39 91& H ST, TSl Gl Il QI ... (ELH). ..

I also have confirmed with the hon. MoS for Parliamentary Affairs and he also
has assured. ...(Interruptions)... Rajaji, please. ...(Interruptions)... Now, on the last
Friday and on earlier Fridays also, that decision was honoured. It is a gentleman’s

agreement. It was honoured. So, I want that this should be honoured today also.

Secondly, Sir, there are umpteen number of occasions when the House is adjourned
before 5 o’clock or before 6 o’clock. There are umpteen number of examples when
the House was adjourned before 6 o’clock or even before 5 o’clock. So, there is

no hard and fast rule that we should continue up to 6 o’clock. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: I never said that. ...(Interruptions)...

SHRI BHUBANESWAR KALITA: Sir, the reason is that it being a long holiday,
many of the hon. Members have already left. So, if you ask at 5 o’clock and there
are only a few Members here and more Members there, they may say, “No, no. We
will take up Government Business.” That will be going back on what was decided

in the morning meeting before the hon. Chairman, Rajya Sabha. Thank you, Sir.

it faerm Mae: W), e ¥ a9t fer gol €1 ugell a1 o1 I8 © ¥ wed
BT T 6.00 g9 dP T, 5.00 o1 Rk Ufded B ...(aem)....

$ YaTaR FIferar (@RT): TIHT TR .. (). ..

3 foora Mae: ugel (Y g R B SR L. (FEUH)... AF Y G R
B SN ...(@ae)... § 99 | T8 dlell A1 . (@EEH)... 3 GRT B QI

T 9 I8 ¢ 5 onft B U aRie @ W el #8198 W 9 ot f
BS99 o1, SHIfY U dRIE @l gl @l T8 ©l S9¢ oy #7939 999 W1 I8 Pal
o 5 519 SRd R, THY T e

T 919 I B b 399 @1 Ada9 I8 81 § fh AR 7, B89 &1 Adad
3T {9 N1 £ 3R ¥ &1 Adad © 6 8 ISt &I & I@d g Y1, Al gafery
g I8 fAfFaa wfe 5 S 3o T, &9 9N 8 dRAll

MR. DEPUTY CHAIRMAN: That’s it. Then, there is no problem. ...(Interruptions)...

Now, Shri Ananda Bhaskar Rapolu. You may take fifteen minutes.
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The Constitution (Amendment) Bill, 2016
(Insertion of new Article 16A) — Contd.

SHRI ANANDA BHASKAR RAPOLU (Telangana): Respected Deputy Chairman,
Sir, 1 offer lots of appreciation to my colleague from Bundelkhand, Vishambhar Prasad
Nishadji, for bringing in this Bill of a private nature to incorporate a new Article
16A into the Indian Constitution to expand the gamut of the right to employment
which will seek universal unemployment allowance and enhance the confidence of

aspiring and unemployed population of the country.
[THE VICE-CHAIRMAN (SHRI BASAWARAIJ PATIL) in the Chair]

During the UPA regime, for ten years, 14 crore people in the agrarian sector
were provided with employment stipend and helped in creation of huge assets across
the country. It brought 14 crore people from lower level of living standards to the
upper level. This is the global example which is facing a dangerous threat for the last
three-and-a-half years. The agricultural labourers throughout the country are in distress
because of the step-motherly treatment of the Union Government towards their right to
employment. In this backdrop, Shri Nishad is wishing to have universal unemployment
allowance in the country. If there is a dearth of sustained development, that is very
well recorded. But that employment complication, the unemployment bomb is ticking
in India. Sustained unemployment is a grave threat to our Indian economy. In this
backdrop, 2014 General Elections were of aspiration, huge expectation and heightened
imagination. That can be called in Hindi Jumla' With that, the aspiring unemployed
Indian youth were expecting to get employment wherever they go, wherever they
wish, whatever sector they want to be into. But, the promise of 2 crore employee
assignments in a year has come down to not more than 80,000 per year. This is
the greatest complication which needs to be understood while discussing the Bill of
Shri Nishad. Ours is the mammoth population. We have 130 crore population. From
that, 55 per cent of the population is between 18 and 55 years of the age. That
is the employable age. That is the insurable age. That is the natural aspiring age.
The dependant population is just 13 per cent if we calculate from 55 and upwards.
And, younger children population is just 12 per cent. In between, this 55 per cent
population has an aspiration to get their due share. Are they getting it in India? If
we look at the inequality graph across the globe, India is standing at 55 per cent of
its denial rate. Within Indian economy, inequality is drastically growing. That is the
dangerous challenge which may warrant civil wars, public demonstrations leading into
movements, agitations and struggles. How are we looking towards them? So far, we
could find no comprehensive measure to look at, to understand and to address the

complication in a measured way. In our country, one per cent of the richest own 59
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per cent of the wealth. Ten per cent of the richest are the owners of 80 per cent of
the Indian economy. In this established Indian inequality graph, only when you can
provide employment, there is peace, there is satisfaction and then there is harmony.
Are we moving towards that line? That is the pertinent question inherently imbibed
in my colleague, Nishadji’s private Bill. If we understand the efforts of the present
Union Government, their mission after mission are in a derailed condition. Their
Skill India is leading to nowhere. They could not comprehend how exactly they shall
look at the complications of unemployment, underemployment and employability of
the grown-up, readily available population and the level of skill upgradation to the
available human resource. Yes, the present Union Government tried to cosmetically
reshape a Ministry into Skill Development Ministry by amalgamating several earlier
available programmes of U.P.A. but, in their design itself, they are erroneous. Our
Labour Minister is here, Social Empowerment Minister is here, but here, the Rural
Development and Urban Development Minister shall also show some interest through
this, to, at least, understand the gravity of the ready-to-explode unemployment bomb
within their Ministries. Within the rural employment, the weavers and artisans of
several types, those who are having occupational scope, those who are involved in
family and cottage industries, are in total distress. If you look towards handloom
sector or tailoring business, which is the lowest level of garment making, fabric and
apparel sector, they are in distress. These are in a totally under-employed condition.
Even after their eight to ten hours of hard labour involving the entire family, weavers,
other artisans and tailors are not able to get proper food and medicare for their
people and family. There were several demands, in particular, to begin with, after
the agricultural labourers, to kindly include weavers, tailors and other artisans of
rural and semi-urban population under Right to Employment coverage. If you treat
weavers and artisans as the landless, semi-skilled labour, there is a possibility of
their being covered under the Right to Employment as occupational dependants in the
rural population. UPA brought the Right to Employment Act. At that moment, with
whatever resources that were available, we could do justice to the agrarian sector,
including the rural labour. Now, you have the opportunity to expand the coverage of
the Right to Employment by bringing these weavers and artisans under its gamut. To
begin with, at least, give them 100 days’ employment so that they can get into some
productive activity, earn some money and live with self-respect. This is a demand
which I personally pursued with the Labour Ministry. I made representations in the
House and I raised it outside through huge public demonstrations in Hyderabad and
Delhi and in several other places for bringing weavers, tailors, artisans, etc., under
ESI’s medical cover. By removing the ‘industrial unit’ clause, you can easily support

these people through the ESI medical cover which would be a great benefit and



Private Members' [29 December, 2017] Bills 347

which would provide health security to a large population of the country. We have
several challenges. In particular, unemployment is leading to social challenges too.
These social challenges are resulting in several movements. Keeping these factors
in view, I request the Minister of Labour in this regard. I also request the hon.
Minister for Social Empowerment to support him. I request both of you sensitize the
hon. Prime Minister, the Rural Development and Urban Development Ministers for
expanding the coverage of the Right to Employment Act. To begin with, initiate it
with the readily available educated and employable people. This would come up to
the expectations of my brother Nishadji about a universal unemployment allowance.
I appreciate the initiative for the insertion of new article 16A in the Constitution. If
the Union Government shows the generosity to encourage Nishadbhai, please take it

up as a Government Bill and create history. Thank you very much and all the best!

IS (3 TAEARTS uIfee): 4% Y, Mg WRSBR Iqule] off, 3nma ffead
WY & 37GX 39T 91 FHTE HIl Shri Ajay Sancheti; not present. Dr. Vikas Mahatme;
not present. Shri Mahesh Poddar.

3t AR URR (IRES): A SUGHEIE HEIGY, AT e A 9ew,
2 faerR gare e St gRT UK 3= wecdqul |fqgr (dRne) fage, 2016,
R 167 & A10H A US ORI & A€ $RA BT J@gH B & U FET T T,
[ W e BT HIbT &A1 81 309 Bl e el & 59 UG BI 9ra1 378! 8 fb
S H RISIRI P $© A fel, dAfbd H§ g@ & 1Y $8 8T g 6 3898 1 Il
ST FHT 2l S8l T H TEeRI § AR 31 F1 8, IAb JJAR A1 19 qAIER
QAT St 5 9 B SRISHIRT A<l <1 Bl a1 81 Pl 2

Helqd, 89 99 I8 A © SR I8 a2 W T b 39 <u H A o iy
& SR & 1 9 ARPR o, AFG NG A&l Sff $ WWHR o 9gd W e
RET g [ 89 YS! BT AWM Bl ST B AR TG ITDI 3HEHT BT QI DR
P 98 W A& @1 7, A1 I8 WL ¢ (6 59 I H ¢ IOMR & fadR Al I
B ok 9 R ot & 72, afew ot F arer o, o aFt  Ioy vfevE aR %
3R URIRTT qiRE B & U Bl

HEIGY, 39 WRPR 1 T8d YW 85— BY Pl IR, B UT Pl NI, & B A
fasTefl, 8% aR T@ 9, &R WR T@ A$d AR & URAR IP P TN b HAEH 4
AETSTS GREAT <11 Y ATSTIG A A H BB F$! N &, D 9egq 4 a9
THE WR AR &1 gord 8RM 4 AT A €, S8l 6 sfidsi &1 s Wl A8l
21 If TRBR Fadl © 6 a9 2022 TH &F 8 B dd (Jolell A, I SHH Bl
s el € b fha o w_i # faorelt ugarht ofR foraw § 721 ugerh, afew ==
TR P fsTell ugal 81 I 89 I8 Ped © b 8% OR qP 89 Fsd Ugdly AT &
Mg I6 TSH TEATG, A1 I8 A fidwel & Wdl T8l gl M9 fraw g, 39 W faare
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[T 729 UER]
AISHNY e Tl 7, Al WHiae & [P 6! g9 9 I3 A WR ISNIRI BT Foi
BT 3R A Bl RSFTR el |

ARG, A f97e St 7 ®8l f 13 89R ucl & {1y ol emdes 3wl &f, I8
q1a T ® fp g fovrad & ¥ Ao felt € RFe aror wie-vie uel & forg diga<
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T BN fH 3@ TH & VAT HRA MY &, offh &9 I8 ff WaR o 6 | &
|1 famra aut #§ S=a Rien & 95 If¥e W gd 8§ $9h PRI $H Il
= 3t w1 faT B 8iR g WReR 9 g fhar ¥ f6 g9IR g # Ay Soifaf
Phlorol d WGVl $HHT HRY I8 © fF 96 Jai = SSifaR diavis 8, S99
T St WIS @reft o W& € 3R S §ONfRR 981 ¥ 99ex dd | ¥, Sh
T Y SR SUGTT BT 3R S 2fSIeT RISFIR &, S8 ATdst <41 Sdh forg
U ool gl

HeIgy, fRen 7&f 81 2 8, AfhT g8 W e 929 ® 5 o9 9 fie-s fia aiRe
BT AT AN §S T IR OIF A gAY Al § FrOMSed & IR SN I Y b
g, T9 9 FSMST ¢ HH §IN ¥ 3R g Rrem g0 o o @ 1 AR I #/
Rreret @) el warfar @1 vy ¥ ok WR ol # wpow ff 93 W@ ¥ &R 39
-1 Wl d e N 9¢ I8 81 89 b3 IR wEgEl 9 S el R o bl
BN B T T

HEIGY, B MU AISTdM1 BT WAl & & Iolld Svo aRISHIRT Wl Sdhx 3N
g BT AR 7 W, Rifd g1 QA1 o § 5 99 Bl T BEl AH-GHH DI
A oo ST gam

Hqeled, § 39 WBR, AFHR Al Sff B WHR AR ARG 370U Sicell i
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o1 qoa =1 g3 Y, 99 9Hg Al F I | of b AR I8 W ARAR Bl A
ISTIBT BY ARE B DIy AISHT BN, Wfb AT 89 < W@ & & a9 2017-18 T
S AR & I s g BRig vuY U o 9o 8 iR dR-4R a1 FIee @
BT ApR & A% Ao 8 81, dfch FAS & B a9 BT AAGd $HAT 8l @l
g 3R S MUl B A b g URT P BT 81 WA g1 91 I8 ® b 9
TR & fofg, 3o U & foY 4 WReR & TR 81 <@ 7 8, d Gg AU 2w
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400 YT HATCT AT, 3T T 10-20 TR YT HEH BT HHATS BR I8 & 3R ITPI &R
f a1 8 @ Tl Al g8 ff ASTIR Yo &1 US 991 WiE B

3ITST BH AT & 3R 8 B 1, IRI T HRA &1 el A 8l e ShAad
ST o el € P WRA 2018 TF b 3R Wi Bl e BIS PR g BT g a9
SHIFMIS H I T B ST AT 2032 A A SIS H A Teb 81 SN HEI Y,
UH ITg-el FHedd g f& "Give a man fish and you feed him for the day but if
you teach a man to fish, you feed him for a lifetime." § T 39 fagar &=l %’I

SyaaTeget (3t AR uifee): Uah e eud! Udh e # e dRAT Bl

#Y WY NER: IATE, W FID! 89 UF ol 79 A {6 & I5R R g,
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SRR Tl Q¥ A1 7 31T AR IS R T Ul g B thaest g4
e iR 59 I ®1 g Farer @1 BIRMT @1 Jfes RSN 31 F91 g99
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STEl ed ®ed Rale R & fede 4 ool § 974 ufdy o 7 &R a8l o_a |
727 9T ARg 21 1 BH 39 91 9 Al argeHd 8 b e RIS B, 1 S¥dh BRI
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Syauredel (N AR 9ifee): gv=gare| e I F AT 9 91d! 21 ey
I BT

ol TRY UER: AEIGY, s A & ¥ 39 4 &1 .(@aus)... ... B
)., gRIae|

SHRIMATI VIJILA SATHYANANTH (Tamil Nadu): Mr. Vice-Chairman, Sir, thank
you. Youth employment, unemployment and under-employment are prevalent around
the world because young people lack skills, work experience, job search abilities
and financial resources to find employment. It is according to the United Nations’
ILO 2006. These challenges are evident in India. It has the largest youth population
in the world, but around 66 percent of the total population is under the age of

35. So, it is an alarming increase in our employment need. The Governments are
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rightly concerned about rising levels of youth unemployment and under employment
because of not only economic costs but also due to the social impact of joblessness
as manifested by increased crime, mental health problems, violence, drug taking and
social inclusion. So, all are there. As rightly my colleague Mr. Vishambar Prasad
Nishad has brought the Bill, which is for insertion of Article 16A, it will provide
every citizen who has attained the age of 18 years have a right to employment. It
then becomes a fundamental right. Due to unavailability of adequate employment
opportunities, they become vulnerable and they indulge in so many anti-social
activities. Hence, it is the right time to amend the Constitution of India for making
employment as a fundamental right. Our former Prime Minister, Dr. Manmohan Singh,
stated at the 44th Indian Labour Conference in February 2012, ‘Youth employment is
a high-priority agenda item for our Government. This can happen only if we equip
our young people with skills that are required to meet the demands of our rapidly
growing economy.” So, as predicted by him, it is the highest priority agenda which
the Government should take up to provide jobs for the unemployed. So, a major
long-term challenge in India is that many youth because of poverty and poor human
capital endowment participate at a labour market at an early stage. They go to work
at an early age. They cannot afford to remain unemployed for long and hence,
because of poverty they pick up activities characteristic of low labour productivity.
And mostly in the rural areas, among the early labour market entrants, males are
usually having casual wage employment while the female counterparts always tend to
go for self-employment. So, I would like to bring some suggestions as to what we
have to do. Fundamental Rights are exhaustive. It means that no rights other than
those listed are available to the citizens. The Constitution does not recognize any
other natural or unlisted right, unlike the U.S. Constitution which allows rights not
mentioned in it. If right to work should be made a fundamental right in India then,
every citizen of India should be employed. But the data shows that many people are
unemployed and even die of hunger. So, first, India should be economically strong.
There has to be more job creation, promotion of entreprencurship and a big negative
growth in population to improve the quality of life in India. In 25 countries this
right is specified as a work guarantee. The Indian Constitution does not allow this
as a fundamental right. The duty of providing work to all ablebodied persons is cast
upon the State. Unfortunately, no remarkable progress seems to have been achieved
despite the Government’s awareness to the alarming problem of growing unemployment
in the country. It is needless to state that unemployment among the educated and
uneducated masses is constantly on the rise at an alarming rate. So, I would like

to bring to your kind notice that during the period of our hon. Chief Minister, Dr.
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Puratchi Thalaivi Amma, many from Northern States used to move to Tamil Nadu
in search of work. Many unemployed youth from Jharkhand, Bihar, Chhattisgarh
used to seek jobs in Tamil Nadu. One day I witnessed an incident. I saw a person
who was in rugged clothes. I saw another person with a mobile standing nearby at
a bus stop. He was talking to a friend thus far. I could not see where that friend
he was speaking to was. He was saying, ‘Friend, you come over to Tamil Nadu
because here, you can have meals three times a day and you get employment at any
time.” He was referring to Amma Unavagam because in the morning you get one idli
for ¥ 1. He can have five idlis. So, a person can have food for a full stomach for
% 5. So, this was the state of the unemployed youth in our country. Many of them
are not getting meals three times a day. So, they are moving towards our State where
they can find food. They are suffering due to hunger. How many children are starving
for one square meal a day? They are struggling to get food. So, people have moved
to our place where they can find employment. Our per capita income is ¥ 500-600
per day. People doing paint work are getting ¥ 600 per day, mason gets I 800-1,000

per day. So, people have started to move from North because of unemployment.

Sir, recently, you might have heard of a police inspector shot down in Pali in
Rajasthan. Why was he shot down? Two young people of 20 and 28 years old are
involved. One person's name is Mr. Nathuram Jat and the other person's name is

Dinesh Chowdary...(Interruptions)...
Syqureae (it suEaRTS wifee): fafster <Y, e e FHIRYI .. (raum). ..

SHRIMATI VIJILA SATHYANANTH: Sir, I will take only two minutes. I am

going to finish. I will take only two minutes.
THE VICE-CHAIRMAN (SHRI BASAWARAIJ PATIL): No, no. You stop.

SHRIMATI VIJILA SATHYANANTH: They indulged in a burglary in Kolathur
Jewellery...(Interruptions)...

THE VICE-CHAIRMAN (SHRI BASAWARAJ PATIL): I am calling the next

speaker.
SHRIMATI VIJILA SATHYANANTH: Mr. Vice-Chairman, Sir, only two minutes.

THE VICE-CHAIRMAN (SHRI BASAWARAJ PATIL): No, no. No two minutes

You please sit down.

SHRIMATI VIJILA SATHYANANTH: And, S. Periapandian, a forty-eight year

old police inspector, went to find and capture these people.
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THE VICE-CHAIRMAN (SHRI BASAWARAJ PATIL): You complete your
speech. You finish it.

SHRIMATI VIJILA SATHYANANTH: He went to Rajasthan and lost his life.

THE VICE-CHAIRMAN (SHRI BASAWARAIJ PATIL): Now, I am calling the

next speaker. Shri Alok Tiwari.

SHRIMATI VIJILA SATHYANANTH: Sir, finally, I would like to say...

(Interruptions)...

THE VICE-CHAIRMAN (SHRI BASAWARAJ PATIL): Nothing will go on

record. Whatever Smt. Vijila Satyananth says will not go on record.
SHRIMATI VIJILA SATHYANANTH:*

THE VICE-CHAIRMAN (SHRI BASAWARAJ PATIL): It will not go on record.

Your mike is off. No, no. It is over.
SHRIMATI VIJILA SATHYANANTH:*

THE VICE-CHAIRMAN (SHRI BASAWARAJ PATIL): You have taken two

minutes more. I cannot give you more. You sit down.
SHRIMATI VIJILA SATHYANANTH: *

THE VICE-CHAIRMAN (SHRI BASAWARAIJ PATIL): Okay. Thank you. Sit

down.
SHRIMATI VIJILA SATHYANANTH:*

THE VICE-CHAIRMAN (SHRI BASAWARAJ PATIL): It is not going on record.
You are speaking unnecessarily ...(Interruptions)... 1 am very sorry. Not going on

record. ...(Interruptions)...

st Ied kAt (SR U<9): 39 9ed ¥ A faeewR m9e e gRT S
Afdem denes g, 2016, Wgde ARR R9TE & w9 # 9T R fHar @ g,
H I9®1 T HRaT g SR faemsR g i St a1 98 d & fog g=yare
A <1 g 399 g W ol WUl H Right to Work' & M &, ISR & DR’
JHT Tl Usel 1989 H, 1990 H R fhR 1996 ¥ & fda uigde AR d & wu
dld | H 3TN 1996 H UIgde HRR & ®U ¥, MR SITol ®fe -1 39 fdd
P IH Fed b Ued UR W[ Afpd 98 U T8l 8 Fhll FHR AU F Right to
Work' &1 if-Frderes figial # <@ 1 § ok 97 0 @' T 7 5 ogae e

* Not recorded.
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o AfPR fRedd T8 S| I8 WY B8l T yde 57 b1 qed B 6 a8
3T T8l STea-N-STea, AU P AT &b AFAR, SR BT DR AT B
difp ISR &7 AP R' AfIe™ o1 R 99 b T9I-99d R qdred T
T M B! IRAT BT B, oAb YR & THE JIoHIAdE ol 7 39 TR I T8
form § sue! Far I B TR g9 § FHSEE] 9l $ WRGR A, 9% 98
AR G| (98 S @1 IRBR o A1 A ARG J1ed S dl, I=BiH IS &
RISTR AT B SRR W= S5 BT B BT 879 S ISR o BT TN
foram PR &H SR T8l § 91N, A1 S gAY SRR WKl o BT M fhan g9
PR Bs IR Fared [T 1 A F7T 7 & MR $1 IfeR WRAgE & orgwoe
21 & 3fqid AR Bl 3FR & Hiferd IERT & d8d GHE I S BT MfPR g,
Tl SAG AI-AT TH ASHIR BT WY MIHR g1 a1feyl

HEIGY, AT S & & 9RA g § garll &1 9ad 81 < § a9 2011 B
ST &6 JAFAR, ST 65 BIFE] fETal 35 99 | HH Bl gl TR g1 b1 Tb
famrasiial <1 397 gamsil & U+l e 91 dThd 91 Fdhdl &, offhd HRd & HaH
H I8 dodl w9 § 5 I a1 I W UR SN BN O I &1 AMRER SHHT HRU R
2?7 TAPI Sl I BRY 8, 98 & RIOMRI Th IR I Bl SIS TER 98 & T,
ST fF WRBR A1 Bl 8, Afhd 99 R & ISR & &) § FR1ae vap fon
BT v g1 g 3R oAl # aal g Rad €, Afhd S9 usl B W A= Bt ufepan
T §S Bl Y 9 U WIHd B ©, AT $9P [T Iq1-9=IT a1 gofe H 3frdfed
BIAT B, <ifd $9d arase Wl 9 UGl BI 81 WRI ST 8T gl drdi Bl A1 9 @ref]
g BF ® 916 1 9HAIS $B Al H AR © SR AEi-dRg & 1§ gad e
BT A T8 ST 8 3R Sl AMESH BT 8, S dg Aldb< el fHel Uil 2l

a3l H IRISHIRT B &% BIB] ST &1 B g9 SORI-8OR AT SRISTIRT P e
IMHEAT FX 2 Bl I AHRIS T & RIHR 21 @ T, ST 991 7 72 o ¢ &
d T PR HIBR RISHIRT &b el 59 & 9gd 4 o dR St fRafar | s 7g €
3R AR 9gd & Tl TR SAE B QY <t 8, Safd 39 9T USR-S
S-SR ¥ A A gl gdHE § W T9H Sl & dase JrEl @rell Ua1 B
S AR SRISHIRT 9§ &84 & oy $Is VAT Hed Iadl el faw &l 8, R &
B9 I8 91 o {6 $© aul § W g0 FART BT GHE 81 ST

HEIGY, WRPR Bl I8 db 61 Ul & b SHP I8l dRISTIRI B HoA bl
=T gl ...(A9T Bl ESY)... THM ARCRIAS & Sad | IJg THHR] el fF TReR
B Ig T6 I8l gl & 5 Iuh fhd daex # fha v dM RA €| 99 Smudh!
g el udl b fhae dnT ISMRYIET 3R fdha drT SRISFR €, a1 = ama it
P 910 2 TP TP SIEEIT P 1Y IRISHRT & Sl 3fibs o= fby Sid €,
9 sHfery faeawiia 181 8, wiifd Tal § I8 8 9 M N, S & 9 e &
PR RISFIR B & MR A § W @I BIST Sl 7 o I8d 8, WHR I
JISHTIREIET 919 ot B
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SyaHTETE (3t AR UIfed): 39 U e § = 91d A HIfT|

st el oA : sHd IfaRed S RIS & 31 3ffhs SUaE B8 &, d
IfTPIR AT Fd BT Bl 3-4 BOR oA & T Fd F BRIl Al & IR H Adhs
S g PEl A W GHEd 3R gl T8l e g

HABIGY, SaHIAd] Aal & YW SeUH § ARG & B o7l H Y0 HRaM &
oY ISR PraIferd gall a=d 9, dfd ol [RURT I8 & 6 SRISTIR i@ sdren
P BN ISHR HRITAT § 39T IVRCI 81 BT I8 &l SHD HRUT SRISHIRT B
3ffehs PH B Sff X& &1 A 9 d1d DI gsdld dX b 89 3R gART <97 39 RRART
qH A ggaAT?

SYaHTETE (3t AR UIfed): g=dTs, 3fald fart Sh
3t el foardt: R, § v e § ot ad W aR 3@ g

Syauree (it TER uifeen): <RIy, §9 smus! 9 fime @ Se B: fiFe
fau &, gaferg o g A= 910 Wt HIRY @ik Y9 SISl

it oI foar): W), Hg-eRia Ueell iR qaRR 9RA & $B AT Bl BISHY,
IR SR IR Tb T THH TG €, T8 10 a1 § SO US @lell gl 3T
IR YW F Sl s 8, d g & fb IR U< H gfes & T 60 vfcrerd |
afdres ug Rad g, #Areafiis d& & Riedl & oW 5 ar/g 9g Rad 8, gu-d1 3R
Yu-S1 & AT 75 Ui ue Rad &1 Jg) 81, afe bg WRPR & M 3R AR
AT H W AT 24 Bal Ug Rad g1 daig eafdenery # sreumadt & e
35 gfeerd ug 3R M- e & 30 ufoea ug Rea 21 W), g & &3 <

H PRI RISAIRT GaHiP 8 o

IUqHTEIE (S THEARTS gifee): S7Ia1s, 3AF A G BITY| ST, T FAR
GIERIESIL

sft aelis foam): R, R TR 89R I8 Weid Yol 81T § 3R SU$ SdR-
Te1d ¥ TR HI A F IR H g AHBRI Al 8, e S TBR | ST
M § TRERE UdIdSl U8 9drdl § o 3mud <9 H fhde IR § iR et
BT AR e gam 2

IyquTeaeE (it AR UIfed): garg, M9 AT BTyl
3t el foardt: ¥R, § @ @ o) W@ T

STy (ot qERT gifed): I8 egpd e 781 B
#t s faRt: W), § o9 fepd @H IR = g
Syaureme (it AR wifed): I8 dia T8l B
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2 e AR R, § WBR A Ig Hel aredl § (& [GReR gae e
STt I S f9aT o/x 3T 2, I fAfvad R ) 9 & AEl-HRIS] SRR o)
P forg ve faen T dXl § ISR I Had Ig A HRAT A8l g (P ISR DI
HifeTer ABR IARAT SYI g R AT § Wlell Us oIRdT UaT Bl YR & {17 ST
BT e fhaT S, ISR & Y IfawR giord &y SI1¢ @ik S |aT e a+Ts S|
...(TLT)....

Iuaureds (3ft SUERT 9ifed): I8 e ol ©§, Ad GH BN S AT FAR
RIS

sft anels foaarst: AXe), org-avey, oo, 99 &5 9919 JargEl iR
Sl | Harerd Bl Sl AR 9l b W H Ul a1 WeH bRl gl dgd-agd
ERIATG |

T1. Jifd PR e ([RER): ST99Iege 78igy, exviy faersR gare e
ST gRT AT 7T Yrsde H%R f9d & fdifd <91 & ISl Al SRISTR @il &l
qIG Bl ARG & AT 16(P) P <A T-AD AFRS Bl 18 a¥ Bl ARY qof
B b 91E ISR UH BT AfTBR BRI 3819 59 I8¢ H Ugde o oy S
BRIS] ANTAM B g1 BT IGH BT B AT Tl IRISHIRT & BRI AT 59 < &
ST 99 TRYC OR U U9Ifad 81 8% o) H 9HW] 8, S8l Uh SRISHIR d<1, Udh
TRITR 921, o SRISHIR 919 59 AR BT RIeR 7, Hal B 7 o & SR 9
SR-GX B SIPX Wl }2 &1 HEISY, 3o § $© 914 AUD! ga] el gl b SRR
fed R 9 Ml 6 & st e gl 98 vay o anl a1 #9 S9% 9RaR
¥l 2 g6l f s IRaR # HIF-$F AN &, Hifd PIs 7 BIg A HAT S
a1 98 @fa dien & § Ty U9 g B 9ol 9, §ART Ud ATs SolR 8l &9
wel fb SOfifraR wara B9 S del f T8, 98 ff RIMR §1 8 O WiE €
3R BART AT q1S AR BT ©1 A 899 B8l fb o/d I8 AR Rl & d SHd!
gferd H RIerad $RI$R I8 HR16H, Rl FAS § 98 Tl B bRal gl dl 9
B4 a9 &A1 f orh off 981 AT B, W gART )1 URIR @Il 81 $9 JhR
SiI IR T T8 HHGR AU SRR 18 BT RIe 8T 7, U+ YAV U9 §AN A4S Bl
Rgarr <81 81 39¢ folv 9 99 =) # qAN W 98d &l IR HATHY 9§ 8% | T &
Al ST R ST B {6 "BE BT A BT BT, ST SIS BT S BRU ATCAD
ST o} qTet, R s el ff del T S9dT ISR 9 e & SR s Y
BT gl B

HEIGY, 2011 B STHVAET F AR RIS 9 B B 81 8, T 6 BRI 7
ARG AN 81 fh Ui Bis gieEd S A8l 8, 9 5 BRIS 85 g &1 39 TPR
U Pl 12 BRIS &b 9 81 I8 2011 BT Bl AThald ol A THT 16 PRIS AN
RIR B, e v 3 Fisiae e & v <x-a% wed 2 81 I8 BIs 39T Bl <
T2l B, 39 WeR 3 M 39 T8 81 ool WaRI 7 39 R & 781 a1 g1 Ao
WHRI & F99 9 VAt [T Felt o & 81 39 ufshar &1 gAR 9 HA W AN
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[e1. s1fe R wreHi]
STt GUR BT B DIRR B I8 &, IR A SIS HI IR &R T &l A8,
H JAIBT T 3fipel o1 Bl §. ...(F9T B °)... IR, I Bl TISH gl 87

St (N AR Tifed): 8 AT 7, 39 FHE B

S0 S FAR AR AW 4RT § 30 ARG W SAET U9Ue, URE USUE B
B1 I H AT 6 RIS JaT RIGFIR Bl 20 F 24 A1 & 25 HIAQT AlodH, 25 4
29 | P 17 BIFE! AlSE RISFIR &1 78I, 39 J91 3R 94 81 < I8 © 3R
4fp g3 a7 & I H I © gy § 3fd H UP 919 5] B fF A
geTd A Sff T A S gU © 3R TRIF dRISHRI &I 4G BI T &l § SHe
PRAT § b 3 arel =1 # d ASTasi @I, SRISHIRI BT AB<T S BT BM Bl 3
H, § P arsdl g b 'S dP 59 < B AN dRISHRT & HRUT GEA] BT
RIGR 2N, 39 Rl W JHE B, $9 G- R JHE 2" | g=dig]

SHRI D. RAJA (Tamil Nadu): Sir, at the outset, I congratulate our colleague,
Shri Vishambhar Prasad Nishad, for moving this Private Member Bill asking the

Government to agree to make the Right to Employment as a Fundamental Right.

Sir, unemployment and underemployment have become the most burning issues.
There is unrest among youth across the country. The future of Indian youth is very
grim, very uncertain, very gloomy. Sir, this is not something we are asking which
we should not ask. I am holding the Constitution of India. Sir, I read out the
Directive Principles of State Policy for the benefit of the House and the benefit of
the Government. ‘The State shall, in particular, direct its policy towards securing
that the citizens, men and women, equally have the right to an adequate means of
livelihood.” This is part of the Constitution, Sir. It is the responsibility of the State.
It should be the objective of the State to provide adequate means of livelihood. How
are we going to do this? Sir, providing education for all, providing employment for
all, providing decent dwelling for all must be the objective of any Government, must
be the responsibility of any Government. Today they are in the power, tomorrow
somebody else can come to the power. But Government is Government and the
Indian Government, I hope, should remain as a welfare Government. When a welfare
Government is in power, that welfare Government should look at the interests of
the common people, the masses. There, I want the Government to draw adequate
lessons from the Constitution, from the teachings of Dr. Ambedkar who spoke about
justice, social, economic and political, and if there is a proper understanding, then

we can address this question

Sir, the incumbent Prime Minister gave an assurance that Government will create

two crore jobs per year. I am not questioning why the Government has failed.
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I am pointing this out to establish the point that it shows the grave dimension of
the problem, the problem of unemployment, underemployment. How to address this
issue? It is not a new issue, Sir. Since 1975 to 1985, I was the Secretary of the
Tamil Nadu Unit of All India Youth Federation. I took up this issue. I conducted
a pad yatra from Kanyakumari to Chennai asking the State Government to provide
jobs; if not, provide unemployment allowance. At that time, Mr. MGR was the Chief
Minister. Then, since 1985 to 1990, I was the General Secretary of All India Youth
Federation at the national level and we conducted a series of campaigns on the
issue of unemployment. We conducted campaign for ‘Job or Jail.” Many thousands
of young people went to jail asking for job. If the Government is not in a position
to provide job, the Government should provide unemployment allowance. That is the
dimension of the problem. We should understand, Sir. There is unrest among the youth
and there is a process of lumpenization, and all communal, casteist, fascist forces
are trying to use the unemployed youth for their own purpose and for their own
agenda. In such a situation, this problem needs to be addressed very urgently. If any
Government fails to address this issue, it would fail. I am warning the Government
that if it fails to address the issue of unemployment, it would fail. Sir, my Private
Member Resolution would have come up for discussion last week if the Parliament
had worked on that day. It was a Resolution asking the Government to extend the

policy of reservation to the private sector. But, we could not discuss that.
(MR. DEPUTY CHAIRMAN in the Chair)

Sir, when the UPA-I Government was in power — we supported the UPA-I
Government — an effort was made to address this issue. My good friend, Shri Jairam
Ramesh, is here; we all worked on the Common Minimum Programme. It was for the
first time that the issue was seriously addressed. It was followed up by a legislation,
which we now call the Mahatma Gandhi National Rural Employment Guarantee
Act; at that time it was known as the National Rural Employment Guarantee Act.
I too had played a humble role in assisting Shri Jairam Ramesh, and we collectively
worked at that programme. At that time, to begin with, a minimum 100 days of
employment and minimum wages of ¥ 100 was guaranteed. It was to address the
problem of unemployment in the rural areas, to help the rural masses. There was
a demand at that time saying that it was not enough to bring the National Rural
Employment Guarantee Act or implement it, but that we should strive for urban
employement guarantee schemes too, but we are not addressing those issues. In such
a situation, the Government must come forward to discuss with everybody and seek
innovative ideas to generate employment opportunities for our young people. What
you call ‘Make in India’, ‘Start-up India’, ‘Skill India’, and so on are all a mere

rhetoric. In reality, what is happening? Please tell us that. What is the job generation
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in India? Why is there unrest among the young people? Why are there agitations by
the youth of our county? That is because of unemployment and underemployment.
Underemployment is another serious problem that we are facing. People who are
highly qualified, who are holding B.E., B.Tech., M.Tech. and MBA degrees, don’t
get jobs. Even if they get jobs, they are low paid; they want to grab just any job.
That shows the gravity of the problem that we are facing today. The Government
will have to address this problem. We are weakening the public sector. The public
sector is one sector which really opens the gates for Scheduled Castes, Scheduled
Tribes and OBCs. Public sector undertakings provide some opportunity for them. It
is a part of affirmative action in favour of Scheduled Castes, Scheduled Tribes and
OBCs and other deprived sections. Now you are going in for reckless and massive
disinvestment of public sector undertakings. You are promoting corporate houses. You
are promoting big business houses and, in the name of technology, in the name of
automation and in the name of contract labour system, you are exploiting people.
They are looting the wealth of the country, but what we are witnessing today is
unprecedented inequality. Why should such inequality exist in a country like India?
You find one percent of the population possessing huge wealth of the nation. What
is the definition of ‘private sector’?> We have a definition for ‘public sector’. There
is the Companies Act. If there is 51 per cent Government equity in an undertaking,
it is a public sector undertaking. What is the definition of private sector? I am
asking all the political parties and 1 am asking the Parliament: What is private about
private sector? They take loans from public sector banks; they take land; they take
water; they take electricity at subsidized rates from the Government or free of cost
from the Government. What is private about the private sector? But they will not
follow any non-discriminatory recruitment policy; they will not follow the law of
the land in any case. Why is this happening? That is why I would like to know
whether the Government has political will or political determination to extend the
reservation policy to private sector. It is the need of the hour. The Government
should think on these lines. Why can’t there be reservation in private sector? How
to address the question of unemployment and under-employment and how to protect
the interests of socially discriminated sections in our society? That should be our

approach. ...(Interruptions)... Right to education, all right, is given. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Your time is over. ...(Interruptions)... Your time is

over. ...(Interruptions)...

SHRI D. RAJA: Sir, I can understand. But I am speaking on this issue with
agony. The future of our young people is uncertain and very bleak. How are we

going to build a new India? They talk about new India. To whom does that new



Private Members' [29 December, 2017] Bills 359

India belong? That new India belongs to our young people and their future is
uncertain. The future belongs to youth. Youth is our future. How are we addressing

the young people’s burning problem, that is, unemployment and under-employment?

Here, Government should be very sensitive and the Government should make
some serious efforts. This Bill, in fact, suggests the Government to agree to make
right to employment a fundamental right. This is what we are demanding. The

Government should think over it. Thank you.

MR. DEPUTY CHAIRMAN: Thank you very much. Now, Shri Ram Kumar
Kashyap to speak. ...(Interruptions)...

3t RS IR AR, e AR Fel| Bl W FA alforgl He is on the wheel
chair. 701 A9 Bid fhIT TAT A1 .. (FQHH)..

it AiEwIE el W (MY Y<2): WX, A AfoTgl 39§ H Government Business
¥ forg o139 © 34 €, S gBR g1 @1 W@ § iRl

4 =S Govemnment Business e g2 @ | - =l G i 1A Ao daaa cliat

e 20 e SO pob ol o b W6

MR. DEPUTY CHAIRMAN: I have a problem doing this. ...(Interruptions)...
What do 1 do? ...(Interruptions)..

SHRI NEERAJ SHEKHAR: He has specially come for that. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: What do I do? ...(Interruptions)... No, please.

...(Interruptions)...

There is a serious problem for that. ...(Interruptions)... There is a serious problem.

...(Interruptions)..
SHRI NEERAJ SHEKHAR: He has specially come for this. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No; that can’t be done. ...(Inferruptions)... No,
please. ...(Interruptions)... It is a Private Members’ Business. In the Private Members’

Business, I cannot allow any other Business. ...(Interruptions)...
it RS ¥@R: W, Zero Hour ¥ YW TN Tl ..(FAYH)..

st ITQUTAfd: Zero Hour ¥ 81 Hdhd %, Government Business H 8 b %,

but, now, it cannot be done. ...(Interruptions)...

SHRI JAIRAM RAMESH: All the Members agree for this. ...(Interruptions)...

T Transliteration in Urdu script.
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MR. DEPUTY CHAIRMAN: No, it is not the question of Members. We go
by Rules, not by Members only. ...(Interruptions)... We have to go by Rules.

...(Interruptions)...

SHRI ANANDA BHASKAR RAPOLU: Sir, he is on the wheel chair.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: I do know how it can be done. ...(Interruptions)..
The point is that tomorrow another person will come and demand. ...(Interruptions)...
You are asking me to set a very wrong precedence. ...(Interruptions)... You are asking
me to set a very wrong precedence. ...(Interruptions)... 1 have all sympathy for him;

he is my good friend. He is my good friend. What do I do? ...(Interruptions)...

SHRI JAIRAM RAMESH: When all the Members agree, you can agree.
...(Interruptions)... Precedents are often made under extraordinary circumstances.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: What is the extraordinary circumstance?
...(Interruptions)... What is the extraordinary circumstance? ...(Interruptions)... One
Member chooses his time and comes here. He could have come at 5.00 p.m. He is
my good friend; he is my best friend. I am telling you. S7= 5 oI 3T AIRY oI,
AfeT T anft eyl anft oM & o e @e1? I2 5 991 37T ol

SHRIMATI VIPLOVE THAKUR (Himachal Pradesh): He is on the wheel chair.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: How can I act like that? ...(Interruptions)... I am
the custodian of the Rules also. I have to protect the Rules. See, one Member, my
good friend, chooses his time and comes and asks me to allow him now during the
Private Members’ Business! STl 9 g1 3HT ATRY oAl ...(FQLH). ..

SHRIMATI RENUKA CHOWDHURY (Andhra Pradesh): Will he be allowed

at 5 o’clock?

MR. DEPUTY CHAIRMAN: Definitely. 9/ o Ugall M| ...(&Q@HM)... I 39
AET & WHER §, AP 981 TR §oI8Yl PR Idh] $B UMl g, o § QI d tired &,
|9 a7, ofhd ..(aum™)...

SHRI NEERAJ SHEKHAR: You are right, Sir. It is okay. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: He is my best friend, but still there is a problem

in doing that. Tomorrow, Jairam Rameshji will ask a favour for him.

SHRI JAIRAM RAMESH (Karnataka): Never, Sir.
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MR. DEPUTY CHAIRMAN: What is the guarantee?
SHRI JAIRAM RAMESH: It is an extraordinary circumstance. He can’t...

MR. DEPUTY CHAIRMAN: No, it is not an extraordinary circumstance. He
came in wheelchair. That’s all. That is not extraordinary. So many people are in

wheelchair. That is not extraordinary.

SHRI NEERAJ SHEKHAR: Sir, he was in hospital for the last six months.

...(Interruptions)...
SHRI JAIRAM RAMESH: Please, look at him, Sir. ...(Interruptions)...
SHRI NEERAJ SHEKHAR: It is okay. It is over, Sir.

MR. DEPUTY CHAIRMAN: All right, in that case, Mr. Minister, what do you

say? Do you also agree? I don’t know, I am committing a mistake.

sft foora M 9 9cH ... (aum). ..
SHRI NEERAJ SHEKHAR: Sir, don’t do it. He will come at 5 o’clock.

MR. DEPUTY CHAIRMAN: Okay, you agree on that. §cdX ST, EESESE
g, & al I have my conscience that I am breaking a rule. It is never done.
...(Interruptions)... 3T AT €2 SF ¥, TIAIG| ....(HAYM)... Id 1| It is a
matter of only one hour. U d1| 3R I9d! AT AMMRY, Al IEX SMHR AT el
QY 91eR I HRY, ITH!1 T e Yl ..(@ae)... =R 919 8, SR 9id
ST 3feR Ty TE e L. (eaum)... IR 9 91 vl

AT =TT SR SifmIRar #3t (st AR Ve TEdl): W), Y 9gd A<
fe=lt 91 <@ B

MR. DEPUTY CHAIRMAN: Now, Shri Ram Kumar Kashyap, not present.

Shrimati Chhaya Verma. You have only five minutes.

SRl B gl (BRINTG): SUNHIURT Heled, H fure St & 59 wewyul faor
P GHAT FRA! g AR I g¥AE ol g b 9 RISIRI & {51 sres1 [{d
Y, RN <9 & RISWRI &1 f2d gl

R P TRPB d89 qell 4 WHR g9 A U8 a1 HIS @l Bl ASHIR <
B 919 Fel off 3R a9 2022 TH T FRIS IR GRIT T BT WK BT e
ol WRBR B HYAT MR HRAT § ARY 3R Bl 08 FIwR, 2016 &b qI5 (ol &5 Bl
SERAT B9 TS| 39PT Aibs] GRGR & IR T8l 8, dfbd SHeR gd1 38 © b
Aleddl @R STt & BROT 15 F 20 oG ANl &I ISR B9 =1 et 8l
ST & d1e (ol &3 & HHaATRAT B Gl 3R 98 g 81 WRBR B Td Al
P BRI TWHRI 1B Fe a1 eifsy, ot & o SieRal dRT $F 91, dHaR
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[sfwreht BT 9Hi )
39 SO # ol 1 ol iR WRaR & @ AIGRAT BT b Bl AW F AN A
YT B gU W 9 IRISTIR & SR 'R # 989 & forg arem 81 Y gl

HBIGY, H Udh I&T8RVl gaMT Al 6 15 RidwR &l IuRiil & g 64 Usi &
ol & ol 23,00,000 W 3mded fhar, aF S99 255 W.ua Sl aral AT o1 &9
S ¥ AN o Fdhd & B AN S H AR B w1 RART 82 SR B /G d1ed
[qreft I HAW B GBS © I8 Al H qaE I {6 BHIe AR AR B
B H 18 TRAC SHUAS! BIe Y&l gl MY AR dR% 39 a¥g ¥ Ad <Ry, Fifh
A U 50 YH &1 AGIGRI b HOIGR! YA H 18 WRIC SIGAC! BICK BI ST &l
2l Ue o #9 forewaRd S & qeT fb a1 qoigRl &1 Foigdl ¥ 9l Siuge! o 8,
a1 = g3 99 {6 VAT pig wragr T8l 81 HY 59 9 @l fed gur vy )
grert gY A TSR § 3R Wed 7 goM & BRI 98 HET SOl T8l off AT, Afesd
3ot foere oft & fdel & BRU § g geT wed H 9 R gl SAR <« b SRISNRI
B 98 981 GHIY B AR TP WY UP YHR A A 8l 8T ol 9o i1, Reba
e ok fRtee sfear Sit ot 9 g FioaT & bes a1 991 @ 8, S9d!
T AAEG A1 91 < T, AT SIS A1 = L 8 W@ 7, % AR A8l A
8T Bl Yofd anifed 3R asclens dAfcfhee OR® Hsdhl W ISHIR & g &R,
USyE F T 9187 € 3R S9H W hsdl T IAHSAT Bl AR HSH SOV 8, P
BEl BIS GaTs T B & 71 Xd i gl Bl ISR I W FA A fear
Bl el F3 off erft It 99 ¥, ot aft FEf €1 YeId #2000 Ug enifedl & @rel g,
dfpd g8f W emifed By gu gperal sifal § & o &I WY Aok T8l e <@ T
o ff 59 291 § RISMIR 8, S IoR 81 i 81 81 39 I H#3rery
DI HeH el ST Y&l Tl 3ol &% Il H AT @l 91 Bl 81 919 SRISFRI &
U ISR @) 919 At B, 1 SfFsd Wil 8ldl ¥, <ifee 3iersT USRI &l
FEl PO T8 ATl &1 I8 UP AT AT dalell 91d 81 &l 21 Tgrad S AR
S SIS & gedl I BIANTTG H &1 Aiel | SRISHIRT 91 78 e 2

AEIGY, IRISTIRI A JAHae I9dl &1 AR Q¥ & RISMR Jal Tad Had
I3M Bl FOGR B, Rifd Ip! SR 8l fHefdil ot S d1 Fldt A <&t
T, @refl 34 Afqar wdi 81 <8 81 59 $Is g Rad 81 8, I S9H URATMC Alh
S AR, AfhT SRR AfdeT Wl dxelt 8, 9 o ff ug &1, & U § Afaer ot
Bl 8l 39 ORE SRISTIRI & 1Y, Yg-fory SRISTIRT & A1 Raerars 81 8T ¥ 3R
Jfaer & 99 R 9 U461 § S99 SI1eT 9 Sarel o o Siar ®1 9 dfaer 9ol #
fagiferal ik @5 @l @ 9ial 8kt & @R SRISHRT &1 29T 81T 81 I8 SRISHRY
P I DI I B8] STET Pel FHAN! FfdeT IR BRI €, 98 SRISTRI Bl WIS
B fy M W) R fear S @Ry iR a8 &M Uh 9Ag-HHFT & d8d g
Y| RISFRT & -3¢ & A g &1 Raearars T8l g1 a1l o9 {5 o g
d BIg AR RESRR BIAT &, A 89 Rad g W Ul W@Ig gt d- ol St
off, oifer amoTael VAT B Wt TE B BT Tl W H qe-fory RISMRT @t wier @
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B & g, S Aradr B gV H IRER) et T8 0T 72 €, Rifh I AR Ab)
U B S T B T GHI-AET BT 8, S UR PR G B &l R GRPR YAl
R RN, I d8d TRGRI Ads! UM d S B FGHI-AHT T 8, 98 FHT
Bl 91U, NN SRISAIR Afdd &1 IRIdT I9d] S8 & G9I-9HT & BRI [T
T 8?7 BRI AIBY U B SH B IE FHI-AHT UGN Bds T8l 8= eyl
3T Fe- & HIEgH 9 X H17 © fb IRAR SRISRT & A H 91 U8 B
3R 39 fAgaes & #1egq & S HeNg &) 919 $el T8 §, SW Al ST T8I Tg

JfIeid wgH ISTT WU

1. fIPpNT AT (FERTS): SUHMfd Sff, sffFvae #wwR fAwre Sft 7 < faggs
Uyt fpar 2, 99 W ¥ v R @ 9 §) 59 99 § S Ue Aifde &
T P81 & 5 RISMRT B RIS R 97 el SR-%0R 9 <9 § d1 I8 98!
B9 SRISHIRT 94X @ X8 §, 98 S AU qaa 8NN AT BH SP! WA IQI4?
DE BH DI AP 1 el QST AT S UG Al TS g6 AR gaT qv,
ST M B & oIy IR &7 8, RISFIRE 91 9 & 916 FIT 98 B B & oy
[eH T2 B9 U8 AT W gBAl A1l g9 Nl © b S99 §H SAP! ORI
U, S UH Soft 79 I el Yo AT o9 99 9¢ &1 U <<t & o 98 a8 0
<T@ T 6 SH®T GgUANT B 3|1 T A1 A8 8l @ ©, dfbd I8 Sl 9= 18 A
B T F IR &, d TP, RRE, IRIT @1 3R A S Fahd 2, o d8RT iR
¢ AP 21 AT F31 o1 & b 89 S ff W Y, RISFIRI W< B8 B &H
St 41 S 91Ed €, 981 U1 89 $% UH use W AN, Al Id! AEHAT <
3 10d1/12dT UT AT EONFRIR, T degree holders @1 < & b Afcfhde frem
F 919 job et & =12y, AfeT I I T fF education 9% forg T &, afew
education SHfelY & f BRI thinking, BRI WIE, U8 8 HY P ol 399 84 I¥
v ¥ IR H IFHRY e

AR, AR AR A U IS}V far {6 S vgr-forr W€ 7, 98 HAT g,
ARY BRP PAN & AR b SONTIR $B A 8| HAI bl i 84 59 T H
oSl [T ARy b SN ger-forar w81 8, S99 Udh $Ivey foram 8, omue 98 ad
P I forar 81, feT IUP UNT Uph BIvicd B, S 99 Ue-fore smed) & gy
BIs Hl B T8I §, I§ 980 Io! HH gl H U1 ISTERV I ARMN DI B
IR H B U W AE Al °1 Ugell IR Al AR 7 Hieed fAen & forg
G AT HATTT AR fHAT & 3R 98 95 SNl 81 H BIeed & IR H Fa §
fo § Udh eye specialist _ir, SIGTAY _irl Final year # M.S. § AT examination gaAT, theory
examination g31T, practical # viva-voce gall, ﬂ’s‘»ﬂ# Rt PEINEI 3R ‘jﬁ{ ST fea e,
I Master of Surgery firefl, o B 7 3 surgery &1 <wl, AT 3T Master
of Surgeon &) fSI T < 3@ H Iy GFUWW, ar ?hﬁ?;' ﬁ?ﬁ@ operation el CECINUIA
WfdT g3 government job e A<l 21 IE Sl B & b Ry foilt &1 & A
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[s1. fqera #eTH ]
e Gl B, VAT 1 21 SUB A1 P, DI 9gd STl §l 39 BRI W
SIR A AR 7 A1 7, g9foy § I g=ydre <1 9mEdr gl

T U8 Al9d € {6 TR I8 RIS 7, Afd el I8 SRISMRI &A 8 T8l
T IIARI SIIGT 3TST I8N, §H ANl HI Ig Iar @red & fob 10di/12df ag g
% 91 |l FIA™T B Wbl gl gal Mf¥d RISFIRT 8, & V4T dleld &, olfdh] e
& g ff 9 ity 6w o & g Sieal fid waar §; afs @ 3@
1M2Y, T FT 8H 98 P Sleal A Fhal g2 e, I§ P 81 g1 ATl |
i 31 1 <1 21 I§ PRl < H Sl BRI AR AT T, 98 I gHE!
gl ST 'National Skill Development Mission' ¥, W& #2t ®IvTey faarg AroHT Bl
sﬂﬁ? AT 'National Policy for Skill Development and Entrepreneurship’ %, ‘Rural India
Skil' &, IE 98 SN ©l 6 39 WRAR I Y6 (AT B g A1 § 6 By
AP B & 91 AN G IqAR YH R G ol 89 ded © (b S e b
e ¥ dM e TRy, dfed el &1 Adae b wm e, a1 78 7, 98 g9
B JTAR Yo HY| TAIY IFBT IR I71 9gd oad! 21 39 M H 39 IR
HTSRIER, S FHST Fhdl 8, 3¢ ATl acupressure, paramedicals, 3+ AT skills
2 3R T Wl TR skills @ s ARI AISHN Bl 8H $THI oW I dd Ugdrl 2
AR &H 'Skill India’, AT SFEAT AT B S WeE HH St A Fal B by Fad™
PRAT AT 8, I 98 FIAR B, 8 IR T8 Alb] B JAR FT X2 S Ga DI
dRISIR $El &, 98 TG Y& PRSP AR Al bl b & Febll 8l ...(T9T Bl
Hel)... TG 3Tl el Aol A gl

MR. DEPUTY CHAIRMAN: Please conclude.

31, fIwr HET: 396 d8d W A9 YH I b ol A e daar gl
AN S $HGT BRIST ST gl 8% IR AleS] AFF & 9 84 Jaard AT Bl
g@ﬁ%mzﬁiﬁmﬁl@ﬁ'&artup India'zﬁfqﬂwglﬂ?{ww
T 5 afs &9 95 w9 9=a €, @ 89 'Skill India' BT M ge &R ot off & <rar
%,WEIF‘{internshiptypeﬂﬁﬁ%@mﬁf@ﬁ%ﬁ@lﬁﬁwﬁwwiﬁ
T D! RIGR 9 91 &, AEANIS G91 B BT B B Idhd &l I8 U
I fow w4 Bl

SAIY 31 ST & b dRISHIRT Wil @RI I, Jadbi Bl TARTE BT & (ol BT
S 9 @RI, UM, da1gp, RRe, TR afe | S, iifs a8 easy money B SHfg
F 9@l T TRE W fRg axar § &R 991 o ® 5 98 o e R g=are|

ot SguTafa: i RS 9wR| RS ST, U gt & U <IgH qel 991 ®, 319
R g fise § orot a1a FHT BT
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sft RS IR (TR UK WX, H Y AT SN IR S BT MR AT Bl
el § P BM & AMGR' & Fdg § d wgde AR 9 a¢ 8 R 396 forg |
§TP] WA HRAT g Mo BAR I & ol i §ad I AR T, T8 unemployment
Pl Bl SRISHIR AT B =T 39 <9 H 8% AT 9l off Y8l gl I8 9T 37+
et FAT H R fAamra SU o oift, s9@ smieT g9 9t &1 §, 918 9 $9 IR%
P ACW Bl I I R® b G il I§ GHNT 9gd AP WIBR B S @] B
S A AT H U &3 H ST g, A1 ol § b g8f Foar ge-forg BR RIS
g9 8 &1 I0] I ot {6 519 89 ve-for@ o, 1 o gRaR &1 T, dfe
7 o3 Sed g, R Y 937 Bl B 81 e =

HEIGY, Hy Al B9 AN & YN 3Md ©l H U] I drear g, W U
B.Tech fY gV q=al &I &H A HH 200-300 Tfterner vt €, oo g dIg At
Tl 81 $B gedi 7 MBA 5T 8, S RISFIR E1 § 3! Ush ISRV <1 aredl gl
. (FAI).... TR, T H ITP! AYS UTF WS §2 ITh! H B8l TR H4Y? ...(FAYH)...
$6 Q7 Ugel IR URT Wb RUT H b BT ATde fFTaher o1, STgt 400 I Rawd
J, I9F oIy 26 A AFN A Yfterde &1, f599 4 $® @ Ph.D f6Y g 9 &R
$B AN 7 CA AT 11 g8l Class IV & oY S a4t Fipell off, 96 forg 1 24
A AN A Uit & aRISTIRY @ WERIT ST ga TR 81 gl § SR 'R
AT FA St sEd! woe #H I9T WE E

TS I 3R B #area § Iow w3 (o e SeEd): § ASa
T8l PR BT gl ...(FGHH). .

#it RS AR ARG HA SN, I§ 98 TUR AASA 2, NI GeI dle gl
...(TIH).... MY 1§ H Y, B IIsT Aol § el ol a1eql I8 <2 & Ao
BT AT | ...(FAHH)... MY F7A1 ... (GEM)....

MR. DEPUTY CHAIRMAN: Mr. Minister, please don’t interrupt. ...(Interruptions)...

st YMST 3MSTael: R 3MMUP URT UH AINaE 8, dl SHdT 3T R URT A9
QR ..(aem). ..

SHRI NEERAJ SHEKHAR: Sir, I am not yielding. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: He is not yielding. ...(Interruptions)... 39 Sf3y,
7 fies T B I €, MY AU ...(Haum)...

3t ISR IoTEd : § AP &l PR &l gl ... (FAYH). .

sft Sygumafa: @31 S, oMY dfSUL..(=aY™)... Mr. Minister, please do not

interrupt. ...(Interruptions)...

ot RS IR 9 FEAR YU HA S 79T Ahed UF @] AT, SGH bal
7 o7 fF T BRIe ABRAT < SN, AfhT ST 89 NI Bl Ig el o T § fb
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[ TRT ¥eR]

B9 AN A I8 AIS & daT o7 {6 eyt < S, g9 T df 91t & oAl By T
g1 <1 A8 ©, ANl d AP < Abl H $9 JHel dlell WRBR I I§ ST d1adl
g5 A A 39 99 3 W ;& TE wRa? ik e @ 76 9ad 9, O =R 98
® Fer 5 Q1 e AHRIT 2 3/ F AT FE 3@ 5 W g At @y v
T =R € dIf I AT A § |H| I8 89 8 AT g <8 81 99 W 3y
IBT Sl &, Al 8 IR IFBT b I1 a9 AT S 8, U I AR AT ST B

HEIGY, NS $9 A BT Aloa A6 B W8T § 6 g1 A & 9%l 98 w6
R TEl B, Sid g8 AlSIad A$dhl IR IR MY g8 Al A FG, 39 9T b
|l AR J T8 U QO fF ST AN T B9 Ui 7 Aiorard 3fel Wl ¥ AN
BT B, Rifdh Wt § ITD! BIs oW @5 781 < 8T gl 98 Y Ai-919 &l f&71-371a
<Edr 8§ 6 I aRem aRd €, IS9P Frac(E SAD! U AN db W el et gl
SNfTY fHAr @1 de1 oot Wl 7 BRP FAIB el 8l g8 Usdl-foaedr 8, gDl
97 IB! UeTs W U1 W BT 8, offhT Sqa! Atds F81 e areill 3mst Aisrar
PY S THRT ®, B AN Bl S <] d1feV, oif 39 IRBR Bl Bls I TIT
firer S ©1 89 N Bl ArSTdl & flU B BRAT 91Ry, SHbl oxgdT aneul

TEIGY, TAY B8l Sl § % BIvTe 9@ & Sfiia g anscleng ¥o fhy MY 2
ft R AR A 91 @ O o gIseR wEl e 82 § SRR 0 AT gl
g & arfl I fham plerel [AP™T & s G g &7 I b AT MY 82 ITh!
fpa HreRar el €2 w931 S AR 39 |qd1ell &I Saig 9a7 S| 3T BEd ©
5 &1 3@ Qe Aol w7 flt B 1t IF BIs Alesl el §2 oS 3FR 1Y
SRR G S, 1 fbd € grgaR el gA ¥ 8l IR D! AT a1 H 9 <ar
gl aferar 9, gafgd a1 qafk & I | S9R AoEE I8 A 8 iR 1 R @
21 TS STHXd 39 919 b1 © fb Tal § S0 ISR ST BRI SV 396 aR
H q1d B Y, dfb 8T ad $ 3R B Bl 81 HUT BIs Alder Fees urg fhar
ST Y81 8, B dis fhar S &1 8, offhd WRBR B % A Right to Employment &
IR ¥ orft b dis fA9Ts I 8T mT 87 ARGy, U el § b gAR el
DI bRl el AT < BT AISTIH 39 & IP g AT § b g8 U+ BR DI FeAM
% forg ora 3T 99 @ Bl ...(HAUM)... 98 HIorad Y 37 99 &l ¥, Alfd I8
3T IRAN BT Tl Tb| 3T fhar gaferw WY srcs - 8T & {5 SS9 st
ST & HUR Holl dbR AR JUH TdexX hl JIDBY U g Dl YSIAT, oAfhd 9
I SR T2 et Y81 81 ST AiSa Rl STcHET BN Y8l §, iy fh gar
I Al T8I et <81 1 orc: § =redr § 6 39 v &l WReR SRT & 4 99
3R S el IR A9 e oV €, S9 WX fIaR o 3R |l § df 3 i
St AT 6 R 9 98 < 6 39 W 3 Bhael 81 WY 3R efeT 9 W’ aifeT
Bl 3R T far 9v % g9@1 @1 aRom 27 I 39 9eH H I8 W & 9 &
JMRIR TRHR T ATE 81 H TI T Hol [ ...(aem)...
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MR. DEPUTY CHAIRMAN: Okay, that is all. ...(Time Bell rings)... Okay, please.

...(Interruptions)...

3t RS IR AT SUFHART HEIed, § MUBT AR R HRAT Al g
6 AR Ut &1 99y T8 o1, R A e g9 dle & fou g9y faam § smuen
MR & PRI gY, AU 3R A I8 STHR HEAl d8d] § (b PR 59 TR ™R
AT BRI

MR. DEPUTY CHAIRMAN: Is Shri Ramkumar Verma speaking? Are you
speaking?

SHRI RAMKUMAR VERMA: Yes, Sir.

MR. DEPUTY CHAIRMAN: Okay, take only five minutes because the time is

over.

3l IAFAR T RISRAT): AR ISUFAIRT Sfl, H ! g=ydre <dl § fd
3O g1 39 AE@yUl R R 9l &1 fawR feun § el & WY gAR S Rad
AR, 47 fawrsR gre e St @1 9 g=dre <dr § 6 S8 ursde f[dd & Aream
H T b RISR el & IR H < Jad @1 81 § F9ear g & =6 a9 &
BAR AT 3R gasil & gufa<e vgr w31, 59 A 59 <2 H§ ygE #3A b /Y
# My, 3@ o= # 9 e gy 21 e 9ed 3 98 FE 6 RIS SR
a1 91 {59 TR ¥ TS RIfAfeRl # i< 81 81 ©, fddbdle & IR% 98
8T ¥ 3R IruxTelt vafrat S6H o1 I Bl U8 U IR & Fhdl 8, dfdh gdd Uy
3R A BRI €| H I8 B8 Fhdl g b RISHRT & HRYN Jarsii H (iead vy § &l
F ®Bl RN 81 IB I8 W Scoi® a1 6 <9 @1 70 99 @ Aorel & aig
3MST S & AT a9 § HIMe HU A RISMR ydhe 8 T T iR 39t e 78
8l <@ 7, 399 Wl 9T Bl

HEIGd, <% Pl 3fTSTE §Y 70 a9 Bl b &l WRA BT AL 26 SaR, 1950 Bl
R g1 3R I AR gU W WA 67 @Y B U §, Wb WRA P SRISFRT §3
T8l g3 WRA & WA I e ARl 3 R e ok R dE 9 9,
I @R A1 8 6 IRT F ARG B 9gd Gra-|EsT SR AT T A1 S
IBIM BR UBe] Pl QAT fBar g1 Al 89 $USP Preamble dI <&, A IFH ARY
ol FARINTT 81 Sl 81 89 R AU & fORga s dRA P SMawadhdl el
21 I9H Wl I8 Sooid fhar AT o f WRA Ua IYEHuS A <9 1 81, fdh
Aifets AP RT BT Y I?N*GIM ¥ Tl T Rl Q9 right to equality, opportunity,
JHEIRTS FHT, 3N warar, QAfere o e efte 3 qam grml

HEIgY, f9IE A’d 7 I8 S} IR fF 39 RN F SR B Wl 3T
B, T 97 BRI & IUF B8F P IR H W 9 FAK b Y PR T S99 gY &
e 77 o1 A1 2, saferg § I8 Hem 6 70 99 @I Sreiel & 99 R WRd &
Jfaae § 59 &9 Hifed IfeRI @ 910 Rd 8, 1 d URdT & GfAuE & nfeha
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[ PR T ]

12 ¥ PR 35 T@ ¥ Y Y B I B9 DU B 91 B 7, Al AY W, IF g
& YBIdel 3T 465 3MMChd 81 TY Tl U8el $UD 22 WS I 3R A IHP 24-25 TS
gl 12 gferai 81 18 ¥ 8k Ue 9y e 99 g ¥l S9W IfY &9 I, o uid
b 9ga AR spfede Wil & foy 9t gU €1 S ol TR 9 @ifsT €, Rd IR |
3l AR S1. TS 3R U AFIT G171 WY a1d el fb srgfaa Sf, srggfad
SO MR SR & <t onft oft =g & wrTer s gv 81§ 97 Fe argm
5 Mg w9 | o RISERE 71 gawrit &1 FRIET &= @ 81 dAfdT SRRy &1
PR IE T © 6 &H qomicad aifcal 7 A1 iR debreli IReR 1 WY 1950 & 91,
A A BN & 919, S WIfasid &Y, I ISR ART $B A, P v I8
off fh &9 ITP! Fel 1 A fhaTi=aa el 5id 26 FaR, 1949 DI chief architect of
the Constitution, Dr. B.R. Ambedkar JTgd o |fAgM &1 Yqa fHar o, ...(@9T B
... 1 S 9 99Y I8 Pel o1 B AfRwE e 8, g1 T8 B L (T @
... $Ue 39 W) ol ¥ & sUdT Seiiieyd foa ave | gl

MR. DEPUTY CHAIRMAN: Please conclude.

3t YAPAR qI: 3R SHBT AH! TRE A e 8, A1 [fvad & & I8
<fAeT HETI® BT S¥ Sl HIRTT o, 98 <¥ & fhami & forg, gansii & forg,
Afgaell & fog, goul & fog on, i s gU 9, S fofg o1l 37l § 39 /iR 1)
31 7 B8 B Y8 B [P U Ared, Ao Ig [ g fhar 81 e & fog,
garalt & g amue) S Wde 7, 9gd dfedr B

sft RS IR IAHR & T B ...(FIUM).... JWHR TR 10 HRY ... (FGLH). ..
3t IMPAR Tl AHER B A1 919 B TS B LT B ..

MR. DEPUTY CHAIRMAN: Okay. Now, please conclude. ...(Interruptions)...

# IMHAR Tl H I§ B P A 4RI WPR & ....(FAUM).... TS, Aol
offel GfIgl ...(aU)... TISH 9gd B Tl ...(FauT)...

H ST Pl AR B I8 [l € B IS WRA WPR T 3R AR ARBR
B g B dlel T HA ARG A&l S 7, 39 Q¥ P garil & forg, e
65 Ui Jar @i &, S PR § o1 L @t 6.

MR. DEPUTY CHAIRMAN: Okay. ...(Interruptions)... All right. ...(Interruptions)...

ot IAFAR gt H I8 PR B SR Ped ¢ & YR Sf, Senfi—s
S-G9 JABISC B AT ITe] DI TS, Al 29 BRIS ANl IAH

MR. DEPUTY CHAIRMAN: All right. ...(Interruptions)...

3 IMPAR FAI: IqDBT BrIal feaer far
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MR. DEPUTY CHAIRMAN: Okay. Now, please conclude. ...(/Interruptions)...

ot IMPIR T R, U Ac) 99 P e § H ol 9 @ BRI
FRIS] AT o9 fSRica & AT J— F90 Sl &HA, S gaurd & =T o), 396
IR § wEar g 6 96 g1 S fRY S aTel, unproductivity & w9 H 9, fesd
AT N A6l St & 99 3R R SRGR & TR 9, IS I & A9 |
3R fefored wream 4 S 41 99 #oigr &1 el J&8T &, 0l ScIesdhdl 9¢ &1 §, 98
e BT & =R o T ¢ R SHRgaeR e |1 81 1 § Fgar § f& =9 a8
HRA TRBR B &1 AT 81, Te-3T Il 81, FIS-3 AT & ...(hIEH). ..
foat & forg .. (cagm)...

MR. DEPUTY CHAIRMAN: Now, please conclude. ...(Interruptions)... Hon.

Minister ...(Interruptions)...

#t IMPGAR At AR fHaE PN W) ¥ w=d 21 frami & fag St A
FA IE T L.L(FAIF)... ST O Y W) USe €, ...(@au™)... ST6 9@ BH
BRM ..(9HT @ =), gars|

MR. DEPUTY CHAIRMAN: Okay. Now, please conclude. ...(Interruptions)...

Hon. Minister can reply now. ...(Interruptions)... Hon. Minister can speak now.

o

39 3R ISR AT & T W3 (S FAY AR TER): A1 STFHTf
ST, § SP AeH | SeRuNy wivig & faemR gare e St @1 9gd g@eEEn
ST TR § f S

2 faemR gwre fwre: Sugyraft S, g9 ool gt @i 1l wed Qi)
..(FAI)... {9 1 i1 |1 B el A1 L (IaET). ..

it Suwrmafa: <TEl, udT Reels s9% 918 81 ... (A, Riifd DT 14t
g fl GI T SR 3@ N R mus! 1 8l ...(Haum™). ..

2 AN AR TER: FEe, § o 9rs, Al favmR g9 e S @1 s
Td & foau W 9g9-9gd g9aIg <1 AR & ISTH W B VS Aedql GHRT B
AR Fed BT R I B ST BT & 3MHNT fhar 81 IRdd H 39 9T < B
JMATTHT & fh AR & 31w Srqex el 8k <l &l JoR e

BH 391 ®8 ddhd o b U 3 I q, 99 I AR WNPR 375 8, 39 foom #
ST S I & & AR & 7, O 4 o an § 5 R dvE 9 ey enfae 167
B AT B BT IR R IR T— 3N BAR 10 3T AT Al o g9 ded
H 37Ol ATl X&) §1 HY FEa! ardl Bl gR TRIRAT P A1 GABR, SHH Sl PB PR
Pl g, IS9P BT A T 6A1 & 6 89 oo A9 & weem & a1 PR A B

qaaE § Afder |4 R1ge ¢ 9% Ue Hifeld PR T8l gl gidife |fag &
Nfafrere aa #, fecapd 39 AR Afeha 41 § T WRPR BT ARG B © b
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[#1 IdIY PHR TER]

WHR AT Aifear s910, 9 396 I9d ARTRGT Bl SNaqamaq &1 i TR
et BTaifes NfAfFEered T enforceable Tl 8, TR 399 ARGR &I SAESa] AR
R &9 781 Bl 8, VAT 89 9Fsd & IR 89 99 o=l & f29e 3 &M v
32 B ®s A A& T 3 &, 3 Fde & & U1 399G <9 H 91 9d
B B, 99 dad # Sl &I =ad @t B, S e § H A1 B8 Fhdl g (b PR
R f2aE 9 & &R @ 8, 9 IR 9 39 gR-gR FHST H 37 Wl 7 IR IAD
e 31 89 P PR I8 B § AST PI I8 I T8 § (b GHM H ARBR T I
& IEZE e & Y &5 THR & A 9O QU gU 8 &R 39 |99 TREd
IR ¥ SF ¥ oSS iRt gl I /W aun ISR g & fo U@
IARE BT B B B & R I8 qaa! fe@s @ < @1 21 anft &R ua |t 9
B 9 b fefrea sfean, wre-am sfean, Ws-om sfear onfe W aieq &, 99
SRR &1 goid 81 8T §l 39$ ARTRad A &3l § d8av e pfaciac! JaM
B DI = # 98T ISl A I P 3fER AsHI BT W ST 98 BT gl 39 HeH |
Y IR Bfee 7 YT 7 ARG RIS & A9 F T 83 BOIR fhallHer dsd
& R &1 o forar B1 39 onfde dicares 9 5 a8 § T 32 RIS A SO
PT GO 81 Y81 © AR TS A dTe ¥ Prifacide] HI a1d 81 I QIR Hrfaeiac
P 91T B, B T H BH O TSR ¥ BT B I8 8, <9 Bl 39 B3I F M do™
P B PR T © 6 2 A e Tffafri 9¢ R ISR s9S A1 ST gan
U HEqqul had Bl

eIy, 39 JIfARTT H Fed BT &I WRAR B WRISTR B JIoTRIT B 3R
BT ST A8 gl TG 1 GaT Ao & R § U1 wwsral g 6w & 9
ey & ot g9 oo €, O & 9% U 9gd € eRs aRom fierd § &R am
IPT THGRT T &l HB8IST, 39 IOl & d8d 2015-16 § 1 ARG 22 R HRIS
JUY P TRIC & GHIEel 1 ARG 32 BOR BRIS YUY Pl K0T rafcd fHar & gax
Y I 2016-17 H ST 1 ARG 80 BOIR RIS YUY T K0T rdfed fear war, S
TRAC | Pl AP o7 59 g9 W) 3 db I 1 ARG BRIS YU I AB BT
AN {39 fpsil TREY AT collateral security F BIC-BIc SAHAT $ far T 3@ I@
SO THIF & AT T 4 oRg BRIS BV Bl K0T ATg Al ofRg dels o 3iferd
Qrdl # faar T 31 g't § I% a9 F 9 Ao & dsd Ay Sl @
BT BT b 1T 1.67 AT BRIS BIU Ih 2.690 BIIs Widl §H QT Y| 39 Wi A
fhaT JISHIR 1 YOI G2 S 8H 9 AT H Y, T9 BARI SFGRI H 31T
f5 AESI # 10 3R WIS &S § 20 A SR BT RPrs § 89 I@T &, 9P 1 Bl
RS T2l g1 9 3d Jar FRT A THDI WSl B Bl $El 7 (& (d Fel AR,
ST 31 BAR U Wil e I2 A, I 92T 89 Al & M 3MY| G o © 6 59
Hdg H S[A-JelTs TP TP RUIC AR 919 3G Sq SA-9l1s, 2018 96 Ig RS
3 ST, 99 B9 WeA Bl B IdM DI RART 7 BH
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HEred, § g W qaMT 9l § b AR AT T 2015 H T BRI U
[T B Al YHad Bl 2, NP AT PRIG-BRIG 4 BRIS SAid AIhe Moex gU ©
3R ST 14.5 ORI 3R] WY ISR U 21 59 IR R R o o
T gut H 920 W19 B W MY 3R 679 Employment Exchanges &1t 3masad
et S & 6 oy 39 e & & &, RNEal NCS Wi 9 9t ST Tl 89
AN T 100 & MU Aied BRIX HASH BT W MY a9 &1 B [Tl
AR, ¥ IR BM fUed d9-dre 39 a6l § ge g

MR. DEPUTY CHAIRMAN: Mr. Minister, we have to dispose this of before
5 p.m. Therefore, you cannot take more time. There is the reply and, then, if it

goes for voting, it would need time.

2 AN PAR TER: /7 {6 g @ Sed € 6 ger 96 59 SR fhae
RIAT R T2 T SR, 2016 W "W HA ISFIR AR A" S Y/ &
QR & gRT &I T 3R 39& AaTa el by M aTel ¢ wHarRal & forg aRfe
?ﬁ?ﬂﬁ%%ﬂemployermﬁqﬁfﬁmﬁwﬁéc He cjngflsq\%lﬂ, S P 12 W
T, SOH 8.33 TRVC ThIH & d8d IRPR d81 BY Y&l &l Apparel and garment &5
H Y AR Bl ARY 12 TRIC BT AR WWBR b GRT 989 B ST I8 81 39 AISH &
TqEd 3d TP | 13 ARG Y HHAIRAT B AT fhar 1 gt gl

HEIGY, ISR & I[TRT BT Hel-Hal MMba &3 & forg o auf & ==t g
B! Bl ST Belaed 3R NeR B BT adidl i g1 Wifdee He 3l gawel, Siar § anft
%E BT A f5 20 | AfF BT ST FolwR B UK B, SN HH HT el &1 U B
gﬁaﬁw&nﬁ?ﬂ%,wﬁmﬁwm%ﬁaﬁrdata available S8l € Labour Bureau
ft 10 & 9 AfRTAT BT data collect &I B UT &1 &1 YT &9 Tal b &, afcw
U Bl FaRAT W gH I AR A1 el €1 § g8 ff gqmr =g & data collection
H 3 W& IR HT AR A Fe+ forar ® iR HfY ST & Vice-Chairman @t
egerar H ST Task Force T WIS HATS &I 9 a1 & oy aifdgpa fhar @
f5 I 10 ¥ B AN BT ASHIR S Tl AR B 9 7 Tl FAT H g98 efAe
H, difh et AT 89 S & A= 31 9| 39F IifaRad 89N HATT J Labour
Bureau ERT JIR fHU S el AISTHIR-SRISTHRT I Jdfd 99} sfidbst d 10 T HH
QNI BT employ HRT dTel ATl BT A WA B BT IIRAT YH DI 81 ST
3 A8 W B 39 S IR B o

H e BT LM IMMHT BRI AT b T S 72l UM 8 AR gRI
HPHd gRIRT 3R Iqh Holdwy Giid mandays & THIRAT BT &9 AT &1 9
A H g9 2014-15 H 32,477 HRIS U DI GARIRT oY, ST a9 2016-17 H 9GHY 48,387
FRIS BT &1 TS Tl 395 Hheadwd JRTd mandays, i U8l 16,576 ad faad o,
J 3G B 23,576 A fead &1 Y B ...(qAu). ..
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St SYUTIFY : 3R MU §9 fdeT BT 3T dispose of AT B Al IR BT SATGT
@91 A DINY .. (TG .

3t WA PR TER : § R 5 e iR ol L. (@@um)... 1 will take only

five minutes, Sir.

sft STMUMfY ¢ Otherwise I8 ot carry over BRI ...("9YT ). ﬂ?{ problem
& Bl ...("AYT)... I am asking you a question. I have no problem.

# GAY AR TER: § ¥ B g1 dredl g b 7R H A gERIm
...(STALT)....

MR. DEPUTY CHAIRMAN: Because at 5.00 p.m., the time is over. Beyond
that, we cannot wait. ..(TdYT)..

2 GAN FAR AR : § G A1 AR DI eGRT HRAT TRl § (b AR
RISHIR Joid & IRT 9gd T 2 3R X1 FdeT=iierl & A1 89 fegwe § &M
PR T T, AP < Bl e frel 3R g8 <2 g 3 el faen # o 9g) 99 s
A I8 &l W IAE T 6 A gew, o e gae e St 5 S "yl
g eIR 9FE @1, AR 39 vy 4 g8 @RE ¥ 9ad, woeria ik &Gk 2
9 WBR & AR AU 7 badd <2 H 3T J 3R GRIETell dAdbR A1 <2 |
Al B ISR & IR fred, Ig g9 fiar @1 arq 2l

§ 31 9 e gY, I8 B B 59 e § A 9ew g9 Sl g <,
§ S WeR Sl H R ¥ R & fGereR ware e 4 g $Ral g 6 s
U S UG Bl A9 of of AR I §H S GG S, B9 SHd IR AN g
P BN 59 TRl b AT G A ASRAT BT 9gd-9gd gIaIg|

MR. DEPUTY CHAIRMAN: Mr. Jairam Ramesh, do you want a clarification?
SHRI JAIRAM RAMESH: Yes, Sir. I want a clarification.
MR. DEPUTY CHAIRMAN: What is your clarification?

SHRI JAIRAM RAMESH: Sir, the Bill is very, very important, very significant.
But, I just seek a clarification from you. Sir, if you look at the Financial Memorandum
of this Bill, it says, “A recurring expenditure of I 5,000 crores per annum, and a
non-recurring expenditure of ¥ 1,000 crores per annum.” So, the money is going to
be spent. On the 5th of August, 2016, voting on a Private Members' Bill presented
by my colleague, Dr. K.V.P. Ramachandra Rao, was prevented on the grounds that
that was a Money Bill. There was no expenditure. But, it was classified as a Money
Bill, and it was not taken up. So, this Bill says, “¥ 5,000 crores per year, and
onetime expenditure of I 1,000 crores per year.” It is a classic Money Bill. So, 1
seek clarity from you. How did Dr. K.V.P. Ramachandra Rao's Bill get classified as
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a Money Bill, and this Bill is not a Money Bill, when money is mentioned in the

Bill? 1T want to ask this thing from you, Sir.

MR. DEPUTY CHAIRMAN: How did the previous Bill was classified as Money
Bill? That was not decided by me. That was decided by the hon. Speaker. So, in
order to find a reply to that question, you contest the next Lok Sabha election, go
there, and ask this question. It is a very important point. He has raised a very valid
question. So, I will reply to that. But, with regard to this Bill, the hon. Speaker
has not reported that it is a Money Bill, and I have no evidence before me to say
that it is a Money Bill ...(Interruptions)... Please sit down. I am not the authority

to decide whether it is a Money Bill or not. Therefore, I am asking you to reply.
SHRI ANANDA BHASKAR RAPOLU: Sir, I want to ask...
MR. DEPUTY CHAIRMAN: Let him complete and then you can ask.
SHRI ANANDA BHASKAR RAPOLU: I need to clarify.

MR. DEPUTY CHAIRMAN: Let the reply come. What are you clarifying? Let

the reply come. The Minister is the only speaker here. He is the person to clarify.

Please sit down. fSTE Sft, 3y ufa fme & ool 919 @ FHIf

3t faerR gaEe e (STR IQen): A SUFHIURT Sil, I8 9gd 81 "yl
fodt 21 98 <9 & AlSaml ¥ ST g3 |aTd 2, SRISHRY | S[ST g3l Hardt gl {9
D] oI 39Ty Sfua wusn {6 <9 d dfdeg™ § denegs T8 fear e, a9
Th AISTaETl Bl JASHIR A8 A1 ST Iohdnl IR 59 Ao fage ) 99+ a5
3ITE WP JT4Ie], i, 729 UER S, fafsren aeama Sft, sare faart sft, 1. e
PAR AIEl Sfl, Y. IS Sff, sl w99 SfY, 1. e werd off, AR 2R
S ok IMPGAR Tt St 71 o fagR | $RM R WA fdhan, gERT g
TR, $UF folY &9 $Ta! g=yare I B

IR SouTafa Sft, $2 Sft 9 S a9 e, S9H S wEl fh g R U
37 ST 7TEl ¥, 390 JATbs T8 &1 0 AU IR H S-S 9t vy off, S
A UH B 9 S HH St 981 < 9T §l 3R ' Y- 39¢ "INT-ud & HuR
& T 9ad gu 6 $=M ST 2 dRie drl @ ufy av Hied <9 F forg @ e,
A S feae 9 9 At § 98 3fTbel 6 BRIS BT ®, a1 6 BRIs o A A fhaq
AN @1 SBIM MBSt <17 $HBT a9 397 U 9 ) 3T Bl

qdR, sai "fepal SfeAT der o ITelT-3TelT WhIEl b gR H Idrdll g8
g, 4 99 EA1-8918 €, 9 9dT & & @t 81 € 3R hddl BRI W) Iof &l 2l 37
S A qe g1 JH9H Mfeariydi, sfedl, Ues avf & drl iR AR & A
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[sht faemR gare fure]

HT B BT T GIF BIC F MM 37 14T 6 39 <21 H Rt mardt 85 ufoerd g,
d had 50 TR¥C A B IREU I AR ST AN 15 WA 8, TP 50 WA BT
BrIeT e

AR, R < 4 $5 B GBIl 3R T B Japil I AleRal § S5 4 dHan
T Al 27 TRWCT IRE AR T T TEA-UES! & foIU 21 IRHT & AREV & AT W
ST Y8l Bl bad fe@rar fear S ver g1 89 anT SR Bt H €, v R <u H
S €1 I8 99 S8 del W 2 RIS, $Hel W) 4 GRAC 3R FHEl W 10 IRAC 2l 39
WE A, P ¥ ¥ Sl ASE g, 98 R R ¥ d)dle 8l gl ol

AR, 3T < H M WRHRT IR IR-WReR dufat ao <& 81 fron & |
T HUat go I8 € IR I MU THM IS 99 I8! &l J Taie | SHE o
g, AT ¥ afers! ol € iR @l & A ot €1 o Arewr Sft @ et | A
PR AFT Y 3R AT R < F AN P d1g I8 F9l gl I8l 8 B A« 2, Sl
P B G PR b I bl B MRS WeH B S & & 3R Sl Al 96 H Y
ST BT, SHH §b B Pls TRCT 81 Bl 3R Bly 9 g T, Al b8 <1 b
gfecter &1 T e AT AFUAR, & SO g HIvHsIR @t Y il ¥1 HivEeiR
S o1 @S9 &FF § s 9 91y, OB aRad § @nT W9 ®, Use 8, oEl
U B Yl B, S8l Ihdl Bl Ui 8, olfb AT g4 <@ Bl o8 AR fAd @
2l S fIsRia wrex ©, Sigl fasfia uRar 2, g8 R 9 daafal i @ R &)
Bl qgaR, g ol &b sfear &1 5 fhar, a9 quer § =S omay Sy § 9=
S g {6 59 Q9 H g WAl I GBIy A H Sl QR 99 H deR @iel
2?7 39 QU H T 9 I TERAT Bl @R Paytm AR TR RFar T @ warssh
g1, I8 99 do-9s SUNUfT 8 of I8 &1 A & ial H BIC AN Bl b ShT Il
PR I &l ...(AT B ESh...

MR. DEPUTY CHAIRMAN: Okay. Please conclude.

3t faemR wRie fAve: AR, 98 99 989 Aeayyl gl dfgE § @Ewen
fob T & AN DI ASHIR <A1 A1RYI ST §HR S $ AN 91 $I AT @71 B B

3t ITQURI: 3@ HIls HIIT

2 femR gare fuTe: s9a! AR B Bis & T8l 81 audR, I 3R dHRI
P BRI U Fedl Bl 99 I8 §l U H AHRAT WH Bl W& €, MICHIRTT Bl 3R
R <Y Pl FE WHR o Sl W&l 8 AR Ol PRI AbRAT & IThl TH B Bl
RISEIERIERS RG]

3t IUUTIRY @ 379 3T Hdele DI
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2 fremR gae fume: 4R, 89 AT w9 $ sfer 81 gel e o wfdar
BHAR] & ITB! bad dihy AR BT & Gy foam sran 2, gfedl o g 781 faan
S STd U WRBRT HHATRG] DI QX 365 &7 &1 YT A1 S 8, a1 Sh! A
e S =nfenl I R dfaeT &1 €, ged SiaR-HoR WReRAT < I AR, I8

IRBR Al AN & Gae=e PR ff WdH B B! & HifP 31 oAl bl Sax-Hax
TR ERAT 9 9 AP AT T 81 3 ANT (T 91 W 8] b Fhdl

MR. DEPUTY CHAIRMAN: Okay. You have taken more time. That is all. Sit

down. Your time is over. Sit down. Mr. Nishad, look at the clock.

st freriR gwe fAwie: SR S FREFer /eigll AfRE, 1948, BIRGMET
A, 1948, WM SRR, 1952 F T IR & g 8 @ &1 s a1
BT &1 Y31 X < B! TSN & & Afzersil 4, g=ai 4 12 69 4§ A&l $ for
ST 8T Bl ...(aaT ). ..

MR. DEPUTY CHAIRMAN: Now, please sit down. You are using this time

for making a speech!
3t faerR e fAre: | 98 S L (au)...
MR. DEPUTY CHAIRMAN: Nishadji, please sit down.

it faerR g fwTe: wEieY, L.(agM)... H I8 Sl d1Edl § (b g9d! o
9¢1 < 3R 3FTel 9F H 19 I8 MY ... (FAUH)...

MR. DEPUTY CHAIRMAN: Nothing more. Stop now. You are not replying
to the debate. You are only making a speech. Nothing more will go on record.
Sit down. As a mover, you should reply to the points raised here. You are making

another speech.

sft MY yarer gt (SR UQED): HEIGY, § U Gl SHA 9 el o, on
3IERTIT BT St 4 8l A7 {6 S Aogr FRI H Folgdl PR @ 8, S W A
SIGEET U 8T 8 PR S 1 Bl A% dl R o b AolGRl IR 9 SgFe! i
TS I8 T, R Q4T B @ 87

SHRI ANANDA BHASKAR RAPOLU: Sir, I requested the hon. Labour Minister
to extend ESI medical facilities to the families of weavers, tailors and artisan
classes. But, he has not responded to this very specific point. If it is extended, it
will alleviate them from a lot of distress and social tension. I am expecting a reply

from the hon. Minister.

MR. DEPUTY CHAIRMAN: You can write to him.
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2 AN AR TEAR: AR, § I e o1 =g 6 9 o9 =7 W ™
MR TS| TARI WHR Bl ¢ 9 99 gY & 3R 99 &1 gRacT fewE ¢ a1 2
3R I ’ToTicred UREST # A1 81 2 & d W9 WRAG Sl Uiel & UeT § S @
gl ...(FIH). ..

sft STt S 7, omg ot afsw
3t FdN FAR TER: &R 9= 2 & . (@@awm)...

st Suwwmafa: w3 S, 93Ul 1 have to dispose of the Bill before 5.00 p.m.
Mr. Minister, I have to dispose it of before 5.00 p.m. Why don't you understand
the problem?

# AN PAR TER: W1 e S 4 e § 9 e 99 3R Sl gea

3t Ry fure: 985y, § waE aRar g 6 Rige @1 aika fean
S ..(E@aH). .

MR. DEPUTY CHAIRMAN: No. You need not speak now. I am only asking the
question. ...(IM)... I only wants to know whether you are withdrawing the Bill.

3 faemR wre fwre: JraR, § Qgye @ 9w 981 of W81 g, § o fagus
R HIIH § 3R F @redr § g9 W aifT 15 Sl

MR. DEPUTY CHAIRMAN: You are not withdrawing?

it femR gwre fAre: 98, @RI <9 & AlSaE ST grEd 8 {6 IR S

e @ WRAR AoaEl & v feaen g 82 S S 2 BRIs ISR S &7
greT far o1, 9 ¥ %@ A1 T8 ¢ @2

MR. DEPUTY CHAIRMAN: Okay. If you are not withdrawing, I will have
to move for voting. That is the only way out left. And, this being a Constitution

(Amendment) Bill, I will have to go for a division. Mr. Nishad, you may think once
again. Should we unnecessarily go for voting?

sft IRTIUT AT GARAT RTORYT): WX, HRA el o

MR. DEPUTY CHAIRMAN: No, quorum is there. ...(Interruptions)... There is
quorum. ...(Interruptions)... There is quorum. ...(Interruptions)...

2 fremr gare fure: qaR, e s9R1 <F dlbad A Fadl g1 99 o H
IHH I @ § & 9 T9R dRIS ¥UY ...(FIHH)...
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MR. DEPUTY CHAIRMAN: There is no time to make speeches. You only tell

whether you are withdrawing or not. ...(Interruptions)...
3t faerR e e W), 9 a199 81 o @1 g SR 59 W dIfeT @1 A7
AT g
MR. DEPUTY CHAIRMAN: Okay, he has not withdrawn. He is insisting on
voting. I shall now put the Motion regarding the consideration of the Constitution
(Amendment) Bill, 2016 (insertion of new article 16A) to vote.
The question is:
"That the Bill further to amend the Constitution of India, be taken into
consideration."

The House divided.

MR. DEPUTY CHAIRMAN: Now, lobbies are cleared. ...(Interruptions)... No,
no. Now, you cannot. Rules do not permit. You sit down. ...(Inferruptions)... No,
no. Rules do not permit. ...(Interruptions)... You sit down. ...(Interruptions)... Rules
do not permit to intervene now. ...(Interruptions)... 1 am on the voting process.

...(Interruptions)... Please sit down. ...(Interruptions)...

Now, the question is:

That the Bill further to amend the Constitution of India be taken into

consideration.
The House divided.

MR. DEPUTY CHAIRMAN: Now, the result. ...(Interruptions)... I am announcing
the result. ...(Interruptions)... Please. I am announcing the result, Subject to correction.
...(Interruptions)... Yes, yes. This is subject to correction. Don’t worry. All votes
which are received by chits will also be considered, taken into account. But this is

subject to correction. ...(Interruptions)...
AYES - 20

Noes — 21

Budania, Shri Narendra (Rajasthan)
Chavan, Shrimati Vandana (Maharashtra)
Chowdhury, Shrimati Renuka (Andhra Pradesh)

Hariprasad, Shri B. K. (Karnataka)
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Khan, Shri Javed Ali (Uttar Pradesh)

Khan, Shri Mohd. Ali (Andhra Pradesh)

Khan, Shri K. Rahman (Karnataka)

Mahra, Shri Mahendra Singh (Uttarakhand)

Nishad, Shri Vishambhar Prasad (Uttar Pradesh)

Ragesh, Shri K. K. (Kerala)

Raja, Shri D. (Tamil Nadu)

Ramesh, Shri Jairam (Karnataka)

Rapolu, Shri Ananda Bhaskar (Telangana)

Saleem, Chaudhary Munvvar (Uttar Pradesh)

Shekhar, Shri Neeraj (Uttar Pradesh)

Shukla, Shri Rajeev (Maharashtra)

Somaprasad, Shri K. (Kerala)

Thakur, Shrimati Viplove (Himachal Pradesh)

Tiwari, Shri Alok (Uttar Pradesh)

Verma, Shrimati Chhaya (Chhattisgarh)

Verma, Shri Ravi Prakash (Uttar Pradesh)
NOES : 21

Akbar, Shri M. J. (Madhya Pradesh)

Athawale, Shri Ramdas (Maharashtra)

Ganesan, Shri La. (Madhya Pradesh)

Gehlot, Shri Thaawar Chand (Madhya Pradesh)

Goel, Shri Vijay (Rajasthan)

Gohel, Shri Chunibhai Kanjibhai (Gujarat)

Goyal, Shri Piyush (Maharashtra)

Jatiya, Dr. Satyanarayan (Madhya Pradesh)

Mahatme, Dr. Vikas (Maharashtra)
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Mandaviya, Shri Mansukh L. (Gujarat)
Manhas, Shri Shamsher Singh (Jammu and Kashmir)
Netam, Shri Ram Vichar (Chhattisgarh)
Panchariya, Shri Narayan Lal (Rajasthan)
Rangasayee Ramakrishna, Shri (Karnataka)
Sahani, Dr. Anil Kumar (Bihar)

Shukla, Shri Shiv Pratap (Uttar Pradesh)
Singh, Shri, K. Bhabananda (Manipur)
Tundiya, Mahant Shambhuprasadji (Gujarat)
Vadodia, Shri Lal Sinh (Gujarat)

Vegad, Shri Shankarbhai N. (Gujarat)
Verma, Shri Ramkumar (Rajasthan)

The motion was not carried by a majority of the total membership of
the House and by a majority of not less than two-thirds of the

Members present and voting.
The motion was negatived.

MR. DEPUTY CHAIRMAN: The Private Members’ Business is over.
...(Interruptions)... Now, Special Mentions. ...(Interruptions)... Lobbies may be opened.

...(Interruptions)... Mr. Goel, do you want to say anything? ...(Interruptions)...

3t faor Mae: RS SN, H Sud! 91 g @1 g A9 Pel A fh 9 9 Bl
TIRHT P HW Bl T A I AN F& I b Y sense of the House of <l
...(TTHT)....

SHRI NEERAJ SHEKHAR: Sir, three votes cast by ...

MR. DEPUTY CHAIRMAN: No, that is subject to correction. ...(Interruptions)...
That is the procedure. Sit down. ...(Interruptions)... All votes will be displayed.
...(Interruptions)... Your vote will be there. All chits will be considered. What I said

is, ‘Subject to correction’. That is the procedure always. ...(Interruptions)... TSl S,

I8 AT procedure H AR Tl

SHRI NEERAJ SHEKHAR: I understand English also, Sir.
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MR. DEPUTY CHAIRMAN: I understand Hindi also. ...(Interruptions)... ﬁﬁi’,
ﬁ%ﬁﬁmg,El—s’prooedure@W?I&Wﬂﬁ?ﬁ?ﬁ@ﬂwg,a—é?ﬂﬁ
# include B S IE Display Board # el All votes will be included. Don’t
worry about that. That is the procedure. ...(Inferruptions)... Now whether the House
sits beyond five, the Minister has left it to the discretion of the Chair and, therefore,
today being Friday and our usual practice is to adjourn at 5.00 p.m., I think the
Minister agrees that we ... ... (Interruptions)... Do you want to sit? ...(Interruptions)...

Okay, I think that is the consensus. ...(Interruptions)...

THE MINISTER OF RAILWAYS AND THE MINISTER OF COAL (SHRI PIYUSH
GOYAL): Sir, we can do one Bill. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Yes, if you sit, you can do. ...(Interruptions)...

SHRI PIYUSH GOYAL: We can show to the people of India that we want to
work, we want to serve the people ...(Inferruptions)... and I am sure all the Members

will agree upon ... ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Don’t worry. We will do one thing. ...(Inferruptions)...
MY @RT 9fSTl ...(&QE)... One second.

st ARSI 9WR: IR, corrective result & IATTIN?

ot IyquTafa: Q%QI éﬁf{’l ...(s494T)... You read the Rules Book. Don’t ask me
all this. Sit down. el b Tel ...(9YT)... No, no, please. Mr. Piyush Goyal, I
can assure you that on the remaining working days, we have three or four working
days, we will sit extra hours and dispose of the business. ...(Interruptions)... So, now,
the Private Members’ Business is over. Now we have to take Special Mentions. First

is, Chaudhary Munvvar Saleem. Sorry, Chaudharyji. I could not help you.

SPECIAL MENTIONS — Contd.

Demand to address the problem of malnutrition

among children in the country

A @R FAM (TR Y<30): I8y, N qodb $1 9999 R 81 8, 59
o WX IS PR dlel dle e dgoed 81 Sy, offd Job dR & I8l B

eI, 519 [ g1 & FUINT F=ai W ToR Il g, af [ iR e
HRT BT IMET B drell ) I Il 81 AT F ofds Fard € 5 g g §
14.6 TS T2 PUNY BT RER 2, RFH 4 5.7 I 929 $ad 9Rd & 8l [T
ST & PUIT qedi B T HT I8 Th-RIETE A1 21 47 BIe HUINT ded BIT
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®E P I8 O B, (o] J99 g1 dere ARy H gl RUIC 3§ 39 Ui g=ai &1
e} Uferd 31 WS AHT AT 8, SI9(Pp <B8Id H $HT URIST 41 Hige gdrm 1T
gl 9RA & fafe TRI @1 RUIE & MeR R el B AYfdem dvam 7 He R
B = H 51 BIFE ged HH Ioi & YUY &l dSh] BT A1 § b 85 HivG d=d
3 gTell TAfaRYT HT JMMYST BT RISHR BF d1el &1 H AU 1 39 ABAEAD a2
TR UG ST g [P HIdBT | A PUINT gedi I A= A IR < H B

HEIEY, ¥ 3fUP HEgH H WRd WHR I I§ Yol aedl § & WeR o 9
FURT qai & ded § F1 B A g8 82 A 98 7, @1 39 AT @ g
gl B GAT H KT hls ARMEC S 82 § AMUS A9 F AR I I8 A per
edl g 5 37 oot a==i o Rich & IR # et 8 $B |1, S o are
HRA BT GAT B ol

Sle ol o By slow Ou 5 Sho pur dse H(oinng 1) palw s3e G002t
= by @ ooke S (S bl g Cannus e ol s S5 72 »
29l dedT Wl $ 2 Sl LB n os CheS S WY G e g
S oon S 5SS S Gt o Gl oSS wses B Ol CuSs
ez 335 0 LT s o 07 om M5 B p8eS oo 555 140 b s wm
—o ez GG S B3 (S psgm eSS WS s —om o Dol S e
M GH o e S 02 on Sl oy S B Jaar o CdsS ghas 4/
LS 0T saasd 3T wasd 6,d 5 0szo CiieS O o Sy - ome Ghs” Sl
S 0seh iline S Oly <o WS Ll grasd 4T wad 5 ol pw Oles e o
stad Ol e @l S 05555 Lo & Olgtads OWS9)5T (S Gl » sl S &gy,
s ST czo srad 8O S L LS 5 ugldle on Sb S 039 oS 2o
USs) 5 b &8 Slwgudl ool Ob Gl ome —on Jls Do S5 5 1wl S Oysby

= 0 O Only e S S gge CabgS odb) S A8l S g ls

KB S ug Wl lgee v cw 8w Oilp cw el S QT G dge
el 8o Sl S g Sl G GBS WS s e S ous CdsS Ol S
e o3l S 0T 0w T BT GlS GBS LS e S (S ugze S w5
G Sz e 0l S S S usm CdesS O S o Lile LS G o DS

com IS e B Ouly Js ST 52 ouzgw ~a2S

T Transliteration in Urdu script.
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it SgruTafay : =eRY St 9 Special Mention lay @< &Ml Thank you Chaudharyji.
Chaudharyji, I am sorry. I could not help you. You are my best friend. In spite of
my earnest desire, I could not help you because I was violating a rule. I was to

violate a rule.

MR. DEPUTY CHAIRMAN: Now, Shrimati Jharna Das Baidya, not present. Shri
Sambhaji Chhatrapati, not present. Now, Message from the Lok Sabha; Secretary-

General.

MESSAGES FROM LOK SABHA — Contd.
The Insolvency and Bankruptcy Code (Amendment) Bill, 2017

SECRETARY-GENERAL: Sir, I have to report to the House the following message
received from the Lok Sabha, signed by the Secretary-General of the Lok Sabha:

“In accordance with the provisions of rule 96 of the Rules of Procedure and
Conduct of Business in Lok Sabha, I am directed to enclose the Insolvency and
Bankruptcy Code (Amendment) Bill, 2017, as passed by Lok Sabha at its sitting
held on the 29th December, 2017.”

I lay a copy of the Bill on the Table.

MR. DEPUTY CHAIRMAN: Thank you. The House stands adjourned till 1100
hours on Tuesday, the 2nd January, 2018.

The House then adjourned at eleven minutes past
five of the clock till eleven of the clock on
Tuesday, the 2nd January, 2018.



Need to fill the vacant posts of Chairman and Vice-Chairman in Intellectual
Property Appellate Board (IPAB)(page 30)

Need to set up National Debt Relief Commission for farmers and to
write off agricultural loans given to small and marginal farmers
(pages 31-32)

Need to provide employment opportunities to Tamil Nadu students
in the Central Government Service (pages 32-33)

Need to check security measures before issuing fire safety certificates to
buildings by the Municipal Authorities in the wake of a fire incident in
Mumbai on the night of 28th December, 2017 (pages 34-35)

Need to introduce a new train between Trichy and Mayiladuthurai
via Thanjavur and Kumbakonam (page 35)

Discrimination in providing the facility of Solar Energhy Light to
Members of Rajya Sabha (page 36)

Need to check food adulteration in the country (pages 36-38)

Special Mentions —

Low Infant Mortality Rate in West Bengal (pages 38-39)

Need to provide services and other facilities of international level at
Bengaluru International Airport (pages 39-40)

Demand to expedite the process of changing the designation of diploma
holders as Junior Engineers employed in various units of SAIL including
its mines (page 40)

Demand to withdraw the decision of winding up of certain units of
Government of India Press in the country — Laid on the Table
(pages 40-41)

Demand to address the problem of malnutrition among children in the
country — Laid on the Table (pages 380-382)

Oral Answers to Starred Questions (pages 42-76)

Cancellation of Sitting of Rajya Sabha (page 77)

Written Answers to Starred Questions (pages 77-93)

Written Answers to Unstarred Questions (pages 93-332)

Private Members' Bills —

The Labour (Welfare and Rehabilitation) Bill, 2017 — Introduced (page 333)

The Women (Empowerment and Welfare) Bill, 2017 — Introduced (page 333)

The Urban Areas (Equitable Development and Regulation) Bill, 2017 —
Introduced (pages 333-334)



The Rights of Persons Affected by Leprosy and Members of their family (Protection
against Discrimination and Guarantee of Social Welfare) Bill, 2017 — Introduced
(page 334)

The Protection from Lynching Bill, 2017 — Introduced (page 334)

The Constitution (Amendment) Bill, 2017 (Amendment of Article 15) — Introduced
(page 335)

The Right of Children to Free and Compulsory Education (Amendment) Bill, 2017
— Introduced (page 335)

The Indian Penal Code (Amendment) Bill, 2017 — Introduced (page 335)

The Constitution (Amendment) Bill, 2016 (Insertion of New Article 16A) —
Negatived (pages 335-340 and 345-380)

Regarding discussion about taking up of bills (pages 340-344)
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